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 LOK  SABHA

 Friday,  June  9,  967/Jysaistha  19,  889
 (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Spraxzr  in  the  Chatr]

 Mr.  Speaker:  Before  we  take  up
 Questions,  I  would  like  to  bring  to
 the  notice  of  the  hon.  Members  that
 a  large  number  of  Members  have
 written  to  me  that  we  are  taking  too
 long  a  time  on  each  Question  and  too
 many  supplementaries  are  allowed
 with  the  result  that  a  number  of  im-
 portant  Questions  are  lost.  I  think,
 they  have  a  reasonable  complaint—,
 a  number  of  them  have  given  it  in
 writing—and,  therefore,  I  request  that
 after  four  or  five  supplementaries,  I
 may  be  permitted  to  go  to  the  next
 Question.  If  30  or  40  Members  get
 up  to  put  supplementaries,  it  will  be
 dificult  for  me  to  go  to  the  next
 Question.  We  are  losing  a  number
 of  important  Questions.

 aft  'सिद्धेदजर  प्रसाद:  जित  सबस्पों  के
 ताम  हों,  कंवल  उन्हीं  को  पूरक  प्रश्न  पूठने
 दिया  जायें  |

 Shri  Sheo  Narain:  No,  Sir,  I  don’t
 agree  with  him.  I  hope  the  whole
 House  will  agree  with  me  on  this
 point  that  you  may'  call  the  first  name
 of  the  Member  to  put  the  Question
 and  allow  the  whole  House  to  have  a
 free  chance  to  put  supplementaries.

 Member  of  the  House  is  a  re-
 presentative  of  the  country  and  should
 have  the  right  to  a  question.

 3952
 Mr.  Speaker:  A  very  valuable  sug-

 gestion.
 ORAL  ANSWERS  TO  QUESTIONS
 Reserve  Bank’s  Survey  of  Financts  of

 Companics
 +

 °39.  Shrimat]  Suseela  Gopalan:
 Shri  Umanath:
 Shri  Satya  Narayan  Singh:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  recent
 survey  of  the  Reserve  Bank  on  the
 finances  of  small  public  limited  com-
 panies  (1964-65),  which  pointed  out
 that  external  sources  from  70.5  per
 cent  of  the  total  sources  of  fund;

 (b)  whether  Government  have  con-
 sidered  the  implications  of  these  find-
 ings;

 (c)  if  so,  the  conclusions  thereof;
 and

 (d)  the  steps  Government  propose
 to  take  to  check  this  trend?

 The  Minister  of  State  (७  the  Minis-
 try  of  Industrial  Development  and
 Company  Affairs  (Shri  Raghunath
 Reddi);  (a)  Yes.

 (b)  anq@  (c).  These  findings  have
 no  significant  policy  implications  as
 the  study  pertains  to  only  one  year,
 viz.  1964-65,  ang  in  terms  of  paid-up
 capital  covers  only  26  per  cent  of

 all  public  limited  companies.  The
 companies  covered  are,  by  ang  large,
 trading  concerns  whote  debt  equity
 ratio  for  1964-65,  has  been  shown  in
 the  study  at  Ags  which  is  quite  डिच
 ourable.
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 (d)  The  study  does  not  establish  any
 long  term  untowards  trend  requiring
 any  steps  to  be  taken  in  this  direction.

 Shrimati  Suseelg  Gopalan:  May  I
 Isnow  to  what  extent  the  financial
 agencies,  including  banks,  are  exert-
 ing  influence  on  the  small  companies
 and  what  steps  the  Government  pro-
 pose  to  take  to  ensure  that  external
 Tresources  do  not  exercise  undue  in-
 fluence  over  these  companies?

 Shri  Raghunath  Reddi:  In  the  study
 made  by  the  Reserve  Bank,  in  the
 Bulletin  published  in  February,  1967,
 this  has  ‘been  clearly  explained.  They
 have  divided  the  resources  into  two
 categories,  internal  resources  and  ex-
 ternal  resources.  Naturally,  the  banks
 come  under  external  resources  because
 they  do  not  include  paid-up  capital  in
 this.  These  are:  banks  Rs.  234  lakhs;
 statutory  financial  institutions  Rs,  30
 lakhs;  debentures  Rs.  20  lakhs;  mort-
 gages  Rs,  8  lakhs  and  others  Rs.  66
 lakhs...

 Mr.  Speaker:  She  was  asking  a  diff-
 erent  question.  You  are  giving  the
 whole  history  now.

 Shri  E.  K.  Wayanar:  May  I  know
 whether  (a)  it  is  a  fact  that  in  respect
 of  small  public  limited  companies
 during  1964-65,  there  has  been  an
 increase  of  36  per  cent  in  bank  bor-
 rowing  as  percentage  of  external  re-
 sources  and,  if  so,  whether  the  influ-
 ence  of  banks  over  the  small  limited
 companies  has  grown  considerably;
 (b)  whether  the  Government  propose
 to  go  deeper  into  the  subject  and  find
 out  the  influence  of  first  ten  scheduled
 banks  with  a  view  to  assess  their  grip
 over  the  small-scale  sector;  (c)  whe-
 ther  the  study  of  the  Company  Law
 Administration  shows  that  the  bulk  of
 the  surplus  generated  by  the  compan-
 jes  is  appropriated  by  the  big  dusi-
 mess;  and  (d)  whether  the  Govern-
 ment  is  prepared  to  study  these  re-
 ports  and  propose  to  take  stringent
 measures  to  curb  the  activities  of  the
 finance  capital  through  banks  and
 other  external  sources.

 SUNE  9,  4967  Oral  Answers  3954

 The  Ministers  and  Congress  leaders
 talk  about  social  control  of  Sanks...

 Mr,  Speaker:  That  is  all;  this  is  a
 Question:  Hour.  This  is  not  a  debate.

 Shri  E.  K.  Nayanar:  I  have  got  the
 figures  for  1964-65:  small  private
 limited  companies  909,  external
 sources  Rs.  727  lakhs.  internal  sources
 Rs,  293  lakhs.  That  is,  the  banks
 dominate  over  the  small  companies.

 Mr.  Speaker:  He  can  make  these
 in  the  budget  speech.

 Shri  E.  K,  Nayanar:  My  question
 is  whether  Government  will  nationa-
 lise  banks.

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 ह  A,  Ahmed):  I  think,  the  hon.
 Member  is  confusing  the  question.
 The  pertinent  question.

 Shri  E.  K.  Nayanar:  I  want  a  spe-
 cific  reply  to  my  question.

 Mr.  Speaker:  Where  is  the  specific
 question  for  him  to  reply?

 Shri  ९,  K.  Nayanar:  My  question
 is  whether  the  Government  is  aware
 that  banks  dominate  over  small  com-
 panies.  I  want  a  specific  reply  t
 my  question.

 Mr.  Speaker:  He  may  forget  the
 other  portions  and  reply  to  this  ques-
 tion.

 Shri  F.  A.  Ahmed:  The  pertinent
 question  is  the  question  of  debt  equity
 ratio.  I  may  inform  the  hon,  Mem-
 ber  that  so  far  as  the  expert  view  is
 concerned,  the  norm  is  |  to  2.  In  this
 case  even  the  Reserve  Bank  has  found
 that  the  ratio  is  l  to  93  which  is
 not  very  unfavourable  to  the  norm
 fixed  by  experts.

 ओ  सिद्धेव्वर  प्रसाद  :  श्रीमन्  मूल  प्रश्न
 के  उत्तर  में  बताया  गया  है  कि  छोटी  पब्लिक
 लिमिटिड  कम्पनियों  में  लगे  हुए  धन  के  संबंध
 में  रिजय  बैंक  द्वारा  किये  गए  i  964-65
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 के  प्रध्ययन से  जो  यह  पता  चला  है  कि  उस  का
 लगभग  70  प्रतिशत  शम  बैंकों  से  श्रतिरिक्त
 बाहरी  सूक्तों  से भझाता  है  यह  कोई  चिन्ता  की
 बात  नहीं  है।  मैं  यह  जानना  चाहता  हूं  कि
 क्या  रिज  बैक  या  भारत  सरकार  ने  इस  बात
 का  झ्रध्ययन  किया  है  कि  पिछले  बीस  वर्षों  में
 छोटी  पब्लिक  लिमिटिड  कम्पतियों  में  लगे
 हुए  घन  में  से  कितना  बैंकों  से  आता  है  और
 कितना  झन््य  सूत्रों  से  भाता  है  ;  यदि  नहीं
 तो  क्या  इस  प्रकार  का  पभ्रध्यमल  किया
 जायेगा  |

 थ्री  फजरहीन  ली  प्रहमद  :  यहां  जो
 हिसाद  दिया  है  उस  से  मालूम  होता
 है  कि  बैंकों  स ेकितना  रुपया  आझाता  है  भौर  बाहर
 से  कितना  रुपया  कर्ज  लिया  गया  है  इस  से
 साफ  जाहिर  होता  है  कि  जितना  रुपया  कर्ज
 लिगा  गया  है  उतने  ही  के  डेबिट  कर्ज  है।
 कम्पनियों  के  पास  जो  इनबेन्टरी  है  श्ौर
 जो  रुपया  दा  करना  है  यानी  डट  और
 इक्विटी  की  रेशो  को  मिला  कर  देखा  जाये,
 तो  पोजीशन  फंवरेबिल  है।

 Shri  8.  8.  Kothari:  Is  the  hon.
 Minister  aware  of  the  fact  that  most
 of  the  small  public  companies  are
 treated,  for  tax  purposes,  as  section
 04  companies  on  which  the  taxes  are
 more  than  on  big  public  companies?
 The  result  is  that,  on  this  account
 most  of  the  profits  of  these  smal!
 companies  are  taken  away  by  taxa-
 tion  and  they  have  to  rely  on  exter-
 nal  sources.  Woud  the  hon.  Minister
 throw  some  light  on  this?

 Shri  F.  A.  Abmed  :  From  what  has
 been  examined  by  the  Reserve  Bank.
 it  is  evident  that  the  balance  bet-
 ween  the  assets  and  the  liabilities
 either  on  account  of  borrowing  or  on
 account  of  external  sources  is  not  very
 much.  So  I  do  not  think  that  there  is
 any  implication  of  the  trend  which
 the  hon.  Member  hag  in  mind.

 Sari  8.  sg.  Kothari:  I  do  oot  agree
 with  him.
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 Shri  Bedabaria  Barrataua;  A  similar
 survey  wes  made  in  regard  to  larger
 medium  companies  and  it  shows  that
 about  58  per  cent  comes  from  external
 sources.  In  view  of  the  fact  that
 the  external  sources  constitute  the
 savings  of  the  public,  may  I  know
 whether  the  Government  is  consider-
 ing  the  question  of  nationalisation  of
 banking  institutions?

 Shri  F.  A.  Ahmed:  That  question
 does  not  arise  here.

 Import  of  Jute
 +

 °393,  Shri  Sharda  Nand:
 Shri  J.  B.  Singh:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 amount  of  foreign  exchange  is  spent
 On  the  import  of  jute;  and

 (७)  if  so,  the  steps  taken  by  Gov-
 emmment  to.  increase  the  production  of
 jute  in  India  ang  the  time  likely  to
 be  taken  to  be  self-sufficient  in  this
 Tegard?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  In  view  of  succes-
 sive  short  crops  in  the  country,  consi-
 derable  imports  had  to  be  authorised
 during  1965-68  and  1966-67,  so  as  ta
 provide  adequate  raw  materials  to  a
 very!  important  export  oriented  in-
 dustry.

 (b)  It  is  proposed  to  raise  orudur-
 tion  of  jute  and  mesta  to  110  .ukh
 bales  by  970-7l  so  as  to  achieve  self-
 sufficiency.  The  programmes  include
 double  cropping  in  extensive  areas,  in-
 troduction  of  high-yielding  strains  and
 adoption  of  intensive  cultivation  meth-
 ods.  Government  have  also  raised  the
 minimum  support  price  for  jute  ov
 Rs.  ry  per  quital  for  1967-62

 ष्भी  झारदानत्व  क्या  मंत्री  महोदय  यह
 बताने  की  कृपा  करेंगे  कि  भारत  में  चटसन

 की  किलती  ्पत  है  झौर,  उस  में  दे  उन  को-

 कितना  बाहर  से  मंगाना  पढ़ते!  हे
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 बाजिज्य  मस्जी  प्च्बी  दिसेश  सिंह)  ो
 हमारी  पैदाथार  रही  है  वह  मैं  दो  तीन  साल
 का  पिछला  दे  दूं.

 री  वारद  मद  :  पहले  तो  विमान्ड
 कितनी  है  यह  पृछ  रहा  हूं  ?

 थी  दिनेश  लि :  डिमांड  तो  इस  वक्त
 मैं  दोनों  को  जोड़  कर  बता  देता  हूं  जो  हम  ने
 मंगाया  है  भौर  जो  पैदा  होता  है।  इसीलिए
 मैं  दोनों  वे  रहा  था  कि  अलग  झलग  जानने  से
 ज्यादा  सुभीता  होगा।  1965-66  में
 56.70  लाख  बेल्स  पैदा  हुई  शौर  64-65

 में  75.50  लाख  बेल्स  पैदा  हुईं।  करीब
 हमारे  यहां  भ्रौसत  पैदावार  75  लाख  की  रही
 है  शौर  डिमांड  करीब  90  लाख  की  है।

 ह , ड  शारदा  मद  :  मंत्री  महोदय  यह  बताने
 की  कपा  करेंगे  कि  पटसन  के  उत्पादन  में  कमी
 के  कारण  कया  हैं?  क्या  यह  सत्य  नहीं  है  कि
 किसानों  को  उतनी  उद  मैं  सुविधायें  नहीं  दी
 जा  रही  हैं  जितनी  कि  उन  को  मिलनी
 चाहिए।

 भरी  दिनेश  सिह  सुविधा  कितनी
 मिलनी  चाहिए  कितनी  भिल  रही  है  इस  का
 अध्यक्ष  महोदय  हमेशा  कहना  मुश्किल  होता
 है।  मैं  समझता  हूं  कि  सुविधाएं  भौर  बढ़नी
 शाहिए।  सुविधाएं  और  हम  बढ़ा  रहे  हैं  लेकिन
 मैं  समझता  हूं  कि एक  जो  खास  कमी  का  कारण
 रहा  है  पिछले  सालों  में  बहु  यह  है  कि  इतनी
 कस  आरिश  से  सूखा  पड़  गया।

 ी  Fao  we  सिह:  मैं  यह  जानना
 चाहता  हूं  कि  पिछले  _तीन  वर्षों  भें  कितने
 रुपये  का  जूट  पैदा  हुआ  और  कितने  रुपये
 का  बाहर  को  भेजा  गया?

 शनी  दिनेश  वैस  :  कितना  पैदा  हुआ  वह
 तो  दो  साल  का  मैं  बता  चुका हूं  |  66-67  में
 करीब  70  लाख  बेल  के  पैदावार  का  क््रनुमान
 है।  जभी  पूरा  नहीं  भ्राया  है  एस्टीमेट  है,
 कायद  65  मल  ही  ह्ो।
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 भी  सब  लिमये  :  ह...  1... अ  मैं

 यह  जानना  चाहता  हूं  कि  क्या  मंत्री  इबब
 का  ध्यान  बाईलेण्ड  से  जो  जूट  का  झ्ायात

 होता है  उत्त  की  मोर  गया  है  धौर  श्व  में  कुछ
 घांधलियां  उत्पन्न  हुई  हैं?  जो  जूठ  की  मिल  हैं
 उन  को  झाप  लाइतस  देते  हैं  भौर  बह  रजिस्टर
 करवाते  हैं  7  लेकित  बाद  में  जूट  कट़ोलर  को
 लिखा  जाता  है  कि  जिस  व्यक्तित  से  या  जिस  फर्म
 से  यह  जूट  मिलने  वाला  था  वह  भपने  बादि
 को  पूरा  नहीं  कर  रहा  है  तो  हम  को  फिर  से
 खरीदने  की  इजाजत  दी  जाय।  इस  बीच  में
 दाम  बढ़  ज  ता  है।  तो  ज्यादा  दाम  खरग  कर
 के  फिर  खरीदा  जाता  है.  सल में  ह रूरीह्ते
 नहीं  है  बद  में  वही  फर्म  ज्य.दा  दाम  पर
 बेचता  है  भीर  बीच  का  जो  झम्तर  है  यह
 विदेशी  मुद्रा  के  रूप  में  बाहर  रह  जाता  है।
 इस  तरह  से  मुद्रा  में  हमें  चादा  होता  है।  क्या
 इस  तरह  के  उदाहरणों  को  शोर  झाप  का  ध्यान
 गया  है  ?  यदि  गया  है  तो  झ्ाप  क्या  कार्यवाही
 उपके  बारे  में  कर  रहे  हैं  ?

 थ्गो  दिनेश  विह:  भ्रध्यक्ष  महोदय
 थाईलेण्ड  से  हम  मेंस्टा  मंगाते  हैं।  माननीय
 सदस्य  ने  जो  बात  कही  दो  तीन  दिन  हुए
 इस  का  जिक  उन्होंने  मुझ  से  किया  था।  मैं
 ने  कहा  था  कि  मैं  जांच  करवाऊंगा।  जांका
 करवा  रहा  हूं

 tt  fo  Ato  तिवारी  :  कया  यह  सही  हैं
 कि  66-67  में  शुरू  में  पटसन  का  भाव
 60-6  हे ये मन  था  भौर  जब  विदेश  से
 पटसन  मंगाया  गया  तो  बहू  घट  कर  के  40-42

 पर  झा  गया ?  तो  में  यह  जानना  चाहता हूं
 कि  जब  यहां  पटसम  काफी  मात्रा  में  था  तो  उस
 भाव  पर  क्यों दहो  खर्र.दा  गया  भौर  जो  दूसरे
 देशों  से  मंगाया  यया  स  की  क्या  कीमत  दी

 गई  और  यहां का  जो  पटसन  है  उस  कं:  क्या
 कीम्त  रखी  गई?

 ई (ह  दिनेश  तह  :  core  महोदय  सयर
 यहां  पर  काफी  होता  तो  बाहर  से  मंवाने  की
 कोई  प्रावश्यकता  नहीं  होती।  मैंने  ह. अ  फिया
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 कि  काफी न  होने  की  बजह  से  हम  को  बाहर
 से  मंगानगा  पड़ता है।  अहां  तक  उस  के  दाम
 का  सवाल  है  जो  बाहर  से  जूट  भाव  है  यह
 नहवा  पढ़ता  है  शौर  उस  को  हम  सपोर्ट
 प्राइस  देते  हैं।  कितता  हमारा  जूड  का  दाम

 है  बहू  बदलता  रहता  है  जैसा  कि  प्रभी  माननीय
 सदस्य ने  कहा  बह  गिर  कर  नीचे  OT  गया।

 Shri  P.  BR  Thakur:  How  much  jute
 is  imported  from  Pakistan?

 Shri  Dinesh  Singh:  The  House
 knows  that  Pakistan  does  not  have
 any  trade  with  us;  they  have  banned
 trade  with  India.  Therfore,  we  are
 not  importing  directly  from  Pakistan.

 Shri  Jyotirmoy  Basu:  The  shortfall
 in  jute  production  has  been  exaggerat-
 ed  by  vested  interests.  This  is  proved
 by  the  fact  that  jute  prices  are  com-
 ing  down.  What  we  are  importing
 from  Thailand  is  not  jute,  but  mesta
 which  is  C  grade  jute  in  which  the
 rejection  in  the  process  0१  manufac-
 ture  is  more  than  20  per  cent  com-
 pared  to  7  per  cent  in  our  Indian
 jute.  Under  the  circumstances,  may
 I  ask  how  much  high-quality  jute  has
 been  imported  through  London  frms
 and  why  has  this  business  mot  been
 entrusted  to  the  STC?

 Shri  Dinesh  Singh:  Jute  has  been
 imported  largely  by  mills  directly  as
 also  by  some  importers.  We  did  not
 canalise  it  through  the  STC  because
 it  was  felt  it  would  be  more  conven-
 ient  to  have  the  mills  import  it  direc-

 A  lot  of  jute  comes
 that  way  and  there  is  the  question  of
 over-invoicing  also.

 Shri  Dinesh  Singh:  I  am  afraid  I
 have  not  got  the  breakup  of  tmport
 through  London  firms.

 Shri  s.  KR.  Damani:  The
 aie,  wast importing  is  of  ह...  quality.

 steps  have  we  taken  or
 ka  on  ba take  to  grow  that  quality

 our  country  to  meet  our  requirements?
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 Shri  Dinesh  Singh:  We  are  giving
 to  the  farmers  better  quality  jute
 seeds  to  grow;  We  are  also  giving
 them  more  support  price  sp  that  they
 can  switch  overt  from  the  poorer  qua-
 lity  to  the  better  quality.

 Shri  8.  BR.  Damani:  How  far  have
 we  succeeded  270  to  what  extent  has
 this  dispensed  with  the  need  to  im-
 port  that  type  of  jute?

 Shri  gwell:  Js  jt  a  fact  that  in  the
 first  half  of  39668  Pakistan  exported
 -1,10,000  tonnes  of  sacking  whereas  we
 exported  only  79,000  tonnes.  If  8०,
 was  drought  the  only  factor  behind
 this  awful  performance  of  ourg  of
 there  are  other  factors  as  well?

 Shri  Dinesh  Singh:  I  am  told  it  is
 the  major  factor.

 Mr.  Speaker:  Next  question.
 Shri  Bibbuti  Mishra;  This  is  a  very

 important  question.
 Mr.  Speaker:  The  other  one  is  also

 important.
 Sbri  8.  8.  Kothari:  I  would  suggest

 that  question  No.  405  may  also  be
 taken  up  with  Q.  394.

 Mr.  Speaker:  Yes.

 Tea  Export  Promotion  Committee
 +

 १३94.  Shri  Vasudevan  Nair:
 Shri  C,  Janardhanan;
 Shri  P.  C.  Adichan:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Tea
 Export  Promotion  Committee  has
 made  several  suggestions  for  the
 promotion  of  tea  export;

 (७)  if  so,  the  main  features  thereof;
 and

 (०)  the  action  taken  thereon?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  UT-388/
 67}.
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 Production  and  Export  of  Tea
 +

 "405.  Shri  C.  K.  Bhattacharyya:
 Shri  8.  s.  Kothari:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Tea  Production  in  India  in  966  show-
 ed  an  increase  of  96  million  kgs.  over
 the  figure  for  1985;

 (b)  whether  it  is  also  a  fact  that
 during  the  same  period,  exports  went
 down  by  more  than  20  million  kgs.;
 and

 fe)  whether  the  imposition  of  ex-
 port  duty  of  Rs.  2  per  kg.  contri-
 buted  to  the  fall  in  export?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.  Tea  pro-
 duction  in  India  during  966  was  0.5
 million  kgs.  more  than  that  in  1965.

 (b)  Yes,  Sir,

 (c)  While  it  is  true  that  the  inciden-
 ce  of  export  duty  at  a  flat  rate  of  Rs  2
 per  kg.  imposed  following  devaluation
 could  be  considered  disproportionately
 heavier  on  medium  and  low  priced  teas
 exported,  it  would  not  be  correct  to
 attribute  the  fall  in  tea  exports  dur-
 ing  966  entirely  to  this  or  any  other
 single  factor.

 Shri  Vasudevan  Nair:  In  the  state-
 ment,  reference  is  made  to  the  prob-
 lem  of  shipping  facilities  for  our  tea
 export.  Recently  reports  have
 appeared  that  certain  shipping  line
 have  increased  freight  rates  by  77.5
 per  cent  and  they  have  taken  shel-
 ter  behind  the  recent  conflict  in  West
 Asia  also  for  that  purpose.  How  wil)
 this  increase  in  freight  rate  affect  our
 free  export  and  what  do  Government
 propose  to  do  to  bring  home  to  the
 shipping  lines  the  necessity  for  keep-
 ing  the  present  rates  unaltered?

 Shri  Dinesh  Singh:  I  entirely  agree
 with  the  hon.  Member  that  there

 ould  not  be  any  increase  in  the
 rates.  Some  discussions  are  going  to
 take  place,  I  believe,  next  month,  and
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 we  shall  endeavour  to  see  that  the
 rates  do  not  go  up  at  least  dispropor-
 tionately  in  any  way.

 Shri  Vasudevan  Nair:  In  the  state-
 ment  several  mressures  are  stated  to
 have  been  taken  for  the  increase  in
 production  of  tea,  I  should  like  to
 know  what  is  the  rate  of  increase
 in  production  during  the  last  ten  years
 due  to  these  measures  taken,

 Shri  Dinesh  Singh.  The  measures
 have  not  been  taken  during  the  last
 ten  years,  but  I  have  the  figures.  i
 you  like.  I  shall  place  them  on  the
 Table  of  the  House  or  send  them  to
 the  member.

 श्री  यहाप.ल  सिह:  भ्रध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  हूं  कि  इस  कमेटी  में
 टी-प्रोअर्स  के  नुमाइन्दे  कितने  बैठते  हैं।  जो
 लोग  काश्त  करते  हैं  उन  के  कितने  मूमाइन्दे
 को  इस  कमेटी  में  बुलाया  जाता  है?

 Shri  Dinesh  Singh:  Which  Com-
 mittee?

 श्री  पदापाल  सिह  :  मेरा  मतलब  यह  हूँ  कि
 जो  लोग  टी-प्रमोशन  कमेटी  में  बुलाये  जाते
 है,  उन  में  टी-प्रोश्नर्स,  जो  किसान  हैं  शझौर  जो
 चाय  पैदा  करते  हैं,  का  कितने  फीसदी  रिप्रें-
 टेशन  होता  है  ?

 थमी  दिनेश  सिह  :  माननीय  सदस्य  शामद
 टी-बोर्ड  की  बात  कर  रहे  हैं।  उस  में  न्ोभस
 भी  होते  हैं।

 Shri  5.  Kothari:  win  the  hon.
 Minister  kindly  inform  us  as  to  whe-
 ther  drawback  in  respect  of  excise
 duty  paid  on  tea  is  permitted  on  tea
 exporied;  if  not,  why  not?

 Shri  Dinesh  Singh:  My  recollection
 is  that  they  got  the  drawback.

 Shri  N.  K.  Somani:  They  do  not
 get  it.  The  question  is:  why  not?

 भोधि०  Wont:  अध्यक्ष  महोदय
 डिवेल्यूशन इस  लिये  किया  गया  था  कि  टी
 का  एक्सपोर्ट  बाहर  के  देशों  में  ज्यादा  हो,
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 सेकिन  हम  देखते  हैं  कि  डिबेल्युएशन  के  बाद
 भी  सीलोन  कौ  चाय  की  खपत  इंगलैण्ड  में
 ज्यादा  हो  रही  है।  क्योंकि  उतका  प्रचार
 का  सिलसिला  हम  से  ज्यादा  झच्छा  है
 डिबैल्यूएशन  के  बाद  भी  हिन्दुस्तान  की  चाय
 की  खपत  इगलैण्ड  प्र  दूसरे  मुस्कों  में  कम
 हो  रही  है।  मैं  जानना  चाहता  हूं  कि  सरकार
 कौन  से  कदम  उठाने  जा  रही  है  जिससे  हमारी
 जाय  की  खपत  सीलोन  या  दूसरे  मुल्कों  की
 श्बाय  के  कम्पीटीशन  में  बढ़  सक॑  ?

 at  fata  सिह  यह  कहना  कि  हिन्दु-
 स्तान  की  चाय  की  खपत  नहीं  हो  रही  है,
 यह  सच  नहीं  है।  हम  बहुत  बड़ी  तादाद  में
 इंगलैग्ड  में  यहां  की  चाय  बचते  हैं.

 को  शिव  चम्द  का:  यलंका  का  प्रचार
 झापके  प्रचार  से  ज्यादा  है,  वह  भ्रापको  चाय
 के  मुकाबर्ख  में  ज्यादा  बेच  रह  है।

 थी  दिनेश  सिह:  खाली  प्रचार  ज्यादा
 करने  से  ज्यादा  जाय  नहीं  बिकती  है।  हमारा
 आर  सीलोन  का  मिल  कर  भी  प्रयार  होता
 है--यह  कोई  वजह  नहीं  है  कि  हमारी  चाय
 कम  बिक  रही  ह।  कुछ  दिक्कतें  थीं,  उन  को
 हम  देख  पह  हैं।  हमारी  जो  बढ़िया  क्यालिटी
 की  चाय  है  बहु  सब  से  ज्यादा  बिकती  है,  उसके
 बाद  मीडियम  कक््यालिटी  की  बिकती  है।
 कुछ  साधारण  चाय  है  जो  कम्पीटीशन  में  कम
 बिकती  है,  उसकी  खपत  को  बढ़ाने  के  लिये
 हम  सोच  रहे  हैं

 Shri  Shradhakar  Supakar:  May  I
 know  if  the  Tea  Export  Promotion
 Council  recommended  the  abolition  of
 export  duties  altogether  and  may  I
 know  the  price  of  Indian  tea  after
 the  inclusion  of  export  duty  compare
 with  the  price  of  Ceylon  tea  including
 thelr  export  duty?

 Shri  Dineah  Singh:  The  price  is
 Comparable  and,  as  you  may  have
 seen  from  the  budget  proposals  this
 yeer,  we  have  further  reduced  the
 export  duty.
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 Mr.  Kothari  was  agitated  about
 drawback.  May  I  say  that  the  draw-
 back  is  not  allowed  to  exporters.

 Shri  8.  8.  Kothari:  Why  not?

 Mr.  Speaker:  You  are  not  allowed
 to  put  another  question.

 चल  Hem  parua:  In  view  of  the
 fact  that  our  export  of  tea  has  regis-
 tered  a  deplorable  decline  of  late,  may
 I  know  whether  our  Government  have
 succeeded  in  putting  their  fingers  on
 the  weak  spots  and  found  out  why  tes
 export  has  declined  and  also  whether
 the  British  proposal  to  get  into  the
 ECM  would  in  any  way  adversely
 affect  our  tea  exports?

 Shri  Dinesh  Singh:  It  will  pe  one
 of  our  major  endeavours  to  see  that
 tea  exports  are  not  adversely  affected
 by  Britain's  entry  into  the  ECM  So  far
 as  the  prospects  of  improving  exports
 are  concerned,  we  are  holding  seminar
 in  Calcutta  next  week,  Monday  and
 Tuesday,  and  I  shall  also  be  going
 over  there  and  we  will  have  an  op-
 portunity  of  discussing  this  matter,

 Mr,  Hem  Barua:  What  is  he  going
 to  do  in  the  seminar?

 Mr.  Speaker:  He  will  have  discus-
 sions.

 bri  M.  Sadarsanam:  I;  the  Gov-
 ernment  aware  that  the  rupee  agree-
 ment  countries,  namely,  East  European
 countries,  are  importing  Indian  tea
 and  re-exporting  it  ta  West  European
 countries  that  is,  sterling  area,  to  the
 detriment  of  the  foreign  exchange
 position  of  India?

 Shri  Dinesh  Singh:  We  have  not
 received  any  complaints  to  that  effect.

 Production  of  Machine  Tools  by  HMT

 °$95.  Shri  M.  EB.  Krishva:  Wil!  the
 Minister  of  Industrial  Development
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 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  q  fact  that  the
 production  of  machine  tools  in  Hindus-
 tan  Machine  Tools,  Ltd.,  has  been  con-
 siderably  reduced;

 (b)  if  so,  the  reasons  for  the  cur-
 tailment  of  the  production  programme;
 and

 (c)  how  long  this  reduceq  produc-
 tion  programme  wil]  continue?

 The  Deputy  Minister  in  the  Ministry
 of  Industria)  Development  and  Com-
 pany  Affairs  (Shri  Bhanu  Prakash
 Singh);  (a)  Yes,  Sir.

 (b)  The  company  have  had  to  cur-
 tail  production  in  view  of  the  fall  in
 the  demand  for  the  machine  tools  and
 accumulation  of  stock.

 (c)  This  would  depend  on  the  trend
 in  demand.  The  company  are  making
 efforts  to  diversify  production  and  in-
 crease  exports.

 Shri  M.  R.  Krishna:  May  I  know
 whether  the  target  programme  for
 production  is  not  fixed  on  the  basis  of
 interna]  demand  and  the  export  mar-
 ket  available?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  The  target  had  been  fixed
 and  licenses  had  been  given  only  for
 production  to  that  capacity.

 Shri  M.  8.  Krishna:  Where  is  the
 question  of  licensing?  HMT  is  your
 own  concern.

 Shri  F.  A,  Ahmed:  We  find  that  there
 is  a  large  stock  available  with  us  for
 the  last  two  years  and  it  has  not  been
 possible  for  us  to  sell  that  stock.  We
 are  taking  steps  to  diversify  and  in-
 crease  export  outside.

 Shri  M.  R.  Krishna;  In  order  to  boost
 up  the  sale  of  HMT  produced  machines
 in  foreign  countries,  what  facilities
 lke  credit,  etc.  are  provided,  especi-
 ally  in  Asian  and  Arab  countries?  May
 T  also  know  to  what  extent  retrench-
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 ment  has  been  taking  place  in  these
 factories  ag  a  result  of  curtailment  in
 production?

 Shri  F.  A.  Ahmed:  During  the  last
 few  years  it  has  been  possible  for  us
 to  increase  our  exports.  In  ‘1968-06,
 our  exports  were  37.86  lakhs  ang  in
 1966-67,  our  exports  increased  to
 Rs,  30.32  lakhs.  We  have  to  take  into
 consideration  that  many  countrien  are
 also  competing  with  us,  particularly  in
 respect  of  products  which  we  want  to
 sell  to  America.  There  are  competitors
 from  South  America  and  Other  count-
 ries  which  have  the  advantage  of  the
 price.  We  are  trying  to  what  extent
 we  can  give  further  subsidy  so  that
 our  manufactured  goods  can  compete
 with  those  countries,

 Shri  M.  R,  Krishna:  He  has  not
 answered  about  retrenchment  ag  a
 result  of  decrease  in  production.

 Shri  F.  A.  Ahmed:  I  cannot  give  the
 exact  figures  about  retrenchment  if
 the  hon.  Member  tables  a  separate
 question,  I  shall  find  it  out.

 Dr,  Ranen  Sen:  Sometime  back  it
 was  stated  and  it  was  also  a  fact  that
 HMT  was  one  of  the  best  units  of  the
 public  sector  in  India.  It
 Was  expanding  very  fast.  Now,
 what  happened  during  the  last  six
 months  or  a  year  that  led  to  this
 crisis  in  the  production  of  the  4UMT,
 and  when  it  came  te  the  notice  of  the
 Government  that  this  crisis  is  quite
 evident  in  the  HMT,  what  steps  did
 the  Government  take  to  improve  the
 situation  and  to  make  the  undertaking
 stand  on  its  own  legs?

 Shri  F.  A,  Ahmed:  There  were
 many  adverse  factors  auch  as  rise  in
 prices  of  various  articles,  particularly
 the  raw  materials  used  in  the  produc-
 tion,  increase  in  wages  of  labour,
 tightening  up  of  monetary  supply  and
 recession  in  the  industrial  field.
 Because  of  this  recession,  this  indus-
 try  also  had  to  suffer.  After  we  found
 that  our  production  was  going  down
 and  the  stocks  were  piling  up,  we
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 have  started  the  process  of  diversify-
 ing  and  also  increasing  our  exports.

 Shri  RB.  Barna:  Apparently  the
 stock  of  these  mschine  tools  was
 accumulating  for  the  last  two  years.
 %s  it  then  correct  to  assume  that  we
 did  not  apply  our  mind  for  proper
 designing  to  cater  to  the  needs  of  the
 consumers  countries  outside,  and  that
 \s  why  our  exports  have  declined?

 Shri  ¥.  A.  Ahmed:  That  is  not
 orrect,  because  we  were  manufac-
 turing  on  the  assumption  that  what-
 ¢ver  is  produced  by  us  will  be  con-
 aumed  within  our  country.  But  as  I
 have  said,  on  account  of  the  various
 adverse  factors,  the  demand  for  these
 machines  went  down  and  as  a  result
 we  have  a  large  stock  in  our  hand
 ‘which  has  not  been  disposed  of.

 wt  कगर  सॉल  गुप्त:  :  क्या  मंत्री  महोदय
 बतलायेंगे  कि  एच०एम०टी०  नुक्सान  में
 था  रहा  है।  प्रगर  जा  रहा  है  तो  कितना

 नुक्सान  है  झ्ौर  कितना  स्टाक  उस  के  पास
 है?  क्या  मंत्री  महोदय  यह  भी  बठलायेंगे  कि

 उन्होंने  जो  कारण  नुक्सान  के  बतलाये,  उनके
 झलाबा  इनएफिशिएनस्सी  भौर  करप्शन  के
 केसेज  भी  उन  के  सामने  झाये  हैं,  शौर  'झयर
 झापे  हैं  तो  क्या  कारंवाई  की  गई  है  ?

 को  ब परदद्ीन  1. (  uget  30  अप्रैल,
 967  ठक  हमारे  पास  506  मशीनें  थीं  भौर

 उनकी  कीमत  2h  करोड़  रुपये  के  करीब

 होगी  1  हमारा  फायदा  i960-62  में  73
 ना  रपऐ  हुआ  था।

 थो  रबर  ate  ga:  मैं  प्राज  कल  पूछ
 रहा  ह्

 ष्मी  फशवहोन  सी  अहमद  :  माननीय
 सदस्य जरा  | क  करें।  i960-62  से  हम
 के  प्ोडपशन  शुरू  किया  था  उस  वक्त  73

 -  के  करीब  फायदा  हुआ  था।  1963—
 04 में  3  करोड़  44  लाल  5  का  फायदा

 हुआ  |  उस के  बाद  1964-65 4 ¥B oH में  कुछ  कम
 हुआ  सौर  966-6e  में  |  करोड़  5  साल
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 का  फायदा  हुआ।  इस  बचत  नुक्सान  हो
 रहा  है  यह  बात  नहीं  है,  लेकिन  हमारा  फायदा
 कम  हो  गया  है।  दूसरे  सवाल  का  जवाब
 यह  है  कि  यह कक्षी  एनएफिशिएन्सी  की  वजह
 से  नहीं  हुई  है।

 शी  कवर  लात  गृप्त  :  मैं  ने  पूछा  ai  कि
 क्या  झाप  के  पास  कोई  करप्शन  झौर  एस्बैजेल-
 मेंट  के  केसेज  झाय  हैं  ?  प्रगर  भागे  हैं  तो  उन
 पर  क्या  कारंबाई  हुई  ?

 शआ।  फ  ब्दट्टीन  झलो  अहूमद  :  मेरे  इल्म
 में  यह  बात  नहीं  है।  भ्रगर  माननीय  सदस्य
 के  पास  कोई  चोज  हो  तो  वह  उसे  मेरे  पास
 भेज  दें

 Shri  बे,  Sreekantan  Nair:  May  I  know
 whether  the  Government  is  aware  of
 the  fact  that  the  Central  Government
 as  well  as  the  State  Governments  pre-
 fer  to  buy  the  machine  tools  of  pri-
 vate  firms  such  as  Kirloskar  rather
 that  from  HMT  and,  if  so,  whether  it
 is  dUe  to  the  fact  that  the  Government
 concern  such  as  the  HMT  cannot  give
 bonus  and  other  facilities  to  the  Gov-
 ernment  employees  who  undertake  to
 arrange’for  the  purchase  by  the  gov-
 ernment  organisations,  ynlike  what
 the  private  companies  are  doing?  May
 I  know  whether  this  complaint  has
 come  to  the  notice  of  the  Government
 and,  if  so,  whether  the  Government
 have  issued  instructions  to  see  that
 the  machine  tools  of  the  HMT  are
 given  preference  over  those  manufac-
 tured  by  others?

 Shri  F.  A.  Ahmed:  That  is  not  a
 fact.  As  far  as  I  am  aware,  al]  the
 State  Governments  are  placing  their
 orders  for  the  components  and  equibP-
 ments  which  are  manufactured  in  the
 HMT,  with  the  HMT.

 shri  N.  Sreekantan  Nair:  Sir,  may
 I  just  point  out  that  I  am  one  of  those
 who  are  intimately  associated  with
 one  of  the  firms  and  I  know  thig  is  2
 specific  complaint  raised  by  the  man-
 agement  thet  the  State  Governments
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 anq  the  Central  Government  do  not
 buy  them.  (Interruption).

 Mr.  Speaker:  All  right.  He  has  given
 information,  Shri  Venkatasubbaiah.

 Shet  P.  Venkatasubdbaiah;  HMT  is
 one  of  the  best  in  the  public  sector
 Projects  in  our  country.  After  heaving
 the  answer  given  by  the  minister  by
 implication  may  I  know  whether  the
 Government  or  the  management  of
 the  HMT  had  no  advante  planning
 anticipating  recession  for  diversifica-
 tion  of  the  production  ang  this  has
 led  to  this  recession  ang  retrench-
 ment  of  employees?

 Shri  हुए.  A.  Ahmed.  It  was  not  anti-
 cipated  that  what  will  be  produced  will
 not  be  consumed.  The  question  of  div-
 ersification  came  up  only  when  the
 stocks  piled  up.  We  hurriedly  took  the
 necessary  steps  in  this  direction  so
 that  the  idle  capacity  may  not  remain
 any  longer.

 Shri  Virendrakumar  Shah:  The
 Minister  stated  that  there  is  already
 idle  capacity,  Will  he  enlighten  us  83
 to  what  is  the  expansion  programme
 of  HMT  for  the  next  5  years  and  when
 does  he  expect  thig  recession  in  the
 machine  tool  business  to  recede  and
 full  capacity  to  be  utilised?

 Shri  F.  A.  Ahmed:  Our  impression
 is  that  after  the  programme  for  div-
 ersification  has  been  taken  up  and
 after  the  steps  for  increasing  our  ex-
 Ports  have  been  taken  up,  we  shall
 be  able  to  reduce  the  idle  capacity  to
 the  maximum.  Also,  the  indications  are
 that  even  the  interna}  markets  will
 Pick  up  if  we  have  a  good  monsoon
 after  which  the  demands  for  the  arti-
 cles  produced  by  HMT  in  the  next  year will  increase.  Then  perhaps  the  idle
 capacity  will  be  much  less.

 Regarding  the  expansion  pro-
 tramme,  we  have  at  present  units  at
 Bangalore,  Pinjore,  Kalamassery  and
 Hyderabad.  We  have  a  plan  for  doubl-
 ing  the  production  in  the  last  three
 enits.  We  had  also  a  programme  of
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 undertaking  2  further  ynits  in  UP  and
 MP.

 Shri  p.  C.  Sharma:  The  decline  in
 the  prestige  and  production  of  HMT
 gives  a  big  blow  to  the  confidence  of
 the  people  in  the  public  undertaking. May  I  know  what  definite  programmé
 Government  has  chalked  out  for  diver~
 sification  of  production  of  HMT  for
 home  consumption  and  alsg  for  ex-

 ports,  where  HMT  producta  are  deing
 exported  these  days  and  how  the
 exports  are  being  stepped  up?

 Shri  ्,  A.  Ahméd;  We  have  taken
 a  large  number  of  measures  and  we
 propose  to  set  up  a  number  of  facto-
 ries  as  I  have  already  indicated,  for
 the  production  of  higher  size  automats,
 radial  wheels,  grinding  machines,  mil-
 ling  machines,  lathes,  specia}  etc.  pur-
 Pose  machines  including  transform
 lines,  gear  cutting  machines  etc.  Also
 for  the  purpose  of  export  we  are  now
 Proposing  to  manufacture  new  and
 sophisticated  machine  tools  such  as
 single  and  multi-spindle  bar  chucking
 automats,  copying  lathes.  multi-tool
 lathes,  horizontal  boring  machines,
 Grum  type  turrets,  surface  grinders,
 broaching  machines  and  gear  hobbern.

 Shri  Piloo  Medy:  It  was  mentioned
 that  there  was  a  glut  in  machine
 tools  in  HMT.  Yet,  I  find  many  ex-
 pansion  plans—like  plans  for  qoubl-
 ing  3  of  the  units.  This  does  not  seem
 to  make  any  sense  te  me,  Will  you
 explain  why  in  spite  of  the  glut  and
 recession  in  demand  for  machine  tools,
 you  are  planning  to  double  3  of  your
 units?

 Shri  F.  A.  Ahmed:  We  had  a  plan
 to  double  the  production  in  the  fourth
 five  year  plan,  But  that  will  have  to
 be  reconsidered  on  the  basis  of  what
 we  are  able  to  sell  and  what  will  be
 Our  demang  in  the  next  few  years.

 Shrimati  Shard,  Muakerjee:  The
 hon,  Minister  said  that  due  te  the
 Standard  of  goods  being  very  high
 in  America  and  due  to  competition
 being  more  there  our  goods  cannot
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 compet,  with  them.  Now,  Sir,  I  hear
 that  there  were  definite  contracts
 available  in  Iren  and  in  other  Middle-
 East  countries  but  the  HMT  did  not
 take  advantage  of  those  contracts  be-
 cruse  they  were  not  prepared  to  make
 such  modifications  as  were  necessary
 to  fulfl  those  contracts.  May  I  know
 whether  the  Minister  has  enquired  in-
 to  this  at  to  why  the  HMT  does  not
 cater  for  such  foreign  markets  as  may
 give  them  a  chance  to  promote  their
 goods  with  such  modifications  as  are
 required?

 bri  F.  A.  Ahmed:  We  have  already
 taken  steps  to  appoint  selling  agents
 in  various  countries  so  that  we  may
 be  able  to  know  what  are  the  de-
 mands  of  these  countries  and  what
 are  the  special  machines  required  by
 them,  We  have  to  consider  to  what
 extent  we  can  bring  about  adjust-
 ments  so  far  as  our  production  is  con-
 cerned.  All  that  effort  is  being  made
 and  I  hope  that  whatever  js  possible
 will  be  done  to  speed  up  our  export
 (Interruption).

 Production  of  Commerciai  Vehicles
 kh

 396,  Shri  M.  Banerjee;
 hei  Madhu  Limaye:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  some  more  firms  are
 being  licensed  for  producing  light
 commercial  vehicles  of  which  there  is
 a  great  shortage  in  the  country;  and

 (b)  if  50,  the  number  of  such  units?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industrial  Development  and
 Company  Affairs  (Shri  Bhaag  Prakasii
 Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  8.  M.  Banerjee;  Sir,  it  appears
 -that  the  monopoly  for  the  four-
 wheeler  is  that  of  Mr.  Birla  and  that
 for  three  and  two-wheeler  of  Mr.
 Bajaj.  The  entire  thing  is  of  the  two

 JYAISTHA  19,  889  (SAKA)  Oral  Answers  3972
 “B's"—Birla  and  Bajaj.  May  I  know
 what  are  the  specific  reasons  ag  to
 why  this  is  confined  to  the  existing
 units  only  ang  no  licences  are  given
 to  further  units?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F,  A.
 Ahmed):  We  have  given  licence  to
 four  private  firms  which  have  8  capa-
 city  of  producing....

 Shri  8.  M.  Banerjee:  Who  are  they?

 Shri  F.  A.  Ahmed:  They  are  Megsrs.
 Premier  Automobiles,  The  Standard
 Motor  Products,  The  Bajaj  Tempo
 Limited  and  Messrs,  Mahindra  and
 Mahindra  Limited.  These  four  con-
 cerns  have  been  licensed  to  manufac-
 ture  13,000  light  commercial  vehicles.
 But  we  find  that  they  have  been  able
 to  produce  only  about  3700.  Even
 those  have  not  been  sold  by  them.
 At  the  end  of  the  year  966  there  was
 a  stock  of  48  vehicles  out  of  what
 they  had  produced  which  is  nearly
 about  25  per  cent  of  their  licensed
 capacity.  In  these  circumstances  there
 can  be  no  question  of  considering  fur-
 ther  applications.

 Shri  M.  Banefjee:  From  the  state-
 ment  of  the  hon.  Minister  it  appears
 that  these  vehicles  are  available  in
 the  market.  But  he  is  aware  that  their
 price  is  Rs.  2000  to  Rs.  6000  more  thay
 the  ceiling  price—I  mean  that  is  the
 blackmarket  price.  I  would  like  to
 know  whether  it  is  a  fact  that  the
 Russians  have  agreed  to  collaborate
 with  an  Indian  frm  and  with  the  help
 of  the  West  Bengal  Government  to
 start  production  of  commercial  vehi-
 cles;  if  so,  may  I  know  whether  this
 proposal  has  been  rejected  or  it  is  gtill
 under  consideration?

 Shri  F.  A.  Ahmed:  My  hon.  friend
 has  been  writing  to  us  from  time  to
 time  about  this  private  firm.  They
 pave  betn  told  that  because  this  parti-
 cular  item  is  now  in  the  banned  list
 and  unless  and  until  there  is  necessity
 for  giving  more  licences  their  appli-
 cation  cannot  be  considered.
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 भी  मद  लिपते  :  जाने  वाले  चार  पांच
 यवोँ  में  ये  जो  साइट  कमरशियल  बीहिकल्क
 है  इतको  मांग  कया  रहेगी,  गया  कोई  आपने

 झनुमान  लगाया  है  शोर  यदि  लगाया  है  तो
 क्या  उसके  भ्राधार  पर  और  एक  दो  नये

 यूनिट्स  को  श्राप  इजाजत  देने  के  बारे  में
 सोच  रहे  हैं?

 ह (ड  फबइटसि  अल  अहरूद  :  एक  दफा
 ख्याल  था  प्लानिंग  कमिशन  को  क्रि  शायद
 चौथे  प्लान  के  आखिर  में  जा  कर  25  या
 26  हजार  लाइट  कर्माशयल  वोहिकल्ज
 दरकार  होंगे।  सके  बाद  लिए  जो  अभी
 लाइसेंसिंग  कंपेसिटो  है  भगर  उसको  एक्सपैण्ड
 किया  जाए  तो  काफ़ो  हम  बना  सकते  हैं  t
 लेकिन  ह... ह  जैसा  कि  नजर  झा  रहा  है  कि  जो

 हेरह  हजार  के  लाइसेंस  दे  रखे  हैं  ये  भी  पूरे
 तौर  पर  इस्तेमाल  नहों  किये  जा  रहे  हैं  क्योंकि
 मांग  नहीं  है  तो  लीन  या  चार  बरस  में
 तेरह  हजार  से  26  हजार  किस  तरह  से
 पहुंचेंगे  यह  तो  मुम्कित  मालूम  नहीं  होता
 है।

 ह... 16  जिद्वेजर  उसाद  :  जब  जब  सोटर
 गाड़ियां  का  सवाल  सदन  में  आया  है  हमेशा
 ही  यह  आवाज  उठी  है  कि  कुछ  ही  लोगों  का
 मोटर  गाड़ियों  के  उत्पादन  पर  एकाधिका र  है  t
 इस  बात  को  जानते  हुए  भी  सरकार  ने  इस
 संबंध  में  कोई  कार्यवाही  क्यों  नहीं  की  है  ?

 दूसरी  बात  यह  भ॑।  है  कि  मोटर  गाड़ियों
 की  उत्पादन  क्षमता  जितनी  होती  है,  उसका
 पूरा  लाभ  नहीं  उठाया  जाता  है  और  इस
 कारण  से  मोटर  गाड़ियां  काले  आजार  में,
 चोर  बाजार  में  बहुत  झ्रधिक  कीमत  पर
 बिकती  हैं।  मैं  जानना  चाहता  हूं  कि  इस
 उत्पादन  क्षमता  के  मुताबिक  उत्पादन
 क्यों  नहीं  कराने  की  व्यवस्था  की  जाती
 है?

 क्रो  फव्रठट्टोन  रली  अहसद  :  यह  प्रश्न
 तो  नाइट  क्मरशियल  वोहिकल्स  के  कारे  में  है,
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 माननीय  सदस्य  गोटर  गाड़ियों  का  ह, , है  कर

 रहे  हैं।

 Shri  G.  Viswanathan:  Ja  the  Gev-
 ernment  aware  of  the  statement  of
 the  Chief  Minister  of  Mysore  that  if
 the  Central  Government  is  not  going
 to  have  a  small  car  project  of  its  cwn,
 the  Mysore  Government  will.

 Mr,  Speaker:  This  question  relates
 to  light  commercial  vehicles.

 a}  एस०  एम०  जोशी  :  जब  कैपेसिटी
 सिर्फ  दो  हजार  की  थी  तो  तीस  हजार.  की
 कैयेसिटी  के  क्यों  किये  गये  ?  तीस  हजार
 कंवेसिटी  देने  से  ये  जी  वबीहिकल्ज  बनते  हैँ,
 उनका  लागत  खर्च  बढ़  जाता  है,  कीमत  ज्यादा
 हो  जाती  2  झौर  लोग  खरीद  नहीं  पाते  हैं।
 ऐसी  व्यवस्था  में  जब  इतनी  जरूरत  नहीं  थी
 तो  तीस  हजार  कैपेसिटी  क्यों  दी  ?

 मी  फवहरीन  ध्यली  झहमद  :  शायद
 सुनने  में  आापके  गलती  हुई  है।  मैंने  तीस
 हजार  का  जिक्र  नहीं  किया  है।  जो  कैपेसिटी
 है,  जो  लाइसेंस  दे  रखे  हैं  वे तरह  हजार  के
 हैं।  अ्रभी  तक  ज्यादा  से  ज्यादा  जो  बने  हैं
 डिमांड  के  बेसिस  पर  थे  3700  के  करीब
 बने  मैंने  कहा  थ।  कि  चौथे  प्लान  के  प्राद्विर
 में  जा  कर  एक  दफा  यह  अंदाजा  लगाया
 था  कि  हम  को  शायद  26  हजार  लाइट
 कमशियल  वीहिकल्स  की  जरूरत  हो  ।  लेकिन
 धभाजकल  की  डिमांड  को  देखते  हुए  यह
 मुम्किन  मालूम  नहीं  होता  है  कि  श्दार  बरस

 में  तीन  हजार  से  26  हजार  तक  हम  पहुंच
 सकेंगे  t

 Shri  Virendrakumar  Shah:  My  hon.
 friend,  Shri  Banerjee,  may  be  allergic
 to  Birlas  and  Bajajg  but  there  are
 other  manufacturers  also.  I  want  to
 ask  whether  the  hon.  Minister  is
 aware  that  Premier  Automobiles
 Limited  had  to  stop  their  production
 and  lay  off  @  large  number  of  workers
 because  they  cannot  market  thelt
 Products?  Is  it  the  reason  that  the
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 prices  are  high  due  to  very  heavy
 excise  duty  which  makes  it  impossible
 for  people  to  buy  trucks?

 Shri  F.  A.  Ahmed:  It  is  true  that
 there  is  no  demand  for  these  light
 commercial  vehicles  and  for  that
 teeson  many  of  the  manufocturers
 who  have  the  licence  for  that  pur-
 pose  are  thinking  of  reducing  their
 programme,  which  woulg  inevitably
 involve  reduction  of  labour.

 Shri  V.  Krishnamoorthi;  May  I  know
 whether  the  Government  ig  aware  of
 the  fact  that  there  is  a  premium  of
 between  Rs.  3.000  to  5,000  over  and
 above  the  price  Axed  by  the  Govern-
 ment  for  Tatas  Mercedez  chassis  be-
 cause  there  is  a  lot  of  demand  for
 such  type  of  vehicle?  What  action  has
 the  Government  taken  to  stop  this  sort
 of  blackmarketing?  Do  the  Govern-
 ment  propose  to  start  any  industry
 of  their  own,  without  increasing  the
 capacity  of  Tatas?

 Shri  ¥.  A.  Ahmed:  We  are  discus-
 sing  the  question  of  light  commercial
 vehicles,  So  far  as  I  am  aware,  there
 ig  no  premium  On  these  vehicles.  Per-
 haps,  the  hon.  Member  is  referring  to
 private  cars.

 Shri  A.  V.  Patil:  May  I  know  the
 price  of  the  four-wheeler  tempo  pro-
 duced  by  Bajaj  Tempo?  Is  it  not  a
 fact  its  price  is  too  high  because  there
 is  monopoly  and  no  competition?

 Shri  F.  A.  Ahmed:  I  have  not  zot
 the  figures  in  order  to  give  the  prices
 just  now.

 Shri  8.  K.  Tapuriah:
 Shri  Manibhai  J.  Patel:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  the  total  value  of  import
 Hoence,  issued  after  devaluation;
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 (b)  how  many  parties  applied  for
 these  licences;

 (९)  how  many  have  utilized  them;

 (a)  the  total  value  of  thig  utiliza-
 tion;

 (e)  the  reasons  why  the  licences
 were  not  fully  and  rapidly  utilised;
 and

 (१)  the  impact  of  this  non-utilisation
 on  industrial  production?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (f).  A  state-
 ment  giving  the  information  to  the
 extent  available  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-586/67}.

 Shri  8.  M.  Banerjee:  Sir,  I  rise  on
 9  point  of  order.  The  question  asked
 was  (a)  the  total  value  of  import
 licences  issued  after  devaluation  and
 (b)  how  many  parties  applied  for
 these  licences.  We  definitely  wanted
 the  names  of  the  firms  etc.  Now,  the
 reply  is—I  hope,  you  have  got  the
 statement—that  licensing  statistics
 are  not  maintained  on  firm-wise  basis.
 A  similar  question  came  up  in  this
 House  earlier  when  we  wanteq  to
 know  whether  all  licences  were  con-
 centrated  in  the  hands  of  big  busi-
 ness  houses  and  ultimately  it  went  up
 ०  the  Prime  Minister  when  Shri
 Nehru  was  alive.  Then  a  statement
 was  laid  on  the  Table.  So,  I  feel  that
 the  Minister  wants  to  conceal  the
 information  from  the  House  by  not
 mentioning  the  names  of  firms,  !
 want  your  ruling  on  that.

 Mr.  Speaker:
 a  question.

 He  can  ask  that  28

 attest  लिसये  :  माननोय  सदस्य  का
 मतलब  यह  है  कि  यहां  पर  जो  परम्परा
 बनो  है,  उस  के  अनुसार  यह  जानकारों
 झानी  चाहिए  थी  ।

 मंत्री  महोदय  ने  हम  को  खबर  दी  है
 कि  कुल  1826  करोड़  रुपये  के  भायात
 करवाने  दिये  गए  है  शर  उन  में  से  447
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 करोड़  रुपये  के  प्रायात  परणाने  कच्चे  माल
 भौर  पुर्जा  भादि  के  लिए  थ  ।  बाकी  बच  जाते

 है  तकरीबन  i390  करोड़  रुपये  के  लाइसेंस  |
 मैं  मंत्री  महोदय  से  यह  जानना  चाहता  हूं
 कि  इसमें  से  कितना  पैसा  उपभोग  की
 चीजों,  विशेषकर  उन  चीजों  पर,  जो
 शमीर  लोगों  के  उपभोग  में  झाती  है,  ्य

 हुआ  है  या  उन  के  लिए  कितने  लाइसेंस  दिये
 गए  हैं।

 शो  दिनेश  सिह:  इप  में  447  करोड़
 रुपय ेकी  जो  बात  कही  गई  है,  वह  मैन-
 टैनेंस  लाइसेंसिज  के  बारे  मे  है,  जो  कि
 जरूरी  सामान  शौर  पुजों  के  लिए  होते  है
 माननीय  सदस्य  जिन  लक्सरी  गुडज  का
 जिक्त  कर  रहे  हूँ,  वे  इस  मे  नहीं  पाते  हैं

 aft  wa  fet:  मंत्री  महोदय  मेरा
 प्रश्न  समझे  नहीं  हैँ  ।  कच्चे  माल  झौर  पुर्जों
 का  तो  उन्होंने  ब्यौरा  दिया  है  ।  बाकी  जितने
 लाइसेंस  रह  जाते  है,  उन  में  से  कितने  पर-
 थाने  उपभोग  को  चीजें;  खासकर  झाराम
 श्र  चैन  की  चीजें  बेदा  करने  के  लिये  दिये
 गए  हैं  ?

 si  fete  सिह  :  माननीय  सदस्य  ने
 उपभोग  की  नतीजों  के  बारे  में  पूछा  है  ।
 अगर  बहू  किसी  खास  चीज के  बारे  में  पूछें,
 तो  में  जरुर  पता  लगा  कर  बता  दूंगा  |
 अगर  माननीय  सदस्य  अतः  दें  कि  वह,  फलां
 चीज  को  उपभोग  को  ममझते  है  तो  में
 उसके  बारे  में  जानकारी  लेकर  दे  दूगा  t

 को  मधु  लिखये  :
 इस्तेमाल,  यूटिलाइजेशन  ,
 अझपने  जवाब  में  कहा  है  :

 मंत्री  महोदय  ने
 के  बारे  में

 “However,  the  reporting  is  not
 always  satisfactory  and,  therefore,
 the  reports  received  do  not  fully
 indicate  the  extent  of  utilisation.”

 यहां  पर  कुछ  समय  पहले  काश्मीर  सैरै-
 मिक्स  फैक्टरी  की  चर्चा  हुई  थी,  जोकि
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 ater  artery  कम्पनी  की  थी  ।  उप
 को  बराबर  झायात  परवाने  11 अ  गए  हैं  ।

 उन्होंने  ओ  सुब्रह  रण्यम  को  यह  पझरश्यासल
 दिया  था  कि  जुलाई,  1963  में  हमारे
 कारखाने  में  पैदावार  शुरू  हो  जायगी
 उस  बात  को  करीब  करीब  यार  साल  हो  गए
 है,  लेकिन  भ्रभी  तक  काश्मीर  सैरेमिक्स  में

 कोई  पैदावार  नहीं  हो  रही  है  ।  उन  को  जो
 श्रामात  परवाने  दिये  गए,  ने  ज्यादा
 जैसा  ,  प्रीमियम,  लेकर  उन्होंने  काले
 बाजार  में  बेच  डाले  ।  मैं  मंत्री  महोदय  से

 यह  जानना  चाहता  हूं  कि  जब  कि  भवमूल्यन
 के  बाद  पैदावार  बढ़ाने  के  लिए  उन्होंने
 आयात  नियंद्ण  को  ढीला  कर  दिया,  तो  कया

 वह  इस  बात  को  जांच  करने  के  लिए  कोई
 इम्तजाम  नहीं  करेंगे  कि  जिन  लोगो को  भ्रायात
 परवाने  दिये  गए  है,  उन्होंने  स्वयं  उन  का
 इस्लेंमाल  किया  है,  काले  बाजार  में  तो  नहीं
 बेंच  दिया  है  ?  अगर  उन्होंने  इस्तेमाल  नहीं
 किया  है,  तो  इस  के  लिए  उन  को  कुछ
 दंड  देना  चाहिये  ।  जब  सरकार  इन
 लोगों  को  पैदावार  बढ़ाने  के  लिए  साइसेंस
 देती  है  और  उन  का  स्लेमाल  नहीं  किया
 जाता  है,  तो  इस  बारे  भें  वह  क्या  कार्यवाही
 करेगी  ?

 श्री  दिनेश  सिह  जैसा  कि  माननीय
 सदस्य  ने  कहां  है,  यह  ठीक  है  कि  जिस  को
 आयात  की  इजाजत  दी  जाये,  झगर  बह
 उस  का  इस्तेमाल  न  करके  किसी  दूसरे  को
 काले  बाजार  में  बेचता  है,  तो  गवन मेंट
 उस  के  खिलाफ  जरुर  कार्यवाही  करेगी
 लेकिन  चूकि  आज-कल  आयात  काफो
 खुला  हो  गया  है,  इसलिए  काला  बाजार
 नहीं  चलता  है  1  ये  दोनों  बातें  एक  दूसरे  के
 विशद्ध  है  ।  जब  कमी  होगी  तब  काला  बाजार
 चलेगा  t  जो  लोग  कोई  बीज  पैदा  कर  रहे  है,
 अगर  वे  उस  के  लिए  जरुरी  कच्चा  मास
 भौर  पुर्ज  खुले  तौर  से  भौर  झासानी  से
 मंगा  सकते  हैं  तो  कोई  वजह  नहीं  है  कि
 वे  उन  को  किसी  भौरसे  काले  बाजार  में
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 खरीदे  ।  ये  खुद  श्रावात  कर  सकते.  लिए  झायात  लाइसेंस  से  श्युके  है  या  लेने
 हैं  nr  gard  इम्पोर्ट  पालिसी  नीड-बेस्ड  हैं  ।  वाले  हैं  ?

 1...  M.  Banerjee:  I  want  to  करो  मु?  Go  wt  :  शौकीतनी  बासी
 know  whether  in  967  some  import  yt  होती  हैं  ?
 licences  were  given  for  importing
 sulphur  and  whether  it  is  a  fact  thet  Bo  शाम  मनोहर  लोहिया  :  जैसे
 the  particular  firm  of  one  Mr.  Tara-
 pada  Chakraverti  who  was  connected  whet  कोला  है,  रेफ़रिजरेटर  है,  जैसे  राजा
 with  Atulya  Ghosh  and  Sunil  Das  ater  के  जर  का  सैकड़ा  सामान
 espoinage  case  was  given  a  licence  ej
 worth  Rs.  3  crores  for  importing  sul-
 pher.  I  want  to  know  whether  this  को  as  wo  wt:  जैसे  डाक्टर  साहब
 Pinel

 brought  to  the  notice  of  the
 एक  बड़े  झलके  बंगले  में  रहते  है  '

 Shri  Dinesh  Singh:  I  shall.  find  ate  राम  मनोहर  लोहिया
 :  माननोय

 out  and  jet  the  House  know  about  it.  सदस्य  कभी  झाकर  देख  लें  7  जिस  का  वह
 बहू  मेरा  बंगला  कहते  है,  वह  एक  सड़ा  हुआ Shri  s.  M.  Banerjee:  What  about

 the  first  part  of  my  question?  "i  मकान  4  हम  कौन  से  नौकरजशाही  के
 wanted  to  know  whether  import  लोग  हूँ  या  संगी  बनने  वाले  हैं,  जो  हमको
 licences  were  given  for  the  import
 of  sulphur.  बढ़िया  बंगला  दिया  जाये  |

 Mr.  Speaker:  The  hon.  Member
 Shri  Dinesh  Singh:  Sulphur  has  is  not  helping  in  the  proceedings  of

 been  imported  by  S.T.C,  and  by  some  the  House.  The  Minister  is  expected
 Private  parties  also,  to  give  the  answer,  not  every  Member.

 me
 कि  म  लिया,

 द कया  Bare  ua  भनोहर  लोहिया  :  मैं  यह सरकार  ने  कभा  झायात  लाइवस
 के

 सम्बन्ध  जानना  चाहता  हूं  कि  आयात  का  कितना
 में  यह  जांच  की  है  कि  उनमें  से  कितने  खत  हिस्सा  शौकीनी  के  सम्बन्ध  में  रहा  है  शौर
 के  सामान  के  लिए  है,  खास  तौर  से  शौकरीनो

 कितना  हिस्सा  उत्पादन  के  सम्बन्ध  हे  रहा के  सामान  के  लिए.  है,  इप  बारे  में  सूचना  मंत्री  महोदय  कज

 चो  बिनेगा  सिह  :  माननीय  डाक्टर...  द्च  सदन
 को

 देंगे

 साहब  यहां  नहीं  थे,  जब  श्री  मधु  सिमये  ने  ष्ढो  बिनेत्त  पिह  :  उत्पादन  भी  खपत
 यही  सवाल  पूछा  था  7  के  लिए  होता  है।  झगर  सफे  पेदाबार

 हो  झझौर  उस  की  खपत  मन  हो,  तो  उपका
 डा  1 ल  i

 निया : «५  शात्र  सन हुर  क  fk  मुझे  क्या  है? झपला  सवाल  पूरा  तो  कर  लेने  दिया  जाय  |
 की  नथ  लिलये  :  माननीय  सदस्य  का

 मतलब  पग्रावश्यक  चीजों  के  उत्पादन  से

 है!

 शो  भथु  लिसये  :  लेकिन  मंत्रों  महोदय
 में  इत  बारे  में  कोई  जानकारी  लो  नहीं  दी  ।

 डाज  राम  सगोहर  लोहिया  :  झगर  oe
 जानकारों  नहीं  दी,  तो  झापत्ति  क्यों  ?

 हक  है  न  ाी  लक्सर
 क्या  सरकार  यह  पता  लगायेगी  कि  साहब  किसी  खास  सकसरी  गइज  में  दिल-

 -  इसके  खुद  के  कितने  हिस्से  चौर  कितने  श्स्पी  रखतें  है,  तो  मैं  उस  के  बारे  में  पूरी
 करोशरति  लोग  शौकीनी  बाली  थोजों  के.  खबर दे  दूंगा  ।
 663  (Ai)  LED~2.



 3987  Oral  Answers  JUNE  9,  967  Oral  Answers  3082

 Sto  राम  जनोहर  लोहिया :  प्रध्यक्ष
 महोदय  ,  श्राप  खुद  सोंचें  कि  सबाल  का
 जवाब  शा  गया  है  |  हमको  तो  दिलबस्पी
 है  और  झगर  वह  जातना  चाहें,  तो  सबसे
 ज्यादा  दिलचस्पी  उस  लक्सरी  गुडज  में  है,
 जिसकी  छूट  इस  दफा  श्री  मोरारजी  देसाई
 ने  दे  दी  है  भौर  जो  उनकी  तरफ  प्राजकल  बहुत
 ज्यादा  इस्तेमाल  होता  है  |  यह  मैंने  सूभा  है,खे  र

 बह  छोड़िये  ।(व्यकपधान)  यह  हंसी  कोबात
 नहीं  है  |  में  चाहता  हूं  कि  सदत  को  मालूम
 हो  t  यह  बहुत  गम्भीरता  का  सवाल  है  |
 हमारा  उत्पादन  का  सारा  इांचा  खत्म  न्ुझा
 है  |  भौर जो  हमारे  ऊपर  80  श्रब  रूपये  का
 विदेशी  कर्जा  है  उसमें  से  मेरा  अनुमान  है--
 80  रब  में  मैं  वह  20  अरब  स्टलिग  बैलेंस
 गिन  लेता  हूं  पहले  का--झौर  मेरा  अनुमान
 है.  उसमें  40  अरब  सयवा  इस  तरह  की

 फिजूल  की  चीजों  से  है  t  मंत्री  महोदय
 सवाल  के  ह] &  को  समझ  तहीं  रहे  हैं  ।

 ो  विनेश  सिह  :  मैं  पूरी  कोशिश  कर
 रहा  हूं  भ्रध्यक्ष  महोदय  लेकिन  सवाल  के  साथ
 इतनी  चोजें  हैं  कि  में  किसको  किसको

 समझूं  ?  जहां  तक  ग्रायात  का  सवाल  है
 मैं  माननीय  सदस्य  से  बहुत  विनम्र  निवेदन
 कलंगा  कि  जो  हमारी  लाल  कितात्र  झायात
 के  सम्बन्ध  में  निकलो  है  एक  मर्तबे  उस  पर
 अपनी  नजर  दौड़ायें  ।  फिर  देखें  कि  कितना
 उसमें  जरूरी  काम  के  लिए  है  जौर  कितना
 और  जिसको  कि  वह  फिजूल  समझते  है
 ौर  उसमे  कोई  बात  होलो  मुझे  बतायें,
 हम  ज़रूर  विचार  करेंगे  t

 श्री  कंर॒र  लाल  गु॒प्त  :  क्या  मंत्री  महोंदय
 बतायेंगे  कि  जैसा  कि  उन्होंने  कहा  है  कि.  826
 करोड़  रुपये  का  आयात  है  उस  में  से  कितन
 ऐसे  हैं  जिनको  आपने  50  करोड़  या  उससे
 अधिक  प्रायात  का  लाइसेंस  दिया  है  ?
 झगर  अभी  यह  फिगस  झापके  पास  न  हों

 तो  क्या  सदन  में  बाद  में  रखेंगे  शौर  (बी)
 बया  यह  सही  है  कि  जो  लोग  इम्पोर्ट  लाइसेंस
 लेकर  भपना  बेच  देते  हैं  उनको  कोर्ट  में  केस
 चलाना  हो  तो  सरकार  की  परमीशन  लेनी
 पड़ती  है?  भगर  ऐसा  है  तो  क्यों  ऐसा  है  भौर
 क्या  इस  कंडीशन  को  हटायेंगे  ?

 थी  विनेश  पिह  :  प्रध्यक्ष  महोदग  ,
 पहले  भी  श्री  बसर्जी  से  यह  सवाल  पृछा  था  ny
 कोई  हमारा  इरादा  इसको  छिपाने  का  नहीं  है
 कि  किसको  क्ितसा  लाइसेंस  दिया  गया  |
 दिवकत  यह  है  जो  हमारी  प्रणाली  इस  वक्त
 प्रचलित  है  उसके  हिसाब  से  कमोडिटीवाइज
 कितने  लाइसेंस  मांगे  गए  उसका  हिसाव
 रहता  है,  फर्म-बाइज़  नहीं  रहता  है  1
 माननीय  सदेस्थ  किसी  फर्म  का  जि  करें
 या  जैसा  50  करोड़  से  ऊपर  उन्होंने  प्र्छा  है

 मैं  पूरी  कोशिश  करूंगा  पला  लगाने  की  झीर
 सदन  के  साझने  इसको  रखूगा  ।

 Mr.  Speaker:  The  Question  Hour
 is  over.

 Shri  Kanwar  Lal  Gupta:  I  asked
 a  question

 Mr.  Speaker:  The  Question  Hour
 Is  over,
 2  hrs.

 SHORT  NOTICE  QUESTION
 Narmada  Project

 S.N.Q.  lp.  Shri  P.  N.  Solanki: Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chief  Ministers  of  Gujarat  and  Madhya Pradesh  met  on  the  23rd  May.  ‘1967  at
 Pachmarhi  to  discuss  and  finalise  the

 =
 about  the  Narmada  Project: an

 (b)  if  so,  the  result  of  their  talks? oo
 The  Minister  of  Irrigation  and Power  (Dr.  Kx  L.  Rae):  (a)  and  @). The  Chief  Ministers  of  Gujarat  and

 Madhya  Pradesh  met  at  Pachmarhi  on
 Tuesday,  the  23rd  May,  967  and  had
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 discussions  on  the  subject.  These  are
 to  be  continueg  during  this  month.

 Shri  P.  ्र,  Solanki:  It  is  more  than
 two  years  since  the  Khosla  Commis-
 sion  was  appointed  by  the  Central
 Government.  Every  time  discussions
 are  held  and  talks  are  held,  but  there
 i,  no  result.  Is  the  Central  Govern-
 ment  going  to  interfere  in  this  nat-
 ional  project?  When  we  have  food
 problem  and  other  things,  is  the  Cen-
 tral  Government  going  to  do  anything
 about  this  project?

 Dr.  K.  L.  Rao:  The  Khosla  Com-
 mittee’s  report  was  received  in  Sep-
 tember,  965  ang  was  laid  on  the
 Table  of  the  House.  Then  the  Minis-
 try  of  Irrigation  and  Power  went  into
 discussions  with  States  and,  finally,
 some  suggestions  were  made  at  a  meet-
 ing  held  in  August  1966.  In  that
 meeting  it  was  decided  that  these  two
 Chief  Ministers  would  discuss  and  try
 to  settle  the  problem  amicably,  which
 the  Chief  Ministers  undertook.  We
 are  awaiting  the  results  of  their  dis-
 cussions.  As  soon  as  the  results  of
 their  meeting  are  known,  the  Cen-
 tral  Goverrment  will  take  further
 steps.

 Shri  P.  N.  Solanki;  When  all  these
 discussions  are  held,  is  there  any
 representative  of  the  Central  Govern-
 ment  present  there  to  iron  out  the
 differences  between  the  Chief  Minis-
 ters?

 Dr.  K.  L.  Rao:  That  is  what  |  sub-
 mitted.  At  a  meeting  of  the  Central
 Government  and  the  two  Chief  Minis-
 ters  and  other  concerned  Ministers,
 held  in  August  1966,  certain  sugges-
 tions  were  made  and  then  it  was  de-
 cided,  and  the  Chief  Ministers  of
 Madhya  Pradesh  and  Gujarat  accept-
 ed,  that  they  should  first  discuss  bet-
 ween  themselves  and  try  to  settle  the
 problem  amicably.  That  is  why  a
 meeting  was  held  between  them.  As
 soon  as  the  results  of  their  discussions
 sre  known,  the  Central  Government
 will  teke  further  steps.

 TYAISTHA  1,  1889  (SAKA)  Orel  Answers  3984

 Shri  Manubhai  Patel:  In  view  of
 the  fact  that  the  Narmada  project  is
 considered  to  be  a  national  project
 and  the  foundation-stone  for  it  was
 laid  by  the  late  Prime  Minister
 Pandit  Jawaharlal]  Nehru  some  six  of
 seven  years  before,  may  I  know  whe-
 ther  the  hon.  Minister  of  Irriga'ion
 and  Power  will  fix  a  deadline  before
 which  the  Chief  Ministers  of  the  two
 Slates  should  come  to  an  agreement
 and  report  back  to  the  Ministry  and
 if  they  do  not  come  to  an  agreement
 by  that  date,  then  the  Central  Minis-
 try  will  intervene  and  take  some
 decision  or  action?

 Dr.  K.  L,  Rao:  It  is  true  that  the
 Narmada  river  is  one  of  our  most
 precious  rivers,  the  development  of
 which  is  very  anxiously  awaited  by
 all  of  us.  It  is  our  earnest  desire  that
 some  settlement  should  be  arrived  at,
 and  J  expect  that  during  967  we
 shall  be  able  to  arrive  at  some  solu-
 tion.

 Shri  Virendrakumar  Shah:  Consi-
 derable  anxiety  is  expressed  not  only
 by  this  House  but  also  by  Gujarat  in
 particular  gbout  this  Narmada  Valiey
 Project.  Will  the  hon.  Minister
 enlighten  us  what  the  anticipated
 cost  of  the  Narmada  project  is  on  whe
 basis  of  the  report  of  the  Khosla
 Commission,  and  what  benefits  will
 come  to  the  country  by  way  of  ‘rri-
 gation,  foodgrains  production  and
 Power  generation?

 Dr.  K.  L,  Rao:  It  is  rather  pre-
 mature  to  give  those  figures  because
 that  will  depend  upon  the  type  of
 agreement  that  will  be  reached  bet-
 ween  these  two  States.  But  as  a
 gencral  statement,  I  can  say  that  we
 are  expecting  about  0  million  807९
 to  be  irrigated  in  both  Madhya  Pra-
 desh  and  Gujarat  on  account  of  these
 projects.

 ी बडा नत  ६... द  कुशवाह:  झध्यक्ष

 महोदय,  क्या  मंत्री  जी  यह  बताने  की

 क््पा  करेंगे  कि  गर  मध्य  प्रदेश  झौर  गुजरात
 के  मुख्य  मंत्री  परस्पर  चर्चा  द्वारा  किसी  नतीजे



 3985  Oral  Answers

 पर  पहुंच  पाये  तो  फिर  केन्द्र  द्वारा  इसके  बारे
 में  क्या  बदम  उठाया  जायगा  ?

 Dr.  x.  L.  Rao:  It  has  been  report-
 ed  that  there  have  been  cordial  and
 frank  discussions  so  far  be.ween  the
 two  Chief  Ministers.  As  soon  as  we
 hear  from  them,  the  Central  Govern-
 ment  will  step  in.

 Shri  Yajnik:  In  view  of  the  fact
 that  the  Central  Government  took  the
 responsibility,  in  view  of  the  fact  that
 this  river  Narmada  goes  through
 many  States,  in  view  of  the  fact  that
 the  harnessing  of  the  Narmada  waters
 to  a  considerable  extent  was  consider-
 ed  a  national  question,  and  also  in
 view  of  the  fact  that  the  Govern-
 ment  of  India  appointed  the  Khosla
 Commission  to  frame  a  comprehensive
 scheme  after  consulting  the  represen-
 tatives  of  the  two  States,  may  I  know
 why  the  Government  of  India  have
 not  taken  a  final  decision  on  the  uti-
 lisation  of  the  waters  of  the  Narmada
 according  to  the  recommendations  of
 the  Khosla  Commission  and  why  they
 have  been  waiting  all  this  time  for  an
 agreement  between  the  two  Chief
 Ministers  who  have  not  been  able  to
 come  to  any  agreement  for  a!l  thesc
 years?  Secondly,  may  I  know  whe-
 ther  the  Soviet  engineers  have  been
 drawn  into  this  matter  by  the  Madhya
 Pradesh  Governmen:  in  order  to
 elicit  their  co-operation  in  building
 the  Punasa  Project  and  whether  the
 Government  of  India  are  also  asking
 the  Soviet  engineers  to  frame  or  help
 in  framing  a  concrete  scheme  for  im-
 plementing  the  comprehensive  Nar-
 mada  project  which  may  cover  more
 than  one  State?

 Dr.  K.  L.  Rao:  As  I  have  submit-
 ted  already,  the  Centre  is  not  taking
 the  initiative  at  the  moment,  becaus:
 there  were  discussions  between  the
 various  Chief  Minis‘ers  and  the
 Centre  at  which  it  was  decided  that
 the  two  Chief  Ministers  would  settle
 this  between  themselves  and  will  first
 make  attempts  in  that  direction  and
 then  report  to  the  Central  Govern-
 ment  after  which  only  the  Central
 Government  would  take  further
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 action.  We  are  awaiting  the  results
 of  those  meetings  very  anxiously.

 Oral  Answer,

 With  regard  to  the  Soviet  engineers
 and  their  participation,  to  which  the
 hon.  Member  has  refered,  the  facts
 are  as  fs“lows:

 The  Soviet  Government  supplies
 machinery  to  various  projects.  There-
 fore,  the  Madhya  Pradesh  Goy-
 ernment  sought  their  assistance  in
 supplying  machthery  for  the  Punasa
 project  which  is  otherwise  called
 the  Narmada  Sagar  project.  But
 the  Government  of  India  told
 the  Madhya  Pradesh  Government
 that  first  of  all  we  have  got  to
 sottle  this  dispute  between  the  parties
 before  we  can  take  up  this  project
 On  the  Narmada  river.  Therefore,
 the  question  of  Soviet  participation
 ov  assistance  does  not  arise  at  *his
 stage,

 सती  जयाजेप  बपा :  भ्रच्यक्ष  महोदय,
 जब  जब  स्टेट्स  के  बीच  भें  नदियों  या  दूसरे
 विषयों  को  लेकर  कोई  सवाल  पैदा  हो  जाता
 है,  तो  उसमें  देर  लग  जाती  है  शौर  एवः  ऐसी
 हवा  पैदा  हो  जाती  है  कि  कोई  रटेट  उन  सवालों
 के  बारे  में  पीछे  लग  जातेहेँ  और  कोई  नहीं
 लगते  हैं  ।  मैं  यह  चाहती  हूं  बि  जय  ऐसे
 मामले  उठें,  तो  उनके  बारे  मे  श्राब्जेक्टिव  व्यू
 लेकर  उनके  फाइनलाइजेशन  के  लिये  कोई
 ऐसी  मशीनरी  बनाने  की  कोशिश  रन
 चाहिये  कि  जिन  से  उन  में  देर  न  हो  और
 जल्दी  मामले  तय  हो  सके  ।  अब  जैसी  यही
 नर्मदा  बाली  बात  को  ही  ले  लोॉजिये,  इससे
 मध्य  प्रदेश  को  तकलीफ  होने  वाली  है,  लेकिन
 उससे  गुजरात  में  ऐसी  हवा  पैदा  होती  है
 कि  वे  लोग  कुछ  नहीं  कर  पाते  हैं।  यह
 गुजरात  की  ही  बात  नहीं  है,  जब  जब  ऐसे
 मौके  झा  ते  हैं,  बम  श्ागे  नहीं  बढ़  पाता  है  t
 इसलिये  कोई  ऐसी  मर्शीनरी  बनाई  जाय
 जो  ऐसे  मामलों  पर  सोच  कर  उन  के  बारे  में
 जल्दी  निर्णय  लेकर  काम  को  जल्दी  से  जल्दी
 जागे  बढ़ाये  ।
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 Dr.  K.  L.  Rae:  It  is  important  that
 wherever  there  is  a  dispute  concern-
 ing  Projects  on  rivers,  we  should  pro-
 ceed  very  expeditiously  and  see  that
 these  disputes  are  settled  amicably.  In
 the  case  of  the  Na:mada,  I  agree  that
 it  will  be  possible  to  arrive  at  a  solu-
 tion  in  the  near  future.

 Shri  BR.  K.  Amin;  The  Khosla  Com-
 mission  wag  appointed  in  order  ४७
 iron  out  the  differences  between  the
 two  Governments.  When  a  time-limit
 of  5  days  was  given  in  order  to  get
 a  reply  frum  the  Governments  con-
 cerned,  how  is  it  that  the
 Government  allowed  it  to  continue  so
 long  despite  the  fact  that  none  of  the
 Governments  concerned  was  ready  to
 answer  within  the  i5-day  limit?  In
 this  connection,  what  action  has  been
 taken  by  the  Government  of  India
 to  expedite  mattes?

 Dr.  K.  L.  Rao:  It  was  made  clear
 when  the  Khosla  Commission  was  ap-
 pointed  that  it  would  be  purely  an
 advisory  committee  and  not  one  whose
 recommendations  would  be  binding.
 Therefore,  when  the  Commission’s
 recommendations  were  received,  it  was
 necessary!  for  both  Governments  to
 go  into  them  very  carefully  and  see  to
 what  extent  each  can  accommodate  the
 other.  Therefore,  it  is  that  we  can-
 not  act  upon  the  Khosla  Commission's
 recommendations  all  at  once.

 hei  Narendra  Singh  Mahida:  Even
 if  the  two  Chief  Ministers  agree  and
 the  scheme  is  commenced  immediat-
 ely,  may  I  know  whether  it  will  take
 i5  years  to  complete  it?  Also,  may  I
 know  whether  the  amount  allotted  for
 it  in  the  Budget  will  be  utilised  in
 the  current  year  on  this  project?

 Dr.  K.  L.  Bao:  In  harnessing  the
 Narmada,  there  are  no  engineering
 difficulties  such  as  we  have  in  harnes-
 sing  all  the  Himalayan  rivers  because
 there  is  good  rock  and  there  are  not
 many  difficulties  to  be  got  over.  For
 the  progress  of  the  project,  it  depends
 op  the  hon.  Deputy  Prime  Minister
 ह. . उ  Finance  Minister  to  whom  a  ques-
 tion  may  be  addressed  on  the  subject.

 JYAISTHA  19,  889  (SAKA)
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 Shri  Ranga:  In  view  of  the  fact
 that  this  is  not  only  of  purely  econo-
 mic  importance  but  also  of  political
 significance  and  by'  reason  of  the  ob-
 vious  inability  of  the  Ministry  con-
 cerned  to  persuade  the  two  Govern-
 ments  to  reach  any  agreement,  why
 is  it  that  Government  do  not  wish  to
 appoint  a  tribunal  to  decide  this  mat-
 ter  as  per  powers  given  to  them  by
 special

 leat
 ation  passed  by  this

 Parliament  ID  years  ago?  Why  do  they
 go  on  allowing  this  kind  of  delay  to
 take  place  by  simply  appointing  one
 cummission  saying  it  is  an  advisory
 body  and  then  asking  the  Ministers
 afterwards  also  to  complicate  matters
 through  the  introduction  of  politics?

 Dr,  K.  L.  Rao:  I  am  told  there  is
 No  politics  in  thig  particular  problem.
 it  is  only  a  question  of  convenience,  of
 the  advantages  gaineg  and  the  dis-
 advantages  suffered  by  each  of  the
 States  in  taking  up  the  project.
 With  regard  to  the  question  of  arbi-
 trution,  it  is  a  very  important  .  fact
 that  in  connection  with  river  dis-
 puces  the  last  thing  to  be  resorted  to
 is  the  tribunal.  We  should  never
 allow  it  to  ga  to  a  tribunal,  we  shouid
 always  try  to  adjust  and  settle  the
 problem  amicably.  That  is  what  they
 do  all  over  the  world.  In  the  case
 of  Narmada  I  am  afraid  we  have
 iaken  the  least  time.  In  the  settle-
 ment  of  the  problem  of  Narmada
 which  is  a  very  mighty  river,  one  or
 two  years  is  not  very  much,  and  I
 think  we  have  made  very  good  pro-
 gress.  In  966  we  discussed  with  the
 various  Chief  Ministers,  and  we  got
 nearer  the  solution.  It  is  on  account
 of  the  elections  and  the  emoiions
 developed  by  that  that  there  has
 been  some  delay;  otherwise  it  should
 have  been  settled  by  this  time.

 Some  hon.  Members  rose—

 Mr.  Speaker:  It  is  between  Guja-
 rat  and  Madhya  Pradesh.

 Shri  Sheo  Narain:  It  is  a  national
 project,  there  is  no  question  of  U.P.
 or  Madhya  Pradesh.
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 को जपाव  राज  जोशो :  भ्रभी  तक
 गुजरात  का  ही  दृष्टिकोण  साम्रते  आया  है,
 मैं  झब  मध्य  प्रदेश  का  दृष्टिकोण  सामने
 रखते  के  लिये  खड़ा  हा  हूं

 सहोबव  :  क्वेश्चन  पूछिये  |
 4n  hon.  Member:  Js  Gujarat  out

 of  India?

 मरी  जगस्नाथ  राव  जोशी  :  मैं  झाचाय॑
 रंगा  की  बात  से  सहमत  हूं  कि  राष्ट्रीय  योजना
 के  रूप  में  इस  सवाल  को  हल  करना  चाहिये  ।
 किन्तु  नर्मदा  का  भ्राज  तीन-चोथाई  भाग
 मध्य  प्रदेश  से  होकर  बहता  है  बांध  की
 ऊंचाई  से  जो  ज़मीन  पाती  के  नीचे  आने  वाली
 है  वह  भी  मध्य  प्रदेश  की  है,  लेकिन  उसका
 लाभ  गुजरात  को  मिलने  वाला  है--दिस
 इज  दी  कंकस  झाफ़  दी  प्राबलम  ।  इसलिये
 इस  प्राबलभ  से  जो  कठिनाई  खड़ी  होने  वाली
 है  उस  के  लिये  जब  तक  केन्द्र  कोई  +यवस्था
 न  करे,  कोई  सिद्धान्त  सामने  रख  कर  उस  वा
 हल  ने  ढूंढा  जाय,  यह  कैसे  हूल  होगी  ?  यह
 सिर्फ  गुजरात  का  झगड़ा  नहीं  है,  इसी  तरह
 का  झगड़ा  कृष्णा-गोंदावरी  का  आन्ध्र,  मैसूर

 -शऔर  महाराष्ट्र  में  है, इस  लिये  किसी  सिद्धान्त
 को  लेकर  इसको  हल  करना  चाहिये  ।

 Mr.  Speaker:  It  is  a  good  sugge:-
 tion  made.  [  do  not  know  if  he  has
 any  answer  for  this.

 Dr.  K.  L.  Rao:  [I  have  submitted
 already  that  the  Central  Govera-
 Ment  took  the  initiative,  made  some
 suggestions,  and  that  has  been  the
 basis  of  agreement  between  these  two
 States,  and  it  is  expected  thal  it  will be  finalised  on  those  lines,

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Loss  of  Poodgrains  during  Rail  Transit
 9392,  Shri  K.  ठ्,  Pandey:  wil)  the Minister  of  Railways  be  Pleased  to state:

 7  (a)  the  figures  of  loss  of  foodgrains either  due  to  lack  of  Proper  storage

 JUNE  है  की
 |
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 or  negtigence  during  transit  on  all
 Railways  during  the  last  two  years
 (jear-wise);  and

 (by  whether  auy  action  has  been
 taken  by  the  Ministry  to  see  that  such
 loss  does  not  recur  in  future?

 The  Minister  for  Railways  (Shri
 C.  M.  Peonacha);  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha.

 सूती  कपड़ा  लिलों  हें  नल  का  जमा  हो  जागा

 * 39.  श्री  लिद्ंद+र  प्ररतर  :  क्या
 वाणिज्य  मंत्री  यह  बताने  की  ह#पा  रेगे
 कि

 काफ  क्या  यह  सच  है  कि  सूती  कपड़ा
 मिलीं  में  इतना  माल  जमा  हो  गया  है  जितना
 पहले  कभी  भी  जमा  नहीं  हुआ  ४ा  ;  और

 (ख)  यदि  हां,  ir  इसके  क्या  कारण
 हैं  ?

 वालिज्य  मन्त्री  (थो  विनेश  सिह)  :
 (५  जी,  नहीं  1

 (ख)  प्रचन  नहीं  उठता  ।

 Pricz  Control  on  Cotton  Textiles

 *399,,  Shri  0,  C.  Sharma:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  United  Chambers
 Trade  Association  of  Delhi  has  unged the  Government  to  lift  the  production
 and  price  control  on  cotton  textiles, as  its  objective  to  bring  down  prices had  not  been  attained  and  ample slocks  of  cloth  were  lying  with  the
 mills  and  wholesalers;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (९)  the  decision  taken  in  the  matter?
 The  Minster  of  Commerce  (Shyi Dinesh  Singh):  (a)  The  United  Cham,

 ber  of  Trad  Association,  Delhi  hed
 represented  for  the  lifting  of  tie
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 production  and  price  control  on  cotton
 textiles.

 (®)  and  (c).  The  purpose  behind
 the  introduction  of  these  controls  was
 to  ensure  adequate  supply  of  varieties
 of  cloth  of  mass  consumption  at  rea-
 sonable  prices  to  the  consumers.  Gov-
 ernment  are  satisfied  that  this  prpose,
 is,  by'  and  large,  being  served.  Gov-
 ernment,  therefore,  dy  not  propose  to
 lift  these  controls  at  present,

 Coal  production  dwisiz  Fourth  Plan
 *400.  Shri  George  Fernandes:

 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Ministe:  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  the:  hag  been  a  cut  in
 the  estimated  productuon  of  cooking
 and  blendable  coal  for  the  Fourth
 Plan  period;  and

 (२)  whether  this  cut  would  adversely
 affect  the  targeted  expansion  of  the
 Capacity  of  our  steel  plants?

 The  Minister  of  State  im  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 Narrow-gange  Railways
 "401,  Shri  Indrajit  Gupta:

 Shri  Nitiray  Singy  Chaudhuri:
 Shr;  Vishwanath  Pandey:
 Shri  Y.  A.  Prasad:
 Shri  N.  K.  Sanghi:
 Shri  ्,  Parthasarathy:
 Shri  Hem  Raj:

 Will  the  Minister  of  Ratlways  be
 pleased  to  state:

 (a)  whether  Government-owned
 narrow-gauge  Railways  are  running  on
 heavy  loss;

 (b)  if  so,  the  reasons  therefor;

 (es)  whether  the  question  of  con-
 vettmg  these  narrow-gauge  railways
 into  meter-gauge  and  broadgauge  has
 been  considered  by  Government;  and

 (d)  ig  so,  the  details  of  the  decision
 taken?

 The  Minister  of  Raliways  (Shri  Cc
 M.  Poonacha):  (a)  Narrow  Gatige  sec-
 tions  are  generally  running  at  a  loss,
 but  there  are  a  few  exceptions.

 (y)  Traffic  offering  on  most  of  these
 sections  is  too  low  for  economic  work-
 ing.

 (c)  The  question  of  converting
 Narrow  Gauge  lines  into  Broad|Metre
 Gauge  is  reviewed  from  time  to  time.

 (d)  As  a  result  of  the  review,
 Adipur-Bhuj  Narrow-Gauge  line  in
 Saurashtra  was  converted  into  metre
 gauge.

 खिहार  में  रेलवे  लोक-सेवा  झा.योग

 +402.  शी  विभूति  मिश्र
 की  Wo  ना०  तिथारी  :

 क्या  रेलवे  मंत्री  4  नवम्बर,  966
 के  तारांकित  प्रश्न  संख्या  23  %  उत्तर  के
 सम्बन्ध  मे  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  इस  बात  को  ध्यान  में  रखते

 हुए  कि  बिहार  राज्य  बी  आबादी  $  करोड़
 से  अधिकः  है,  सरकार  का  विचार  इलाहाबाद
 और  कलकत्ता  के  रेलवे  सेवा  प्रायोगों  की

 दानापुर  स्थित  वर्तेमान  शाखा  कार्यालय
 के  स्थान  पर  बिहार  में  एक  पूर्ण  रेलवे  सेवा
 झायोग  स्थापित  करने  का  है  ;  और

 (ख)  यदि  हां,  तो  सरकार  का  विचार
 इस  आयोग  की  कब  तक  स्थापना  करने  का

 हैं?

 रेले  मन्त्र  (अं!  to  मु  पुनाथा)  :

 (क)  जो  नहीं  क्योंकि  राज्यों  या  प्रदेशों
 के  झाधार  पर  रल  सेवा  आयोगोंकी  स्थापना
 करता  सरकार  की  नीति  नहीं  है  t

 (ख)  सवाल  नहीं  उठता  !

 Reorganisation  of  NCDC
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 Shri  K.  Pradhani:  The  National  Mineral  Development
 Shri  Heerji  Bhai:  Corporation  has  already  entered  into
 Shri  Sharda  Nand:  agreements  with  (i)  a  group  of  French
 Shri  Bharat  Singh  Chanhan:  companies  consisting  of  Mjs.  Venot-Pic,
 Shri  Ranjit  Singh:  Ensa,  and  others  for  supply  of  plant,
 Shri  Ram  Singh  Ayarwal:  equipment  and  engineering  services
 Shri  Hukam  Chand  Kachwai:  under  French  Consortium  Credit,  and

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  refer  to  the
 reply  given  to  Unstarreq  Question
 No.  877  on  the  7th  April,  967  and
 atate:

 (a)  whether  the  question  of  reorga-
 niaation-of  the  Nationa)  Coal  Develop-
 ment  Corporation  has  since  been  exa-
 mined;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Steel,  Mines  and  Metals  (Shri
 P.  0.  Sethi):  (a)  The  question  of  the
 reorganisation  of  the  National  Coal
 Development  Corporation  is  still  under
 consideration.

 (b)  Does  not  arise.
 Establishment  of  Khetri  Copper

 Project
 *404.  Shri  B.  8.  Sharma:

 Shri  Onkar  Laj  Berwa:
 Will  the  Minister  of  Steel,  Mine.

 anq  Metals  be  pleased  to  state:
 (a)  the  names  of  the  foreign  firms

 with  which  negotiations  are  going  on
 for  the  establishment  og  Khetrj  Cop-
 per  Project;

 (०)  whether  the  work  on  this  pro-
 ject  has  started  and  if  3०,  the  number
 of  foreign  experts  employed  and
 the  details  of  expenditure  incurred  on
 them;  and

 (९)  whether  considerable  number  of
 local  people  have  been  employed  on
 the  project  and  the  total  expenses  in-
 curred  on  the  project  and  the  details
 thereof?

 The  Minister  of  Steel,  Mines  and
 Metale  (Dr.  05७७७  Reddy):  (a)

 -No  negotiations  are  going  on  with  any:
 foreign  firms  for  the  establiahment  of
 the  Khetri  Copper  Project  at  present.

 Gi)  with  M/s.  Western  Knapp  Engin-
 eering  Company  of  U.S.A,  to  act  as
 advisers  to  the  Corporation  for  assia-
 tance  in  evoluation  of  the  French
 bids,  review  of  the  estimates  of  capital
 cost  and  profitability,  design  and  ape-
 cifications,  etc,  and  for  shaft  sinking.

 (%)  Yes,  Sir.  Six  American  experts
 have  becn  deputed  by  the  Western
 Knapp  Engineering  Company  for  the
 shaft  sinking  operations.  An  expendi-
 ture  of  $3,325,469  in  foreign  exchange
 and  Rs.  1,13,794  in  Indian  currency
 has  been  incurred  for  this  purpose.

 (९)  Yes,  Sir.  About  95  per  cent  of
 unskilled  and  semi-skilled  labour,
 forming  the  bulk  of  the  employees,
 876  local  people.  The  percentage  of
 loca)  persons  in  skilled  amd  technical
 posts  of  lower  categories,  and  minis-
 terial  posts  is  about  50  per  cent.  Tech-
 nical  personnel  employed  in  higher
 categories  are  mostly  outsidera  due’
 to  uon-availability  of  qualified  local
 persons,

 An  expenditure  of  about  Rs.  7  crores
 has  been  incurred  on  the  project  upto
 the  end  of  March,  1967,  The  details
 are  as  under:—

 iIn  rupees)
 Iskhs

 Mining  >  ®  :  46

 Prospecting  (including  payment to  Indian  Bureau  of  Mines)  बै
 Civil  Works.  99

 Consukancy  :  78
 ‘Tools,  Plant  and  Machinery  ur
 Stores,  Establisment  and  other

 miscellaneous  हि  364
 Tota,  700  -
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 Saleane,  Luxury  Cars  and  A.C.  Coaches
 for  Railway  Officials

 °406.  Shri  Randhir  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whethes  Government  propose
 to  abolish  the  use  of  Saloons,  Luxury
 Cars  and  Air-conditioned  coaches  by
 high  railway  officets  and  V.LPs  to
 effect  economy  and  austerity  in  the
 country;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonatha):  (a)  and  (b).  As  air-
 conditioned  coaches  are  required  for
 foreign  tourists,  and  saloons  for
 च्  I.  Ps  from  the  point  of  security,
 and  inspection  carriages  for  inspec-
 tions  by  Railway  officers,  it  is  not  pro-
 posed  to  abolish  their  use.

 As  regards  Luxury  cars,  there  are.
 none.

 Relief  to  Railway  Employees  of
 Jamalpur

 401,  Shry  Deven  Sen:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Railway  Board
 have  framed  any  Rules/Orders  cover-
 ing  cases  of  famine/acute  scarcity  and
 payment  of  relief  /grants/advance
 wages  to  the  affected  employees;

 (b)  whether  any  petition  has  been
 received  from  the  Railway  employees
 from  Jamalpur  (E.R.)  Jhajha  =  and
 other  famine-stricken  areas  of  Bihar
 for  relief;

 (c)  whether  the  General  Manager,
 Jamalpur  Workshop  has  made  any
 recommendation  in  this  regard;  and

 (a)  the  response  of  the  Railway
 authorities  to  this  request|petition?

 The  Minister  of  Railways  (Shii  0.
 MM.  Reemacha):  (a)  Rules/Orders  exist
 in  regard  to  payment  of  advance  of

 (b)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  table
 of  the  Sabha.

 Manufacturing  cost  of  jute  goods
 *408.  Shri  P.  G.  Sen:  Will  the  Minis-

 ter  of  Commerce  be  pleased  to  state:

 (a)  how  far  the  manufacturing  costs
 have  been  cut  down  as  recommended
 by  the  National  Productivity  Council
 to  raise  the  cumpetitive  strength  of
 jute  goods;  and

 (b)  whether  the  price  of  low  grade
 jute  consumed  has  been  taken  into
 consideration  as  also  of  the  existence
 of  mills  outside  Calcutta  in  the  jute-
 growing  areas?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  Some  mill
 groups  were  devoting  urgent  attention
 to  measures  intended  to  reduce  manu-
 facturing  costs  even  before  the  report
 of  the  National  Productivity  Council
 was  received.  However,  since  then,
 the  industry  by  and  large  has  en-
 deavoured  to  implement  the  specific
 recommendations  of  the  Council  with
 regard  to  increased  productivity;  but
 the  benefits  and  advantages  that  were
 expected  to  accrue  from  the  imple-
 mentation  of  the  measures  have  been
 more  than  offset  by  the  subsequent  in-
 crease  in  the  level  of  prices  generally
 experienced  throughout  all  sectors  of
 the  industry,  mainly  labour,  stores,
 power  etc.

 The  industry’s  inability  to  utilise
 its  full  production  capacity)  due  to
 shortage  of  fibre,  and  the  need  to  use
 a  langer  percentage  of  lower  grade
 fibre  like  Mesta  have  also  contributed
 to  its  difficulties.  However,  efforts  are
 being  made  progressively  throughout
 the  industry  to  bring  about  a  reduc-
 tion  in  costs  and  in  this  context  men-
 tion  may  be  made  of  work  studies,
 organisation  of  incentive  schemes,
 quality  control  and  modernisation  of
 machinery.  The  Indian  Institute  of
 Management  is  at  present  engaged  in
 an  inter-firm  comparison  study  with
 the  co-operation  of  a  number  of  mills.
 This  study  may  bring  out  what  further
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 scope  there  is  for  g  reduction  in  manu-
 facturing  costs.

 Shortage  of  Copper  and  Zinc
 #409,  Shri  Nihal  Singh:

 Shri  Madhu  Limaye:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Steel,  Mines
 ang  Metals  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  acute  shortage
 of  copper  and  zinc;

 (०)  the  steps  proposed  to  increase
 the  production  of  these  metals;

 (c)  whether  Government  inteng  to
 increase  imports  of  these  metals  in  the
 current  year;  and

 (d)  if  30,  by  how  much?
 The  Minister  of  Steel,  Mines  and

 Metals  (Dr.  Chenna  Reddy):  (a)
 Yes,  Sir.

 (b)  A  Statement  giving  the  requir-
 ed  imformation  is  laid  on  the  Table
 of  the  House.  [Placed  in  Librara.
 See  No,  LT-587/67].

 (c)  and  (ad).  There  is  likely  to  be
 some  increase  in  the  imports  of  copper
 and  zinc  during  1967-68  over  the  cor-
 Tesponding  figure  for  1966-67.  How-
 ever,  it  is  not  possible  to  indicate  at
 this  stage  the  extent  of  such  increase.

 Bokaro  Steel  Plant
 "410.  Shri  Virendrakumar  Shah:  Wil)

 the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 total  cost  of  the  first  stage  of  the
 Bokaro  Steel  Plant  would  be  not  less
 than  Rs.  650  crores;

 (b)  whether  the  cost  per  tonne  of
 the  finished  product  would  not  be  less
 than  Rs.  1,100;

 (c)  whether  the  above  cost  is  ap-
 preciably:  higher  than  the  average  in-
 ternational  price  prevalent  at  the
 moment;  and

 (d)  whether  such  a  project  with
 long  gestation  period  and  with  in-

 herent  high  cost  of  production  would
 add  to  the  inflationary  conditions  in
 the  country?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)
 Yes,  Sir.

 (b)  to  (d).  The  Project,  Report  for
 the  Bokaro  Steel  Plant  contemplates
 a  plant  with  an  economic  capacity  of
 4  million  tonnes  of  steel  ingots  per
 annum.  Complete  estimates  of  the
 cost  per  tonne  of  finished  steel  at  the
 first  stage  of  .7  million  ingot  tonnes
 are  being  worked  out.  Economical
 costs  of  production  will,  however,  be
 achieved  only  when  the  secong  stage
 is  completed,  and  the  costs  of  produc-
 lion  at  the  first  stage  will  be  compara-
 bly  much  higher.  Provided  resources
 are  available,  it  is  the  intention  of
 Governinent  to  take  the  plant  to  its
 economic  capacity  as  early’  as  possible.
 The  Plant  will  produce  flat  products
 which  are  even  now  in  short  supply.
 Even  at  the  first  stage,  the  production
 from  the  plant  will  reduce  the  need
 for  imports  of  flat  products  of  the
 order  of  |  million  tonnes  or  more  and
 therelby  save  at  least  Rs.  90  crores
 of  foreign  exchange  every  year.

 Port  facilities  to  Traders

 *4ll,  Shri  Y.  A.  Prasad:
 Shri  N.  K.  Sanghi;

 Will  the  Minister  of  Commerce  bc
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 00  give  port  facilities  to  traders  of
 North  India  engaged  in  the  import-
 export  business;  and

 (b)  if  so,  the
 likely  to  be  given?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  The  Gov-
 ernment  have  received  a  proposal  for
 Srant  of  port  facilities  to  the  traders
 by  setting  up  a  ary  port  at  Delhi,
 which  is  under  examination  at  present
 in  consultation  with  the  concerned
 Ministries.  No  decision  has  been  taken
 So  far.

 nature  of  facilities
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 feraaee

 are  भी  मुर  ह. अ  ब्रलाव  :  क्या  इस्पात
 ह (8  तथा  alt  यह  बताने  की  कृप।  करेंगे
 कि:

 (क)  क्या  पह  सच  है  कि  मा्च-भप्रैल
 964  में  कलकता  बन्दरगाह  में  ब्रिटेन  से
 भायात  की  गई  इस्पात  की  पत्तियों  को  उसारने
 के  लिये  लोडिग  एजेंटों  की  नियुक्ति  भें  देरी
 होने  से  लोहा  झौर  इस्पात  नियंत्रण  को
 14,113  रुपये  विलम्ब  शुल्क  देना  पड़ा  था;

 झौर

 (ख)  यदि  हां,  तो  देरी  होने  के  क्या
 कारण  थे  तथा  भविष्य  में  ऐसी  घटनाप्रों
 को  पुनः  होने  से  रोकने  के  लिये  क्या  कार्यवाही
 की  ऊए  रही  है  ?

 इस्पात,  खान  तथा  धातु  सन््जालय  में  राज्य-
 मन्प्री  (श्री  ao  Wo  सेदी)  :  (क)
 झोर  (ख).  प्रश्न  में  जो  बातें  पूछी  गई  हैं
 उन  सब  का  प्रकरण  झाडिट  रिपोर्ट  (सिविल )
 3967  में  भाता  है।  यह  रिपोर्ट  7  झप्रैल
 967  को  सभा  पटल  पर  रखी  गई  थी  ।

 लोक  लेखा  समिति  इन  सभी  बातों  की  भली
 प्रकार  जांच  करेगी  । अत:  सभिति  द्वारा
 इन  बातों  की  जांच  पूरी  कर  लेने  से  पूर्व  सरकार
 को  लिए  इन  मामलों  पर  कुछ  कहना  उचित
 ने  होगा

 Company  Law  Tribang!

 43,  Shri  ९.  K.  Deo:
 Shri  K.  P.  Singh  Deo:

 Shri  Dhirendranath:

 Will  the  Minister  of  Industrial  De-
 velopment  ह  Company  Agairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Company  Law  Board  has  recommend-
 ed  that  the  Company  Law  Tribunal  be
 wound  up;  and

 (b)  if  sc,  the  reasons  therefor?

 Tag  Minlster  of  industrial  Develop-
 ment  ang  Company  Affairs  (Shri  ्,  A.

 Ahmed):  (a)  and  (b).  The  Company
 Law  Board  has  made  no  such  secom-
 mendation  but  Government  propose  to
 abolish  the  Companies  Tribunal  nd
 to  make  consequential  amendments;  to
 the  Companies  Act.  The  reasons  for
 the  proposai  to  abolish  the  Tribunal
 are  as  follows:

 (i)  Experience  of  the  functioning
 of  the  Tribunal  for  the  first
 three  years  has  not  been  very
 encouraging  in  realising  the
 objectives  with  which  it  was
 set  up  namely  guick  findings
 ag  it  had  to  adopt  meticulous
 and  time-consuming  judicial
 protedurs  and  _  proceedings
 before  it  were  also  liable  to
 be  stayed  by  appeals  from
 its  interim:  orders  or  by  writ
 petitions  before  the  High
 Courts.

 (ii)  The  physical  work-load  of
 the  Tribunal  has  be‘n  very
 light  and  persons  affected  in
 places  outside  Delhi  fave
 found  it  difficult  and  expen-
 sive  to  avail  themselves  of  jts
 Powers.

 GM.  Eastern  Railway
 7414.  Dr.  Mahadeva  Prasad:

 Shri  Jagannath  Rao  Joshi:
 Shri  Y¥,  S,  Kushwah:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  the  General  Manager
 of  the  Eastern  Railway  was  gheraded
 by  railway  employees  on  the  ‘2ist
 May,  1967;  and

 (0)  if  so,  the  demands  of  the  em-
 ployees  and  Government's  reaction
 thereto?

 The  Minister  of  Railways  (Shri
 C.  M.  Poemacha):  (2)  and  (b).  A  de-
 monstration  by  a  number  of  workers
 Jed  by  the  Office  bearers  of  a  dissident
 and  hitherto  unrecognised  group  of
 the  Eastern  Railwaymen’s  Union  was
 staged  in  the  Office  of  the  General
 Manager,  astern  Railway,  on  the
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 20th  May  and  not  on  the  2lst  May.
 The  demonstrators  surrounded  the
 car  of  the  G.  M,  at  the  time  of  his
 leaving  the  office  and  after  detaining
 him  for  some  time,  they  dispersed
 after  presenting  a  Memorandum:  to
 the  General  Manager  containing  seve-
 ral  demands  relating  to  the  recogni-
 tion  of  the  dissident  group  of  the
 Bastern  Railwaymen’s  Union,  trade
 union  rights  etc.  Most  of  these  de-
 mands  had  been  examined  in  the  past
 and  not  found  acceptable.  They  will
 continue  to  be  examined  on  :heir
 merits.

 Export  of  Iron  Ore  to  Japan

 +415,  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Japanese  firms  have  expressed  the  de-
 sire  to  pay  I5  shillings  extra  per  ton
 of  iron  ore,  if  it  is  exported  from
 Paradeep  Port  in  Orissa;

 (by  if  so,  the  action  being  taken
 by  Government  to  increase  the  iron
 ore  export  from  Paradeep;  and

 (c)  whether  it  is  a  fact  that  the
 M.M.T.C.  has  offered  a  reduced  yrice
 to  the  Japanese  firms  to  accept  iron
 Ore  from  the  port  like  Calcutta?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 कानपुर  के  ीधोगिक  संत्यानों  से बलूत  किय
 जाने  बाला  रेलवे  भाटा

 *4ale.  शा  शिवचरण  लाख  क्या
 रेलवे  मंत्री यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  काशपुर  के  भौदोगिक  सस्थानों
 झचत्  जुगी  लाल  कमला  पत,  लक्भी  रतन
 काटेन  मिल्स,  ब्रिटिश  इंडिया  कारपोशन,
 सिंह  इंजीनियरिंग  बक्से,  म्युर  मिल्स,  झादि
 प्रौद्योगिक  सस्थानों  से  :  प्रेस  i966
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 तक  की  मवधि  के  लिये  रेलवे  भाड़े  तथा  इन
 संस्थानों  में  रेलवे  हारा  बनाई  रेखबे  साइडिग्स
 की  रखरखाव  के  लिये wt  के  लिये कुल  कितनी
 राशि  वसूल  करती  शेष  है  ;  भौर

 ख)  इस  अश्रत्यक्षिक  बकाया  शशि  को

 बसूल  करने  के  लिये  रेलवे  प्रशासन  ने  ह ह
 तक  क्या  कायेवाही  की  है  ?

 रेलें  मर्जी  1६3  चे०  मु०  पुताबा)  :

 (*)  उल्लिखित  करमों  शौर  कुछ  झम्य  फर्मो
 से  जिम्मे  बकाया  भाडा  प्रीर  प्रनुरक्षण  प्रभार
 के  सम्बन्ध  में  एक  बयान  सभा-पटल  पर  रख
 दिया  गया  है  1  [पुस्तक,सम  में  रखा  गया  |
 देखिये  संख्या  LT.—583/67]

 (ख)  रेल  प्रशासन  फर्मों  से  सम्पर्क
 स्थापित  करता  है  और  पत्र  लिख  कर  निवेदन
 करता  है  कि  बकाया  रकम  का  भुगतान  करें  |
 यदि  इससे  कोई  परिणाम  नहीं  निकलता
 तो  रेल  प्रशासन  उन्हें  चेतावनी  देता  है  कि
 यदि  एक  निश्चित  झवधि  में  बकाया  रकम  का

 भुगतान  नहीं  किया  गया  तो  रेलवे  उनके
 माल  को  रोक  लेगी  जिसके  सम्बन्ध  में  झधि-
 नियम  को  धारा  53  के  प्रन्तर्गत  रेलवे  को
 प्रदषाधिकार  प्राप्त  है  था  साइडिग  में  माल
 डिब्बे  पहुंचाना  बन्द  कर  देगी  ।  यदि  इस
 नोटिस  पर  भी  ध्यान  नदीं  ब्या  जाता  तो
 दी  गयी  चेतावनी  पर  अ्रभल  किया  जाता  है।

 700  H.P.  Diese]  Locomotives

 *4l?.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a’fact  that  the
 700  LP.  diesel  locomotives  have  been
 designed  by  the  Railway  Reseaich,
 Designs  and  Standards  Organisation
 for  the  Natrow  Gauge  Section;

 (b)  if  so,  whether  their  manufac-
 ture  has  been  undertaken  and  at  which
 place;  and

 (c)  by  what  time  these  locomotives
 will  be  put  on  the  rails  on  the  nar-
 row-gage  sections  and  which  narrow-
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 gauge  sections  have  been  selected  for
 this  purpose?

 The  Ministery  of  Railways  (Shri  C.
 M.  Poomacha);  (a)  Yes,  Sir.

 (9)  Not  yet.

 (6)  Does  not  arise  at  this  stage.

 इध्पयात  का  उत्वाकषत

 *4i8.  ao  fao  मबुकर  :  7
 इस्पात,  खानतप्र!  धातु  मंत्री  मह  बताने  की
 कृपा  करेंगे  कि

 (क)  वर्ष  .947  के  बाद  स्वतन्त्र  हुए
 देशों  के  बीच  जिसमें  सोन  भी  शामिल  है
 इस्पात  उत्पादन  के  मानने  भें  भारत  का
 कौन  सा  स्थान  है  ;

 (ख)  कपा  यह  सच  हैं  कि  चीन  प्रति
 यर्ष  भारत  की  प्रपेक्षा  भ्रधिक  इस्पात  का
 उत्पादन  कर  रहा  है  ;  झौर

 (ग)  इस्पात  के  उत्पादन  को  तेजी  से
 बढ़ाने  के  लिये  कपों  सरकार  क्रिसी  योजना
 पर  बिचार  कर  रही  है  ?

 इ  स्राव,  खान  तथा  च्ातु  सानत्रों  (st
 खमा रेहडी)  :  (क)  भ्रौर  (ख).  चीन  के
 इस्पात  के  उत्पादन  के  बारे  में  विश्वसनीय

 सूचना  उपसब्ध  नहीं  है  ।  उपलब्ध  रिपोर्टो
 से  ऐसा  प्रतीत  होता  है.  कि  gs  ea
 के  उत्पादन  में  भारत  का  स्थान  चोन  के
 याद  झाता  है  |

 (ग)  इस्पात  का  उत्पादन  बढ़ाने  के
 लिये  निम्नलिखित  योजनाप्ों  पर  विचार
 किया  जा  रहा  है

 1६2  भिलाई,  दुर्गापु'र,  राउ  रकेला,  टाटा
 और  इंडियन  झायरन  के  इस्पात
 कारखानों  तथा  निजी  क्षेत्र  में
 बिचयुत्  धट्टियों  की  उत्पादन  कमता

 te  बढ़ाना  |

 (n)  बोकारों  के  झलावा  दो  नये

 7  इस्पात  का  रखानों  की  स्थापना  !
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 (in)  उत्पादम  के  भ्रधिक  अच्छे  तरीके
 श्रपनाना  |

 इसके  झतिरिवत  हम  इस्पात  कारख-मों
 को  मशीनें  अझौर  उपकरणबनाने  के  काम  में
 झागे  बढ़  रहे  हैं  भ्रोर  जल्दी  ही  हम  बहुत  हृद
 तक  स्वतः  नये  कारखाने  लगा  सकने  की
 स्थिति  में  हो  जायेंगे  ।

 Monopoly  Commission

 *4l9.  Shri  R.  K.  Amin:  Will  the
 Minister  of  Industria}  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  reasons  why  the  study  of
 undesirable  monopoly  practices  adopt-
 ed  by  public  sector  industries  was
 precluded  from  the  scope  of  the
 Monopoly  Commission;

 (b)  whether  Government  contes~-
 plate  to  appoint  another  Monopoly
 Commission  to  make  the  study  of
 monopoly  practices  adopted  by  the
 public  sector  industries;

 (c)  whether  Government  contem-
 plate  to  appoint  a  commission  to  study
 the  concentration  of  power  in  the
 hands  of  big  trade  unions  which  en-
 joy  a  dorninent  power  over  the  supply
 of  labour;  and

 (d)  whether  Government  contem~-
 plate  to  take  any  significant  measures,
 besides  setting  up  a  body  as  recom-
 mended  in  the  Monopoly  Commission,
 to  prevent  the  growth  of  unhealthy
 monopoly  practices  in  this  country,
 both  in  the  private  sector  ag  well  #
 in  the  public  sector?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shrj  F.  A-
 Ahmed):  (a)  It  is  not  correct  fo  sav
 that  the  public  sector  undertaking
 adopt  monepoly  practices,  Working  of
 the  public  sector  industries  is  subject
 to  the  control  of  Parliement  through
 its  various  Committees  and  hence  it
 was  not  considered  proper  to  include
 the  public  sector  industries  in  the
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 terms  of  Reference  of  the  Monopolies
 Inquiry  Commission.

 (b)  No,  Sir.

 (९)  No,  Sir.

 (d)  The  various  measures  proposed
 to  be  undertaken  by  the  Government
 to  prevent  growth  of  unhealthy  mono-
 poly  practices  are  indicated  in  the
 Government  Resolution  dated  the
 5th  September  1966,  laiq  before  this
 House  on  the  6th  September,  ‘1966.

 Rates  charged  per  mea)  in  Railway
 Restaurants

 +420.  Shri  S.  Kandappan:
 Shri  Namblar:
 Shri  Sradhakar  Snpakar:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  an  upward  re-
 vision  of  the  rates  charged  per  meal
 in  the  Railway  restaurants  and  stalls
 from  the  489  May,  ‘1967;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  0.
 M,  Poonacha):  (a)  and  (b).  The  prices
 of  full  meals,  vegetarian  and  non-
 vegetarian  served  in  Indian  _  style,
 which  have  been  standardised  on  al!
 India  basis,  have  been  increased  with
 effect  from  ‘15-5-1967,  having  regard
 to  the  increase  jn  costs,  due  to  factors
 such  as  rise  in  cost  of  ingredients,  cost
 of  staff  etc.

 New  Rallway  Lines  jn  Fourth  plan
 1950.  Shri  Ram  Kishan  Gupta:  Wil!

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  proposal  for  the
 construction  of  new  lines  in  the  North-
 ern  Railway  zone  during  the  Fourth
 Five  Year  Plan  period  has  been  fina-
 lised;  and

 (b)  if  s0,  the  details  thereof?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b),  The
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 Fourth  Plan  proposals  for  construction
 of  new  railway  lines,  as  a  whole,  Rave
 not  yet  been  finalised.  However,  the
 following  two  new  Railway  Lines  on
 the  Northern  Railway  have  been  ap-
 proved  for  construction  during  the
 Fourth  Plan  period:

 Written  Answers

 l,  Pokaran-Jaisalmer—M.G.,  705
 KMs,  cost  about  Rs.  2.99
 crores,

 2.  Kathua-Jammu—B.G.,  80  KMs,
 cost  about  Rs.  0  crores.

 Conversion  of  M.G.  inte  B.G.  Line
 between  Kotkapura  and  Fasilka

 1951,  Shri  Ram  Kishan  प्रधा:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 to  convert  metre  gauge  line  between
 Kotkapura  and  Fazilka  of  the  North-
 ern  Railway  into  Broad-Gauge  line;
 and

 (b)  if  so,  when  it  will  be  converted?

 The  Minister  of  Railways  (Shri
 C.  M,  Poonacha):  (a)  No.

 (b)  Does  not  arise.

 Sale  of  Forged  Railway  Tickets
 1952.  Shri  Dhuleshwar  Meena;

 Shri  Ram  Kishan  Gupta:
 bri  Ramachandrg  Ulaka:

 Shri  K.  Pradhan:
 Shri  Heerji  Bhat:
 Shrj  Hukam  Chand  Kachwal:
 Shri  Ram  Singh  Ryarwal;

 Will  the  Minister  of  Raflways  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  8I6  on  the
 7th  April,  967  anq  state:

 (a)  whether  the  investigations  re-
 garding  the  sale  of  forged  tickets  have
 been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)  No.

 (b)  Does  not  arise.

 (Shri
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 Export  of  ह... ह  Films

 1953.  Ghri  Baburse  Patel;  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  number  of  Indian  films  ex-
 Ported  during  the  last  five  years  end-
 ing  the  3lst  March,  1967,  and  the
 names  of  various  countries  where
 they  were  sent;

 (b)  the  amount  of  foreign  exchange
 earned  by  these  films,  country-wise,
 during  the  above  period;

 (९)  the  names  of  the  first  42  pic-
 tures  that  earned  the  highest  foreign
 exchange  during  the  period  and  the
 actual  amount  they  earned;  and

 (d)  the  amount  of  foreign  exchange
 released,  producer-wise,  for  the  pur-
 pose  of  production  or  travel,  to  the
 producers  of  the  above  j)2  pictures
 during  the  above  period?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (d).  A  state-
 ment  is  placed  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-589/67).

 Rubber  Goods  Manufacturing  Factory
 at  Kottayam

 t984.  Shri  K.  M.  Abraham:  Will  the
 Minister  of  Indastrial  Development
 and  Sompany  Affairs  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  start  a  rubber  goods  manufacturing
 factory  at  Kottayam,  the  citadel  of
 rubber  plantation;  and

 (b)  if  so.  the  details  thereof?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 F,  A.  Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise.

 gtareh  Factory  at  Kottayam

 1056.  किक:  K.  M.  Abrabam:  Will  the
 Minister  of  Endustriay  pevelopment

 a

 and  Company  Affsirs  be  pleased  to
 state:

 (a)  whether  Government  have  got  a
 Proposal  to  start  a  starch  factory  at
 Kottayam  where  tapioca  is  produced
 in  plenty;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b),  Government
 have  no  proposal  to  start  a  Starch  Fac-
 tory  at  Kottayam.  However,  it  has
 been  agreed  to  register  q  new  unit—
 Messrs  Kamla  Sugar  Mills  Ltd.
 Udamalpet—for  the  manufacture  of
 starch  and  glucose  based  on  tapioca  in
 Kanjirapally  near  Kottayam  for  fol-
 lowing  capacity:  e
 Starch  3000  m.  tuns  per  annum
 Glucose  300  m.  torfs  per  annum
 Dextrose  322  m.  tons  per  annum.

 State  owned  Narrow  Gauge  Railways
 1956.  Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  the  total  mileage  of  State  own-
 ed  narrow  gauge  railways;

 (b)  the  total  annual  earnings  from
 these  railways;

 (९)  the  total  annual  expenditure  on
 the  railways;

 (d)  the  sections  of  these  railways,
 which  are  running  at  a  loss;  ang

 (e)  the  names  of  the  sections  and
 the  annual  losses  on  them?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  4050  route  kilo-
 metres.

 (b)  Rs.  537  lakhs  1965-66.

 (०)  Rs.  1136  lakhs  in  1985-66,

 (9)  and  (e).  Details  of  earnings  and
 expenses  are  not  available  separately
 for  e&ch  narrow  gauge  section.  How-
 ever,  the  calculated  figures  in
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 of  all  the  nerrow  gauge  sections  in
 each  Railway  Zone  for  1985-86  are
 given  in  the  statement  laid  on  the

 “Table  of  the  House  (Placed  in  Lib-
 ह  See  No.  LT-590/67).

 Apnointment  of  Class  ry  Staff  at
 Khnrda,  Bhubaneswar  and  Nira-

 karpur  Stations

 1957,  Shri  Chintaman}  Panigrahi:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  men  appointed  as
 class  IV  staff  at  Khurda,  Bhubanes-
 war  and  Nirakarpur  stations  in  966
 87,

 fh)  now  many  of  them  are  local
 men:  and

 (ey  how  many  of  them  have  been
 faken  from  amongst  the  work-charg-
 ed  coolies?

 The  minister  of  Raliways  =  (Shri
 C.  Me.  Poonacha):

 (a)  Khurda  Roald,  7  a
 Bhunaneswar  =  v
 Nirakarpur  Nib.

 (७)  Khurda  Read  Yi
 Bhubaneswar.  °  Nil.

 (c)  Khurda  Road  :  is
 Bhubaneswar.  t

 Selling  Price  of  TISCO  Stee)
 1959.  Shri  Sheopujan  Shastri:

 Shri  Madha  Limaye:
 Will  the  Minister  of  Steel.

 and  Metals  be  pleased  to  state:
 Mines

 (a)  whether  Government’s  atten-
 tion  hag  been  drawn  to  the  statement
 made  by  a  TISCO  executive  in  the
 Economic  Times,  dated  the  !3th  May, 49867  to  the  effect  that  the  selling  price of  TISCO  stee]  minus  the  excise  duty
 ts  below  the  home  price  in  “any  other
 country”:
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 (b)  whether  this  statement  is  factu-
 ally  true;

 (९)  whether  the  home  price  refer-
 red  to  in  part  (ay  above  includes  tgxes
 equivalent  to  our  excise  duty;  and

 (a)  if  so,  the  detaily  of  the  है...
 ak-up  of  various  elements  in  the  sel-
 ling  price  of  TISCO  and  steel]  prices
 in  countries  like  West  Germany  and
 Japan?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  6,  Sethi);  (a)  Yes,  Sir.

 tb)  to  (a).  The  statementJs  broadly
 correct,  In  fact,  the  Mahtab  Commit-
 tee  have  stated  in  their  report  that
 the  ex-works  prices  of  stee]  in  India,
 even  prior  to  devaluation,  do  not
 compare  ton  unfavourable  with  similar
 internal  prices  (home  prices)  abroad.

 A  statement  comparing  the  Indian
 prices  of  some  typical  products  with
 home  prices  abroad  (after  devalua-
 tion)  is  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-89i/
 67].  Complete  information  regarding
 the  amount  on  account  of  taxes  and
 duties,  if  any,  included  in  the  prices
 abroad  js  not  readily  available.

 ‘Sick’  Toxtile  Mills  of  Coimbatore

 1960,  Shri  8.  C.  Jha:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Lokanathan  Committee  has  made  a
 study  of  the  closeg  and  “sick”  textile
 mills  of  Coimbatore;  and

 (b)  if  so.  what  are  its  recommenda-
 tion?

 The  Minister  of  Commetce  (Shri
 Dinesh  Singh):  (a)  and  {b).  The  Com-
 mittee  constituted  under  the  Chalr-
 manship  of  Dr.  Lokanathen  by  the
 Government  of  Madras  has;  it  is  un-
 derstood,  submitted  an  Interim  report towards  the  end  of  May,  1087,  .
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 Poeanneniore
 Line

 96i.  Shri  Sheopujan  ghastri:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Railways  be
 Pleated  to  state:

 (a)  whether  Mysore  and  Maharash-
 tra  Governments  have  suggested  for
 the  extension  of  the  Cochin-Mangalore

 =
 to  Bombay  along  the  West  Coast;

 an

 (b)  ig  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Railways  (Shri  C.
 हा,  PoGnacha):  (a)  Neither  the  Gov-
 ernment  of  Mysore  nor  the  Govern-
 ‘ment  of  Maharashtra  have  recommend-
 ed  extension  of  the  Cochin-Mangalore
 line  to  Bombay.  The  Government  of
 Maharashtra,  however,  have  suggest-
 ed  that  the  recently  constructed  Diva-
 Apta  line  should  be  extended  to  Das-
 gaon  and  onwards  upto  Goa.

 (b)  Construction  of  this  line  will
 be  very  expensive  and  within  the
 limited  funds  likely  to  be  made  avail-
 able  for  new  lines  during  the  4th
 Plan,  the  possibility  of  taking  up  this
 line  is  remote.  |

 Overbridge  at  Bareilly  Jn.  Station
 ‘1962.  Shrimati  Savitri  Shyam:  Will

 the  Minister  of  Railways  be  pleased
 ‘to  state:

 (a)  whether  there  is  any  proposal
 to  reconstruct  the  old  wooden  over-
 bridge  between  three  platforms  at
 Bareilly  Jn.  station  of  the  Northern
 Railway;

 (b)  whether  it  is  a  fact  that  a  large
 traffic  pass  over  it  besides  the  passen-
 gers;  and

 (c)  time  likely  to  be  taken  to  recon-
 atruct  it?

 The  Minister  of  Hallways  (Shri  C.
 हों,  Pedmacha):  (a)  No.

 ate proposal  for  providing  an  ad
 Paice! toot  overbridge  at  the  Mughalsar

 end  of  the  station
 ast  —_ 1988-00,  cubject  to  availebility  ०

 ६... ज  48  under  the  consideration  of
 the  Railway.
 08  (ai)  LSD—3.

 (b)  Yes.

 (6)  Does  not  arise.

 अल्तियारपुर  स्टेंशन  पर  रेलवे  का  पुल

 I963.  श्री  विद्धेश्चर  द्रताद  क्या
 रेलवे  मंत्री  यह  बताने  को  कृपा  करेगें  कि  :

 (क)  क्या  पूर्व  रेलके  के  बद्धितयारपुर
 स्टेशन  पर  एक  रेलवे  पुंल  बनाने  का  कार्य
 प्रारम्भ  हो  गया  है  ;

 (ख)  यदि  हां,  तो  पुल  के  निर्माण-
 कार्य  में  झब  तक  कितनी  प्रगति  हुई  है,  भौर
 यह  पुल  कब  तक  पूरा  हो  जायेगा  ;

 (ग)  यदि  अभी  तक  कार्य  प्रारम्भ
 नहीं  हुआ  है  भ्रथवा  बहुत  थोड़ी  प्रगति  हुई  है,
 तो  इसने  क्या  कारण  हैं  ;  भौर

 (घ)  बढितियारपुर-राजगीर  लाइन  पर
 चलने  वाली  गाड़ियों  के  लिये  3परोगत  स्टेशन
 पर  ऊंचा  प्लेटफार्म  कब  तक  बन  जायेगा  ?

 रेलवे  मन्त्रों  (भी  Fo  Ho  मुनार)  :

 (क)  जी  हां  ।  बछितया  रपुर  में  एक  ऊपरी

 सड़क  पुल  बनाने  का  काम  ,प्रारम्भ  हो  चुका
 है  tv

 (ख)  पहुंच  मार्गों  की  नीव  डालने
 तथा  मिट्टी  डालने  का  काम  चल  रहा  है।
 झाशा  है,  रेलवे  के  हिस्से  का  काम  मार्च,  7968
 तक  श्र  हो  जायेगा  |

 (7)  राज्य  सरकार  के  साथ  तकनीकी
 स्योरों  को  तय  करने  के  कारण  इस  बाम
 की  प्रगति  में  कुछ  विलस्ब  हुमा  है  t

 (घ)  राजगीर  लाइन  पर  ऊंची  सतह
 का  प्लेटफार्म  बनाने  का  काम  हो  रहा  हैं,
 झाशा  है,बह  शीघ्र  पूरा  हो  जायेगा  |

 Statutory  Price  Control  on  Cotton

 ‘1964,  Shri  M.  Amersey:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 |  why  cotton,  which  is
 an  ogcutural  commodity,  is  still
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 subject  to  a  atatutory  price  control;
 and

 <b)  whether  it  ig  a  fact  that  the
 ceiling  prices  on  cotton  are  a  disin-
 centive  to  grow  more  cotton?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  justification
 for  Price  Comtrol  on  Cotton  is  that  it
 seeks  to—

 (i)  assure  a  fair  return  to  the
 growers;

 (ii)  assure  supply  of  cotton  to
 mills  at  reasonable  prices;  and

 (iii)  stabilise  the  general  price
 level]  of  controlled  as  wel}  as
 non-controlied  varieties  of
 cloth  and  enabieg  Indian  cloth
 to  compete  in  foreign  markets.

 (b)  Not,  in  Governments’  view,  Sir.

 Price  Control  on  Cloth
 1965.  Shri  M.  Ambersey;  Will  the

 Mimister  of  Commerce  be  pleaseg  to
 state  the  percentage  of  cloth  which  is
 under  statutory  price  control  to  the
 total  production  of  cloth  in  the  orga-
 nised  and  unorganised  sectors  (i.e.
 textile  mills,  Handiooms  and  power-
 Jooms)?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  About  23  per  cent.

 Price  Control  on  Cotton
 1966,  Shri  M.  Amersey:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  g  fact  that  nearly
 95  per  cent  of  the  cotton  production
 is  subject  to  a  statutory  price  control
 whereas  the  cloth  under  statutory
 price  control  is  only  25  per  cent  of
 the  entire  cloth  production  (ie.  of
 textile  mills,  handlooms  and  power-
 looms);  and

 (b)  if  80,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes.  Sir.
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 (b)  The  justification  for  Price  Con
 trol  on  Cotton  fs  that  it  seeks  to--

 @  assure  a  fair  return  to  the
 growers;

 (ii)  assure  supply  of  cottan  ta
 mills  at  reasonable  prices;  and

 (iii)  stabilise  the  genera)  price
 level  of  controlled  as  wel
 as  non-controllea  varieties  of
 cloth  ang  enables  Indiam
 cloth  to  compete  in  foreigm
 markets.
 Production  of  Cloth

 1967,  Shri  M.  Amersey:  Will  the
 Minister  of  Commerce  be  pleased  ta
 state  the  percentage  of  exported  cloth
 to  the  total  production  of  cloth  in  the
 cotton  textiles  (including  that  of  hand-
 looms  and  powerlooms)?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  The  percentage  of  ex-
 ported  cloth  to  the  total  production
 of  cloth  during  1964,  १965  and  l066
 works  out  as  follows:

 Cia  million  metres)

 1964  7955  7966

 Production  7720  =  7643  7336
 Exports  536.6  §46.6  462.3.
 Percentage  of

 exports  —_  to
 production  6.95  7.35  6.28

 टायर  का  निर्माण
 l968.  श्री  रामजन्ध  बोरपा :  क्या

 झंध्रोगिक  विकास  तथा  समवाय-कार्य  मंत्री:
 यह  बताने  की  हृया  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  भारत  में
 टायर  बनाने  वाली  विदेशी  फर्मों  को  प्रोत्साहन

 कप
 के  लिये  उन्हें  भ्ग्निम  लाइसेंस  दिये  गये  हैं;

 र्

 (=)  यदि  हां,  सो  किन-फकिन  केंद

 को  प्रप्रिम  लाइसेंस  दिये  म्मे  हैं  ?  2
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 efre  जिकास  तथा  समवाद-कार्य
 मग्यी  (श्री  फलर डीन  झली  लसव  :

 (क)  झौर  (ख).  पूंजीगत  बस्तुप्नों  झर
 कसे  माल  का  झायात  करने  के  लिये  मेससं
 कनलप  रबड़  ह. हूँ  (दृण्डिया)  लि०  को
 जो  भारत  में  एक  रजिस्टर्ड  कम्पनी  है  और
 जिसमें  भ्रश्चकांश  विदेशी  पूंजी  लगी  हुई  है
 अप्रिम  भ्रायात  लाइसेंस  जारी  कर  दिये
 गये  हैं  |

 दुग।पुर  इस्पात  कारलाना

 L969.  श्री  शामलन्द  वोरप्या:  क्या
 इस्पात,  ग्यान  तथा  धातु  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  उत्पादन  को
 बढ़ाने  की  दृष्टि  से  दुर्गापुर  इस्पात  कारखाने
 के  अभ्रधिकारियों  ने  कोक-भट्टी  गैस  का  बन  रगर
 उपयोग  करने  का  एक  तथा  तरीका  निकाला
 है  ;

 (लि)  यदि  हां,  तो  उसका  व्यौरा  क्या  है;
 झौर

 (ग)  इसके  परिणामस्वरूप  कोयले  की
 खपत  कितनी  कम  हुईं  है  ?

 इस्पात,  जान  सभा  धातु  भन्त्रो  (डा०
 चम्मा  रेडडी)  :  (क)  से  (ग).  जी,  हां
 कोक-भट्टी  गैस  की  कमी को  पूरा  करने  के  लिये
 दुर्गापुर  इस्पात  कारखाना  इस्पात  पिचलाने
 वाले  कारखाने  में  'फर्नेस  झायल'  इस्तेमाल
 कर  रहा  है  इसके  धलावा  बेलन-मिलों  के
 संधारण  के  लिए  यपोजना-बड्ध  तरीके  से  बन्द
 करने  से  उपलब्ध  गैस  का  भ्रधिक  से  श्रधिक
 कारगर  ंग  से  उपयोग  किया  जाता  रहा
 है।

 फर्नेस  धायस  के  इस्तेमाल  से  कोक-
 शी  गैस  की  खपत  में  कभी  हुई  है  परन्तु

 ्
 कोक  की  अपत  में  कोई  कमी  नहीं

 |

 Bogie  sftached  to  Assam  Mail
 ‘1970,  Shrimatt  Jyotena  Chanda:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  q  fact  that  the
 First  and  Third  class  bogies  which
 used  to  be  attached  to  the  Assam  Mail
 running  from  Barauni  to  Silchar  have
 been  withdrawn;  and

 (b)  if  so,  since  when  and  the  rea-
 sons  therefor?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  The  Com-
 posite  First  and  Third  class  through
 coach  between  Barauni  and  Silchar  by
 3|4  Assam  Mails  was  withdrawn  from
 +18-2-1966  consequent  upon  change  in
 timings  of  connected  trains  on  Larm-
 ding—Badarpur  section  necessitated
 by  restrictions  on  night  running  of
 passenger  trains  on  this  section  for
 security  reasons.

 Import  of  Jute  from  Thailand
 1911,  Shri  Kameshwar  Singh:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 matter  of  jute  zmnports  from  Thailand,
 some  of  the  parties  from  whom  the
 purchases  were  made  by  the  jute  mills,
 happened  to  be  Indian  parties  acting
 as  principals  and  not  as  agents  of
 some  Thailand  firms;

 (b)  the  names  of  these  Indian  part-
 ies  acting  as  principals  from  whom
 purchases  were  made  by  the  Jute
 mills;

 (९)  whether  Goverrment’s  attention
 has  been  drawn  to  the  leakage  of
 foreign  exchange  involved  in  these
 imports  because  of  the  fact  that  Indian
 firms  were  allowed  to  act  as  principals
 in  the  matter  of  these  imports;  and
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 (d)  whether  Government  intend  to
 institute  as  enquiry  into  the  whole
 affairs  and  start  proceedings  against
 Parties  who  have  been  responsible  of
 cheating  Government?

 The  Minister  of  Commerce  (Shri
 Dines,  Singh);  (a)  and  (b).  Imports
 of  jute  and  mesta  were  covered  by
 Open  Gemeral  Licence  during  the
 period  from  13th  July,  966  to  SIst
 March,  1967,  for  jute  mills  only.  Mills
 were  free  to  make  purchases  and  ar-
 range  for  imports.  Government  have
 no  definite  information  whether  pur-
 chases  were  made  from  Indian  parties
 acting  as  principals.

 (c)  and  (d).  Government  are  not
 aware  of  any  leakage  of  foreign  ex-
 Change  or  of  cheating  on  this  account.
 The  question  of  holding  an  enquiry
 does  not  arise.

 Import  of  Jute  from  Thailand
 1972,  Shri  Kameshwar  Singh:

 Shri  gheopajan  Shastri:
 Shri  A.  B.  Vajpayee:
 Shri  Rabi  Ray:
 Shri  H.  N.  Mukerjee:

 hry  Madhu  Limaye:
 Shri  Manoharan:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  import
 licences  were  issued  to  the  jute  mills
 in  the  last  two  or  three  years  for  im-
 porting  jute  from  Thailand;

 (by  if  so,  the  total  quantity
 value  of  these  imports  per  year;

 and

 (ce)  whether  it  is  a  fact  that  re-
 purchase  was  allowed  of  the  quantities
 purchased  ‘by  the  jute  mills  and  re-
 gistered  with  the  Jute  Controller,  Cal-
 cutta  in  respect  of  these  imports:

 (d)  if  so,  the  names  of  the  parties/
 firms  which  were  given  permission  to
 purchase  the  quantity  on  the  ground
 that  the  parties  through  whom  original
 quantity  was  purchased  have  delayed
 shipment  or  defaulted;

 (e)  the  total  quantity  and  value
 of  these  purchases;  and
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 w  the  difference  in  value  between
 the  original  purchase  and  the  है...
 chase  sanctioned  by  Government?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Licences  were  is-
 sued  to  jute  mills  for  import  of  jute|
 mesta  from  all  permissible  destinations
 (including  Thailand).  Imports  were
 under  Open  General  Licence  with  eff-
 ect  from  I3th  July,  3966  to  3ist  March,
 1967.

 (b)  The  quantity  and  value  of  im-
 ports  of  mesta  from  Thailand  during
 1964-65  and  1965-66  were  as  under:

 Quantity  Value
 (000°  bales)  (Rs.  lakh)

 1964-65,  23.3  43

 1965-66  889.4  590

 (c)  No,  Sir.  Mills  were  free  to  make
 purchases.  Government  did  not  exer-
 cise  any  contro!  over  the  purchases
 nor  was  there  any  stipulation  for  re-
 gistering  the  purchases  with  Jute
 Commissioner,

 (d)  to  (f).  Do  not  arise.

 Steel  Industries
 1978.  Shri  8.  C.  Jha:  Will  the  Mini-

 ster  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  more  steel  industries  in  the  private
 sector  than  in  the  public  sector;  and

 (h)  if  so,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  It  is
 presumed  that  the  Question  refers  to
 integrated  steel  plants  producing  mild
 steel.  At  present  there  are  six  such
 plants  in  the  country.  Out  of  theee,
 two  plants,  namely,  Tata  Iron  &  Steel
 Co.  and  Indian  Iron  &  Steel  Co.,  with
 an  annual  capacity  of  3  miltion  ingot
 tonnes,  are  in  the  private  sector..  As
 against  this,  there  are  4  plants  namely,
 Rourkela,  Bhilai,  Durgapur  and  ह...



 ig  Written  Answers  TYAISTHA  78,  869  (SAKA)  Written  Answers  4020

 Tron  and  Steel  Co.  with  &  potential  tion  of  personnel  for  manning  the
 eapacity  of  6  million  ingot  tonnes,  in  Indian  pavilions  at  various  Interna-
 the  public  sector.  tional  Fairs  conducted  abroad;  and

 (b)  Question  does  not  arise.

 लस  ह 0. /  राम  निरंजन,  बस्यई  द्वारा
 "ले  को  स्लोपरों  की  जाली  सम्लाई

 1974.  अं;  हफ़ल  चल्द  कछूवाय  :
 कं!  राम  सिह  अब  :

 क्या  रेलवे  मंत्री  2  सितम्बर,  966
 के  क््रतारांकित  प्रश्न  सख्या  4250  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंग कि  :

 (क)  क्या  रैलच  विभाग  को  स्लीपरों
 की  जाली  सच्छाई  करने  के  सम्बन्ध  में  मैसर्स
 ओऔराम  राम  निरंजन,  बम्बई  के  विर्द  चलाये
 गये  मुकदमे  का  फैसला,  जो  कि  पूना  के
 विशेष  न्यायाधीश  की  पझ्रदालत  में  भिर्णयाधोन
 था,  सुना  दिया  गया  है  ;  और

 (ख)  यदि  नहीं,  तो  इस  मामले  में
 और  कितना  समय  लगने  की  सभावना  है  ?

 रेलने  मन्त्र!  1६  चे०  Yo  पुराखा)  :
 (क)  जी  नहीं  ।  किन्तु  इस  मामले  का

 सम्बन्ध  महानिदेशक,  पूति  भौर  निपटान
 द्वारा  दिये  गये  उस  ठेके  से  है  जिसके  झनुसार
 मध्य  रेलवे  को  घटिया  किस्म  के  निचले  तख्ते
 सप्लाई  किये  गये  थे  न  कि  जाली  स्लीपर
 जैसा  कि  भतारांकित  श्रश्न  4250  के  उत्तर
 में  स्पष्ट  किया  जा  चुका  है

 (ख)  विशेष  पुलिस  स्थापना  के  विशेष
 सलाहकार,  जिन्होंने  यह  मुकदभा  दायर
 किया  है  उन्होंने  बताया  है  कि  इस  भामले
 की  सुनवाई  पूना  के  विशेष  न्यायाधीश  द्वारा
 झागामी  जुलाई  में  होने  को  सम्भावना  है  ।

 Personnel  for  Fairs  Abroad

 1918,  Shri  २.  Krishnameoorthi:  द! है
 the  Minister  of  Commerce  be  pleased
 to  Rate:

 (a)  whether  Government  have  any
 fixed  rules  and  regulations  for  selec-

 (b)  if  so,  the  main  features  thereof?
 The  Minister  of  Commerce  (Shri

 Dinesh  Singh):  (a)  and  (b).  Manning
 of  Indian  Pavilions  cover  two  aspects
 of  work  (i)  Organisational  i.e.  setting-
 wp,  running  and  winding-up  of  the
 Pavilion  and  (ii)  reception  of  visitors
 from  the  public  and  trade.  For  the
 first  part,  trained  personnel  are  selec-
 ted  om  the  basis  of  availability,  suit-
 ability  and  other  requisite  features
 whilst  for  the  second  part  the  same
 team  performs  the  work  with  the  help
 of  interpreters---wherever  necessary-—
 and  local  talent.

 For  special  events  like  the  New
 York  World  Fair  and  the  Universal
 and  International  Exhibition,  Montreal
 selections  are  also  made  ६... 4  open  ad-
 vertisements  both  in  India  and  abroad.

 इण्डिया  बेल्टिंग  एण्ड  काटल  'सिल््स,  सेरासपुर

 1576.  श्री  हुकम  चन्द  बाछबाय  :
 श्री  राम  सिह  प्रपरवाल  :

 क्या.  श्रोद्योगिक  विकास  ससथा  रुसदार-
 कार्य  मंत्री  यह  बताने  की  ड््पा  करेंगे  कि  :

 (=)  क्या  यह  सच  है  कि  समयाय
 पंजीयक  कार्यालय  में  जिन  कागजात  में
 अनधिकृत  परिवर्तन  किया  गया  था,  &
 इण्डिया.  वेस्टिंग  एण्ड  कोटन  मित्स,
 सेरामपुर  (पश्चिम  बंगाल)  से  बरामद  किये
 गये  थे  ;

 (ख)  यदि  हां,  तो  सरकार  ने  इस
 दिशा  में  क्या  कार्यवाही  की  है  ;  भौर

 (ग)  कितने  व्यक्तियों  के  विरुद्ध  कार्य-

 बाही  की  गई  है  ?

 झोठ्योगिक  विकास  तथा  सशवार-कार्य
 अग्भी  द्भी  फ़ुजहद्ीन  दली  हमर)  :  (क)
 से  (ग)८  समवाय  पंजीयक,  पश्चिमी  बंगाल,
 के  कार्यालय  में,  साधारण  की  गई  कम्पनी
 के  कुछ  कागजात  में  भ्रनधिक्ृत  परिवर्तन  करने
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 की  कुछ  शिकायतें  प्राप्त  हुई  बीड  विभाग
 के  सतकेता  भ्रधिकारी  द्वारा  की  गई,  जांचों
 से  इस  झ्रारोप  को  समर्थन  प्राप्त  नहीं  होता  |
 फिर  भी  इस  संयोजन  में  विशेष  पुलिस  द्वारा
 पुनः  जांचों  का  सुब्रपात  किया  गया  है।  यह
 अभी  प्रगति  में  है  ।

 राज्य  व्यापार  निगम  दारा  कारों  की  बिक्री

 1973.  अर  कंबर  लाल  गुप्त  :  क्या
 बाजिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  राज्य  व्यापार
 निगम  से  कित-किन  भन्त्रियों  ने  कारें  खरीदी;

 (ख)  उपरोक्त  भ्रवधि  में  उन  में  से
 प्रत्येक  मंती  द्वारा  खरीदी  गई  कारों  की
 संख्या  कितनी  है  और  कारों  के  मेक  क्या  हैं;

 (ग)  क्या  इस  कारों  को  बेचने  के  लिये
 उनसे  टडर  मांगे  गये  थे  ;  भौर

 (घ)  यदि  नहीं,  तो  इन  कारों  की
 बिक्री  के  लिये  क्या  प्रक्रिया  भ्रपनाई  गई  ?

 वाणिज्य  मन्त्री  (क्री  दिनेश  सिह)  :

 (क)  पिछले  तीन  वर्षों  में  डसी  भी  मंत्री
 ने  भपने  भिजी  उपयोग  के  लिये  राज्य  व्यापार
 मिगम  से  कोई  कार  नहीं  खरीदी  है  ।

 (ख)  से  (घ).  प्रश्न  ही  नहीं  उठते।

 Level  Crossings  at  Hissar  Junction
 i979.  Shri  Ram  Kishan  Gupta:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  there  are  two  level
 crossings  at  Hissar  Junction  of  the
 Northern  Railway  in  the  city  area;

 (e)  whether  passengers  and  vehi-
 cles  plying  in  the  road  have  to  wait
 for  a  long  time  due  to  railway  traffic
 and  shunting  on  both  of  these  cross-
 ings;

 (e)  whether  Government  propose  to
 construct  bridges  over  these  crossings
 in  view  of  the  difficulties  stated  above;
 and

 (d)  if: so,  whent

 ‘The  of  Raliways  (Shri  o,
 M,  Poontcha):  (a)  Yes.

 (b)  Yes,  at  times.

 (०)  There  was  a  proposal  to  con-
 struct  q  road  overbridge  but  this  had
 to  be  pended  as  both  the  State  Gov-
 ernment  ang  the  Municipal  Commit-
 tee,  who  under  the  extant  rules  have
 to  undertake  the  construction  of  ap-
 proaches,  stated  that  they  were  unable
 to  find  funds  for  this  work.

 (d)  Does  not  arise.

 Underground  Railway  System  in  Delhi

 i98@.  Shri  Ram  Kishan  Gupta:
 Shri  N,  Sharma:
 Shri  Ram  Singh  Ayarwal:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lal:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  an  underground  railway  system
 in  Delhi;  and

 (eb)  if  so,  the  details  thereof?

 The  Minister  of  Railways  (Shri  Cc
 M.  Poonacha):  (a)  No.

 (b)  Does  not  arise.

 staring  के  पास  चलती  गाड़ी  में  चोरी

 L98L.  श्री  हुकम  शन्द  रछुबाय  :
 ची  रामसिह  झयरवाल  :

 क्या  रेले  मंत्री  यह  बताने  को  हृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  दिनांक  29
 मार्च,  1067  को  दैनिक  समायार  पत्र
 “नवमारत  टाइम्स'  में  प्रदाशित  समाचार  के
 झनुसार  दिल्ली  और  बीकानेर  सैक्शन  पर
 महेन्द्रगढ़  स्टेशन  के  पास  कुछ  अवभाश  चार
 इतर  दपये  के  मूल्य  के  शेवशत  तथा  एक
 बक्सा  चुराकर  चलती  गाड़ी  से  कूवकर  भाग
 गये  ;  धोर
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 (@)  यदि  हां,  तो  स  मामले  में  क्या
 कार्यवाही  की  गई  है?

 रेले  शण्ची  ी  Qo  yo  gare)  :

 (5)  दिलली-बांकानेर  खंड  पर  रिवाड़ी  श्रौर
 अहेन्द्रगई  स्टशनों  के  बीच  एसी  किसी  घटना
 जटने  की  रिपोर्ट  नहीं  मिली  है  ।

 (@)  सवाल  नहीं  उठता

 Railway  Quarters  at  Bhubaneswar
 i962.  Shri  Chintamani  Panigrahi

 Will  the  Minister  of  Railways  be
 wileased  to  state

 (a)  the  number  of  quarters  built  for
 ‘all  grades  of  Railway  staff  stationed  at
 ‘Bhubaneswar  Railway  Station  on  the
 Southern  Eastern  Railway;

 (b)  the  steps  taken  to  construct
 more  quarters  to  meet  the  needs;  and

 (ec)  the  number  of  quarters  proposed
 ‘to  be  built  in  1967-68  to  meet  like
 .shortage?

 The  Minister  of  Railways  (Shri  C.
 ‘M.  Peoascha):  (a)  38  units.

 @)  and  (c),  १0  units  are  under
 ‘construction  and  another  5  units  have
 ‘been  programmed  for  construction

 eduring  ‘1967-68,

 बावेल  रेखगाड़ी  के  तीसरी  बेची  के  परिष्ये  में
 भाश्पीट  को  घटना

 भी  मोहन  स्वकृप  :
 भी  जगनभ्नाव  राय  जोध  :
 शी  हुकन  ाम्द  कालइवाय  :
 द, 3  राज  लिह  झावयरबाल  :

 क्या  ६..2 अ  मंत्री  यह  बताने  की  कृपा
 स्करेंगे  किः

 (क)  क्या  यह  सच  है  कि  20  झपे,
 967  को  पूर्बो्तर  रेखचे  पर  लाखों  भ्रौर

 |  हरराय  स्टेशनों  क ेबीच  एक  चासल  रेलगाड़ी
 के  लीसरी  श्रेणी  के  एक  ६: .. अ  में  मारपौद

 +ह  एक  जेशकर  बटना  पटी,  जिसके  परियाग-

 स्वरूप  एक  व्यक्ति  की  मृत्यु  ही  गई  भौर  दर्जनों
 व्यक्ति  घायल  हुए  ;

 (@)  यदि  हां,  तो  इस  घटना  का  ब्यौरा
 क्या  हूँ;  और

 (ग)  इस  मामले  में  क्या  कार्यवाही  की
 गई  ?

 रेलवे  सन्तरी  (भी  Wo  qo  पुनाचा)  :

 (क)  भीर  (ख).  जी  हां  ।  20-4-67  को
 लगभग  13.40  बज़;  जब  443  प्रफ  पासंल
 गाड़ी  दनौली  फुलवारिया  और  लाखों  रटेशनों
 के  बीच  जा  रहा  थी,  तीसरे  दर्ज  के  एक  ही
 डिख्बे  में  यात्रा  कर  रहे  एक  काबुली  वाले  और
 यात्रियों  की  एक  टोली  में  झ्चानक  कहा  सुनी
 हो  गयी  जिसमें  एक  यात्री  को  छुरा  घोंप
 दिया  गया  ।  दनौली  फुलवारिया  स्टेशन  के
 डाउन  होम  सिगनल  के  पास  खतरे  की  जंजीर
 खींच  कर  गाड़ी  रोक  ली  गयी  जहां  हाथापाई
 हुई  ।  काबुलीवाला  प्रधिक  उत्तेजित  हो  गया
 झ्रोर  उसने  कई  अन्य  यात्रियों  को  बायल
 करने  के  अलावा  चार  और  यात्रियों  को  छुरा
 धोंप  दिया  ।  इसी  बीच  गांव  वाले  यहां  इकट्ठे
 हो  गये  और  उन्होंने  काबुती  वाले  पर  धातक
 प्रहार  किये  जिसके  कारण  वह  वहीं  मर  गया  ।
 घायल  व्यक्तियों  में  से  एक  व्यक्ति  2i-4-67
 को  पटना  मेडिकल  कालेज  में  मर  गया  और
 बाकी  व्यक्तियों  के  थारे  में  सूचना  मिली  है
 कि  उन्हें  मत्पदारः  से  छटी  मिल  गयी  है  ।

 (भ)  केगुसराथ  की  सरकारी  रेलते

 पुलिस  ने  भारतीय  दण्ड  संहिता  की  धारा

 307/148/147/337  के  भ्रघीन  एक
 मामला  दर्ज  कर  लिया  है  झौर  तेज़ी  से  इसकी
 जांच  की  णा  रटी  है

 Production  of  Fibro  and  Yarn

 ‘los.  Shri  ड्  Ramamerti:
 Shri  A.  K.  Gopaian:

 Will  the  Minister  of  Comumerse  be
 pleased  to  state

 (a)  whetber  it  है “ह ज  fact  thet  fibre
 and  yearn  production  was  affected
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 the  South  Indian  Viscose  Company
 at  Siru  Suyai  in  Coimbatore  District
 due  to  the  non-availability  of  pulp;

 (b)  ig  so,  the  amount  of  loss  of  pro-
 duction  in  the  years  965  and  1966;
 and

 (ce)  the  action  taken  to  secure  ade-
 quate  supply  of  pulp?

 The  Minister
 Dinesh  singh):

 of  Commerce  (Shri
 (a)  Yes,  Sir,

 (b)  The  loss  of  production  in  4905
 ‘was  approximately  565  tonnes  for
 viscose  staple  fibre  and  82  tonnes  for
 viscose  filament.  In  966  the  loss  of
 production  for  viscose  staple  fibre  was
 approximately  2,070  tonnes  and  for
 viscose  filament  632  tonnes.  It  is,
 however,  difficult  to  say  what  per-
 centage  of  the  loss  in  production  in
 966  was  due  to  shortage  of  wood  pulp
 and  what  percentage  due  to  powercut
 in  force  in  the  state.

 (c)  Man-made  fibre  industry  is  now
 on  the  priority  list  for  maintenance
 imports;  full  requirements  of  all  units,
 including  this  one,  are  being  fully  met
 by  permitting  them  imports  of  pulp.

 Asbestos  Company
 1985.  Shri  P.  Ramamurti:

 Shri  A.  K.  Gopalan:
 Will  the  Minister  of  Industrial

 Development  ang  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Asbestos  Company  were  forced  to  cur-
 tail  the  production  due  to  the  non-
 lifting  of  their  quota  by  the  Defence
 Department  in  1966;

 (b)  i¢  so,  the  reasons  therefor  and
 the  quantity  of  production  reduced
 and  the  number  of  workers  unemploy-
 ed  during  the  year;  and

 (c)  the  action  taken  to  bring  the
 ‘production  to  normal  level?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A,
 Ahmed):  (a)  Yes,  Sir.
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 The  curtailment  of  production  by
 Asbestos!  ;Cements  IAd.  during  2908
 was  to  some  extent  due  to  a  fall  in  the
 off-take  of  the  Defence  Department
 and  also  for  want  of  adequate  supply
 of  imported  fibre.

 (b)  The  figures  of  actual  production
 and  the  total  Rate  contract  orders  in-
 cluding  Defence  supplies  is  given
 below:

 Actual  Total  Rate
 Year  production  contract

 orders  re-.
 ceived

 Tonne
 1964-65  1,90,078  19,070"

 1965-66  185,934  74,023.

 1966-67  1,34:526.  33,465

 During  1966,  the  Company  had  to  lay-
 off  3,604  workers  at  its  four  factories.
 for  a  period  of  one  month  during.
 October-November,  1966.

 (c)  During  1967,  foreign  exchange:
 for  the  import  of  fibre  for  the  first  six
 months  equivalent  to  95  per  cent  of
 the  entitlement  based  on  the  utilisa-
 tion  of  full  capacity  has  been  released
 the  industry  and  it  is,  therefore,  ex-
 pected  that  production  will  reach
 normal  levels,

 Joint  ventures  Abroad
 1986.  Shri  S,  R.  Damani:  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  cases  in  which  Government
 have  permitted  joint  ventures  with
 the  foreign  industrialists  in  the  coun-
 tries  of  their  origin  during  1964-65;
 and

 (by  the  salient  features  of  such  joint
 ventures?

 The  Minister  of  Commerce  (Shri
 Dinesh  singh):  (a)  and  (b).  Govern-
 ment  of  India  Rave  approved  the  fol-
 lowing  cases  for  the  establishment  of
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 industrial  ventures  abroad  with
 n  colixboration  during  April

 3964-March,  963

 a
 Field  of  collaboration  Country 0.  of  colle

 boration

 x.  Expansion  of  an  existing oil  Mill.  7  Nigeria
 2.  Palm  Kernel  Crushing Plant  Nigeria
 3.  Pencil  Factory  Nigeria
 A  Razor  blade  Factory  Nigeria
 Ss  Soap  Factory  Ethiopie
 6.  Sugar  Uganda
 7.  Enamel  manufactures  Zambia
 8  Textiles  Kenya
 9.  Manufacture  of  refrigera-

 tors,  air-conditioners,  air-
 coolers  etc,  7  5S.  Arabia

 ro.  Manufacture  of  electric
 motors  &  Transformers  Tran

 tz.  Asbestos  Cement  Products
 Plant  *  Northern

 Ireland
 i2.  Light  Engincering  Goods

 Plant.  Do.

 These  Joint  Ventures  are  generally
 On  minority  participation  by  Indian
 collaborators,  their  share  being  made
 up  by  export  of  capital  goods  and
 equipment,  structurals  etc.  No  cash
 remittance  is  ordinarily  allowed.

 Public  Sector  Industries
 1987,  Shri  8.  R.  Damani:  Will  the

 Minister  of  Industrial  Development  and
 Company  Affairs  be  pleaseq  to  seate:

 (a)  the  names  of  public  sector  in-
 dustries  under  his  Ministry  which  are
 not  working  upto  the  licenced  capa-
 city;  and

 '  ६8)  the  reasons  therefor?

 Whe  Minister  of  Industrial  Deve-
 ‘Nefenent  and  Cormpeny  Affitrs  (Shri

 ।  A.  Abmed):  (a)  and  @).  Instru-
 mentation  Ltd,  Kotah,  Triveni  Struc-
 turals  Lid..  New  Delhi,  Bharat  Heavy
 Plate  and  Vessels  Ltd.,  New  Delhi  and
 the  units  of  Bharat  Heavy  Electricals
 Ltd,  New  Delhi  are  still  in  the  pro-
 cess  of  being  established  amd  hence
 the  question  of  their  working  up  to
 licensed  capacity  would  not  arise  for
 the  present.

 Hindustan  Photo  Films  Mig.  Co.
 Ltd.,  Ootacamund  started  production
 only  in  February,  1966,  and  as  such
 it  will  take  some  more  time  before
 production  can  reach  the  licensed  ca-
 pacity  at  this  unit.  Heavy  electricals
 (India)  Ltd.,  Bhopal  and  the  8  units
 of  the  Heavy  Engineering  Corpora-
 tion  Ltd,  Ranchi  are  in  different
 stages  of  being  established  and  hence
 it  will  take  therm  yet  some  more  tine
 to  attain  the  licensed  capacity.  The
 Mining  and  Allied  Machin  Corpo-
 ration  Lid.  Durgapur  has  deen  work-
 ing  to  about  50—60  per  cent  of  its
 licensed  capacity  mainly  because  there
 has  been  a  downward  revision  of  the
 Coal  production  target  combined  with
 ७  lower  pace  of  mechanisation  of  the
 existing  mines’  which  has  resulted  in
 the  dipping  down  of  the  demand  for
 coal  ‘mining  equipment.

 National  Instruments  Ltd.,  Calcutta
 hag  had  to  worRto  a  lower  capacity
 than  licensed  due  to  the  temporary
 recession  in  the  engineering  industries
 generally  and  slump  in  the  demand
 from  railways  and  other  major  con-
 sumers  of  the  products  of  this  unit.

 Hindustan  Machine  Tools  Ltd,
 Bangalore  and  its  other  units  have
 had  to  make  a  voluntary  cut  in  the
 Production  of  machine  tools  to  the
 tume  of  about  30  per  cent  owing  to
 the  fall  in  demand  for  machine  tools
 and  the  consequent  need  to  avoid  ac-
 cumulation  of  stocks.

 Tungabhadra  Steel  Products  Ltd.
 Bellary  which  was  formerly  under  the
 Joint  control  of  Governments  of
 Andhra  Pradesh  and:  Mysore  had  not
 been  working  up  to  licenseg  capacity
 for  want  of  funds  and‘  adequate  space,
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 After  the  take  over,  adequate  funds
 -are  being  provided  to  step  up  the  pro-
 .duction  at  this  unit.

 Ancillary  Industries  Sub-Committee
 ‘igss.  Shri  S.  RB.  Damani:  Will  the

 “Minister  of  Industrial  Development
 -and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  anci-
 Mary  industries  sub-committee  has

 ‘submitted  its  first  report  on  the  work
 -done  80  far;  and

 (bd)  if  so,  the  details  thereof?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  It  is  presumed
 that  the  Honourable  Member  is  refer-
 ‘Ying  to  the  Ancillary  Industries  Sub-
 Committee  for  Madhya  Pradesh.  The
 Sub-Committee  has  submitted  its  first
 report  on  the  work  done  during  first

 ‘two  meetings.  Details  of  the  work
 sdone  are  as  follows:—

 (i)  The  Sub-Committee  has  com-
 piled  a  list  of  requirements  of
 the  proposed  Heavy  Vehicles
 Project,  Jabalpur,  which  can
 be  farmed  out  to  ancillary
 units;

 (ii)  The  Sub-Committee  has  pre-
 pared  a  list  of  items  being
 purchased  by  the  Gun  Carria-
 ge  Factory,  Jabalpur  and  list
 of  small  scale  units  registered
 with  them;

 (iii)  The  Sub-Committee  has  re-
 viewed  the  progress  made  in
 respect  of  development  of  an-
 cillary  units  by  the  Heavy
 Electricals  (India)  Limited,
 Bhopal  and  Hindustan  Steel
 Piant,  Bhilai;

 (iv)  The  Sub-Committee  has  re-
 ported  that  there  is  no  scope
 for  ancillaries  to  the  public
 undertakings  being  run  by  the
 M.-P.  Iadustries  corporation  or
 the  MP.  Laghu  Udyog  Nigam,
 but  efforts  are  being  made  to
 explore  the  possibilities  of
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 supplying  the  requirements  af
 ch  organisations  as.  MP

 State  Electricity  Board,  Jabal-
 pur  etc,

 (v)  The  Sub-Committee  has  pre-
 pared  a  list  of  items  which
 Nepa  Mills,  Nepanagar  are
 purchasing  from  outside.

 दिल्लो  में  दादित  नगर  के  पास  रेले  स्टेशन
 का  निर्माण

 l9g9.  श्री  कंचर  खास  ुच्त  :
 रेले  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  को  दिल्ली  में  शक्ति
 नगर  के  पास  एक  रेलवे  स्शटेन  बनाने  के  बारे

 क्या

 में  कोई  अभ्यावेदन  मिला  है;  भर

 (6 ह  यदि  हां,  तो  उस  पर  क्या
 कार्यवाही  की  गई  है  ?

 रेलये  मन्त्री  भी  Bo  मु०  पुनाथा)  :

 (क)  जी  हां  ।

 (&)  इस  प्रस्ताव  की  जांच  की  गयी  थी
 लेकिन  पर्थाप्त  प्रौचित्य  न  होने  के  कारण  इसे
 स्वीकार  नहीं  किया  जा  सका  ।

 Integral  Coach  Factory
 1998,  Shri  E.  K.  Nayanar:

 Shri  Umanath:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Imtegral  Coach
 Factory,  Perambur  incurred  some  ex-
 penditure  on  a  new  type  ०१  flooring
 materia]  for  coaches  which  was  found
 to  be  defective;

 (b)  if  so,  the  amount  spent  during
 the  last  three  years:  and

 (c)  whether  any  foreign  exchange
 was  involved,  and  ig  so  how  much?

 The  Minister  of  (Gh  0.
 M.  Poonacha):  (a)  The  Integral  Coach
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 used  previously,  in  the  electrical  gub-
 urban  stock  ordered  on  them.  Under
 actual  service  conditions  this  material
 in  its  original  form  did  not  prove  en-
 tirely  satisfactory,

 (b)  Res.  .67  lalchs.
 (c)  No.  In  fact,  the  development

 of  satisfactory  indigenous  substitutes
 ‘was  what  prompted  the  use  of  this
 material.

 Trade  Union  Leaders  of  ELE.L.
 Bhopal

 i99l.  Shri  8.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Industrial  Deve-

 (a)  whether  certain  employees  of
 YWEL.,  Bhopal  who  were  Trade  Union
 leaders  and  haq  been  discharged  in
 964  have  since  been  reinstated;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  Some  of  the
 employees  who  were  sent  to  jail  or
 went  underground,  ceated  to  be  em-
 Ployees,  as  per  the  Standing  Orders
 of  the  Company.  As  a  special  case,  the
 Management  of  the  Company  agreed
 to  take  back,  subject  to  usual  scrutiny,
 those  ex-employees  who  furnished  a
 written  letter  of  apology  /regret  to  the
 management  and  gave  an  assurance
 of  good  conduct  and  behaviour.  Such

 degen
 for  the  supply  of  manganese;

 an

 (9)  if  so,  the  total  quantity  and  the
 value  involved?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  Yes,  Sir.
 A  delegation  of  the  Minerals  and
 Metals  Trading  Corporations  which
 visited  Japan  in  March|April,  1967,
 entered  into  an  agreement  with  the
 Steel  Mills  of  Japan  for  gale  of  2.45
 lakh  tonnes  of  ferrugenous  manganese
 ore,  valued  at  approximately  million.

 Production  of  UREA  and  LECO
 1993.  Shri  V.  Krishnamoorthi;  Will

 the  Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  production  of  ‘Urea’
 amd  ‘Leco’  has  been  affected  for  want
 of  lignite  at  Neyveli  complex;  and

 (a)  if  so,  the  steps  taken  to  remove
 the  difficulties?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (७).  The  shortfall  in  “Urea’  and  ‘Leco’
 production  in  the  Neyveli  complex
 has  not  deen  entirely  or  even  largely
 due  to  want  of  lignite.

 The  Fertilizer  Plant
 operation  in  March,  966  and  teeth-
 ing  troubles,  such  as,  leakage  in  valves,
 flash  back  in  motors  and  corrosion  of
 metal,  which  resulted  in  rapid  wear-
 ing  out  of  critical  parts,  have  largely

 They  have  also  ordered  for  spares  to
 replace  the  worn  out  parts.

 As  regards  ‘Leco’,  this  being  a  new
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 उड़ोखा  मे  ोचोगिक  बस्तियां

 1994,  भरी  झ्रोंकार  सिह  :
 थी  हुकम  बण्द  कछवाय  :

 4033

 क्या  झोदोगिक  विकास  तथा  समवास-
 कार्ये  मंज़ी  32  मां,  967  के  भ्रतारांकित
 प्रश्त  संदया  336  के  उत्तर  के  सम्बन्ध  में  मह
 बताने  की  रूपा  करेंगे  कि  :

 (क)  क्या  उड़ीसा  में  i967-68  में
 झोद्योगिक  थस्तियों  की  स्थापना  के  बारे  में
 सरकार  को  कोई  सूचना  मिली  है  ;

 (छ)  यदि  हां,  तो  उसका  व्योरा  क्या

 (ग)  क्या  चौथी  पंचवर्षीय  योजना  में
 झन्प  राज्यों  में  इस  प्रकार  की  श्रौद्योगिक
 बस्तियां  स्थापित  करने  का  विचार  है;  म्ौर

 (घ)  यदि  हां,  तो  तत्सम्थन्धी  ब्यौरा
 क्या  है?

 झ्रोधोगिक  विकास  तया  समवाथ-कार्य
 मन्त्री  (क्री  फलरुह्दीन  चली  श्रहमव)  :  (क)  जी
 हा।

 (@)  उड़ीसा  सरकार  द्वारा  967—6e
 में  कटक,  राउरकला,  सदबेदा,  नलचर  तथा
 परादीप  में  5  नई  आरौद्योगिक  बस्तियां  स्थापित
 किय  जने  का  प्रस्ताव  है,  जिन  पर  967-68
 में 41.16  लाख  रुपये  म्ब्य  करने  का  विचार
 हैँ 1

 (=)  जी,  हां

 (4)  चौयी  पंचवर्दोय  योजना  में  मन्य
 राज्यों  में  भी  श्रोद्योगिक  बस्तियां  ।  औद्योगिक
 क्षेत्र  स्थापित  करने  का  विचार  है  किन्तु  इनका
 ब्योरा  अभी  प्रंतिम  रूर  से  निश्चित  नहीं  किया
 जया  है  |
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 1995.  Shri  P.  K,  Deo:
 Shri  K.  ह  Singh  Deo:
 Shri  Dhirendranath:

 Will  the  Minister  of  Industrial  Deve~
 fopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  establish  a  plant  to  manufacture
 Japanese  Power  Tillers  in  the  country;

 (b)  when  the  plant  will  start  pro-
 duction;  and

 (०)  the  ००४६  of  the  power  tillers  to
 be  produced  at  the  plant  and  its  work-
 ing  capacity?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Abmed):  (a)  Four  firms  with  a  total
 licensed  capacity  of  26,000  Nos.  per
 annum  are  already  licensed  for  the
 manufacture  of  power  tillers.  Another
 party’  has  been  given  a  letter  of  in-
 tent  for  the  manufacture  of  i0,000  Nos. power  tillers  per  annum.  Two  other
 schemes  with  a  total  capacity  of  27,000
 Nos.  per  annum  have  also  been  ap-
 Proved  in  principle.  All  these  schemes
 envisage  collaboation  with  Japanese
 firms.

 (b)  One  of  the  licensed  units  is
 already  in  production.  Of  the  remind-
 ing  three  licensed  units,  one  is  likely
 to  go  into  production  by  the  end  of
 this  year  and  the  remaining  two  by the  middle  of  next  year.  It  is  diffi-
 cult  to  indicate  at  this  stage  the  time
 likely  to  be  taken  by  the  other  three
 schemes  approved  in  principle  for
 going  into  production.

 _{c)  The  selling  price  of  the  power tiller  now  being  manufactured  in  the
 country  is  Rs,  4200  (without  attach-
 ments).  It  is  not  possible  to  indicate at  this  stage  the  selling  prices  of  the Power  tillers  to  be  manufactured  in units  which  have  yet  to  g°  into  pro-
 duction,  oe
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 इन्तपेक्टर  आफ  बक्स  की  छुटनी

 i996.  श्री  जगन्नाथ  राव  जोशी  :

 श्री  हुकम  चन्द  कदुवाप  :

 श्री  राम  सिह  अपरवाल  :

 क्या  रेलवे  मंत्री  यह  बताने  की  क््पा  करेंगे

 कि:

 (क)  क्या  यह  सच  है  कि  पश्चिम

 रेलवे  में  ऐसे  इन्स्पैक्टर  आफ  वर्क्स  की,  जो

 गत  चार  अथवा  पांच  वर्षों  से नौकरी  कर  रहे

 हैं,  छंटनी  की  जा  रही  है  ;

 (ख)  क्या  यह  सच  है  कि  इन  तकनीशनों
 ने  सिविल  इंजीनियरी  का  तीन  वर्ष  का

 डिपलोमा  कोर्स  पास  किया  हुआ  है  तथा  वे

 “रेलवे  सेवा  आयोग  द्वप्रा  भरती  किये  गये

 थे;

 (ग)  क्या  यह  भी  सच  है  कि  उत्तर

 रेलवे  में  खाली  पड़े  कुछ  पदों  के  लिये  बाहर
 के  लोगों  की  भर्ती  की  जा  रही  है  तथा  इन
 तकनीशनों  की  उपेक्षा  की  जा  रही  है  ;

 (घ)  क्या  विभिन्न  जोनों  में  कुछ
 इन्सपैक्टर  आफ  वर्क्स  की  पदोन्नति  की  गई

 है  तथा  कुछ  लोग  सेवानिवृत्त  हो  गये  हैं  ;

 और

 (=)  यदि  हां,  तो  इन  तकनीशनों  को

 अन्य  जोनों  में  काम  पर  लगाने  के  लिये  क्या

 “कार्यवाही  की  गई  है  ?

 रेलवे  मन्त्री  (श्रो  चे  Ao  पुताचा)  :

 (क)  जी  नहीं।

 (ख)  ये  सभी  निर्माण  निरीक्षक  डिप्लोमा

 प्राप्त  नहीं  हैं।  रेल  सेवा  योग  के  जरिये

 “निर्माण  निरीक्षकों  की  सीधी  भर्ती  नहीं  की

 जाती  ।

 (ग)  जी  नहीं  t

 (घ)  जी  हां,  कुछ  रेलों  पर।

 (=)  भाग  (क)  का  उत्तर  नकारात्मक

 :है,  इसलिए  उन्हें  काम  पर  लगाने  का  सवाल

 'नहीं  उठता  |

 19,  889  (SAKA)  Written  Answers  4036

 Heavy  Engineering  Corporation,
 Ranchi  Guest  House  in  Delhi

 1997.  Shri  P.  K.  Ghosh:  Will  the
 Minister  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  the  Heavy  Engineering
 Corporation  Ltd.,  Ranchi  is  maintain-
 ing  a  Guest  House  in  Delhi;

 (b)  if  so,  the  total  amount  spent  by
 the  Corporation  on  its  maintenance
 during  1966-67  and  the  amount  earned
 against  this;  and

 (c)  the  average  number  of  daily
 occupants  in  the  guest  house  during
 the  year?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  Company  do  not
 maintain  8  guest  house  as  such  in
 New  Delhi.  A  portion  of  their  liaison
 Office  premises  is  utilised  for  provid-
 ing  boarding  and  lodging  to  their  offi-
 cers  and  trainees  who  are  required  to
 come  to  Delhi  on  official  work.  These
 facilities  and  expenses  are  shared  by
 Mining  and  Allied  Machinery  Corpora-
 tion  Ltd.,  Durgapur  and  are  utilised
 by  other  public  sector  undertakings
 and  State  Governments.

 (b)  The  cost  of  providing  the  above
 facilities  during  1966-67  was  Rs.  24,279
 The  amount  earned  during  the  year
 was  Rs.  2,421.

 (c)  The  average  number  of  daily
 occupants  was  three.

 Employees  of  H.E.C.,  Ranchi

 1998.  Shri  P.  K.  Ghosh:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  how  many  employees  of  tk?
 Heavy  Engineering  Corporation,  Rav.
 chi  aggrieved  by  its  decisions,  have
 filed  suits  against  the  Corporation:

 (b)  in  how  many  cases  the  court
 findings  went  against  the  Corporation
 and  in  how  many  they  went  in  its
 favour;  and
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 (c)  the  total  amount  spent  by  the
 Corporation  during  the  last  three
 years  in  conducting  these  cases?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  हर  A.
 Abmed):  (a)  68.

 (b)  In  one  case  the  decision  of  the
 Lower  Court  was  against  the  Com-
 pany  and  an  appeal  is  pending  in  the
 High  Court.  का  eleven  cases  the
 findings  were  in  favour  of  the  Com-
 pany.

 (c)  Rs.  100.

 Pay-Scales  in  H.E.C.,  Ranehi
 1999.  Shri  P.  छू.  Ghosh:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  how  many  pay-scales  are  in  ex- .
 Cc istence  in  the  Heavy  Engineering’  Cor-

 poration,  Ranchi;  and

 (b)  the  details  thereof?

 The  Minister  of  Industrial  Develop-
 ment  ang  Cempany  Affairs  (Shri  F.  A.
 Ahmed):  (a)  73.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placeq  in  Library.
 See  No.  LT-592/67].

 Sewage  Treatment  Plant  in  Heavy
 Engineering  Corporation,  Ranchi

 2000.  Shri  P.  K.  Ghosh:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  the  Heavy  Engineering
 Corporation,  Ranchi  has  taken  up  a
 scheme  for  Sewage  Treatment  Plant;
 and

 (b)  if  so,  the  total  cost  of  the  Plant?

 The  Minister  of  Industrial  Develop-
 ment  ang  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  The  Company
 have  a  scheme  for  disposal  of  sewage
 including  industrial  wastes.  The  esti-
 mated  cost  of  the  scheme  is  Rs.  26
 lakhs  and  it  is  to  be  taken  up  in
 phases.

 JUNE  9,  967  Written.  Answers

 7

 गोरखपुर-इलाहाबाद  सेक्शन  पर  रेल  दुर्घटना

 2001.  श्री  रामसिह  अयरवाल  :

 श्री  हुकम  चग्द  कदम  TT:

 क्या  गलबे  मंत्री  यह  बताने  की  कपा

 (क)  क्या  यह  wa  है  कि  गोरखपुर-
 इलाहाबाद  सेक्शन  पर  मऊ  जंकशन  पर  दो

 at  में  टक्कर  हो  गई  थी  जिसका

 समाचार  6  दिसम्बर,  1966  के  समाचार-

 हिल््दस्तात'  में  प्रकाशित  ear  है  ;

 (ख)  यदि  हीं,  वो  दुर्घटना  के  क्या  कारण

 (ग)  उसके  परिणासस्वरूप  जान  और

 माल  की  कितनी  हानि  हुई  ;  और

 (घ)  इस  संबंध  में  सरकार  द्वारा  क्या

 कार्यवाही  की  गई  है  ?

 रेलवे  सर्जरी  (कर  Bo  मु०  Jaret)  +

 (क)  यह  दुर्घटना  4-19-1966  को  हुई
 था।

 (ख)  दुर्घटना  का  कारण  यह  था  कि

 जिस  लाइन  पर  पहले  से  गाड़ी  खड़ी  थी,  उस

 पर  दूसरी  गाड़ी  को  झ्ाने  दिया  मया  |

 (ग)  इस  दुर्घटना  में  दो  रेल  कर्मचारी,

 एक  ड्राइवर  और  दूसरा  फायरमैन,  मारे

 गये  |  ये  दोनों  ड्यूटी  खत्म  करने  के  बाद

 कर्मीयान  में  आराम  कर  रहे  थे  ।  रेल  सम्पत्ति

 को  लगभग  3,500  रुपये  की  क्षति  का  अनमान

 घ)  जिम्मेदार  पाये  गये  कर्मचारियों

 झछे  उचित  sare  कार्यवाही  की

 Economy  in  Railway  Operations
 2002.  Shri  George  Fernandes:

 Shri  J.  H.  Patel:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  protest  has  beer
 made  by  Class-I  Officers  of  the  Indian:
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 Railways  against  the  methods  pursued
 by  the  Railways  Ministry  to  effect
 economies  in  railway  operations;

 (b)  whether  serious  allegations
 about  waste  of  public  funds  have

 “been  made  against  the  top  official,  of
 the  Railw&y  Board  in  this  context;
 and

 (९)  whether  his  Ministry  has  stop-
 ped  all  economy  mensures  consequent
 upon  these  protests?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  In  order  to
 streamline  the  administration  at  vari-
 ous  levels  on  the  railways  and  to  effect
 economy  on  administrative  expendi-
 ture  a  review  of  workload  of  and
 justification  for  various  posts  has  heen
 undertaken.  In  this  connection,  cer-
 tain  representations  have  been  re-
 ceived  from  a  few  officers  Associations.

 (by  and  (c),  No.

 Exports  by  Cotton  Textile  Industry

 ‘2008.  Shri  Indraji¢  Gupta:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  amount  of  foreign  exchange
 earned  by  exports  by  the  cotton  tex-
 tile  industry  in  India  during  the  last
 five  years;

 (b)  the  amount  of  foreign  exchange
 consumed  by  the  industry  in  respect
 of  (a)  cotton  imports,  (b)  other  raw
 materials,  (c)  spares  and  replacements,
 and  (a)  capital  goods  during  the  last
 five  years;  and

 (c)  the  countries  from  which  im:
 and

 Train  services  between  Delhi  ant
 Feroneptr

 2004.  Shri  Swell:
 Dr.  .Karni  Singh:
 Shrimati  Nirlep  Kaur:
 Shri  Kiker  Singh:
 Shri  Barrow:

 जाल  Kolaj  Birua;
 Will  the  Minister  of  Railways  0९:

 Pleased  to  state:
 (a)  the  criterion  under  which  new

 railway  lines  are  being  set  up;
 (०)  whether  more  train  services  are

 likely  to  be  introduced  between  Delhi.
 and  Ferozepur  in  view  of  the  heavy
 passenger  traffic  on  thig  line;  and

 (c)  if  ४०,  when?
 The  Minister  of  Railways  (Shri

 धथ्जी  का.  Poonacha):  (a)  Construction  of
 new  Railway  lines  in  different  parts
 of  the  country  is  considered  on  merits
 within  the  monetary  ceilings  lsid’
 down  in  the  Plan,  keeping  in  view  the
 needs  of  large  industrial  projects,  ex-
 Ploitation  ang  utilization  of  proved
 mineral  and  natural  resources,  ex-
 pansion  of  port  facilities  which  gene-
 rate  large  volumes  of  traffic,  strategic:
 considerations  and‘  Railways’s  own
 operational  necessities.

 (b)  and  (c).  Introduction  of  addi-
 tional  trains  on  Delhi-Ferozepur  sec-
 tion  is  not,  at  present,  operationally
 feasible  for  want  of  spare  line  cvapa-
 city  on  sections  en  route  and  terminal
 facilities  at  Delhi.  As  and  when  ad-
 ditional  capacity  and  terminal  facili-
 ties,  to’  develop  which,  works  have
 been  planned,  become  available,  run-
 ning  of  an  additional  train  on  this
 route  will  be  duly  considered.

 Research  Sub-Station  of  the  Coir
 ह... है

 (a)  how  many  time  experts  fronr
 the  main  Research  Station  in  Kerala
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 visited
 |

 the  Sub-Station  of  the  Coir
 Board  at  Uluberia  in  West  Bengal  and
 gave  technica]  guidance;

 (b)  whether  any  local  Committee
 for  the  Sub-Station  is  functioning  at
 present;  and

 (c)  the  main  work  done  by  the
 ‘Sub-Station  during  the  Third  Five
 Year  Plan?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  During  the  last

 year,  the  Director  of  the  Coir  Board's
 Centra]  Coir  Research  Institute  visited
 the  station  once.

 (b)  No,  Sir.

 (०)  Studies  in  the  extraction  of
 bristle  and  mattress  fibre  from  locally
 available  coconut  husks  were  under-
 taken  at  the  Research  Station,  Train-
 ing  was  alsu  given  to  local  personnel
 in  the  spinning  of  coir  yarn  on  the
 treadle  spinning  machine.

 Standardisation  of  Productg  of  Small
 Scale  Industries

 Shrimat}  Nirlep  Kaur:

 Will  the  Minister  of  Industrial  De-
 -velopment  and  Company  Affairs  be
 pleased  to  state

 (a)  whether  Government  have  any
 scheme  of  standardising  the  products

 ‘of  Small  Scale  Industrie,  feeding  large
 plants  so  as  to  ensure  quality  products
 ‘being  made  available  to  them;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industria)  Develop-
 ment  and  Company  Affairs  (Shri  ्,  A.
 Ahwe@):  (a)  and  (b).  Information  is
 furnished  in  the  statement  iaid  on  the

 ‘Table  of  the  House.  [Placed  in  Lib-
 द...  See  No.  LT-504/67}.
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 Emporium  in  Hoag  Keng
 2007.  Dr.  Karni  Singh:

 Shrimatl  Nirlep  Kaur:

 Will  the  Minister  of  Commerce  ‘be
 pleaseg  to  state:

 (a)  whether  there  is  9  proposal  to
 open  था  emporium  for  display  of
 Indian  products  in  Hong  Kong  which
 is  a  gateway  for  international  trade;
 and

 (b)  if  so,  when  it  will  come  into
 being  and  if  not  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  No,  Sir.
 However,  the  Handicrafts  and  Hand-
 looms  Exports  Corporation  of  India
 Limited  are  thinking  of  opening  a
 number  of  sample  offices|/Showrooms
 abroad.  Hong  Kong  is  one  of  them.

 Price  of  Cloth
 2008,  Shri  A.  B.  Vajpayee:

 Shri  N.  8.  Sharma;
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lai:
 Shri  Shri  Gopal  Saboo:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 cently  agreed  to  permit  5  per  cent  in-
 crease  in  the  prices  of  controlled
 variety  of  cloth,  if  so  whether  this
 increase  further  pushed  up  the  price
 line;  and

 (b)  whether  Government  propose  to
 cut  excise  duty  on  controlled  cloth  to
 ease  the  burden  on  the  consumer?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  An  increase  of
 44%  in  the  ex-mill  prices  of  control-
 led  varieties  of  cloth  (viz.  Dhoty,
 ‘Saree,  Shirting,  Lang-cloth  and  drill)
 over  the  prices  ruling  since  October,
 986  was  allowed  with  effect  from  १5५

 April,  2967  taking  into  seccqunt
 increase  in  the  cost  of  raw  materipl
 of  statutory  wage  levels.  The

 ष्ण्भु the  controlled  varieties  of
 A

 कै“
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 "wit  ‘Bave  a  very  limited  impact  only
 OF  the  price

 (b)  The  basic  excise  duty  leviable
 im  respect  of  the  grey  stage  of  all
 varieties  of  controlled  cloth  in  the
 coarse  and  medium  categories  of
 cloth  (preferred  by  the  majority  of
 consumers)  has  already  been  abolish-
 ed  with  effect  from  the  ist  October,
 ‘1966,  There  are  no  other  proposals,

 Cement  Production
 2009.  800  BR.  K.  Biria:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  achieve  the  Fourth  Plan  cement
 production  target  of  26  million  ton-
 nes;

 (b)  whether,  in  view  of  the  fact  that
 cement  manufacturers  have  not  got
 enough  funds  at  their  disposal  Gov-~
 ernment  proposed  to  ask  the  financial
 institutions  in  the  country  to  give
 them  loans  on  liberal  termg  so  that
 the  expansion  and  establishment  of
 new  units  may  take  place  at  a  rapid
 pace;  and

 (९)  if  so,  the  total  gmount  of  joan
 likely  to  be  given  by  the
 institutions?

 The  Minister  of  Industrial  Develop-—
 mont  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  tentative  Fourth
 Plan  targets  for  cement  capacity  and
 production  are  23  million  tonnes  and
 22  million  tonnes,  respectively.  The
 present  capacity  of  the  industry  i,  2.8
 million  tonnes.  On  the  basis  of  the
 pending  schemes  which  are  already
 under  construction,  the  capacity  is
 expected  to  increase  to  0.2  million
 tonnes  by  1969.  The  remaining  gap
 will  have  to  be  filled  up  by:—

 aM  the  existing  cement  entre-
 preneurs  who  have  been  given ae  “  @  price  increase  from  ह 1 अ  Janu-

 ‘+  ny,  968  to  serve  as  an  in-

 centive  to  undertake  expan-
 slon  schemes;  and

 (2)  the  public  sector  subject  to
 resources  being  made  availa-
 ble  to  it.

 (by  The  cement  industry  is  being
 treated  ag  one  of  the  priority  indus-
 tries  for  grant  of  assistance  by  the
 Anancing  institutions.

 (c)  The  total  amount  of  loan  likely
 to  be  given  by  the  financing  institu-
 tions  would  depend  on  the  available
 resources  and  the  budgetary  position
 of  the  financing  institutions  from  year
 to  year,

 बिहार  से  पटसन  की  ख  टोद

 2ar0.  tt  विभति  मिश्र  :
 थो  Ro  नाज  जिवारी  :

 क्या  जालिश्य  मंत्री  यह  बताने  की  दुःया
 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  राज्य
 व्यापार  निग्रम  को  बिहार  से  पटसन  खरीदने
 का  कार्य  सॉपने  का  है;  और

 (ख)  यवि  हां,  तो  यह  काम  कब  झारम्भ
 किया  जायेगा  ?

 जाणिग्य  सरत्री  (भो  दिनेश  सिह)  :  (क)
 शौर  (ख).  इस  समय  सरकार  का  बिहार
 से  अथवा  श्न्यत्र  कहीं  से  पटसन  खरीदने  का
 कोई  विचार  नहीं  है।  जब  कभी  भी  पटसन
 के  मूल्य  न्यूनतम  समर्थक  स्तरों  से  नीचे  गिरते
 दिखाई  देंगे  तभी  सरकार  पटसन  खरीदने
 का  प्राधिकार  देगी।  इस  कार्य  को  जिन
 झ्रभिकरणों  को  सोंपा  जायेगा,  उसका  निर्णय
 शीघ्र  हो  जायेगा  t

 Low  in  Rourkela  Stee]  Plant
 20i2.  Shr¢  K.  N.  Pandey:

 Shri  N.  ह  Yadab:
 Will  the  Minister  of  Steel,  Mines

 ana  Metals  be  pléised  fo  state:
 (a)  whether  it  is  a  fact  that  ‘the

 Rourkela  Stee]  Plant  fs  running  at  3
 heavy  loss;
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 (७)  if  eo,  the  steps  being  taken  to
 Check  the  loss  and  to  make  it  a  profit
 earning  concern?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Miney  and  Metals  (Shri Pr  C.  Sethi):  (a)  and  (b).  No,  Sir.
 Rourkela  Steel  Plant  have  made  a
 Profit  of  Rs.  35.02  million  in  the  year
 004-65,  and  Rs.  50.36  million  in  the
 year  1968-68  after  providing  for  gep-
 reciation  and  interest  on  Government
 loans.  The  acocunts  for  the  year
 ‘1966-67,  have  not  yet  been  finalised.

 Enecentive  Scheme  in  Stee!  Plants
 in  Public  Sector

 ‘2018.  Shri  K.  N.  Pandey:
 Shri  N,  P.  Yadab:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  {o  state:

 (a)  whether  some  incentive  scheme
 hag  been  introducted  in  the  public  sec-
 tor  steel  plants;  and

 (b)  if  g0,  how  far  the  said  scheme
 has  been  able  to  serve  the  desired
 Purpose?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr,  Chenna  Reddy):  (a)  Yes,
 Sir.

 (०)  The  Scheme  was  first  introduced
 in  the  three  Stee]  Plants  under  HSL  in
 December,  1961,  when  production  was
 Mauch  below  the  rated  capacity,  with  a
 view  to  step  it  up.  The  Scheme
 greatly  helped  in  raising  production
 and  continues  to  provide  an  incentive
 for  keeping  it  at  a  high  level,

 Diesel  Locomotives
 Shri  N.  Sharma:

 hei  Sharda  Nand:
 Shri  A.  B.  Vajpayee:
 Shri  Brij  Bhushan  Lat:
 Shri  Shri  Gopal  Saboo:

 Will  the  Minister  of  Bailways  be
 Pleased  to  state:

 (४)  the  total  number  of  diesel  loco- motives  manufactured  at  Diese}  Loco-
 ह... क  Works,  Vayanasj  during  the

 2014,
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 last  2  years  and  the  foreign  exchange
 earneg  by  their  export;  atid:

 (0)  the  names  of  the  foreign  coun-
 tries  to  which  thete  are  being  ex-
 ported?

 The  Minister  of  Railways  (Shri
 C,  M.  Poonacha):  (a)  94  Diese]  Loco-
 motives  wete  manufactured  during
 the  last  two  years  (1965-66  and  1066-
 67)  ond  all  of  them  have  been  utilised
 within  the  country.

 (9)  Does  not  arise.

 Coal  Washeries  at  Katharg
 ‘2015.  Shri  R.  Barua:  Will  the

 Minister  of  Steel,  Mines  and  Metals
 he  pleased  to  state:

 (a)  whether  the  coal-washing  at
 Kathara  is  going  to  be  completed  ac-
 cording  १०  schedule;

 (by  whether  the  washed  cost  from
 Kathara  washery  will  be  utilised  gain-
 fully  and  if  so,  how:

 (c)  whether  the  total  coal  of  this
 washery  will  be  kept  within  ¢he
 original  estimate:  and

 (dy  if  not  the  reasons  for  the  in-
 crease?

 The  Minister  of  State  In  the  Mints-
 try  of  Steel,  Mints  and  Metals  (Shr? P.  ©.  Sethi);  (a)  Kathara  washery  is
 expected  to  be  completog  in  the  first
 quarter  of  I968,  as  against  the  earlier
 ie

 of  the  first  quarter  of
 966.

 (by)  Washed  coal  from  Kathara
 Wwashery  is  proposed  to  be  supplied  to
 Bhilai  and  Rourkela  Steel  Plants.

 (c)  No,  Sir.

 (d)  The  reasons  for  the  increase  in cost  are  ag  follows:
 (i)  Incorporation  of  magnetite

 Preparation  section  as  an  ad-
 ditional  item:  ’

 {ii)  Increase  in  the  ant  oe ह... अ  work:
 wanes

 ¥ [hae
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 (ity  Substantigi  increase  in  import
 duty  over  the  Project  Report
 Provision,  and

 (iv)  Impact  of  devaluation.

 Khetri  Copper  Project
 20I6.  Shri  8,  85.  Sharma:

 Shr}  Onkar  Lal  Berwa:
 Shri  Sharda  Nand:
 Shri  M.  Sudarsanam:

 Will  the  Minister  of  Steel,
 and  Metals  be  pleased  to  state:

 (a)  when  the  prospecting  at  the
 site  of  Khetri  Copper  Project  was
 started  and  when  the  N.M.DC.  took
 over  and  started  their  operation;

 (b)  what  was  the  target  date  origi-
 nally  fixed  by  them  to  bring  out  the
 first  ingot  of  copper;

 (९)  i¢  the  original  target  date  has
 expired  and  nothing  has  been  done
 as  yet,  the  reasons  therefor;  and

 (d)  the  revised  date  by  which  the
 Corporation  expects  to  start  produc-
 tion?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The
 prospecting  at  the  Khetri  area  was
 taken  up  by  the  Geologica]  Survey
 of  India  in  I954.  The  project  was
 assigned  to  the  National  Minera]  De-
 velopment  Corporation  in  March,  1961.
 That  Corporation  started  work  in  the
 area  in  June,  I96l.

 Mines

 (b)  Originally  it  was  proposed  to
 compiete  the  project  by  1966.

 (c)  The  delay  in  commissioning  the
 Project  was  occasioned  by  non-availa-
 bility  of  foreign  credit  to  meet  the
 foreign  exchange  reuirement  of  the
 project.  The  other  contributory  factor
 was  that  after  a  decision  to  implement
 the  project  was  taken,  there  was
 re-thinking  about  the  scope  of  the
 Project  which  was,  in  fact,  enlarged
 by  making  a  specific  provision  for  the
 recovery  ang  utilisation  of  by-products
 with  a  view  to  improving  the  econo-
 males  of  the  Project.  However,  consi-
 erable  progress  has  since  been
 achieved.  ‘The  detsil  ore  भव  under:

 (i)

 (ity

 (iii)

 (iv)

 Exploration  by  means  of  dril-
 ling,  aditing  etc.  hag  been
 completed  and  Ore  reserves
 have  been  established,  Ade-
 quate  samples  have  been
 taken  and  analysed  to  deter-
 mine  the  characteristics  of
 the  ore.  Pilot  Plant  tests  have

 also  been  conducted  to  deter-
 mine  the  behaviour  of  the  ore
 and  the  process  to  be  adopted
 for  the  production  of  copper.
 The  mine  development  work
 at  Khetri  has  been  started
 according  to  the  programme
 drawn  up  involving  a  total

 cost  of  Rs.  637.62  lakhs.
 Works  has  also  been  started
 on  the  main  adit  for  the  Koli-
 han  mine.
 Two  shafts  are  being  sunk

 for  carrying  the  men  and
 equipment  into  the  mine  and
 taking  out  the  daily  produc-

 tion  of  ore  from  mine.  So  far.
 Production  and  service  shafts
 have  been  been  sunk  upto  the
 depth  of  450  ft.  and  230  ft.
 respectively.  A  service  sta-

 tion  has  heen  opened  in  the
 service  shaft  at  300  M  Level
 involving  a  drivage  of  70  tm
 Heavy  mechanizeg  equipment
 has  been  installed  and  cOme

 missioned  to  achieve  faster
 tempo  of  shaft  sinking.

 An  agreement  has  been  reach-
 ed  with  a  French  Group  of

 Companies  for  the  design  of
 the  whole  plant.

 (v)  An  agreement  has  also  beet
 signed  with:  Messrs  Outo-
 kumpu  Oy  of  Pinland  for  the

 use  of  Flash  Smelting  process
 for  which  they  hald  world’s
 patent  rights.

 (viy  The  French  Group,  in  accord.
 ance  with  the  terms  of  the
 agreement  executed  with
 them,  submitted  the  bids  for
 the  plant  and  equipment  of
 various  areas  such  as  explora-
 tion  equipment,  winding
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 equipment  and  concentrator
 eto,  These  bids  sa  well  a8  the
 technical  aspects  relating  to
 the  equipment  were  examin-
 ed  and  discussed  with  the
 French  Group  in  a  series  of
 meetings  hela  with  their  re-
 presentatives  in  Delhi.  As  a
 result  of  these  discussions,
 contracts  have  been  signed
 with  the  French  Group  for
 supply  of  equipment  of  the
 value  of  about  7  million
 French  Francs;  other  bids  ate
 under  examination  and  order
 for  such  equipment  which  is
 necessary  to  be  imported  will
 be  placed  soon.  The  terms  and
 conditions  of  the  contract  for
 engineering  services  have
 been  agreed  upon  and  the
 contract  has  been  signed.

 (vii)  Action  for  procurement  of
 indigenous  equipment  has

 also  been  initiated.

 (viiily  To  meet  the  immediate  re-
 quirements  of  the  Corpora-
 tion  and  Consultant's
 staff,  construction  of
 56]  residential  units  has  been
 completed.  Action  has  also
 Deen  initiated  for  construction
 of  additional  958  quarters.

 (ix)  A  water  supply  scheme  for
 supply  of  about  9  million  gla-
 lons  of  water  per  day  from
 Chounrg  and  Jodhpura  at  a
 cost  of  Rs,  269  lakhs  has  been
 drawn  up  and  work  is  pro-
 gressing.

 (d)  The  project  is  now  expected  to
 be  commissioned  by  the  end  of  1988-70.

 सोनाई  रेलये  स्टेशन

 2017.  की  भारत  सिह  चौहान  :

 क्या  ेलने  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :
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 (a)  क्या  यह  सच  है  कि  यह्षत्रि  सभुरा.
 हाथरस  मीटरगेज  लाइन  पर  सोनाई  स्टेशन  -

 पर  एक  प्रतीक्षालय  का  निर्माण  फिया  गया  हैं

 किन्तु  वहां  टिकट  देने  तथा  टिकट  देने  वाले
 व्यक्ति  के  रहने  के  लिए  कोई  व्यवस्था  नहीं
 है;

 (ख)  कया  यह  भी  सच  है  कि  इस  स्टेशन
 पर  गेंगमैनों  के  भ्रपने  क्वार्टरों  में  टिकट
 दिये  जाते  हैं  जहां  टिकट  देने  वाला  बसर्क
 तथा  गेंगमैन  परिवारों  के  साथ  रहते  हैं;

 (ग)  क्या  यह  भी  सच  है  कि  लोगों  ने

 इस  संबंध  में  ग्रनेक  पत्र  उनके  मंत्रालयों  को
 भेजे  हैं;  और

 (घ)  यदि  हां,  तो  सरकार  ने  इस  संबंध
 में  क्या  कार्यवाही  की  है  ?

 रेलवे  मन््त्री  (भी  थे०  २  पुनाचा)  :

 (क)  जी  नहीं।

 (@)  टिकट  बाबू  या  गैंगमेत  के  निवास
 स्थान  पर  टिकट  नहीं  दिये  जाते  बल्कि
 टिकट-धर  से  दिये  जाते  हैं  जोकि  तीसरे  दर्जे
 के  प्रतीक्षालयय  के  समीप  मेंगहढ  ब्लाक  के
 एक  अलग  यूनिट  में  खोला  गया  है।

 (ग)  जी  नहीं  1

 (घ)  सवाल  नहीं  उठता  ।

 शराब  बनाने हि  लिये  जो  का  प्र रोग

 2018.  श्रो  क्रो  प्रकाश  स्यानी  क्या
 झोशोगिक  विकास  तथा  समवाय-कार्य  मंत्री
 यह  बताने  को  कृपा  करेंगे  कि  :

 (*)  भारत  में  प्रतिवर्ष  शरात  बनाने
 के  लिये  कितनो  मात्रा  में  जी  का  प्रयोग  किया
 जाता  है;  भौर

 (ख)  क्या  सरकार  वर्तमान  ere
 स्थिति  को  देखते  हुए  जौ  के  प्रयोग  पर,  ह, इ
 कि  एक  पौष्टिक  कायाज  है,  प्रतिदस्ध  शवाने
 पर  विचार  कर-रही  है?
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 tine  विकास  तथा  सगयाव-कार्य
 नन्दी  दी  कश्वह्दोम  चली  साहुजव )  (क.)
 भोर  ल).  भारत  में  शराब  जीसे  नहीं
 बनाई  जाती  है।  फिर  भी,  बीबर  बनाने  के
 लिए  लगभग  4,000  मी०  टन  जौ  का  प्रयोग
 किया  जाता  है।  जौ  का  इस  कार्य  के  लिए
 इस्तेमाल  करने  पर  रोक  लगाने  का  कोई
 प्रस्ताव  नहीं  है  1

 Passenger  Amenities  at  Rupar-Nangal
 Dam  Section

 2010.  Shri  Ram  Kishan  Gupta;  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  inspite
 Of  the  agreement  with  Punjab  Gov-
 ernment  regarding  Rupar-Nangal  Dam
 section  of  the  Northern  Railway,  the
 Railway  Board  have  decided  to  drop
 some  works  for  passenger  and  em-
 Ployees  amenities;

 (b)  the  work  taken  in  hand;

 (c)  the  schemes  dropped;  and

 (व)  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  The  agreement
 with  the  Punjab  Government  is  re-
 garding  construction,  maintenance  and
 operation  of  the  section,  and  does  not

 tions  to  Zonal  railway  already  exist
 to  plan  for  necessary  passenger  and
 Staff  amenities,

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT-505/67}.

 (९)  धक्ते  (d).  The  work  of  extension
 of  waiting  hall  at  Kiratpur  Sahib  ap-
 Peering  as  itern  (iv)  of  the  statement
 has  @ropped  as  the  existing
 waiting  hall  of  600  sq.  ft.  area  is  con-

 '  sidered:  suficient  for  the  present  le~-l

 १३  pMenger  trail.

 Central  Govermment  Mespital  in
 Durgapar

 2026.  Shri  Jyotirmey  Will  the
 Minister  of  Industrial  Development
 ह. ह  Company  Affairs  be  pleased  to
 state:

 (a)  whether  there  is  a  Central  Gov-
 ernment  run  hospital  for  Mning  and
 Allied  Machinery  Corporation  in  Dur-
 gapur,  West  Bengal;

 (b)  if  so,  the  number  of  beds  there
 on  the  lat  December,  966  and  Ist
 April,  1967;

 (ce)  whether  Government  have  re-
 ceived  any  complaints  about  the  wor-
 king  of  the  Hospital  during  the  last
 six  months;

 (d)  if  so,  how  many;

 (e)  the  number  of  nurses  there
 on  Ist  December,  ‘1968;  their  number
 on  the  last  date  of  April;  and

 (ft)  the  number  of  nurses  necessary
 according  to  the  scale  prescribed  by
 the  T.N.A.I.?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  No,  Sir.  Mining
 and  Allieg  Machinery  Corporation  has
 its  own  hospital  in  Durgapur.

 (b)  The  number  of  beds  on  Ist
 December  966  and  Ist  April,  4967
 was  40  ang  80  respectively.

 Government  have  not (c)  No,  Sir.
 the received  any  complaints  about

 working  of  the  hospital.

 (a)  Does  not  arise.

 (e)  The  number  of  nurses  on  =  Ist
 December,  i946  and  30th  April,  1967
 was  19  and  18,  respectively.  This
 number  includes  one  Matron  and  one
 Sister-in-charge.

 (2)  The  number  of  nurses  necessary
 according  to  the  scale  prescribed  by
 the  T.N.AL  is  at
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 Bankhedi  Raliway  Station  (Central
 Raliway)

 202i.  Shri  Nitiraj  singh  Chaudhari:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  a  new  station  building
 has  been  constructed  at  Bankhedi
 (Central  Railway);

 (b)  whether  it  is  a  fact  that  there
 is  go  verandah  or  upper  class  waiting
 room  there;

 (e)  whether  it  is  a'so  a  fact  that
 there  is  no  latrine  ang  urinal  at  the
 Up  and  Down  platforms  at  the  said
 station;  and

 (dy  if  so,  the  steps  taken  to  provide
 these  facilities  at  this  station?

 The  Minister  of  Rallways  (Shri  C.
 M.  Poonacha):  (a)  Yes.

 (b)  A  verandah  has  been  provided
 in  the  station  building  but  no  upper
 class  waiting  room  has  been  provided
 at  this  station.

 (e)  No.  One  block  of  latrines  and
 urinals  for  gents  ang  another  for
 jadies  have  been  provided  on  the  up
 platform  but  not  on  the  down  plat-
 form,

 (d)  The  upper  class  passenger  traffic
 handled  at  this  station  is  too  smal!
 and  does  not  justify  provision  of  an
 upper  class  waiting  room.  As  regards
 latrines  and  urinais  on  down  platform,
 provision  of  the  same  is  a'so  not  con-
 sidered  necessary  at  preset  since  this
 platform  is  being  connected  by  a
 foot  overbridge  with  the  up  platform
 where  adequate  number  of  latrines
 and  urinals  have  been  provided.

 Written  Answers

 Thompson  Press  (India)  Ltd.,  Farida-
 bad

 2028.  Shrimati  Savitri  shyam:  Wii:
 the  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  a  new  enterprise  under
 the.  name  of  Thompson  Press  (India)
 Ltd.,  has  been  started  at  Faridabad;
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 (b)  if  so,  the  founders  and  collabo-
 rators  of  the  concern  and  the  ob;ect
 with  which  it  has  been  started  and
 the  assistance  Government  have  pro-
 vided  to  this  enterprise;

 (९)  the  reasons  for  Thomson  Press
 being  needed  for  the  production  of
 books  when  Government  have  their
 own  National  Book  Trust  and  they
 help  other  Trusts;  and

 (d)  whether  there  is  also  a  proposal
 to  start  a  chain  of  newspapers  by  chis
 enterprise?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affuirs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.

 (b)  During  October  ‘1963,  Govern-
 ment  of  India  approved  the  collabo-
 ration  agreement  between  M/s.  'Thamp-
 son  Press  India  Ltd.,  New  Delhi  and
 Mjs.  Thompson  Printers  Ltd.,  London,
 U.K.  for  the  establishment  of  a  Print-
 ing  Plant  on  the  following  terms  and
 conditions:

 (i)  The  total]  issued  capital  of  the
 company  will  be  Rs.  25  lakhs
 of  which  Mjs.  Thompson  Prin-
 ters  Ltd.,  London  will  contri-
 bute  40  per  cent.

 (ii)  The  foreign  investment  will
 be  utilised  for  purchase  of
 imported  plant  and  machinery
 for  setting  up  a  modern  book
 printing  and  book  binding
 plant;

 Gii)  The  cost  of  balance  of  the
 imported  equipment  required
 for  setting  up  the  plant  will
 be  met  by  a  loan  of  £00,000
 to  be  advanceg  by  M/s,
 Thompson  Printers  Ltd.,
 London,  carrying  interest  at
 the  rate  of  6  per  cent  per
 annum,  the  repayment  being
 spread  over  a  period  of  not
 Jess  than  30  years.

 (iv)  The  company  must  confine  its
 business  to  the  printing  ané
 reprinting  of  books  which
 would  be  primurily  scientific
 and  technical  standard  text
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 _books,  Printing  of  journals
 magazines  of  news  letters  will
 not  be  allowed.

 (vy)  The  import  of  capital  equip-
 ment  as  well  as  import  of
 paper,  if  any,  shall  be  govern-
 ed  by  the  Import  Control  re-
 gulations  in  force  from  time
 to  time,

 (vi)  The  repayment  of  the  loan
 will  be  made  out  of  export
 earnings,  by  undertaking
 printing  orders  from  foreign
 publishing  houses.

 (vii)  The  duration  of  the  agree-
 ment  will  be  10  years.  Ex-
 tension  of  the  agreement  be-
 yond  this  period  will  be  sub-
 ject  to  the  prior  approval  of
 the  Government  of  India.

 (९)  The  object  clause  of  the  Memo-
 randum  of  Association  setting  up  the
 Soclety  ‘National  Book  Trust”,
 envisages  (i)  the  production  and  en-
 couragement  to  the  production  of  good
 literature  and  making  it  available  at
 moderate  prices  to  the  pub'ic;  and
 (ii)  the  publication  in  English  and
 Indian  languages,  of  books  of  the
 classical  literature  of  India,  outstand-
 ing  work  of  Indian  authors  in  Indian
 Languages  and  their  traslation  from
 one  language  to  another;  translations
 of  outstanding  books  from  foreign
 Janguages  and  outstanding  books  of
 modern  knowledge  for  popular  diffu-
 sion.  The  primary  objective  of  the
 Trust  is  to  make  people  book-minded.
 The  essential  difference  in  the  opera-
 tion  of  the  Thompson  Press  and  the
 National  Book  Trust  is  that  while  the
 former  is  concerned  with  production
 of  scientific  and  technical  standard
 textbooks,  the  Nationa]  Book  Trust
 caters  to  the  needs  of  general  readers
 rather  than  to  school  and  college  stu-
 dents.

 (a)  No  such  proposa)  has  so  far
 been  received  fram  M/s.  Thompson
 Press  (fndin)  Limited.

 Industries  with  Canadian  Colizbers-
 ton

 2024.  Shri  Nithaj  singh  Chaudhari:
 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Canada  has  6ffered  col-
 laboration  for  starting  industries  in
 India;

 (b)  if  so,  the  proposed  industries;
 and

 (c)  whether  this  offer  is  Ifkely  to
 be  accepted,  and  if  so,  by  what  time?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affaits  (ShriF.  A.
 Ahmed):  (a)  to  (c).  A  trade  delega-
 tion  from  British  Columbia  (Canada)
 which  recently  visited  India  to  find
 ways  and  means  for  closer  collabora-
 tion  between  India  and  British  Colum-
 bia  in  the  flelds  of  trade  and  joint
 ventures,  had  shown  interest  in  the
 setting  up  of  the  following  ndustries
 in  India:—

 (a)  paper  board  and  kraft  paper
 from  bagasse.

 (b)  vanaspati  or  peanut  butter
 from  peanut  oil.

 (c)  fertilisers.

 (d)  logging  industry.

 (e)  biscuit  making.

 The  talks  which  the  delegation  had
 with  the  officials  and  business  men  in
 the  country  were  of  an  exploratory
 nature  and  it  is  yet  to  be  seen  whether
 any  thing  tangible  will  materialise.

 झवशूचित  जातिपों  के  बॉतायात  अशिकषणा  री

 ्  फक  ढुतीण ),

 2025.  ची  कर्जन  सिह  अवोरिया  :

 क्या  रेसथे  मंत्री  यह  बताने  की  कृपा  करेंगे

 ह: उ  :  धर

 (क)  क्या  उनको  सालूम  है  कि  962

 में  रेलवे  सेवा  झायोग,  इलाहाशद  हीरा

 यातायात  प्रशिक्षणार्थी  के  पद  के  लिये  चुने
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 गये  अनुसूचित  जातियों  के  दो  व्यक्तियों  की
 वास्तव  में  नियुवित  नहीं  की  गई  ;

 (च)  वास्तविक  नियुक्ति  करते  समय
 प्रारम्भिक  चयन  के  समय  ध्यान  में  रखी  गई
 प्रतिशतता  को  समाप्त  करने  के  क्या  कारण
 हैँ;

 (ग)  क्या  उनको  यह  भो  मालूम  है
 कि  गैर-अनसूचित  जाति  के  सफल  हुए
 यातायात  प्रशिक्षणार्थी  को  उत्तर  रेलवे  के
 मुथ्यालय  में  उसी  बेतन  क्रम  में  दूसरा  पद
 दिया  गया  है  ;

 (घ)  घनुनूजित  आंतियों  के  प्रतिनिधित्व
 में  ऐसो  कमी  को  पूरा  करने  के  लिये  सरकार
 द्वारा  क्या  कदम  उठाये  जा  रहे  हैं  ;  शीर

 (है)  इस  प्रकार  भेदभाव  करने  फे  लिये
 दोषी  प्रध्रिकारियों  के  विरुद्ध  क्या  कार्यवाहो
 की  गई  है?

 रेलवे  मस्त्रं;  (श्र:  चे०  Ao  पुना न)  :
 (क)  जी  हां।

 (ख)  योग्यता  के  स्तर  में  छूट  दिये  जाने
 के  बावजूद  ये  उम्मोदवार  ग्रन्तिम  परीक्षा
 में धरत रुत  रहे,  यद्ययि  उन्हें  प्रधिकतम  स्वी-
 कार्य  अबसर  दिये  गये  थे।

 (ग)  जो  हां

 (घ)  प्रतिनिधित्व  में  जो कमी  रह  जातो
 है,  उसकी  पूर्ति  प्रवरणों  में  को  जातों
 है।

 (ड)  सवाल  नहीं  उठता  क्यों  कि  भाग
 (क)  से  संबंधित  उम्मोदवारों  को  कई  मोके

 दिये  गये  पर  वे  अ्सफत  रहे  भौर  वैकल्पिक
 नौकरी  के  लिए  अथोरप  पाये  गये  जबकि
 याग  (ग)  से  संबंधित  उम्मोदवार  वैकल्पिक
 नियूक्ति  के  लिए  योग्य  पाया  गया  यस्पि
 ट्रैफिक  अप्रैस्टिसों  क ेपाठ्यक्रम  में  बह  प्रसफल
 रहा  था।

 ४ /  है  a  0  ८8  4098.

 ‘Dharna’  by  Soft  Coke  and  Bick
 Burning  Coal  Producers  a

 2026.  Dr.  Ranen  Sen:
 Shri  Sidheshwar  Pratad:
 Shri  Kedar  Paswan:

 hri  Madhu  Limaye:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 producers  of  soft  coke  and  brick
 burning  coal  of  Bihar  threatened
 ‘Dharna’  in  front  of  the  offices  of  the
 Eastern  and  South  Eastern  Railways
 us  a  protest  against  non-supply  of
 wagons  for  transporting  coal;  and

 (b)  if  so,  the  steps  taken  to  remedy
 the  situation?

 The  Minister  of  Railways  (Shri  C.
 M.,  Poonacha):  (a)  Yes.

 (b)  Members  of  the  Soft  Coke  Pro-
 ducers’  Collieries  Association  met  the
 Chief  Operating  Superintendents  of
 Eastern  and  South  Eastern  Railways
 on  4-5-67  and  discussed  the  position
 regarding  allotment  of  more  wagons
 for  decontrolled  coal  from  West  Ben-
 gal  and  Bihar  coalfie'ds,

 It  was  explained  to  them  that  for
 the  purposes  of  allotment,  soft  coke
 and  brick  burning  coal  enjoys  low
 Priority.  In  spite  of  this,  allotment
 of  wagons  has  been  much  higter  this
 year  than  the  corresponding  months
 of  the  last  year.  During  the  first  four
 months  of  the  current  year,  11,586
 wagons  were  allotted  more  for  the
 Movement  of  decontrolled  coal  from
 West  Bengal  &  Bihar  coalfields  as
 compated  to  the  last  year,  for  which
 members  expressed  their  satisfaction.

 They,  however,  desired  assistance  to
 smaller  collieries  that  were  not  able to  take  part  in  the  rake  movements of  decontrolled  coal  sponsored  by  the
 States  which  they  stated  consequently suffered,  as  Railways  were  not  in  a
 Position

 to  give  piecemeal  allotments. is  matter  is  under  examination the  Railway  Administrations  in.  ple suitation  with  the  Coal  ९  niroler:.  and. the  Coal  Industry,  _  ane
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 Swayolnediian  Committee  Keport

 2027.  Shri  D.  N.  Patodia:
 Shri  BR.  Barua:
 Shri  om  0,  Desai:

 जया  the  Minister  of
 Development  and  Company
 be  pleased  to  state:

 Industrial
 Affairs

 (a)  whether  Government  have  con-
 sidered  the  recommendations  made  in
 the  Swaminathan  Committee  report
 regarding  the  delicensing  of  textile
 industries;  and

 (b)  the  recommendations  which
 have  since  been  accepted  by  Govern-
 ment?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  Yes,  Sir.

 (b)  Government  have  approved  in
 principle  the  partial  delicensing  of
 the  cotton  textile  industry  to  the  ex-
 tent  that  no  industrial  licence  should
 be  necessary  for—

 (i)  establishment  of  a  new  cot-
 ton  spinning  mill  with  a  capacity
 not  exceeding  25,000  spindles.

 (ii)  expansion  of  an  existing
 cotton  mi!l  to  come  up  to  25,000
 spindles.

 (ili)  new  textile  processing  units
 or  for  expansion  of  existing  pro-
 cessing  units.

 (iv)  it  should  be  permissible  for
 any  cotton  textile  mill  to  utilise
 for  spinning  or  any  processing  of
 Taw  materials  which  is  indi-
 genously  available.

 However,  in  view  of  the  present  cot-
 decision  regarding

 Auto  Track  Drivers  en  N.E.F.  Ballway

 2628.  Shri  Deven  Sen:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  jobs
 of  Lister  Auto  Truck  Drivers  were
 classified  as  skilled  before  the  first
 Central  Pay  Commission;

 (bo)  whether  any  protests  have  been
 received  against  their  classification  by
 the  Central  Pay  Commission  as  semi-
 skilled;

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (d)  whether  it  is  a  fact  that  em-
 ployees  in  the  same  category  or  type
 of  job  are  classified  as  skilled  on  the
 North-Eastern  Frontier  Railway;

 (e)  if  so,  the  difference  in  sca'es  of
 Auto  Truck  Drivers  on  the  North-
 East  Frontier  Railway  and  other  Rail~-
 ways;  and

 (f)  whether  Government  propose  to
 reconsider  the  whole  position  and  go
 in  for  job  evaluation  on  aq  scientific
 basis?

 The  Minister  of  Railways  (Shri  ca:
 ही,  Poonacha):  (a)  to  (f).  The  infor-
 mation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  Sabha,  in
 due  course.

 Appointment  of  Ex.  T.B.  Patients  on
 Railways

 2029.  Shri  Deven  gen:
 Shri  Madhy  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  rule  or  regulation  on  the  Railway
 to  the  effect  that  “patients”  operated
 upon  for  paumonectomy,  although
 pronounced  fit  by  T.B.  Specialists,
 shall  not  be  appointed  to  posts  involv-
 ing  light  work  like  that  of  a  Tracer;

 (h)  if  so,  when  this  rule  was  fram-
 ed  and  brought  into  operation;  and
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 (c)  if  the  answer  to  part  (a)  above
 be  in  the  negative;  whether  applica-
 tions  from  such  “patients”  will  be
 entertained/or  applicants  who  have
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 passed  the  test  will  be  appointed  if
 and  when  suitable  vacancies  occur?

 The  Minister  of  Railways  (Shri  ९.
 M.  Poonacha).  (a)  No.

 (b)  Does  not  arise.

 (e)  Yes,  at  the  discretion  of  Rail-
 way  medical  authorities.  The  medi-
 cal  examination  of  candidates  or  em-
 ployees  is  carried  out  to  ensure  that
 they  are  fit  with  due  regard  to  the
 duties  and  responsibilities  of  the
 particular  post.  Accordingly,  a
 patient  who  has  been  operated  upon
 for  pneumonectomy  wou'd  be  consi-
 dered  for  a  sedentary  job  which  would
 not  involve  strenuous  physical  exer-
 tion.

 Handicapped  Children  uf  Railway
 Employees

 2030.  Shri  Deven  Sem:  Will  the
 Minister  of  RailWays  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 handicapped  chi'dren  of  Railway  em-
 ployees  were  assured  that  their  ap-
 plications  for  employment  would  be
 considered  very  sympathetically  by
 the  Railway  authorities;

 (b)  if  so,  the  number  of  handicap-
 ped  children  who  applied  for  em-
 ployment  after  the  independence;

 (९)  the  number  out  of  them  em-
 pioyed;  and

 (d)  the  reasons  for  not  making
 available  adequate  job  opportunities
 to  the  handicapped  children  of  the
 Railway  employees,  especially  on  the
 Eastern  Railway?

 The  Minister  of  Railways  (Shr!  C.
 M.  Poomacha):  (a)  No.

 (b)  In  view  of  reply  to  part  (a)
 above  no  statistics  are  being  main-
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 (०)  Does  not  arize.

 (d)  Such  of  those  physically  handi-
 capped  persons  af  are  sponsored  by
 Employment  Exchanges  under  the
 scheme  set  up  by  the  Ministry  of
 Labour  &  Employment,  are  considered
 sympathetically  for  suitable  ploy-
 ment  on  Railways.  But  no  distinction
 is  separately  made  in  favour  of  the
 physically  handicapped  children  ०!
 Railway  employees.

 Scientific  Grade  Standard  for  Jute

 2031,  Shri  P.  G.  Sen:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  Expert  Committee
 constituted  to  evolve  scientific  grade
 standards  for  jute  and  mesta  fibres
 has  submitted  its  report;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  Expert  Com-
 mittee  was  dissolved  with  the  aboli-
 tion  of  the  Indian  Central  Jute  Com-
 mittee  and  the  work  taken  over  by
 the  Indian  Standards  Institution.  The
 report  of  the  ad-hoc  working  group
 set  up  to  pepare  grade  standards  is
 awaited.

 (b)  Does  not  arise.

 Excess  Production  at  Bhital
 2032.  Shri  Nihal  Singh:

 Shri  Ram  sewak  Yadav:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Steel,
 and  Metals  be  pleased  to  state:

 (a)  whether  any  excess  vapacity/
 excess  production  has  occurred  in  the
 Rails  Producing  Section  of  the  Bhilai
 and  other  steel  plants;

 (b)  whether  he  has  suggested  con-
 Struction  of  new  lines  to  reduce
 stocks  piling  up  with  the  steel  plants;

 (९)  whether  the  Ministry  has  also
 suggested  suspension  of  the  dieselisa~
 tion  programme  to  enable  coal  accu-
 mulating  at  pitheads  to  be  disposed
 off;  and

 Mines
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 @®  If  0,  the  response  of  the  Rail-

 weys  thereto?

 The  Minister  of  Steel  Mines  and
 Metals  (Dr,  Chenna  Reddy):  (a)  and
 (b).  Yes,  Sir.  The  total  rail  rolling
 capacity  ts  of  the  order  of  7,50,000
 tonnes  per  annum  while,  during  1986-
 67,  the  total  quantity  of  rails  ordered
 by  the  Railways  amounted  to  about
 2,33,000  tonnes.  The  position  may
 not  improve  during  the  current  fin-
 ancial  year  unless  more  resources  be-
 come  available  to  the  Railways  to  en-
 able  them  to  take  up  additional  con-
 struction  programmes.  Efforts  are
 also  being  made  to  export  rails.

 (९)  and  (d).  Yes,  Sir.  The  Rai!-
 ways,  however,  consider  diéselisation
 necessary  in  sections  where  traffic
 density  is  too  high  for  steam  traction.

 Production  in  Public  ana  Private
 Sector  Steel  Plants

 2033.  फ्लो  Nihal  Singh:
 hri  Ram  Sewak  Yadav:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Steel,

 and  Metals  be  picased  to  state:

 (६)  the  steps  taken  by  the  pub!ie
 sector  and  private  sector  steel  plants
 to  increase  productivity  and  to  reduce
 costs;

 Mines

 (०)  whether  there  has  been  any  con-
 sultation  between  the  private  sector
 steel  plants  and  public  sector  units  in
 regard  to  reducing  costs  and  in-
 creasing  productivity;  and

 (c)  if  so,  the  improvement  effected
 ag  a  result  thereof?

 The  Minister  of  Steel  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  to
 (ce).  Steel  Plants  -in  the  Private  as
 well  as  in  the  Public  Sector  have
 either  taken  or  are  considering  the
 adoption  of  a  number  of  steps  airied
 at  increasing  productivity  and  reduc-
 ing  costs.  These  include  preparation
 of  blast  furnace  burden,  injection  of

 oxygen,  fuel  oil  and/or  constant
 humidity  blast  in  blast  furnaces,  in-
 jection  of  oxygen  as  we'l  as  oxygen
 lancing  and  change  over  form  acid  to
 basic  roofs  in  open  hearth  furnaces,
 etc.  Formal  ag  well  as  informal  con-
 sultations  take  place  between  Steel
 Plants  in  both  the  sectors  at  various
 Jeve’s  in  the  matter  of  introduction  of
 such  technical  improvements.  Con-
 sultations  also  take  place  in  other
 matters  like  adjustment  of  rolling
 programme  to  secure  economic  load-
 ing  of  the  various  rol'ing  mills,  evolv-
 ing  a  uniform  wage  structure  and  ser-
 vice  conditions  for  their  employees,
 etc.  Some  of  the  technical  improve-
 ments  like  sintering  have  already  been
 introduced  in  some  of  the  Steel  Plants
 while  others  are  at  various  stages  of
 appraisal].

 Guards  Certificate  Facility
 2034.  Shri  Nihal  Singh:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that

 Guards  Certificate  facility  is
 abused  by  passengers  and
 employees  alike;

 (b)  whether  it  is  proposed  that
 passengers  travelling  without  ticket
 but  who  have  informed  the  Guard,
 wi'l  be  charged  a  certdin  percentage
 more  than  those  who  travel  on  re-
 gular  tickets;  and

 (ec)  if  so,  how  much?
 The  Minister  of  Railways  (Shri  C.

 का,  Poonacha):  (a)  Some  complaints
 to  this  effect  have  been  received.

 (b)  No.
 (c)  Does  not  arise.

 the
 being

 Railway

 Employment  at  Jamaipur  Railway
 Workshop

 2035.  Shri  Kedar  Paswan:
 Shri  Madhu  Limzye,

 Will  the  Minister  of  Railways  be
 p'eased  to  state:

 (a)  Whether  employment  at  Jamal
 pur  workshop  has  been  falling  since
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 the  23th  August,  ‘1947;
 (b)  if  so,  the  difference  over  the

 past  20  years;  and
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 (c)  the  steps  taken  to  start  new
 works  at  the  wokshop  to  maintain  and
 increase  the  level  of  employment?

 The  Minister  of  Railways  (shri  C.
 M.  Poonacha:):  (a)  No.

 (b)  Does  not  arise.

 (c)  New  lines  of  production  _  like
 manufacture  of  diesel  and  steam
 cranes,  hydraulic  jacks,  electro-
 mechanical  lifting  hoists,  petrol  tank
 wagons,  components  of  BOX  wagons
 ete.  are  already  under  execution  in
 Jamalpur.

 Pathway  along  Railway  Bridge  at
 Bariarpur

 2036.  Shri  Kedar  Paswan:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  need  for
 a  pathway  along  the  Railway  Bridge
 at  Bariarpur  on  the  loop  line  (Eastern
 Railway);

 (b)  if  so,  whether  the  Railway
 authorities  propose  to  add  such  a
 Pathway  to  the  Bridge  for  the  con-
 venience  of  the  people  of  the  locality;
 and

 (e)  if  not,  the  reason  therefor?

 The  Minister  of  Railways  (Shri  C.
 M  Poonacha):  Presumably,  the  Hon’
 bie  Members  are  referring  to  the
 Railway  Bridge  No.  65  at  Km.  348/l
 near  Bariarpur  Station.  If  so,  the
 position  is  as  under:—

 (a)  Yes.  Shri  J.  P.  Yadav  raised  the
 question  in  the  Zonal  Railway  Users’
 Consultative  Council  meeting  held
 by  the  Eastern  Railway  Administra-
 doth.  on  ‘11-3-1967.  He  was  informed

 hat!  it.  would  be  necessary  for  the
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 State  Government  concerned  local  .  -
 authority  to  sponsor  the  proposa)  and  =
 agree  to  bear  the  costs  thereof  before
 the  Railway  could  take  up  the  work.

 (b)  Under  the  extant  rules,  Rail.
 ways  provide  a  foot-path  on  8  railway
 bridge  for  public  use  only  if  the  State
 Government  or  authority  concerned
 bears  the  costs  involved,  and  provid-
 ed,  operationally  such  a  foot-path  is
 feasib'e.

 So  far  no  proposal  has  been  receiv~
 eq  from  the  State  Government  or  the
 concerned  authority  fer  provision  of
 a  foot-path  on  the  Railway  Bridge  at
 Bariarpur.

 (6)  Does  not  arise.

 हिन्दूमलकोट  ब्र  श्लोगंडातगर  के  बीज  रेलवे
 लाइन

 2037.  श्री  प०  ला०  थातपाल :.  क्या
 रेलबे  मंत्रो  यह  बताने  को  कपा  करेंगे  कि:

 (क)  हिन्दूमलकोंट  तथा  श्रीगंगानगर
 के  बीच  रेलवे  लाइन  बिछाने  को  प्रस्तावित
 योजना  का  कार्य  कब  पूरा  हो  जायेगा  ;

 (ख)  इस  योजना  पर  कुल  कितना
 व्यय  होगा  ;

 (ग)  क्या  राजस्थान  की  सरकार  ने
 श्रम  तथा  धन  के  रूप  में  कोई  सहायता  देने
 का  झाश्वासन  दिया  है;  और  4

 (घ)  यदि  हां,  तो  इन्होंने  कितनी  राशि
 को  सहायता  प्रस्तुत  की  है?

 रेलवे  मन्त्री  पश्ी  Bo  मु०  पुमाचा)  :

 (क)  से  (घ).  हिन्दुमलकोट-श्रीगंगानगर
 रेलवे  लाइन  के  निर्माण  के  संबंध  में  एक  बयान
 सदन  की  सेज  पर  रख दिया.  गया  हूँ
 [पुस्सकालय  में  दला  चवा।  देखिये  श्रंक्यता
 एल०  ही  ०--  596/67)  So
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 wh  oy  tad  स्टेशन  के  पाप  फाटक  का  ह... अ
 शिया  जातों

 2035.  शी पे  Wo  difna  :  war
 1... ३  मंत्रो  यह  बताने  को  कुमा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मध्य  रेलवे
 ककी  बम्यर्ई-देल्ली  लाइन  पर  भ्रसीरगढ़  रोड
 रेलवे  स्टेशन  के  पश्चिम  में  स्थित  फाटक  के
 बार  बार  बन्द  होने  से  मुख्य  सडक  की  मोटर-
 गाड़ी  यातायात  में  बाधा  पड़ती  है  ;  शरीर

 (@)  यदि  हां,  तो  क्य्रा  लोगों  को  श्रसुविधा
 को  दूर  करने  के  लिये  ह्म  फाटक  पर  उपरि-

 पुल  बनाने  का  सरकार  का  प्रस्ताव  है  ?

 रेलये  मस्त्री  (श्रीसे०  म«  प्रूरांचा):
 को  जिस  सप्मप्रार  का  उल्लेख  क़्या  रासा  है

 वहां  सड़क  यातायात  के  अधिक  देर  सक  रुके
 रहने  की  कोई  रिपोर्ट  नहीं  मिली  है।

 (ख)  सवाल  नहीं  उठता,  न  हो  राज्य
 सरकार  ने,  जिसे  नियमानुसार  इस  तरह  के
 प्रस्ताव  को  प्रायोजित  करना  चाहिए,  ग्रभी
 तक  ऐसा  किया  है।

 संडया  बोर  दौहाव  स्टेशनों  के बोल  रेलब  लाइन

 2039.  थी  tio  qo  बीडिन :  क्या

 देख  मंत्री  पह  बताने  की  क््पा  करेंग कि  :

 (क)  क्या  यह  सच  है  कि  खंडया  भोर
 दौहाद  स्टेशनों  के  बीच  रेलवे  लाइन  के  निर्माण
 के  लिये  सर्वेक्षण  कार्य  पूरा  हो  गया  है;
 झौर

 (@)  यदि  हां,  तो  इस  निर्माण  कार्य
 में  कितनी  प्रगति  हुई  है।

 रेले  मरती  (श्रो  to  मुन  पुताजा)  :

 (क)  दौहाद  और  खंडवा  के  बीच  सोधी  रेलवे
 साइन  बनाने  के  लिए  कोई  सर्वेक्षण  नहीं  किया
 गया  है।  ये  दोनों  स्थान  रेल  द्वारा  पहले  से

 ही  जुड़े  हुए  हैं।

 22  $e)  सास  नहीं  उठता

 Sleeper  Coaches  on  Bikaner-Jaipur
 Section

 2040.  Dr.  Karni  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  in  view  of  heavy  inci-
 dence  of  direct  third  class  passenger
 traffic  between  Bikaner  and  Jaipur,
 as  also  from  intermediary  stations
 e.g..  Nokha  and  Nagaur  and  the  fact
 that  the  entire  journey  is  overnight
 and  the  inconvenience  caused  to  the
 travelling  public  in  absence  of  sleep-
 er  coaches,  Government  propose  lw
 start  running  of  sleeper  coaches  on  95
 UP  Marwar  Mail  ex-Bikaner  io  Jai-
 pur  and  7  Up  Fast  Passenger  and
 connecting  trains  ex-Jaipur  to  Bika-
 ner;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 C.  M.  PoOngcha):  (a)  and  (b).  Third
 class  sleeper  coaches  are  being  buil‘
 on  a  progtammed  basis  for  introduc-
 tion  on  trains,  in  replacement  of  or-
 dinary  third  class  coaches,  according
 to  the  priority  of  distances  traversed.

 At  present,  a  composite  First-cum-
 second-cum-third  class  coach  is  run-
 ning  between  Bikaner  and  Jaipur  by
 Nos,  95  Up'96  Dn.  Marwar  Mails  and
 connecting  trains.  Replacement  of
 this  composite  coach  by  a  third  class
 sleeper’  cogch  will  cause  inconveni-
 ence  to  the  upper  class  passengers
 ulilising  the  through  coach  facility
 and  is,  therefore,  not  considered  fea-
 sible.

 Two  third  class  coaches  are  at  pre-
 sent  running  between  Bikaner  and
 Agra  Fort  by  Nos.  95  Up/96  Dn.  Mar-
 war  Mails  and  connecting  trains.  The
 question  of  replacing  one  of  these
 two  coaches  by  a  third  class  sleeper
 coach  will  be  considered  in  its  turn
 when  more  sleeper  coaches  are  built.
 Passengers  from  Bikaner  and  Jaipur
 can  avail  of  the  sleeping  accommoda-
 tion  when  the  sleeper  coach  is  intro-
 duced  between  Bikaner  and  Agra

 Fort,  Se
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 Shifting  of  Signal  Construction  Office,
 Olavakkot

 2041.  Shri  Vasudevan  Nair:
 Shri  C.  Janardhanan:
 Shri  P,  C.  Adichan:

 Will  the  Minister  of  Railways
 pleased  to  state:

 be

 (a)  whether  there  is  any  proposal
 to  shift  the  Signal  Construc‘ion  Office
 at  Olavakkot  (Southern  Railway)  io
 Podanur;

 (b)  if  so,  whether  Government
 have  received  any  representation
 against  this  proposal;  and

 (c)  the  reasons  for  shifting  the
 Office?

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)  Yes.

 (Shri

 (b)  Yes.

 (c)  The  office  is  being  shifted,  as
 the  Officor-in-Charge  of  the  construc-
 tion  unit  has  to  cxecute  a  number  of
 important  Signalling  work  east  snd
 north  of  Podanur  and  also  jn  Madurai
 Division.  Location  of  the  office  at
 Podanur  greatly  facilitates  execution
 of  these  works  and  movement  of
 stores  to  the  various  workspot  from
 the  Signal  Workshop  and  the  Signal
 Stores  located  at  Podanur.

 संतद  सदस्यों  झो  सायत  चाहने  वाले  रेलवे
 कर्म  बारी

 2042.  ष्  रामाकतार  शास्त्री  :  क्या
 रेखवे  मंत्रों  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  बोर्ड  ने  एक  नियम
 बनाया  है  जिफके  अन्तर्गत  कोई  भी  रेलवे
 कर्मचारी  ऋपनो  शिकायतों  को  दूर  करवाने
 के  लिये  न  तो  समद  सदस्यों  को  सहायता  ले
 सकता  है  और  न  ही  वह  उनसे  कोई  सम्पर्क
 स्थापित  कर  सकता  है  ;

 (ख)  यदि  हां,  तो  बया  सरकार  के  ध्यान
 में  ऐसे  कोई  मामले  जाये  हैं  जहां  उक्त  कारण
 से  कुछ  रेलवे  भ्धिकारियों  ने  रेलवे  कर्म-
 आरियों  को  तंग  किया  हो;  भोर

 JUNE  9,  4967  Written  Answers  ws

 (ग)  इन  मॉमलों  में  क्या  कार्यचाही
 की  गई  है।

 रेलवे  बस्ती  (ओऔखे०  qo  पुताला):
 (क)  रेल  कर्मचारी  (झाचरण)  लियम,
 i966  के  नियम  20  में  यह  व्यवस्था  है

 कि  कोई  रेल  कमचारी  सरकार  के  झघीन
 ग्रपतो  नौकरी  से  संबंधित  मामलों  में  अपने

 हित  साधन  के  लिए  किसी  उच्च  प्राधिकारी
 पर  कोई  राजनीतिक  या  दूसरा  प्रभाव  न
 डालेगा  और  न  डालने  का  प्रयत्न  करेगा।

 उपयुक्त  सामान्य  व्यवस्था  के  श्रजावा  रेल
 कर्मवारियों  की  संसद  सदस्यों  तक  पहुंच
 को  शासित  करने  काला  कोई  विशिष्ट  नियम
 नहीं  है।

 (ख)  और  (ग).  लग  करने  की  कोई
 विशिप्ट  शिकायत  सरकार  के  नोटिस  में  नहों
 पायी  है  :

 Production  of  Cardamom
 2043.  Dr.  Raner  “2n-°  “Vill  the  Min-

 ister  of  Commerce  Le  pieased  to  state:
 (a)  whether  it  is  a  fact  that  the

 production  ef  cardamom  has  declined
 in  recent  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  increase  the
 produc:ion  of  cardamom?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir—though
 production  in  (1966-67  showed  some
 improvement  over  the  production  in
 the  previous  two  years.

 (b)  The  decline  in  production  has
 been  largely  due  to  the  wide  preval-
 ence  of  ‘Katte’  disease  in  the  carda-
 mom  growing  areas.

 (c)  To  increase  production  of  car-
 damom,  it  is  proposed:—

 (i)  to  encourage  extensive  re-
 planting  with  varieties  resis-
 tant  to  Katte  disease,  which  is
 reported  to  be  the  most  signi-
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 ficant  impediment  in  the  way  of
 increasing  production;

 dy  to  encourage  extensions  of
 Plantations  in  new  areas;  and

 (ili)  to  give  incentives  ६०  planters
 by  ensuring  adequate  supply  of
 fertilizers,  pesticides  ete.

 Small  Tractors

 2044.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerfi  Bhai:

 चा!  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  state:

 (a)  the  present  demand  of  Small
 tractors;  and

 (b)  the  manner  and  extent  to  which
 it  has  been  met?

 The  Minister  ०१  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b),  Small  tractors
 can  be  divided  into  two  types.  viz,  4-
 wheeled  and  2-wheeled.  The  latter  is
 usually  known  as  power  tiller.  The
 demand  for  smal!  4-wheeled  tractors
 (in  the  range  below  20  HP)  has  been
 estimated  as  about  2.000  Nos.  by  the
 end  of  the  Fourth  Five  Year  Plan.  As
 power  tillers  have  not  so  far  been  ex-
 tensively  used  in  the  country.  it  has
 not  been  possible  to  assess  the  de-
 mand  for  it  with  any  degree  of  accu-
 racy.  A  tentative  target  of  60,000  per
 annum  by  the  end  of  4th  Plan  period
 has  been  fixed.

 2.  Only  one  firm  had  been  licensed
 for  the  manufacture  of  000  small  ro
 wheeled  tractors,  This  firm  has  not
 made  any  progress,  The  present  de-
 mand  for  thia  type  of  tractors  is  be-
 ing  met  to  the  extent  possible  by
 imports.  As  regards  power  tillers,
 there  ia  only  one  unit  now  in  produc-
 tion  with  a  licensed  capacity  of  3,000-
 Noa.  par  annum.  This  unit  is  being
 expended  to  produce  6.000  tillers  per
 enoum.  In  addition.  3  other  parties
 have  been  leensed  for  3  tote!  capa-

 city  of  23,000  Nos.  per  annum.  An-
 other  party  has  been  given  a  letter  of
 Intent  for  the  manufacture  of  0.000
 Nos.  power  tillers  per  annum.  Two
 other  schemes  for  a  total  capacity  of
 27,000  Nos.  per  annum  have  also  been
 approved  in  principle.  In  the  mean-
 time.  with  a  view  to  familiarise  the
 farmers  with  the  use  of  power  tillers
 and  to  enable  a  proper  assessment  of
 demand,  500  Power  tillers  were  im-
 ported  last  year.  The  question  of
 import  of  some  more  power  tillers
 during  the  current  year  from  Japan
 is  being  considered.

 Minerals  and  Metals  Trading
 2045.  Shri  Ramachandra  Ulaka:

 Shri  Dhaleshwar  Meena:
 Shri  K.  Pradhan:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  details  of  the  losses  of  the
 Minerals  and  Metals  Trading  Corpo-
 tation  during  1986-67;

 (bv)  the  reasons  therefor;  and

 (c)  how  Government  propose  to
 make  up  the  losses?

 Th  Minister  of  Commerce  (Sbri
 Diues»  Singh):  (a)  There  have  been
 losses  in  certain  commodities  handled
 by  '\2  MMTC.  which  are  indicated
 belaw:

 (Rs.  in
 lakhs)

 t  Manganese  Ore’.  7.82

 2  Manganese  Ore  under  2nd
 ece  Barter  39.07

 3  Bervl  Ore  under  2nd  ccc
 Rarier  35.00

 4  Bauxite  ०.65

 Chrome  Ore  0.9%

 6  Pig  Iron  63.79

 TOTAL  I20.80
 Neer  ee  a  atten ere
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 (b)  The  exports  of  Manganese  Ore
 and  Beryl  Ore  were  done  on  a  barter
 basis  against  the  import  of  Cotton
 from  U.S.A.  The  loss  on  exports  of
 Managanese  and  Beryl  Ore  is,  how-
 ever  more  than  compensated  by  the
 profits  amounting  to  Rs.  92.59  lakhs
 against  the  imports  of  cotton  under
 the  2nd  ccc  Barter.

 Losses  on  exports  of  Bauxite  and
 Chrome  Ore  are  mainly  for  the  period
 prior  to  devaluation,  when  the  pro-
 curement  prices  were  slightly  higher
 than  the  selling  prices  in  the  inter-
 national  markets.  After  devaluation
 there  was  a  small  margin  of  profit  on
 the  export  of  these  items.

 The  loss  on  Pig  Iron  was  due  to  the
 imported  prices  being  higher  than  the
 prices  of  indigenous  products.

 (c)  The  provisional  accounts  of
 the  Corporation  show  an  over-all  pro-
 ft  after  payment  of  taxes  which  will
 more  than  offset  the  losses  referred
 to  in  the  answer  to  part  (a)  above.

 Posts  in  Lower  Gazetted  Service  on
 South  Eastern  Rallway

 2046.  Shri  Ramachandra  Ulaka:
 Shri  DhuleshWar  Meena:
 Shri  Heerji  Bhai:
 Shri  हू,  Pradhani;

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  posts  filled  up  in
 the  Lower  Gazetted  Service  during
 1966-67,  so  far  on  ihe  South  Eas  ern
 Railway;

 (b)  the  number  of  posts  out  of
 them  reserved  for  the  Scheduied
 Castes  and  Scheduled  Tribes;  and

 (ce)  the  number  of  reserved  posts
 filled  up  80  far  during  the  same
 period?

 The  Minister  of  Railways  (Shri
 CG  M.  Poonacha):  (a)  Fifty-four,

 (b)  Nil.

 oS  46)  Does  pot  हाड:
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 Stores  Departaesnt  of  NEF,  Rallway
 2047.  Shri  Dnireshwar  Kalita:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  extra
 work  such  as,  preparation  of  yearly
 Provident  Fund  Deposit  Slips,  Pass-
 ing  of  arrear  bills,  reimbursement  of
 tuition  fees  bills,  reconciliation  of  card
 ledgers  of  Stores  Department  of  North
 East  Frontier  Railway  is  done  by  the
 existing  staff  on  payment  of  honora-
 rium  at  the  coxt  of  their  regular  work
 instead  of  employing  extra  hands  for
 this;  and

 (b)  if  so,  the  total  amount  psid
 under  each  heag  for  the  last  5  years?

 The  Minister  of  Railways  (Shri
 C.  M,  Poonacha):  (a)  The  extra  work
 as  mentioned  was  done  on  Aonoractum
 basis  by  the  existing  staff  after  office
 hours,  Norma)  work  was  not  allow-
 ed  to  suffer  an  this  account  as  full
 office  time  wag  utilised  for  normal
 work.

 (b)  The  information  is  being  col-
 lected  and  wil}  be  laid  on  the  table
 of  the  Sabha.

 Industrial  Fair  in  Hanover
 2048.  Shri  Bapurao  Patel  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  India  is
 taking  part  in  the  Annual  Industrial
 Fair  to  be  held  at  Hanover;

 (b)  if  so,  the  amount  of  foreign  ex-
 change  involved;

 (c)  the  amount  of  foreign  exchange earned  by  way  of  trade  or  other  bene-
 fits  during  the  two  previous  fairs  at
 the  same  place  in  which  our  country had  taken  part;  and

 (ay  the  amount  of  foreign  exchange spent  on  the  two  previous  fairs?
 The  Ministers  of  Commerce  ा

 Dinesh  Singh):  (a)  Yes,  Sir,  %
 a  ren



 Or  is  not  practicable  to  assess
 the  amount  of  Foreign  ‘Exchange कनकलतें  at  this  stege  as  results  of  par-
 ticipation  in  the  Fair  are  both  long

 term  and  immediate,  However, been  reported  that  ordera  were  book- red  at  the  Fairs  as  follows:
 2965  Rs.  6.13  Inkhs  in  Foreign

 Exchange.
 2966  Rs.  34.28  lakhs  in  Foreign

 Exchange.
 @

 oes  Bchand
 G2r06a  io

 णक्यंड्रण
 t  89,325  छ  Foreign

 Exchange.  a
 Radustrial  Cooperative  Gocictics

 in  Orlasa
 2049.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 हल  Heerji  Bhai:
 Shri  K.  Pradhan!:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 ‘be  pleased  to  state  the  number  of
 industrial  cooperative  societies  func-
 tioning  in  Orissa  as  on  the  30th  April,
 3967  and  their  production  capacity?

 (Shri  है (च  A.  Ahmed):  The  information
 is  being  collected  from  the  State  Gov-
 ‘ernment  and  will  be  laid  on  the  Table
 of  the  House.

 Shri  K.  Pradhani:
 Will  the  Minister  of  Eailways  be

 ‘pleased  to  state  the  number  and
 ature  of  corruption  cases  pending  at
 present  on  the  South  Eastern  Rail-
 “way?

 The  Minister  of  Railways  (Shri
 ©.  M,  Feenacha):  Number  of  cases  28
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 accountal  of  sale  proceeds  of
 tickets.

 §.  False  maintenance  of  Muster
 Rolls.  Manipulation  of  official
 records,  drawal  of  false  tra-
 velling  allowance  etc.

 6.  Violation  of  service  Conduct
 Rules  and  departmental  pro-
 cedural  orders.

 7.  Obtaining  employment  on  im-
 perasonation,

 8.  Drawal  of  House  Rent  Aliow-
 ance  on  Production  of  false
 certificates.

 9.  Disproportionate  assets,
 10.  Exchange  of  Railway  Tickets

 against  fake  Rail  Warrants
 in  respect  of  Orissa  Govern-
 ment.  ,  2

 Do  Execution  of  works  bdelow
 specification  by  Railway
 Contractors  or  excess  issue
 of  materials  or  employment
 of  excess  labour.  7

 12,  Carrying  of  unbooked  lug-
 @%ge  and  unauthorised  per-
 sons  in  trains  7  2

 13.  Non-realisation  of  Demur-
 rage  and  Wharfage  charges.  4

 i4

 o@

 i4.  Shortage  of  cashjnon-
 declaration  of  personal
 cash.  6

 18,  Misuse  of  labour.  3
 16.  Fraud,  cheating,  forgery  of

 signatures  Railway
 Officers  ete.  4

 ॥7.  Subletting  and  unauthorised
 occupation  of  railway  quar-
 ters.

 18,  Miscellaneous.  ai

 Total
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 Ambar  Charkbas  for  Rajasthan
 880  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  K,  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Commerce  tc
 Pleased  to  state:

 (a)  the  number  of  Ambar  Charkhas
 actually  supplied  to  Rajasthan  during
 1966-67;

 (b)  the  number  out  of  them  which
 were  actually  in  operation  during  the
 same  period;  and

 (९)  the  total  quantity  of  yarn  pro-
 duced  during  the  same  period?

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 fa)  103.

 (b)  103.

 (c)  30900  hanks.

 Electrification  an  South  Eastern
 Railway

 2052.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradhani:

 hri  Hleerji  Bhai:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  The  names  of  the  stations  elec-
 trified  on  the  South  Eastern  Railway
 during  1966-67  and  the  expenditure  in.
 curred  thereon;  and

 (bd)  the  names  of  stations  on  the
 South  Eastern  Railway  proposed  to  be
 electrified  during  1967-68?

 The  Minister  of  Railways  (Shri  ९,
 M.  Poonacha):  (a)  and  (b).  A  state.
 ment  is  laid  on  the  Table  of  the  House,

 ete
 in  Library.  See  No.  LT-597/

 }.

 Industrial  Licences  for  Orissa
 2053.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
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 Shri  Mécrff  Bhat:
 Shri  K.  ह. .' अ

 Will  the  Minister  of  Industrial  Deve-
 Jopment  andi  Company  Affalts  be
 pleased  to  state:

 (a)  the  number  of  applications  sor
 industrial  licences  received  from
 Orissa  during  7987  so  far;  and

 (b)  the  mumber  out  of  them  sanc-.
 tioned  and  the  number  rejected  during
 the  same  period?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed);  (a)  One;  Sir.

 (b)  Licence  has  been  issued.

 Exr-gratia  payment  to  retired
 Rallwaymen

 2054.  Shri  Nambiar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 orders  issued  by  his  Ministry  regard-
 ing  the  ex-gratia  payment  of  pension
 to  the  retired  Railwaymen  were  not
 received  by  the  Northern  Railway  and
 particularly  in  the  Ferozepur  Division;.
 and

 (b)  if  so,  the  reasons  for  differen-
 tiation  between  Railways  in  regard  to
 such  payments?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 (b)  Does  not  arise.

 Cabinmen  of  Traffic  Department  in
 Samastipur  Distt.

 2055.  Shr;  Bhogendra  Jha;  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  g  fact  that  the
 Cabinmen  of  the  Traffic  Department
 of  the  North  Eastern  Railway  in
 Semastipur  District  have  to  perforny
 duties  for  2  hours  a  day;

 (b)  whether  it  is  also  a  fact  that
 before  the  enforcement  of  the  Cabin-
 system,  the  Pointsmen  had  to  perform
 duty  for  6  hours  a  day;  and
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 (९)  if  so,  whether  Government  pro-
 pose  to  reduce  the  duty  hours  of
 Cabinmen  to  8  hours  a  day?

 The  Minister  of  Rallways  (Shri  C.
 M.  Poonacha):  (a)  Yes,  at  certain
 stations  only.

 (०)  Yes.

 (c)  The  matter  is  under  considera-
 tion,

 Train  Facilities  at  Madras-Arkonam
 Sections

 2056.  Shri  D.  ब,  Patodla:
 Shri  Mobamed  Imam:
 Shri  s.  K.  Tapuriah:
 Shri  Gadilingang  Gowd:

 Will  the  Minister  of  Rallways  be
 pleased  to  State:

 (a)  whether  representations  from
 various  quarters  have  been  received
 for  adequate  train  facilities  at  Madras-
 Arknonam  Section  of  the  Southern
 Railway;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha);  (a)  Yes.

 (b)  An  additional  pair  of  trains  was
 introduced  on  Madras-Triveliore
 Section  from  2-10-66.  Running  of  more
 trains  on  Madras-Triveliore-Arkonam
 section  is  not  at  present,  operationally
 feasible  for  want  of  requisite  terminal
 facilities  at  Madras  Central,

 Demands  og  the  Employees  ef  N.C.D.C.
 2057.  Shri  Maharaj  Singh  Bharati:

 Shri  Sheopujan  Shastri:
 Shri  Madhy  Limaye:

 Will  the  Minister  of  Steel,  Mines
 ané  Metals  be  pleased  to  state:

 (a)  whether  the  employees  of  the
 National  Coal  Development  Corpora-
 tion,  Ranchi  have  ‘sent  any  complaints
 to  Government  in  regard  to  excesses
 ad  corruption  involving  crores  of
 tubees;  and

 (b)  if  so,  whether  Government  have
 conducted  any  investigation  or  enquiry
 in  regard  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  ang  Metals  (Shri
 P.  com  Sethi):  (a)  and  (b).  Yes  Sir.  The
 National  Coal  Organisation  Employees
 Association,  Ranchi,  presented  a  me-
 morandum  on  (2-2-1966  which  con-
 tained,  inter-alia  alleged  cases  of  cor-
 ruption  etc.  These  were  examined
 and  found  to  be  vague  or  baseless
 except  in  one  case  where  suitable
 action  was  taken.  Another  letter
 dated  19-12-1966.  was  sent  by  the
 N.C.O.E.A,  to  the  Managing  Director,
 National  Coal  Development  Corpora-
 tion  with  a  copy  to  the  Ministry  re-
 ferring  to  cases  of  corruption  etc.  This
 is  being  looked  into  by  the  National
 Coal  Development  Corporation.

 Detention  of  G.T.  Express
 2058.  Shri  Vishwa  Nath  Pandey:  Wi!!

 the  Minister  of  Railways  be  please:
 to  state:

 (a)  whether  it  is  a  fact  that  the
 New  Delhn-Madras  Grang  Trunk  Ex-
 press  was  detuined  for  8  hours  bet-
 ween  Ballabgarh  and  Asaoti  Stations
 on  the  New  Delhi-Agra  Section  of  the
 Central  Railway'  on  the  9th  May,  967
 after  8  second  bogie  had  caught  fire;

 (b)  if  so,  the  causes  of  the  accident;
 and-

 (c)  the  total  amount  of  loss  to  the
 railway  property?

 The  Minister  of  Railways  (Shri  C.
 ML.  Poonacha):  (a)  On  ‘8-5-1967,  26  Up
 Grand  Trunk  Express  suffered  a  deten-
 tion  of  nearly  9  hours  between  Ballab-
 garh  and  Asaoti  stations  on  account  of
 fire  in  @  2nd  Class  coach  marshalled
 third  from  the  train  engine.

 (b)  The  cause  of  the  accident  is
 under  investigation.

 (०)  The  cost  of  damage  to  railway
 property  was  estimated  at  approxi-
 mately  Rs.  50,000.
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 कन्नतोल  चोर  ओवियारा  स्टेशनों  के  बोच  गया
 ल्वेशन

 2059.  श्री  शोगेना  हा  क्या  रेखवें
 धंली  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  बया  पूर्वोत्तर  रेलवे  में  समस्तीपुर
 नरकटियागंज  सेक्शन  पर  कमतौल  शौर
 जओगियारा  स्टेशनों  के  बोच  की  दूरो  2
 किलोमीटर  है  ;

 (ख)  क्या  इत  क्षेत्र  क ेनिवासो  सरकार
 से  यह  भ्रगुरोध  करते  ा  रहे  हैं  कि  प्रघबारा
 नदियां  में  बाढ़  के  कारण  ©  क्षेत्र  के  प्रभावित
 होने  तथा  परिवहन  सुविधात्ों  की  कमो  के
 कारण  इन  दो  स्टशनों  के  बोच  मुरेठा  पर  एक
 नये  स्टेशन  को  व्यवस्था  को  जाये  ;

 Written  Answers

 (7)  क्या  सरकार  का  विचार  मुरेठा
 पर  एक  नये  रेलवे  स्टेशन  के  व्यवस्था  करने
 का  है  शौर  यदि  हां,  तो  इसकी  व्यवस्था  कब
 सक  होगी  ;  शौर

 (ध)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 रेलवे  भन्त्रो  (थो  के०  qo  पुनाथा)  :
 (क)  कमतौल  श्र  जोगियारा  स्टशनों  के

 बीच  की  7  ori.27  किलोमीटर  हूँ।

 (@)  जोहां।

 (ग)  झोर  (घ)  इस  प्रस्ताव  की  जांच
 को  जा  रही  है

 Derailment  of  Allahabad  Express
 2060,  Shri  Vishwa  Nath  Pandey: Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  thet  four wheels  of  a  third  class  sleeper  coach of  thgy  Allahabad  Express  of  the North  Eastern  Railway  went  off  the rails  when  the  trains  wa;  steaming in  Gauri  Bazar  station  on  the  24th
 April,

 4967  on  its  run  to  Gcrakhpur; a
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 (b)  if  so,  the  causes  of  the  aceci-
 dent?

 The  Minister  of  Railways  (Siri  ©,  Mi.
 Poonacha):  (a)  Yes.

 (b)  Prima  facie  the  accident  oceur~
 ed  due  to  the  failure  of  mechanical
 equipment  of  the  coach  that  derail.
 ed.  The  matter  is,  however,  under
 thorough  investigation,

 High  Speed  Trains  Between  Delhi
 and  Agra

 206l.  Shfi  Onkar  Lal  Berwa:  Will
 the  Minister  of  Railways  be  pleased
 ‘o  state:

 (a)  whether  trains  ai  a  speed  bet-
 ween  75  to  300  miles  per  hour  are
 being  introduced  on  the  Delhi-Agra
 section;  and

 such  high (b)  if  so,  whether
 speed  trains  are  nlso  proposed  to  be
 introduced  on  other  sections  of  the
 Indian  Railways?

 The  Minister  of  Railways  (Shri  C,  Mf.
 Poonacha):  (a)  and  (b).  There  ig  &
 proposal  to  raise  the  maximum  per-
 missible  speed  to  75  mies  per  hour
 on  the  Delhi-Agra  section  for  which
 necessary  trials  are  currently  being
 carried  out  on  a  poriion  of  this  5९८०
 tion.  Based  on  the  results  of  these
 trials,  further  action  will  be  taken  to
 raise  the  speed  to  75  miles  per  hour
 on  this  section  ang  selected  sections
 elsewhere,  subject  to  availability  ct
 the  requisite  funds  ang  foreign  ex-
 change.

 Supply  of  Automobile  Machines  by
 H.  M.  T.

 2062,  Shti  Onkar  Lal  Rerwa:  Win the  Minister  of  Industrial  Develop- ment  and  Company  Affairs  be  pleased to  state:

 (a)  whether  it  is  a  fact  that  the Hindustan  Machine  Tools  hag  offered to  supply  automobite  machines;  ana
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 (b)  if  80,  whether  there  is  a  propo-
 sal  to  set  up  an  autombile  machines
 factory  in  the  public  sector?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Abmed):  (a)  and  (b).  Yes,  Sir.
 The  Hyderabad  Unit  of  Hindustan
 Machine  Tools  Limited  manufactures
 Special  purpose  machines  including
 transfer  lines,  required  for  the  guto-
 in  the  negative,

 लाजिघा:पाद  शटल  गाडी  का  नेरठ  तक  चलाया
 जाना

 2063.  ग्रो  महाराज  सिह  भारती  :  क्या
 रेलजे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  या  यह  सच  है  कि  मुरादनगर
 झायुध  कारखाने  के  ऐसे  कई  सौ  कमचरियों
 ने  जो  प्रति  दिन  मेरठ  शहर  से  झाते  हैं,  सरकार
 से  यह  प्रार्थना  की  है  कि  गाजियाबाद  शटल
 गाड़ी  को  मे  रठ  तक  चलाया  जाये  और  यदि  हां,
 तो  उस  पर  क्या  कार्यवाही  की  जा  रही
 है  ;

 (ख)  क्या  सरकार  ते  बह  आाश्यासन
 दिया  है  कि  यदि  उपरोक्त  मांग  पूरी  न  को  गई
 तो  मेरठ  शटल  को  डीजल  लोकोमोटिव  से
 चलाया  जायेगा  ताकि  वह  हर  रोज  मुराद-
 नगर  सुबह  ध्ाठ  बजे  पहुँच  सके  ;  भीर

 (ग)  क्या  सरकार  ने  मेरठ  झभौर  दिल्ली
 के  बीच  भीड़  को  ध्यान  ने  रखते  हुए  एक  डीजल
 कार  चलाने  का  निर्णय  कया  है  ?

 रेले  सग्जी  (भोके०  Ao  चुमाजा)  :

 (=)  जी  हां,  भार्ग  को  कठिनाइयों  तथा  मेरठ
 शहर  स्टेशन  पर  टमिनल  सुविधाशों  के
 झचजाव  के  कारण  परियवालन  को  दृष्टि  से  इस
 गाड़ी  का  चालन  क्षेत्र  बढ़ाना  व्यावहां रक  नहीं
 पाया  गया  है  |

 (छ)  जी  नहीं।

 (ग)  मी  नहीं  t

 पूर्यो तर  रेलले  के  कर्मयारी

 2064.  Blo  महादिग  प्रभाद  _  क्या
 रेलये  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ण  1957  में  पूर्वोत्तर  रेलवे
 के  प्रथम,  द्वितीय,  तृतीय  तथा  चतुर्थ  श्रेणी
 के  कर्मचारियों  की  संख्या  कितनी  थी;  और

 (ख)  इस  समय  क्रमश:  उनकी  संख्या
 कितनी  है  ?

 स्लव  न्य  (ची  ह ए  Wo  पृनाका  :

 श्रेणी

 I  W  वा  Iv

 (क)  48  260  45838  80623

 (@)  228  256  36534  55288

 नोट  :  957  के  शांकड़े  भूतपूर्व  प्रसम
 प्रदेश  से  भी  सम्बन्धित,  है  जो  कि  15  जनव  YY,
 958  में  प्रूर्वोलर-सीसा  रेलवे  का  भाग

 बन  गया  था  |

 सोनाई  रेलजे  स्टेशन  पर  टिकट  थर

 2068.  थ्  रास  सिह  द्यरवाल  :

 ी  हुकम  न्य  कछबाय  :

 क्या  रेख  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  माल  गाड़ियों
 से  कम  मात्रा  में  माल  भेजने  के  लिये  मथुरा
 झौर  हाथरस  के  बीच  छोटी  लाइन  पर
 न्तोनाई  रेलवे  स्टेशन  में  एक  टिकट  धर  खोलने
 का  निर्णय  किए!  ww  है;

 ख)  क्या  यह  भी  सच  है  कि  सोनाई
 की  तम्बाकू  व्यापारी  संस्थ;  ने  इस  बारे  में
 संबंधित  स्थानीय  अधिकारियों  को  भ्रभ्या-
 बेदन  दिये  *

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में
 के ड्रीम  सरकार  ने  क्या  कार्यवाही  की  है;
 झौर



 408s  Written  Answers

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 रेलदे  ह... (ह  1६. |  Bo  Ave  उनाया)  :
 (क)  जी  नहीं  q

 (ख)  जी  हां

 (ग)  और  (घ).  परिचालनिक
 कारणों  से  राया-मुरपान  ब्लाक  खण्ड  पर
 एक  पार  स्टेशन  खोलने  के  प्रस्ताव  पर  विचार
 हो  रहा  है|  सोनाई  स्टेशन  पर  जो  कि  राया
 शौर  मुंरसान  स्टेशनों  के  बीच  स्थित  है,  फुट-
 कर  सामानों  को  बुक  करने  के  प्रश्न  को  पार
 स्टेशन  खोलने  के  सम्बन्ध  में  अन्तिम  विनि-
 चय  होने  तक  स्थगित  कर  दिया  गया  है  |

 विदेशी  दिह  ों  का  प्रायात

 2066.  श्री  हरडइयाल  देवगग  :  क्या
 यागिज्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  .कक््या  विदेशी  मुद्रा  की  गम्भीर
 स्थिति  को  ध्यान  में  रखते  हुए  सरकार  का
 विचार  विदेशी  फिल्मों  का  आयात  बन्द  करने
 का  है;  और

 ख)  यदि  नहीं,  तो  उसके  क्या  कारण

 हैं?

 वाणगिग्य  सन्तरी  (  शो  दिनेश  सिह)  :

 (क)  जी,  नहीं  ।

 ख)  ऐसी  कार्यवाही  a  विदेशों  को
 भारतीय  फिल्मों  के  निर्यात  पर  प्रतिकूल  प्रभाव
 पड़ेगा  ।

 अशोनों  झी  जार  कारखाने

 2067.  थी  महाराज  लहु  भारती  :
 कया  झोश्योगिक  विकास  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  $पा  करेंगे  कि  :

 (क)  देश  में  इस  समय  ऐसे  कितने
 अशीनी  झौजार  कारखाने  हैं  जिन्हें  कच्चे
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 माल,  भर्ड  निर्मित  तथा  पुर्जों  का  यात
 करने  के  लिफ  विदेशी  मुद्रा  को  आ्रावश्यकता
 #5

 खि)  प्रति  व३  कितनों  विदेशों  मा
 की  आवश्यकता  है।  और

 (ग)  उपर  कक््त  कारखानों  में  से  कितने
 कारखाने  निर्यात  द्वारा  विदेशी  मुद्रा
 अजित  करने  हैं  तथा  ये  कारशसान  प्रति  वर्ष
 बितनी  विदेशी  मद्रा  अजित  करते  है  ?

 द्रोग्योगिक  विकास  या  समसयबाग-कार्य
 मन्त्री  भो  फचरुहोन  ब्प््लं।  हरब):  क)  और
 (9).  66-67  में  संगणित्र  क्षेत्र  में  27
 एककों  को  a  RB  लाख  रूपये  की  विदेशी
 मद्रा  लिप्त  की  गई  थी  ।

 (ग)  पांच  कारखानों  ने  अपने  उत्पादों
 का  निधान  किया  ।  seis  Ge  तथा
 Iaie—o7  में  किए  गाए  निर्यात  को  मुल्य

 ऋम  $5.60  लाख  तथा  55.  07  लाख
 77%  था  t

 नालोदार  च्षावरे

 2063.  शा  महाराज  सिह  भारतों  :
 क्या  इत्यात,  खान  तथा  पानु  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  देए  में  लपन  (कोटिंग)  सम्बन्धी
 कच्ची  सामब्रो  के  पर्षाप्त  मात्रा  में  उपलब्ध
 ने  होने  के  कारण  मकानों  के  बनाने  में  प्रयोग
 में  लाई  जाने  बाली  नालोदार  चादरों  पर
 इह्यूमिनियम  का  लेप  करने  के  सम्बन्ध  में
 “पा  जिस  विधि  को  अपनाने  का  सरकार
 विचार  कर  रहीथी--हया  निर्णय  लिया  गया
 है;

 (ख)  उपरोक्त  चादरें  बिनी  के  लिम
 बाजार  में  कब  तक  आ  जायेंगो;  और,

 (ग)  क्या  इनके  लिये  श्पेक्षित  संयंत्र
 देश  में  बनाये  जायेंगे  प्रथवा  उन्हें  आहर  से
 मंगाना  पड़ेगा  ?
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 इत्पात,  खान  तया  थातु  मग्त्रालय  में
 राज्य-प्रग्णी  (भी  प्र०  सेज  हेठी)  :  (क)  यह
 फैसला  किया  गया  है  कि  चादरों  पर  जस्ता
 अढ़ाने  के  बजाए  ऐल्यूमिनियम  चढ़ाने  के
 काम  को  प्रोत्साहित  किया  जाय  ।

 (@)  इस्पात  कारदानों  से  कहा  गया  है
 ह  वे  ध््स  तरोके  के  बारे  में  तकनीकी  जान-
 कारी  विदेशों  से  प्राप्त  करें।  झभी  यह  कहना
 कठिन  है  खि  ऐल्पुमिनियम  चढ़ी  चादरें  कब
 मिलने  लगेंगी  t

 (ग)  तकनीकों  जानकारी  के  लिए  समझौते
 “किये  जाने  के  पश्चात्  ही  यह  पता  लग  सकेगा
 कि  एल्यूमिनियम  चढ़ाने  के  उपकरण  किस  हद
 तक  देश  में  प्राप्त  हो  सकेंगे  ।

 ‘Heavy  Machine  Building  Piant  of,
 HE,  C.,  Ranchi

 2069.  Shri  Kartik  Oraon:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  production  target  of  the
 Heavy  Machine  Building  Plant  of
 Heavy  Engineering  Corporation  Ltd.,
 Ranchi:

 (b)  the  actual  production  of  Heavy
 Machine  Building  Plant;

 (९)  whether
 schedule:  and

 it  is  going  as  per

 (a)  if  the  answer  to  part
 in  the  negative:

 (ey  be

 (i)  the  total  amount  of  orders  re-
 ceived  from  customers;

 (i)  the  steps  taken  to  gear  up
 nroduction  to  catch  up  the
 schedule?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  production  target
 of  the  Heavy  Machine  Building  Plant
 for  19RR BT  was  19,500  tonnes,

 (b>)  Actual  production  in  (1966-87
 was  14,320  tonnes,
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 (९)  The  production  was  about  73  per
 cent  of  the  target.

 (d)  (i)  Total  orders  in  hand  for
 ‘1967-68  and  1968-69  adda  up  to  about
 56,000  tonnes,  sufficient  to  utilise  the
 capacity  available  in  these  years.

 (ii)  In  the  past  there  was  some
 delay  in  recepits  of  castings,  compo-
 nents  and  drawings  from  U.S.S.R.
 Steps  have  now  been  taken  to  ensure
 their  receipts  in  time.

 Structural  Fabrication  Workshop  of
 H.  E.  Ca  Ranchi

 2070.  Shri  Kartik  Oraon:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  annual  capacity  of  produc-
 tion  of  Structural  Fabrication  Work-
 shop  of  Héavy  Engineering  Corpora-
 tion  Ltd.,  Ranchi;

 (b)  the  monthly  rate  of  production;

 (c)  the  time  by  which  it  is  propos-
 ed  to  gear  up  the  production  to  full
 capacity;

 (d)  whether  it  is  going  ahead  as
 per  schedule;  and

 (e)  if  the  answer  to  part  (d)  above
 be  in  the  negative,  the  steps  taken
 to  catch  up  the  schedule?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.

 A.  Ahmed):  (a)  The  ultimate  annual
 capacity  is  25,000  tonnes  expected  to
 be  reached  in  1970-71.

 (७)  to  (e).  Initial  production  com-
 menced  in  October,  966  and  while
 civil  construction  works  are  nearing
 completion,  erection  of  equipment  has
 been  phased  according  to  require-
 ments.  According  to  present  plann-
 ing,  the  build-up  capacity  will  dacvelop
 from  17,000  tonnes  in  967-€8  to
 25.000  tonnes  m  1970-71.  The  plant
 is  expected  to  keep  to  schedule,
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 HLE.C,,  Ranchi
 ‘ae71,  ह... ज  Kartik  Oraon:  Wil)  the

 Minister  of  Industrial  Development
 and  Oempany  Affairs  be  pleased  to
 state:

 (a)  whether  well  drilling  rigs  are
 being  manufactured  in  the  Heavy  En-
 ginnering  Corporation,  Ranchi:

 (b)  if  so,  the  present  achievement
 of  the  H.E.C.  in  the  field;  and

 (e)  the  number  of  such  drilling  rigs
 supplied  to  the  Government  of  Bihar
 for  use  in  the  drought  affected  areas?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ्  A.
 Ahmed):  (a)  and  (b).  The  Company
 plan  to  manufacture  wel]  drilling
 rigs  from  1967-68.  onwards.  Initially,
 this  will  be  confined  to  assembly
 from  imported  components.  During
 ‘1967-68,  22  rigs  are  expected  to  be
 manufactured.

 (c)  Nil,

 जबाराणती  में  ट्रेक्टर  कारखाना

 2072.  शी  निहाल  सिह  :
 oft  stag  tate  :

 क्या  झीचोरिक  जिकास  तथा  समवाध-
 कार्म  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  वाराबती
 जिले  में  रामनगर  के  पास  एक  ट्रैक्टर  कारखाना
 स्थापित  करने  का  निणेय  किया  है;

 (ख)  यदि  हां,  तो  इस  योजना  का
 ब्यौरा  क्या  है;  शौर

 (ग)  इस  कारखाने  की  स्थापना  कब
 सक  हो  जायेगी  ?

 a  ग्रोतिक  fata  तथा  समवाप-कार्य
 सती  (मी  फब्नदट्टीस  अली  अहसद)  :

 (क)  से  (ग).  चौथी  पंचवर्षीय  योजना  में
 उत्तर  प्रदेश  के  वाराण्सी  जिले  के  राम-
 नवर  में  देती  के  ट्रैक्टर  और  झौजार  बनाने
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 के  लिए  सरकारी  क्षेत्र  में  एक  परियोजना

 स्थापित  करने  का  विधार  किया  गया  था  जो
 चोकोसलोवाकिया  के  मेसर्स  मोटोकोब  से  तक-
 नीकी  प्राथिक  संभाव्यता  अध्ययन  रिपोर्ट  प्राष्त
 ही  जाने  ग्रौर  उसे  लागू  करने  के  बारे  में  भंतिम
 निर्णय  किये  जाने  के  पश्चात  ही  को  जायेगी
 इस  रिपोर्ट  का  पहला  भाग  जिसमें  परिवोजना

 कीसंभाव्यता  भर  भ्रथंश्यवस्था  का  भ्रध्ययन
 दिया  हुमा  है,  264-67  को  प्राप्त  ह्म
 और  इस  समय  जांच  की  जा  रही  है|  परि-
 योजना  पर  निर्णय  इस  रिपोर्ट  को  बविस्तुत
 जांच  कर  लेने  के  पण्चात  ही  किया  जायेगा  t

 Procurement  and  Storing  Policy
 2073.  Shri  G.  S.  Mishra:  Will  the.

 Minister  of  Railways  be  pleased  to-
 state:

 (a)  the  procurement  and  storing
 Policy  of  Railways;

 (b)  the  stores,  which,  Railway  Ad-
 ministration  is  largely  procuring  fromm.
 Madhya  Pradesh;  and

 (c)  the  number  of  stores  belonging.
 to  Railways  in  Madhya  Pradesh?

 Th  Minister  of  Railways  (Shri  C.  M..
 Poonacha):  (a)  The  rules  for  procure-
 ment  of  stores  for  the  Railways  are,.
 in  accordance  with  the  general  policy
 of  Government  of  India,  based  inter
 alia  on  the  following  principles  apart
 from  the  normal  principles  of  finan-
 cial  propriety:

 (i)  obtaining  the  best  value  for
 the  money  spent  through  the
 system  of  competitive  tenders
 invited  in  the  most  open  man-
 ner  practicable;

 encouraging  indigenous  in-
 dustry  consistent  with  eco-
 nomy  and  efficiency;  and

 (iii)  encouraging  cottage  and  small
 scale  industries.  The  stores.
 and  equipment  required  for
 use  on  the  Railways  are  pro-

 Gi)
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 eured  mainly  through  the  fol-
 lowing  agencies:

 dy)  Railway  Board:  Rolling  stock
 (and  some  components),  rails,  bridge
 girders,  importeg  steel  sections,  Elec-
 trical  Signalling  equipment,  coal,  etc.

 ii)  Director  General  Supplies  and
 Disposals:  Generally  all  items  of
 stores  and  equipment  valued  over  Rs.
 25,000  (in  each  case)  except  for  items
 like  non-standard  parts  and  compo-
 nents,  building  materials,  wooden  fur-
 aiture.  For  this  purpose,  qa  list  of
 items  handled  by  that  organisation  has
 fbeen  circulated  by  them  to  the  Rail-
 ways.

 (iti)  Chief  Controller  of  Printing  &
 Stationery:  All  items  of  stationery
 and  office  appliances.

 (iv)  Railway  Administrations:  Items
 not  covered  by  (i),  (ii)  &  (iii)  above.

 The  policy  of  storing  materials  on
 the  Railways  broadly  is  that  those
 items  which  are  required  for  capital
 works  are  generally  consigned  direc-
 tly  to  the  site  of  work.  The  stores  ar-
 ranged  for  maintenance  requirements
 are  kept  in  the  main  depots,  located
 adjacent  to  the  railway  workshops  to
 facilitate  issues,  and/or,  near  to  the
 main  market  or  mdustrial  centres  (e.g.
 Bombay,  Calcutta,  etc.)  to  facilitate
 handling  of  receipts  and  distribution.
 these  depots  provided  with  requisite
 facilities  for  safe  custody  and  preser-
 vation  of  stores.

 Endeavours  are  made  to  keep  the
 stocks  at  an  optimum  level  to  prevent
 “stock  outs”,  as  well  as  avoid  unneces-
 sary  locking  up  of  capital,  risk  of
 deterioration  and  extra  expenses  in
 looking  after  the  holdings.

 @)  Steel  from  Hindustan  Steel  Ltd.
 Bhilai,  Electrical  Equipment  from
 Heavy  Electricals  (India)  Ltd.  Bhopal,
 Coal,  Cement,  Timber,  Lime,  Fire  Bri-
 eks,  Fire  Clay,  Aluminium  Conductor
 Cables,  Steel  Castings,  etc.

 (७  qd  Stores  Depots  at  New  Katni
 and  Itarsi  to  keep  stock  of  diesel  loco-

 motive  spares  for  the  up  keep  of
 diesel  locomotives;

 (ii)  a  Depot  at  Gwalior  to  meet  the.
 requirements  of  components  and  gene-
 ral  stores  for  rapairs  and  maintenance.
 of  narrow-gauge  rolling  stock  running.
 on  ex-Gwalior  State  Railway  section
 on  Central  Railway.

 (iii)  Depot  at  Raipur  to  stock  stores.
 for  the  Galvanising  Plant  set  up  for-
 the  Railway  Electrification  Project.

 Apprentice  Mechanics
 2074.  Shri  S.  ९,  Besra:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  policy  regarding  the  pay-
 ment  of  House  Rent  and  City  allow-~
 ance  to  the  Apprentice  Mechanics.
 selected  through  the  Service  Commis-
 sion  from  amongst  the  permanent  re-
 gular  employees  and  those  drawn
 from  the  artisan  staff;

 (b)  the  practice  followed  on  the.
 Northern  Railway;

 (c)  whether  the  Policy  is  uniformly
 adopted  on  different  Railways;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways,  (Shri  C.
 M.  Poonacha):  (a)  The  Allowances
 are  admissible  to  these  staff.

 (b)  to  (d).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Signal  Workshops  Staff
 2015,  Shri  S.  C.  Besra:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  while
 the  norma]  duties  of  Block  and  Signal
 Inspectors  are  on  line,  they  are  fre-
 quently  being  posted  in  Signal  Work-
 shops  on  supervisory  posts;

 (b)  whether  such  postings  affect  the
 limited  channel  of  promotion  available
 to  the  staff  of  Signal  Workshops;  and

 (c)  if  the  reasons  therefor?
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 The  Minister  of  Railways  (Shri  C.
 -M.  Poonactha):  (a)  Block  ang  Signal
 -Imspectors  are  ordinarily  confined  to
 work  on  the  line.  They  are,  however,
 posted  in  Signal  Workshops  only  on
 Yare  occasions  as  a  temporary  mea-
 sures  against  supervisory  posts  to  cope
 up  with  the  work;  or  as  in  the  case  of
 Southern  Railway  where  an  entirely
 new  Workshops  was  built  up.

 (b)  No.
 (c)  Does  not  arise.

 New  Bhopal  Textile  Mills
 2076.  Shri  Jagannath  Rao  Joshi;  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 New  Bhopal  Textile  Mills,  Ltd..  which
 was  taken  over  by  Government  in
 February,  1966,  has  been  closed  since
 9th  July,  1966;

 (b)  if  so,  when  the  same  ig  expect-
 ed  to  restart  functioning;

 (c)  the  number  of  workers  rendered
 jobless  on  account  of  the  closure;  and

 (da)  the  compensation/relicf  paid  to
 them  so  far?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  Efforts  are  being  made  by  the
 State  Government  to  re-open  the  mill.

 (०)  460.
 (d)  Relief  Advance  of  rupees  six

 lakhs  ang  thirty  thousang  has  been
 paid  out  of  Provident  Fund.  No  com-
 pensation  has  been  paid.

 All  India  Railway  Commercial  Clerks
 Association

 2077.  Shri  Yajnik:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  from  All  India
 Railway  Commercial  Clerks’  Associa-
 tion  regarding  the  revision  of  their

 “pay  scales,  withdrawal  of  the  differ-
 “ence  between.essential  and  non-essen-
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 tial  clerks,  reservation  of  commercial
 promotions  for  the  staff,  stoppage  of
 periodical  transfers  etc,;  and

 (b)  whether  Government  have
 taken  any  action  on  their  representa-
 tion?

 The  Minister  ०१  Railways  (Shri  ©.
 M.  Poonacha):  (a)  Yes.

 (b)  No  specification  was  considered
 necessary  since  such  grievances  are
 discusseg  with  Organised  Labour  at
 the  different  levels  of  the  Permanent
 Negotiating  Machinery,

 All  India  Guard’s  Council]  of  Western
 Railway

 2078.  Shri  Yajnik:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  rece-
 ived  und  considered  the  representa-
 tions  of  the  All  India  Guard’s  Council
 of  Western  Railway  regarding  the  re-
 vision  of  their  pay  scales,  increase  in
 the  running  allowance,  channels  of
 their  promotion,  provision  of  quarters
 tte.  from  time  to  time;

 (b)  whether  the  then  Minister  of
 Railways  stated  in  Parliament  on  the
 24th  March,  966  that  these  represen-
 tations  would  be  considered  on  merits;
 and

 (c)  whether  Government  have  taken
 any  decision  on  these  representations
 and  implemented  it?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes;  representa- tions  have  been  received  from  time to  time.

 (b)  Yes,  in  the  Rajya  Sabha  in  re-
 ply  to  Unstarred  Question  No.  ‘S71,

 (c)  The  grievances  of  guards,  which are  of  general  application  to  all  guards and  not  of  Western  Railway  alone, have  been  considered  in  the  pest  and it  was  not  possible  to  accede  to  their
 demands.
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 Ceiling  Price  of  Cotton

 2078.  Shri  M.  Amersey:  Will  the
 Minister  of  Commerce  be  pleased  to
 state  how  the  present  ceiling  price  of
 cotton  compare  with  the  prevailing
 prices  of  other  agricultural  commodi-
 ties  with  1953-54  as  the  base  year?

 The  Minister  of  Commetce  (Shri
 ‘Dinesh  Singh):  A  statement  is  attach-
 ed.

 Statement
 The  ceiling  price  of  the  basic  var-

 iety  of  cotton  namely  Vidharbha/M.P.
 Virnar  is  Rupees  66  per  candy  for
 the  year  ‘1966-67.  The  prevailing  pric-
 es  of  other  agricultural  commodities
 vary  from  State  to  State  and  sometimes
 from  place  to  place.  For  the  sake  of
 convenient  comparison,  the  index  num-
 bers  of  the  whole-sale  prices  of  cotton
 as  wel]  as  other  agricultural  commodi-
 tieg  with  1953-54  as  the  base  year,  are
 given  below:—

 (Base  19§3-S4-100)

 Commod..y  Index  aumbers  of
 wholesale  prices  for

 1966-67

 Raw  cotton.  034.6

 Bajra  208.4

 Jowar  ‘19k.

 Cereals  wR

 Pulses  235.6

 Rice  I73.9

 ‘Wheat  770.6

 Gram  222.4
 Raw  Jute  273.7
 Oil  Seeds  242.6
 “Tobacco  (Raw)  मु  322.6

 Refung  of  Keilwsy  Fare
 2080.  Shri  Ram  Singh  Ayarwal:

 Shri  Hukam  Chang  Kachwai:
 Will  the  Minister  of  Raflwayg  be

 pleased  to  state;
 (a)  whether  any  refung  of  fare

 allowed  to  passengers  and  students
 with  escorts  who  miss  the  train  for
 any  reason  on  return  of  unused  tickets
 after  the  departure  of  the  train;

 (b)  if  so,  to  what  extent;  and
 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  to  (c).  (i)  In  the
 case  of  unused  passenger  tickets,  in-
 cluding  those  for  students  with  es-
 corts,  on  which  no  reservation  has
 been  made  and  which  are  surrendered
 within  three  hours  after  departure  of
 the  train,  for  any  reason  other  than
 want  of  room  on  the  train,  refund  of
 fares  ig  allowed  by  the  Station  Master
 after  deducting  I[5P  towards  clerkage.
 (If  the  ticket  is  retuned  for  want  of
 room  on  the  train,  the  full  fare  is  re-
 funded).  If  the  unused  ticket  is  sur-
 rendered  after  the  lapse  of  this  time
 limit,  refund  is  granted  subject  to  u
 deduction  of  40  per  cent  of  the  amount
 refundable  under  specia)  circum-
 stances  only  and  on  application  to  the
 Head  Office  of  the  Railway  concerned.

 Gi)  In  the  case  of  unused  tickets  on
 which  reservation  has  been  made,  if
 they  are  surrendered  up  to  the  booked
 time  of  departure  of  the  train,  refund
 is  granted  by  the  Station  Master  after
 deducting  the  prescribed  cancellation
 charges,  which  vary  from  Rs.  2  to  Rs.
 30  for  Air-conditioneg  and  First  Class
 tickets  and  from  50P  to  Rs.  30  for
 Second  and  Third  Class  tickets.  depen-
 ding  on  the  length  of  notice  of  can-
 cellation.

 However,  if  the  unused  tickets  are
 surrendered  after  the  booked  time  of
 departure  of  the  train,  refunds  are
 granted  under  special  circumstances
 only  and  on  application  to  the  Head
 Office  of  the  Railway  concerned  and
 are  subject  to  the  deduction  of  25  per
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 cemt  of  the  fare,  subject  again  to  the
 minimum  and  maximum  indicated
 below:—

 Minimum  Maximum
 per  per

 passenger  passenger

 Rs.  P.
 Air-conditioned  and

 हि  Clase  7.50  30
 Second  Class  and

 Third  Class  2.50  १0

 British  Tea  Pianters  in  India
 206l.  Shri  D.  C.  Sharma:

 Shri  Madhu  Limaye:
 Shri  Onkar  Lai  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  British
 tea  planters  in  India  are  not  ploughing
 back  their  huge  profits  into  the  indus-
 try  and  are  using  them  to  develop  and
 promote  tea  gardens  in  East  Africa;

 (b)  whethey  it  is  also  a  fact  that
 some  of  the  big  planters  have  com-
 bined  to  Gepresg  the  prices  of  Indian
 tea  at  London  auctions  by  buying  sup-
 erior  Indian  tea  at  low  prices  and
 blending  it  with  African  or  Ceylonese
 tea  and  selling  the  mixture  in  Euro-
 pean  markets  as  Indian  tea;  and

 (c)  if  so,  the  measures  proposed  to
 be  taken  in  the  matter  as  also  to  secure
 the  position  of  largest  exporter  for
 India?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  general  posi-
 tion  is  that  sufficieent  funds  have  not
 been  ‘Systematically  ploughed  back’
 from  profits  by  a  number  of
 the  tea  gardens  for  their  better-
 ment,  No  special  study  of  the
 position  has  been  made  on  the
 basis  of  ownership—British  or  Indian
 of  the  gardens  in  this  respect.  Pro-
 fits  earned  by  foreign  companies  in
 India  are,  as  a  rule,  allowed  to  de
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 repatriated  to  the  foreign  investors
 and  the  tea  industry  is  no  exception  to
 this  genera)  rule.  Government  hag  no-
 means  of  knowing  how  these  profits
 are  being  utiliseq  after  repatriation.

 A  few  cases  of  gardens  coming  up  in
 East  Africa  bearing  the  names  of  somne
 of  the  tea  gardens  in  India  have,  how-
 ever,  come  to  notice.

 (b)  No  such  case  of  combination  of
 big  planters  has  come  to  notice.  Indian
 teas  purchased  in  the  auctions  at  Cal-
 cutta  or  London  are  blended  with  teas:
 of  other  origin  and  sold  in  packets
 under  the  brand  names  of  the  different.
 packers.  The  packets  do  not  usually
 indicate  the  countries  of  origin  of  the
 teas  used  in  the  blend.  The  question
 of  Indian  teas  being  brought  intg  dis-
 repute  by  sellers  of  tea  does  not.
 therefore,  arise.

 (c)  Does  not  arise.

 Production  of  Fist  Cars
 2082.  Shri  Yashpal  Singh:

 Dr.  Mahadeva  Prasad:
 Will  the  Minister  of  Industrial  De-.

 velopment  ang  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  Hindustan  Machine
 Tools  Lid.,  has  submitted  a  plan  under
 which  Fiat  Car  Production  could  be
 raised  from  750  to  2,000  a  month;  and’

 (०)  if  so,
 thereto?

 Government‘s  _reactiosr

 The  Minister  of  Industrial  Develep-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  No.

 (b)  Does  not  aries

 भसध्य  रेले  की  छोटी  ह.  लाहते

 2083.  श्री  यदाचन्त  सिह  कुझाबाह  :
 क्या  रेलने  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  मध्य  रेलबे  की  छोटी  रेसडे
 लाइनों  पर  गाड़ियां  चलाने  तथा  उन  लाइनों  की
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 देख  रेख  करने  की  जिम्मेदारी  कैपीम  सर-
 कार  की  है  यन  कुछ  ठेकेदारों  की;  शौर

 (छल)  गत  पांच  वर्षों  में  ग्वालियर-
 मिड,  गयालियर-शिवपुरी,_  गवालियर-
 'शिवपुर  कला  तया  उच्ज्ैन-प्रागार  लाइनों
 से  पृयक  पृथक  कितनी  वार्षिक  भ्राय  हुई  है
 तथा  कितना  व्यय  हुभा है  |

 लल  ई... , 3  (fo qo garet) qo  प्ुवाओा)  :

 (क)  भध्य  रेले  की  छोटी  लाइनों  के
 परिचालन  और  पअक्नुरक्षण  का  उत्तरदायित्व
 केन्द्रीय  सरकार  का  है

 (रख)  वाषिक  झाय  शौर  व्यय  के
 पिछले  तीन  वर्षों  के  तत्काल'  उपबन्ध  झांगड़े
 इस  प्रकार  है  :--

 झाप

 यद

 खंड  I953-64  1964-65  1965-66,

 गवाबियर-मिछ  12,63,000  14,69,000  144,07,000

 मबालियर-जिवपुरी  5,26,000  7,54,000  742,000

 सालिप  र-शिवपुर  कना  :  30,45,000  32,43,000  37,94,000

 उज्जैन-भागर  1,76,135  2,62,574  उउलश्य  उहों  हैं

 व्यय

 खालियर-सभिं३

 ग्वालियर-शिवपुर।  39,87,000  38,79,000  50,53,000

 ग्वालिए  र-शिवपुर  कला
 उज्जैन-प्रागर  :  4,68,321  (4,382,754  उपचडय  नहां  हैं

 उज्जैन-भागर  लाइन  का  संजालन  पशिवम  रेलबे  करती  है  ।

 wen  प्रदेदा  में  छोटी  रेल्जे  लाइन

 2084.  शमी  ह...  सिह  कुशबाह:
 क्या  रेसथे  मंत्री  यह  बताने  की  कपा  करेंगे
 पक  :

 (क)  मध्य  प्रदेश  के  उत्तरी  भाग  में
 मध्य  रेलवे  की  छोटी  लाइन  का  स्वामित्व
 स्वालियर  रियासत  की  सरकार  से  केन्द्रीय
 सरकार  को  कब  सॉपा  गए  या;

 (व)  उपयुक्त  रजब  के  स्वामित्व  के

 हुस््तान्वदरण  के  इस  समय  धिन्धिया  स्टेट
 प्देनये  से  कितनी  रबम  मिली  थी;  भोर

 (ग)  उपकर्धत  हस्तान्तरण  के  समय
 इस  रेलवे  से  प्रतिवर्ष  कितनी  आय  होती  थी
 तथा  इस  पर  कितना  ह । अ  हाता  था  ?

 रेलवे  मर्जी  (शो  Wo  Yo  मुनाल)  :

 (क)  सम्भवतः  आाशय  भूतपूर्व  सिंधिया  स्टेट
 रेखब  से  है  |  संघ  के  वितीय  एकीकरण  के
 फलस्वरूप  |  अप्रैल,  950  से  इस  लाइन  का
 स्वामित्व  भारत  सरकार  में  निहित  है  ।

 (ख)  संब  के  वित्तीय  शुकीकरण  के

 पश्चात् मूल्य  हार  निधि  के  68.  66  लाख  रुपये
 प्राप्त  किये  गये  |
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 (ग)  I949-50  में  दस  रेलजे  की
 झामदनी  और  खर्च  इस  प्रकार  था  :

 (i)  कुल  भ्रामदनी  :  32,56,683
 रुपये  ।

 (ii)  कुल  स्वचे  :  25,05,677
 रुपये  ।

 मध्य  रेलवे  में  ऊपरी  पुल

 2085.  शी  -यदबन्त'  सिह  कुशवाह  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  मध्य  रेलवे  में  आंसी  और  धौल-

 पुर  स्टेशनों  के  बीच  डबरा  मंडी,  विड़ला  नगर
 और  मुरैना  स्टशनों  के  पास  रेलब  फाटकों  पर
 ऊपरि  पूला  बनाने  बा  काम  रब  प्रारम्भ  होने
 की  सम्भावना  है;  और

 (ख)  इन  ऊारि  पूलों  का  निर्माण-
 बाये  प्रारम्भ  करने  में  देरी  होने  के  कया  कारण

 हैं?

 रेलवे  मन्त्री  (श्रो  Fo  Ao  पुनाया  :

 (क)  और  (ख  )  -ायरा  मंदी  शोर  बिडनानगर
 में  वर्तमान  समपारों  के  स्थान  पर  ऊपरी  सड़क
 पुल  बनाने  के  लिए  राज्य  सरकार  स  अभी
 तक  कोई  प्रस्ताव  नह  मिला  है  ।  यदि  ऐसा
 कोई  प्रस्ताव  मिला  तो  रेल'  प्रशासन  श्रपने
 खर्च  पर  ऊपरी/निचले  सड़क  पुल  बनाने  के
 लिए  तैयार  होगा  बशर्ते  राज्य  सरकार  इन
 योजनाओं  का  अ्रबभोदन  करें  और  राज्य
 सरकार  सड़क  प्राक्षिकारी  नियमों  के

 अनुसार  अपने  खर्च  पर  सड़क  के  पहुंच  मार्ग
 बनाने  के  लिए  सहमत  हों  t

 जहां  तक  मुरेना  रटेशन  का  सम्बन्ध

 हैं  वर्तमान  समपार  के  स्थान  पर  एक  ऊपरी

 पुल  बनाने  के  बारे  में  रेलब  ने  96  5-66
 है  कार्यक्रम  बनाया  था  |  लेकिन  मई,  i967
 हैं,  जब  इस  योजना  के  व्यौरें  के  बारे  रेल
 प्रशासन  और  राज्य  सरकार  के  बीच  पत्र
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 व्यवहार  श्च्ल  हीं  रहा  था  कि  राज्य  सरकार  ने
 रेल  प्रशासन  को  सूचित  किया  कि  ऊपरी
 सड़क  पुल'  के  बन  जाने  के  बाद  भी  समापार
 की  जरूरत  बनी  रहेगी  झौर  इसलिये  ऊपरी
 सड़क  पुल  के  निर्माण  कार्य  को  केवल  राज्य  सर-
 कार  को  प्रभारित  होने  वाला  निकर  कार्य
 ही  माना  जाय  ह: ह  रेल  प्रशासन  द्वारा
 सणोधित  श्रनुमान  तैयार  किया  जा  रहा  है
 शौर  इसे  राज्य  सरकार  को  उसकी  स्वीकृति
 के  लिए  भजा  जायेगा  ।  ज्यों  ही  वोजना  को
 अन्तिम  रूप  दे  दिया  जायेगा  जौर  राज्य
 सरकार  योजना  पर  आने  बोले  प्रारम्मिक
 अतुमानित  खर्च  आर  आवर्तो  खर्च  के  बारे  में
 अपनी  स्वीकृति  दें  देगी,  रेल  प्रशासन  ऊपरी

 पुल  का  निर्माण  शुरू  कर  देगा  t

 Identity  -cum-  Railway  Pass  for  M.Ps.

 2086.  Shri  S.  C.  Jha:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 M.Ps.  holding  the  Identity-cum-Rail-
 way  Passes  have  not  to  pay  even  any
 reservation  fee  of  fifty  paisa;

 (b)  if  so,  whether  it  is  a  fact  that
 Station  Masters  of  some  stations  have
 not  been  specifically  informed  about
 it;  and

 (c)  the  facilities  available  to  the
 M.Ps.  in  reservation  i.e.  whether  at  the
 twelfth  hour  an  M.P.  can  be  given  pre-
 ference  by  getting  any  previous  reser-
 vations  cancelled?

 The  Minister  of  Railways  (Shri  C.  M,
 Pooncha):  (a)  No.  Members  of  Parlia-
 ment  are  required  to  pay  the  pres-
 cribed  reservation  fee.

 (b)  Does  not  arise.

 (९)  No.  Members  of  Parliament  who
 are  placed  on  the  waiting  list  are
 given  preference  over  others  in  allot-
 ment  of  accommodation  against  the
 unutilised  High  Officials  Requisition
 Qota,  when  they  travel  in  connection
 with  Parliamentary  work.
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 Bareilly  and  Bhojecpura

 2087,  Br.  Mahadeva  Prasad:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  for
 @oubling  the  rail  track  between  Bareil-
 ly  Junction  and  Bhojeepura  Station  of
 the  N.  E.  Railway;  and

 (b)  if  30,  the  reasons  therefor  and
 its  financial  implication?

 The  Minister  of  Railways  (Shri  C,  M.
 Poonacha):  (a)  and  (b),  Of  the  9
 K.Ms.  long  section  between  Bareilly
 Junction  and  Bhojeepura,  doubling  of
 the  line  between  Bareilly  Junction  and
 Izatnagar  (7  K.Ms.)  including  inter-
 locking.  at  Bareilly  Junction,  Bareilly
 City  and  Izatnagar  stations  has  been
 recently  sanctioned.  The  doubling  of
 the  line  between  Izatnagar  and  Bho-
 jeepura  (I2K.Ms.)  is  not  considered
 necessary  for  the  present  level  of  tra-
 Me  obtaining.  The  work  of  doubling
 between  Bareilly  Junction  and  Izat-
 nagar  is  estimated  to  cost  Rs.  44.79
 lakhs  and  it  is  financially  justified.

 Over-Bridge  at  Bondamunda
 2088.  Shri  9,  Amat:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:
 (a)  whether  in  the  context  of  indus-

 trial  complex  at  Rourkela,  Govern-
 ment  propose  to  construct  Railway
 over-bridge  at  Bondamunda,  the  se-
 cond  biggest  marshalling  yard  in  the
 Asiatic  Zone  to  facilitate  easy  passage
 of  traffic  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.  M.
 Pooncha):  (a)  No.

 (b)  No  proposal  to  construct  a  road
 overjunder-bridge  at  Bondamunda  in
 replacement  of  any  existing  leve]  cros-
 ging  has  been  received  from  the  State
 Government  of  Orissa  so  far.

 The  Railways  gre  prepared  to  cons-
 truct  road  overjunder-bridges  in  re-
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 placement  of  existing  busy  level  cross-
 ing  provided  the  schemes  are  spon-
 sored  by  the  State  Government  and
 provided  also  the  State  Government/
 Road  Authority  agree  to  bear  their’
 share  of  the  cost.  Broadly,  the  cost  of
 bridge  proper  for  a  width  of  2  ft.  is
 borne  by  the  Railway  and  the  cost  of
 the  sloping  approaches  and  any  addi-
 tional  width  of  the  bridge  required,
 by  the  State  Government/Road
 Authority.

 Baroda  Spinning  and  Weaving  Unit
 2089.  Shri  Yajnik;  Will  the  Minister

 of  Commerce  be  pleased  to  state:

 (a)  whether  he  recently  met  a  depu-
 tation  of  workers  of  the  Baroda  Spinn-
 ing  and  Weaving  Unit  and  assured
 them  that  he  would  take  immediate
 steps  for  initiating  an  enquiry  into  the
 affairs  of  the  mill  with  a  view  to  re-
 starting  the  same;

 (b)  if  so,  whether  any  enquiry  has
 been  ordered  into  the  affairs  of  this
 mills  which  has  been  closed  for  many
 months;  and

 fe)  the  steps  taken  by  Government
 in  the  matter?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir,

 (b>  amd  (c).  The  matter  is  under
 consideration.

 (Shri

 Accident  between  Gohad  and  Naneri
 Stations

 2090.  Shri  Vishwa  Nath  Pandey:  Will
 the  Minister  of  Railways  be  pleased.
 to  state:

 (a)  whether  it  is  a  fact  that  several
 persons  were  killed  and  injured  when
 a  mixed  train  met  with  an  accident  on
 the  23rd  May,  967  between  Gohad
 Noad  and  Naneri  Railway  Stations  on
 the  Bhind-Gwalior  narrow  gauge  sec-
 tion;

 (b)  if  so,  the  total  number  of  per-
 gons  killed  ang  injured;



 4705  Written  Answers

 {c)  the  cause  of  the  accident;  and

 (७)  the  total  amount  of  loss  to  the
 wailway  property?

 The  Minister  of  Railways  (Shri  ca  M.
 Pooncha):  (a)  and  (b).  The,  accident
 occured  between  Gohad  Road  and  No-
 nera  stations.  In  this  accident  2  per-

 :song  were  killed  and  3i  injured  of
 whom  27  sustained  only  minor  or  tri-
 vial  injuries.

 (९)  The  cause  of  the  accident  is
 ander  investigation  by  the  Additional
 Commissioner  of  Railway  Safety  who
 is  the  statutory  authority  to  hold  en-
 quiry  in  such  accidents.

 (a)  The  cost  of  damage  to  railway
 property  has  been  estimated  at  appro-
 ximately  Rs,  10,500.

 Mining  Leases
 2209९  Shri  Chintamani  Panigrahi:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  total  number  of  revision  ap-
 ‘plications  from  different  States  for
 gtanting  of  mining  leases  now  pending
 ‘with  Government;  and

 (b>)  the  names  of  the  applicants
 whose  cases  have  been  recommended
 by  the  Orissa  Government  for  such

 ‘leases?

 The  Minister  of  State  in  the  Ministry
 of  Steel,  nines  and  Metal  (Shri  P.  6.

 ‘Sethi):  (a)  449  revision  applications
 from  different  States  are  pending  dis-
 posals  as  on  3ist  May,  1987,

 (b)  The  applications  of  the  follow-
 ing  parties  have  been  recommended  by
 the  Orissa  Government  for  prospect-
 ing  licence/mining  lease:—

 q)  Shri  Vijay  Krishan  Lai.
 @)y  M/s,  Shree  Narayan  Co.
 {3)  ल  8.  C.  Padhee.
 (4)  Shri  8S.  N.  Aggarwal.
 6)  Shri  न्य,  K.  Das.
 These  are  under  consideration,
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 Electric  Traius  fram  Cubtask  te
 Puradeop

 2002.  1.1... ह  Chintamani  Panigrahi:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 introduce  electric  trains  between  Cut-
 tak  and  Paradeep  for  quicker  move-
 ment  of  iron  ores;

 (b)  if  so,  the  details  thereof?

 (c)  whether  there  is  any  proposal
 for  introducing  electrification  between
 Kharagpur  and  Khurda  on  the  South
 Eastern  Railway;  and

 (d)  ig  so,  details  thereof?

 The  Minister  of  Railways  (Shri  C.M.
 Pooncha):  (a)  No.

 (b)  Does  not  arise.

 (९)  No.

 (ad)  Dies  not  arise.

 Export  of  Engineering  products  to
 West  Germany

 2093.  Shri  R.  Barua:  Will  the  Mi-
 nister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  German  Govern-
 ment  (F.  R.)  has  made  any  offer  to  the
 Government  of  India  to  promote  ex-
 port  of  engineering  products  to  Ger-
 many;  and

 (b)  if  so,  whether  any  working
 schedule  between  the  two  countries
 has  been  framed?

 The  Minister  of  Cozamerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir,

 (b)  The  author  of  the  scheme,  Mr.
 H.  Vollrath  was  recently  in  India  for
 discussing  thte  details  of  thte  scheme,
 and  it  has  been  tentatively  agreed
 with  him  thet  the  implementation  of
 the  project  could  start  from  the  first
 week  of  October,  1967.
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 26  WT  झाइसैग्ड  एश्सप्रेत  ey  goer  में  पटरी
 से  उतर  जाना

 2094.  बी  शारदागन्द  :
 aft  fare  wo  सिह  :

 क्या  रेलणे  मंत्री  22  मई,  1967  को
 सभा  में  दिये  गये  अपने  बक्तब्य  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  3

 (क)  क्या  22  भई,  1967  को  कुणम
 स्टेशन  पर  गाड़ी  संदया  26  शप  आादलैण्ड
 एक्सप्रेस  के  पटरी  से  उतर  जाने  के  बारे  में
 की  Ot  रही  जांच  अब  पूरी  हो  गई  है;

 (ख)  यदि  हां,  तो  जांच  में  दुर्घटना  होने
 के  क्या  कारण  बताये  गये  हैं;  शौर

 (ग)  इससे  रेलवे  सम्पत्ति  की  श्रनु-
 मानत:  कितनी  हानि  हुई  है  तथा  सरकार

 जे  दुर्घटना  में  मारे  गये  लोगों  के  परिवारों  को
 किस  रूप  में  सहायता  दी  है  ?

 रेसबे  मस्तो  (यो  Bo  मु  सुनाया)  :

 शक)  भ्रोर  (ख).  रेल  संरक्षा  के  बेंगलूरु  स्थित
 अपर  आयुक्त  ने  इस  दुर्घटना  की  विधिक
 जांच  की  थी  और  उन्होंने  अपनी  प्रारम्भिक
 रिपोर्ट  दे  दी  है।  उनके  भ्रनन्तिम  निष्कर्ष  के

 झनुसार  दुर्घटना  गाड़ो  के  निर्वात  ब्रेक  उप-
 स्कर  में  खराब  हो  जाने  के  कारण  हुई  ।

 सदनपल्ले  के  उप  नियंत्रक  शोर  उप-
 मंडल  मजिस्ट्रेट  ने  भी  इत  दुर्घटना  की  जांच
 की  है।  उसकी  रिपोर्ट  भ्रभी  नहीं  मिली  है  ।

 रग)  रेल  सम्पलि  को  लगभग
 ‘A  25  550  रुपये  की  क्षति  पहुंचने  का  अनु-

 मान  लगाभा  गया  है  t

 मृत  व्यक्तियों  के  सगगे-पम्बन्धियों  को

 अनुभह  रूर  में  3,600  रुपये  दिये  गये  हैं  ।

 -बतिपूर्ति  के  दावों  का  न्याय-निर्णय  तदर्थ  दावा

 'झापुक्त  हारा  दावे  प्राप्त  होने  पर  किया
 £ ::.... क  t  अभी  तक  कोई  दावा  नहीं  मिला  है।

 663  (Ai)  LSD—6.

 Clerks  of  Railway  Schools  at  Danapsar
 and  Mughalsaray  '

 en  wer
 2005,  Shri  R.  Shastri

 Shri  Arjun  Singh  Bhadoria:
 Shri  8  M.  Joshi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  clerks  in  various
 Railway  Schools  are  treated  on  par
 with  the  clerks  of  other  Departments
 of  the  Railways;

 (b)  whether  it  is  a  fact  that  the
 Clerks  of  Railway  Schools  of  Danapur
 and  Moghalsarai  were  not  treated  at
 par  with  Clerks  in  other  Departments
 of  the  Railways  for  promotion  by
 virtue  of  their  seniority;

 (९)  if  so,  the  reasons  therefor;  and

 (a)  the  reasons  for  not  giving  them
 due  promotion  prior  to  956  in  accor-
 dance  with  the  Railway  Board’s  order
 issued  on  llth  May,  1935,  like  other
 Clerks?

 The  Minister  of  Railways  Shri  C.M.
 Poonachs):  (a)  to  (9).  The  informa-
 tion  is  being  collected  and  will  be
 placed  on  the  table  of  the  House.

 हादी  कपड़े  का  निवांत

 2096.  थ्हो  रामचतर  बोरप्पा  :  wr
 बाजिज्य  मंत्री  यह  बताने  की  हृपा  करेंगे
 कि  :

 (क)  क्या  खादी  कपड़े  के  निर्यात  की
 सम्भावनाओं  का  पता  लगाने  के  लिसे  कोई
 सर्वेक्षण  किया  गया  है;

 (ख)  यदि  हूं,  तो  उस  का  ह 218  परि-
 णाम  रहा  है;  और

 (ग)  खादी  कपड़े  का  निर्यात  बढ़ाने
 के  लिये  क्या  कार्यवाही  की  जा  रही  है  ?

 वाणिक्य  सन्जालय  में  उपसन्त्री  (भी  शाकी

 बुरेधी :  (क)  जी,  हां  t
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 (ख]  कुछ  हजार  रुपये  की  कीमत  ५
 कच्चे  रेशम  के  गमूने  ही  प्रमरीका  को  भेज
 नए  थे

 (य)  खादी  तथा  ब्रामोद्योग  भायोग
 ने  खादी  का  निर्यात  न  करने  का  निश्चय
 किया  है  a

 हिन्दुस्तान  सशीन  र्ल्स  लिसिटेड  का  उत्पावस

 2997.  थ्भी  'रामचग््र  वोरप्पा:  क्या
 झौद्योगिक  विकास  तथा  समवाय  कार्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  1965-66  में  हिन्दुस्तान
 भलीन  टूल्स  लिमिटड  में  कितना  उत्पादन

 हभा था;

 (@)  कया  यह  उत्पादन  देश  की  मांग

 पूरी  करने  के  लिये  पर्याप्त  है;  भौर

 (ग)  यदि  नहीं,  तो  इस  के  क्या  कारण
 7?

 क्रौद्योगिक  विकास  तथा  समयाद-कार्ये
 अस्त्री  (श्री  फलशहीन  भ्रली  भ्रहमद)  :  (क)
 5S  32  करोड़  रु  ०  के  मूल्य  के  मशीनी  भौजार
 तथा  .98  करोड़  रु०  के  मूल्य  की  कलाई
 घड़ियां  |

 ख)  जी,  नहीं  ।

 (ग)  एक  ही  कारखाने  के  लिये  मशीनी
 झौजारों  =  प्  की  राम्परण  वा दशयक  7
 पूरी  कर  सकता  संभव  नहीं  है  क्योंकि  सशीनी
 शौर  अभ्रगणित  किस्मों  के  होते  हैं।  जहां
 ow  घड़ियों  का  संबंध  है,  हिन्दुस्तान  मशीन
 ट्ल्स'  लिमिटेड  की  उत्पादन.  क्षमता
 3,60,000  थड़ियां  प्रति  वर्ष  है  जबकि
 इसकी  अनुमानित  मांग  io  साथ  श्रति  बे

 $  8]

 यरता  पुल  बाद  (भागर)

 2088.  of  लिय  चरण  लाल:  क्या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गया  यमुना  पुल  यादे  (झागरा)
 की  क्षमता  को  बढ़ाने  की  कोई  योजना  बनाई
 गई  थी  ताकि  वहां  अधिक  भाल  गाड़ियां
 ठहर  सके  यदि  हां,  तो  इस  योजना  के  लिए
 कितनी  राशि  मंजूर  की  गई  थी;

 (ख)  क्या  यह  भी  संच  है  कि  काफी
 खर्चे  करने  के  बाद  उक्त  योजना  को  प्रचानक
 रह  कर  दिया  गया  है;  और

 (ग)  यदि  हां,  तो  उबत  योजना  किस
 भाधार  पर  बनाई  गई  थी  और  फिन  कारणों
 से  उसे  श्व  रह  कर  दिया  गया  है  तथा
 इस  फिजूलखर्ची  के  लिए  कौन  कौत  व्यक्ति
 जिम्मेदार  हैं  ?

 रेलवे  मन्त्री  (शो  चे०  मु०  पुनाचा) ः:
 (क)  जी  हां,  इस  योजना  पर  9.  85  लाख

 रुपये  की  लागत  का  अनुमान  है  ।

 (ख)  जी  नहीं  ।

 (ग)  सवाल  नहीं  उठता  ।

 Production  in  Fertiliser
 Rourkela

 2100,  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Heerji  Bhai:
 Shri  हू,  Pradhani;

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)whether  the  production  in  the
 Rourkela  Fertiliser  Factory  has  gone up  recently;  and

 (b)  if  so,  to  what  extent?
 The  Minister  of  State  in  the  Minis-

 try  of  Steel,  Mines  and  Metals  (Shri ह  0.  Sethi):  (a)  and  (b).  Yes,  Sir.
 The  production  of  Calcium  Ammo-
 nium  Nitrate  at  Rourkela  Fertilizer
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 Plant  during  1966-67  wag  188,236 tonnes  as  against  188,786  tonnes  dur-
 ing  1968-66,  During  April,  1967,  the
 production  was  24,584  tonnes,

 M/s.  G.  8,  Emporium,  Calcutta

 ait.  Shri  8.  M,  Banerjee:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  a  licence  for  importing
 sulphur  has  been  given  to  M/s.  6,  8,
 Wmporium  of  Calcutta;

 (b)  if  so,  when  and  whether  the
 Managing  Director  of  this  particular

 arm
 is  involved  in  a  case  of  espionage:

 en

 (c)  whether  there  is  some  investi-
 gation  going  on  by  the  C.B.J.  against
 this  person?

 The  Minister  of  Commerce
 Dinesh  Singh):  (७)  Yes,  Sir.

 (b)  ang  (c).  No  case  Is  under  in-
 vestigation  by  C.B.J.  agninst  the  firm
 or  its  Managing  Director.

 भोलीपूर  शौर  कांटी  स्टेशनों  के  बीच  हाल्ट
 स्टेवान

 2102,  श्री क०  सि०  सधकर:  क्या
 रेलचे  मंत्री  यह  बताने  की  कृपा  करेंग  कि  :

 (क)  क्या  पूर्वोत्तर  रेलवे  की  मुजफ्फर-
 पुर-नरकटियागंज  लाइन  पर  मौततीपुर  तथा
 कांटी  रेलवे  स्टेशनों  के  बीच  एक  नया  हाल्ड
 स्टेशन  बनाने  के  बारे  में  जनता  से  प्राप्त  किसो
 प्रार्थना  पत्र  पर  सरकार  द्वारा  झभी  तक
 निर्णेय  महीं  लिया  गया  है  तथा  इस  बारे  में
 सर्वेक्षण  भी  कर  लिया  गया  है;  भौर

 (खा)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 कार्यवाही  की  गई  है  ?

 रेलवे  मस्ती  (शो  Bo  qo  पुनाथा)  :

 (क)  जी  नहीं  t

 (a)  सवाल  हीं  उठता

 (Shri

 Excise  Duty  on  Rails  sold  by
 Hindustan  Steel  Ltd,

 shri  R.  K.  Amin:  Will  the
 Minister  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  05  Ibs.
 second  class  rails  which  were  rejected
 by  the  Railways  were  sold  by  the
 Hindustan  Steel  Ltd.  to  the  rerollers
 for  rerolling  purposes  only;

 (b)  whether  it  is  also  a  fact  that
 after  a  lapse  of  a  year  of  the  pur-
 chase  of  second  class  rails,  Govern-
 ment  asked  the  rero!ling  mills  to  pay
 the  excise  duty  when  it  was  clearly
 the  responsibility  of  M/s.  Hindustan
 Steel  Ltd.  as  a  producer  to  pay  up  the
 dues  In  respect  of  excise  duty;  and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Mints-
 tey  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  sethi):  (a)  to  (९).  505  lb.  second
 class  rails  which  cannot  be  used  by
 the  Railways  are  sold  by  Hindustan
 Steel  Ltd.”  to  various  purchasers  in-
 cluding  rerollers.  Rails  attract  an
 excise  duty  of  Rs.  75  per  tonne  only
 which  is  charged  at  the  time  of  their
 sale.  HSL,  as  a  producer  and  seller
 of  rails,  are  responsible  only  for  pay-
 ment  of  Rs.  75  per  tonne.

 Finished  bars  attract  an  excise  duty
 of  Rs,  125/-  per  tonne.  If  these  are
 produced  by  re-rollers  from  second
 class  rails  on  which  a  duty  of  Rs.  75
 per  tonne  only  has  been  paid,  then
 the  balance  of  Rs.  50/-  per  tonne  has
 to  be  paid  by  them  on  the  finished
 bars  in  accordance  with  the  Central
 Excise  Act  and  Rules.

 Exports
 2i04.  shri  Bedabrata  Barua:  Will

 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  any  discussions  were
 held  with  the  representatives  of  the
 Industry  and  Trade  to  boost  up  the
 exports;  and
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 (22  if  20,  the  broad  points  dis-
 cussed?

 The  Minister  of  Commerce  (Shri
 Dinesh  Gingh):  (a)  and  (b).  Discus-
 sions  on  export  problems  are  pro-
 posed  to  be  he!d  with  representatives
 of  the  industry  and  trade  early  next
 week.

 मिर्जापुर  रेलले  स्टेशन  पर  उपरि  पुल

 2105.  श्री  रास  स्वरूप  :
 थी  बंध  नारायण  सिह  :

 क्या  रेले  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मिर्जापुर  रेलवे  स्टेशन  पर  उपरि
 पुल  बनाने  में  ब  तक  कितनी  प्रगति
 हुई  है;  और

 (ख)  पुल  बनाने  का  काम  कब  तक
 पूरा  होने  की  संभावना  है  ?

 रेले  मस्ती  (6.1३  Yo  Yo  पुनाखा)  :
 क)  रेलवे  ह्वारा  तैयार  किया  गया
 खाका  भनुमोदन  के  लिए  राज्य  सरकार  के
 विभाराधीम  है  |

 (ख)  राज्य  सरकार  जिस  समय  इस
 योज़ना  ष।  अनुमोदन  कर  देगी  उस  सभय
 से  लेकर  खास  पुत्र,  जो  रेलवे  हारा  बवाया
 जायेगा,  को  तैयार  करने  में  लगभग  i8
 महीने  लगेंगे,  बशर्तें  राज्य  सरकार,  जिसे
 सड़क  के  पहुंच  मार्ग  बनाने  हैं,  अपने  हिस्से
 का  काम  इसी  अवधि  में  पूरा  करते  का  वादा
 करे  |

 Shifting  of  Loco  Repciring  Workshop
 from  Gauhati  to  Maligoan

 ‘2108.  Shri  DhiresWar  Kaliia:  Wil!
 the  Minister  of  Rall¥uys  be  pleased
 to  state:

 (a)  whether  a  Loco  Repairing
 Workshop  of  North-East  Frontier
 Railway  has  been  shifted  fram  Gau-
 hati  to  Maligaor.,  Pandu;
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 (b)  the  distance  between  the  pre-
 sent  workshop  and  the  previous  one;

 (c)  the  total  expenditure  incurred
 in  shifting  this  workshop;

 (१)  whether  it  is  a  fact  that  the
 present  workshop  has  been  certified
 unfit  to  repair  Locomotives;  and

 (e)  if  so,  the  reasons  therefor?
 The  Minister  of  Railways  (Shri  C.

 M.  Poonacha):  (a)  Yes,
 (b)  8  Kilometres.

 (c)  Rs,  4,42,200/-  upto  the  end  of
 March,  1967.

 (da)  No.

 (९)  Does  not  arise.

 Konkan  Railway
 2107.  Shri  Goorge  Fernandes:

 Sbri  K.  P,  Singh  Deo:
 Shri  J.  H.  Patel:
 Shri  8.  M.  Joshi:
 Shri  Madhu  Limaye:

 Will  the  Minister  of
 pleased  to  state:

 Railways  be

 (a)  the  progress  made  in  the  plan-
 ning  and  construction  of  the  Konkan
 Railway  connecting  Bombay  with
 Goa  and  Mangalore;  and

 (b)  in  how  many  yeare  the  Kon-
 kan  Rai'way  is  expected  to  be  com-
 pleted?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  A  ne
 taking  off  from  Diva  and  terminating
 at  Apta  has  been  built  and  opened  to
 traffic.  Further  extension  of  the  line
 beyond  Apta  to  Goa/Mangalore  is
 not  contemplated  at  present.

 Taking  over  of  Bankura  Damodar
 River  Valley  Company

 2108.  Shri  George  Fernandes:
 Shri  K.  ह  Singh  Deo:
 Shei  J.  H.  Patel;
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 Shri  8.  M,  Joshi:
 @hri  Madhe  Limaye:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  takeover  the  Bankura  Damodar
 River  Valley  Company  and  the
 Ahmedpur  Katwa  Railway  Company;

 (b)  if  so,  the  steps  taken  to  absorb
 the  employees  of  these  Railways;

 (c)  the  compensation  proposed  to
 be  paid  to  the  owners  of  these  two
 Railways  as  a  condition  to  their  take-
 over;  and

 (ad)  whether  any  special  terms  are
 being  offered  to  the  owners?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.  The  Govern-
 ment  do  not  propose  to  acquire  own-
 ership  of  these  Companies  but  have
 decided  to  take  over  the  working  of
 the  Ahmadpur-Katwa  and  Bankura-
 Damodar  River  Railways  with  effect
 from  ‘1-7-1967.

 (b)  All  permanent  staff  of  Ahmad-
 pur-Katwa  and  Bankura-Damodar
 River  Railways,  if  found  suitable,  are
 to  be  taken  over  and  absorbed  on  the
 Eastern  and  South  Eastern  Railways
 respective’'y.  Temporary  staff  in  the
 service  of  the  Railway  Companies
 are  also  to  be  offered  employment  as
 fresh  recruits,  if  found  suitable.  to
 the  extent  their  services  are  required
 for  working  the  Railways.

 (९)  Under  the  terms  of  the  agree-
 ments  with  the  Railway  Companies
 no  compensation  is  payable  when  the
 Government  “take  over  the  working
 of  these  lines  without  acquiring
 ownership.

 (d)  No.

 Wireless  Wing  of  Railways
 ‘Riles.  Shri  George  Fernandes:

 Shri  Virendra  Kumar  Shah:
 Shri  J.  H.  Patel:
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 Shri  8,  ? न  Joshi:
 Shri  Madho  Limaye:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  Wire'ess  Wing  of
 the  Indian  Railways  is  being  reorgan-
 ised;

 (b)  the  reason  for  this  reorganisa-
 tion  and  its  effect  on  the  smooth
 working  of  the  Railways;  and

 (९)  the  number  of  employees  who
 will  become  surplus  due  to  the  re-
 organisation  and  the  nature  of
 arrangements  made  to  absorb  them?

 The  Minister  of  Ruilways  (shri  C.
 M.  Poomacha):  (a)  Yes.

 (b)  to  improve  efficiency  in  the
 maintenance  of  Wireless  Stations  used
 for  Shortwave  Communication  on  the
 Railways.

 (९)  The  scheme  is  in  the  process  of
 implementation  and  it  is  not  possib'e
 at  this  stage  to  assess  whether  there
 wil  be  any  surplus  staff.

 पाकिस्तान  वारा  रोफे  गये  भाल  का  लौटाया
 जाना

 2310.  श्री  सृत्यज्ञय  प्रसाद  :  क्या
 वाणिज्य  मंत्री  26  मई,  967  के  तारांकित
 प्रश्न  संख्या  9)  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  पाकिस्तान  द्वारा  अब  तक  लौटाये
 गधे  साल  का  कुल  मूल्य  कितना  है;  शर

 (ख)  क्या  इेढ़-दों  वर्ष  लक  रोके  गये
 माल,  जिसमें  से  भ्रधिकांग  या  तो  खराब  हो
 गया  है  भ्रथवा  खराब  होने  वाला  है,  का  जो
 मूल्य  पाकिस्तान  से  मांगा  गया  है  उसका
 निर्धारण  i965  &  क्रय  मूल्य  के  ग्राधार  पर
 किया  गया  है  अथवा  प्रचलित  प्रन्तर्राष्ट्रीय
 बॉजार  मूल्यों  या  पाकिस्तान  में  प्रचलित  बाजार
 मूल्यों  के  झ्राधार  पर  किया  गया  है  ?

 बाणिम्य  मन्त्री  (भी  दिनेश  सिंह):
 (क)  पाकिस्तान  हारा  लौटे  गये
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 (ख)  पाकिस्तान  द्वारा  जब्त  किये  गये
 साल  के  कुल  मूल्प  का  प्रनुमान  भारत  में  माल
 के  पाने  वालों  द्वारा  किये  गये  दादों  के  भाधार
 पर  लगया  गया  है।

 Rourkela  Stee!  Mills
 2iL,  Shri  M.  है,  Krishna:  Will  the

 Minister  of  Steel,  Mines  ang  Metnls
 be  pleased  to  state:

 (a)  whether  the  modifications  to
 Rourkela  Stee]  Mills  to  produce  stain-
 less  steel  slabs  have  been  completed;

 (b)  the  total  cost  involved  in  carry-
 ing  out  the  modifications;  and

 (c)  by  what  time  the  mills  are  ex-
 pected  to  roll  out  the  slabs?

 The  Minister  of  state  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  0,  Sethi):  (a)  to  (c).  The  Al'‘oy
 Steel  Plant,  Durgapur  has  started  pro-
 ducing  stainless  steel  ingots  but  the
 operation  of  its  Blooming  Mill  and
 Sheet  Mills  is  expected  to  be  stabi'is-
 ed  only  by  the  end  of  1968.  It  has,
 therefore,  been  proposed,  as  an  in-
 terim  arrangement,  that  the  Alloy
 Steel  Plant,  Durgapur  will  make
 stainless  steel  ingots  and  press-cog
 them  into  suitable  slabs  which  will
 then  be  sent  to  Rourkela  for  rolling
 into  hot  bands  of  suitable  thickness.
 A  trial  rolling  is  expected  to  take
 place  soon.  No  modifications  are
 necessary  in  the  rolling  mills  of  the
 Rourkela  Steel  Plant  for  the  trial
 rolling  of  stainless  steel.  There  is
 Qo  proposal  for  producing  stainless
 steel  slabs  at  Rourkela  Steel  Plant.

 हुसनपुर  रोट  से  साकरो  स्टेशन  तक  रेलयें
 लाइन

 2112.  श्री  केदार  पस्वान :  क्या
 केले  मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि  :

 (wm)  क्या  पूर्वोत्तर  रेलवे  हसनपुर
 रोड  से  साकरी  तक  हक  रेलवे  लाइन  के
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 निर्माण  को  मंजूरी  दो  गई  थी  भौर  इस  परे
 में  सर्वेक्षण  भी  किया  गया  था;  शौर

 (ख)  यदि  हां,  तो  सरकार  का  इस
 सम्बन्ध  में  क्या  कार्यवाही  करने  का  विचार
 है,  पह  रेलव  लाइन  किन-कित  स्थानों  मे
 गुजरेगी  शौर  इस  लाइन  पर  कौन-कौन  से
 स्टेशनों  की  व्यवस्था  की  जायेगी  ?

 रेलवे  मन्त्रो  (भी  Bo  ye  पुनाथा)  :
 (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।

 Accumulation  of  Khadi  and  Yarn
 23i3,  Shrimati  Jyotsna  Chanda:  Will

 the  Minister  of  Commerce  be  p'eased
 to  state:

 (a)  whether  it  is  a  fact  that  huge
 stock  of  khadi  and  yarn  has  accumu-
 lated  and  the  Khadi  and  Village  In-
 dustries  Commission  has  drawn  the
 attention  of  Government  in  this  re-
 gard;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  In  the  Mintis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 fay  Yes,  Sir.

 (b)  The  matter  is  receiving  the  at-
 tention  of  the  Government.

 Inspection  Team  of  Railway  Wagons
 2ii4.  Shri  B.  K.  Modak:

 Shri  Jyotirmoy  Basu:
 Shri  Bhagaban  Das:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  railways  have  their
 own  inspection  team  at  the  procure-
 ment  point  of  railway  wagons,  if  2,
 fram  which  date;

 (b)  the  arrangements  for  the  ins-
 pection  of  newly  manufactured  wagons
 Prior  ty  the  above  date;
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 (९)  whether  there  are  any  inspec-
 tion  staff  taken  from  DGS&D  fer  this
 Job;

 (da)  if  so,  the  number  thereof;  and

 (e)  the  reasons  for  taking
 this  responsibility  from  DGS&D?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes.  From  1-3.
 1965,  -

 (b)  Inspection  was  under  the  con-
 trol  of  Director  General,  Supplies  &
 Disposals,  Inspection  Wing.

 (c)  Yes.

 (d)  34  as  on  1-6-1967.

 ever

 (e)  To  obtain  close  liaison  between
 the  design  and  maintenance  wings  of
 the  Railways  and  the  producers  by
 the  use  of  Inspectors  with  Railway
 experience  which  would  result  in
 improvement  in  design  and  specifica-
 tion,  economy  and  safety  of  wagons
 procured  for  the  Ruilways.

 Inspection  Job  at  Procurement  point
 of  Rallways  Wagong

 2i5.  Shri  B.  K.  Modak:
 Shri  Jyotirmoy  Basu:
 Shri  Bhagaban  Das:

 Willi  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  since
 the  inspection  job  at  the  procurement
 point  of  railway  wagons  has  been
 taken  over  from  DGS&D  by  railways
 themselves,  release  of  wagons  is  con-
 siderab'y  delayed;

 (b)  whether  it  is  also  a  fact  that
 Railways  are  still  using  the  services
 of  old  DGS&D  staff  since  they  have
 no  experienced  hands  of  their  ‘own
 for  this  job;

 (९)  the  specific
 taking  over;  and

 reason  for  this

 (4)  whether  Railways  are  consider-
 ing  to  absorb  the  experienced  DGS&D
 ataif?

 The  Minister  of  Railways  (Shri  C.
 का,  Poomacha):  (a)  No.

 (b)  The  Director  General,  Supplies
 &  Disposals’  staff  are  being  used  for
 inspection  duty  only  to  avoid  hardship
 to  such  staff  and  not  for  want  of  ex-
 perienced  hands  on  the  Railways.

 (c)  To  obtain  close  liaison  between
 the  design  and  maintenance  wings  of
 the  Railways  and  the  producers  by  the
 use  of  Inspectors  with  Railway  ex-
 perience  which  would  result  in  im-
 provement  in  design  anq  specification,
 economy  and  safety  of  wagons  procur-
 ed  for  the  Railways.

 (da)  This  is  under  consideration.

 Exports  of  Iron  Ore  to  West  Germany
 ‘2116,  sbri  8,  0,  Jha:  Will  the

 Minister  of  Commerce  be  p'ensed  to
 state:

 (a)  whether  it  is  a  fact  that  the  West
 Germany  Government  are  ready  to
 import  iron  ore  and  other  industrial
 goods  from  India;  and

 (b)  if  so,  what  has  been  the  res-
 ponse  from  India?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh).  (a)  West  Germany
 has  been  importing  Iron  Ore  and  other
 industrial  raw  materials  and  manufac-
 tures  from  India.

 (b)  India  has  been  supplying  these
 items  in  increasing  quantities  to
 West  Germany,  our  exports  being
 $23.75  million  in  1964-65,  $25.78  mil-
 lion  1965-66  and  $19.88  for  the  first
 nine  months  of  the  year  1966-67.
 Iron  Ore  exports  for  these  years  were
 respectively  $3.92  million  4.2  mil-
 lion  and  3.2  million.

 Corrugated  Iron  sheets

 wil7.  Shri  Bane:  Will  the  Minister
 of  Steel,  Mines  and  Metals  be  pleased
 to  state:

 (a)  the
 iron  sheets  in  India

 production  of  corrugated
 in  during  1984-05,
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 1906-66,  1986-87  and  how  it  compared with  its  demand;
 (०)  the  quantity  of  corrugated  iron

 sheets  supp  ied  to  agriculturists  and
 industriglists  in  the  above  years  and
 in  the  months  of  April  and  May,  ‘1967;

 (c)  the  percentage  of  demand  by
 agriculturists  met  in  the  above  years;

 (d)  the  steps  Government  propose to  take  to  manufacture  corrugated
 fron  sheets  to  meet  the  demand  of
 agriculturists;  and

 (e)  if  not,  whether  Government
 Propose  to  import  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 PR.  ९.  Sethi):  (a)  to  (०),  A  State-
 ment  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-598/67}.

 (d)  Rourkela  Stee]  Plant's  capacity
 of  160,000  tonnes  of  galvanised  cor-
 tugated  and  plain  sheets  will
 come  into  production  from  Septem-
 ber,  1967.  They  as  well  as  I  ISCO
 TISCoO  are  being  assisted  to  Import
 Spelter  on  an  urgent  footing  to  in-
 crease  the  production  of  G.C.  Sheets.

 (e)  In  view  of  the  expected  increase
 in  production  there  ix  no  proposal  at
 present  to  import.

 Rush  of  Passengers  in  Sealdah  Section
 24i8,  Shri  K.  Haldar:  Wil)  the

 Minister  of  Railways  be  pleased  :o
 State:

 (a)  whether  Government  are  aware
 that  due  to  heavy  rush  of  passenecrs on  the  Sealdah  Section,  clashes  fre-
 quently  take  place  between  the  pas-
 sengers  and  Railway  staff:

 (b)  whether  Government  have  any
 Plan  to  increase  the  number  of  trains
 on  this  section:  and

 (ce)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri C.  M.  Poonacha):  (a)  No.  There  have,
 however,  been  some  holds-ups  of
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 trains  by  passemgers  demanding  bet-
 ter  connections,  additional  trains,
 augmentation  of  loads,  punctual  pun.
 ning  of  trains,  etc,

 (b)  and  (c).  Construction  of  addi-
 tional  Wlectrical  Multiple  Unit  coaches
 has  been  planned  and,  with  their
 availability,  introduction  of  additiorfal
 services  will  be  duly  considered,
 having  regard  to  the  volume  and  pat-
 tern  of  traffic  offering.

 Location  of  Heavy  Plates  and  Vessels
 Project

 2119,  Shri  A,  Sreedharan:
 Shri  P.  Viswambharan:

 Shri  P.  C.  Adichan:

 Wil!  the  Minister  of  Industrial  Deve.
 lopment  and  Company  Affairs  be
 pleased  to  state:

 ta)  whether  Government  have  de-
 cided,  the  lecation  of  the  Heavy
 Plates  and  Vessels  project;

 (७)  whether  the  Czechoslovak  ex-
 perts  have  considered  Cochin  as  tech-
 nically  the  most  suitable  site  for  the
 project;  ang

 (ci  if  so,  the  reaction  of  Gavern-
 meni  thereto?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affhirs  (Shri  ॥  A.
 Ahmed):  (a)  Yas.  Sir.

 fb)  On  techno-eeonomiec  evaluation
 of  the  sites  proposed  for  their  consi-
 deration,  the  team  of  Czech  experts
 considered  the  sites  at  Madras,  Cochin
 and  Visakhapatnam  as  prima  facie
 suitable  and  placeq  them  in  the  fol-
 lowing  order:

 Cochin,  Madras,  Visakhapatnam.
 (c)  After  giving  careful  considera-

 tion  to  the  recommendations  of  the
 expert  team  and  taking  into  account
 other  relevant  factors  including  the
 nearness  of  the  source  of  raw  mate-
 Tials  and  the  proposal  for  the  establish.
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 ‘The  above  reply  may  be  substituted

 dq.  by  the  following  reply.

 a)  and  (b).  The  working  of  the
 Joint  Plant  Committee  will  be  watch-
 ed  and  a  decision  about  its  future  set--
 up  wil!  be  taken  in  the  light  of  ex-
 perience  of  its  working.’

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE:

 —contd.
 REPORTED  REFUSAL  OF  CENTRAL  Gov-

 ERNMENT  TO  MAKE  AVAILABLE  TO
 OrissA  GOVERNMENT  CBI  REPORT  ON
 Suri  B.  PatnarkK—contd.

 Mr.  Speaker:  I  would  request  the
 Ministers  of  Law  and  Home  to  throw
 some  light  on  the  issues  raised  yes-
 terday,  so  that  later  on  I  could  take
 some  decision.

 Shri  Samar  Guha  (Contai):  I  have
 a  submissign.

 Mr.  Speaker:  Again,
 submissions,  there  will  be  no  eid.
 Yesterday  I  have  heard.  I  wanted  -o-
 hear  both  of  the  Ministers.

 if  you  begin

 Shri  Samar  Guha:  If  you  hear  me,
 you  will  appreciate  it,

 Shri  Sheo
 of  order.

 Narain  (Basti):  Point

 Mr.  Speaker:  Once  I  allow,  I  00
 not  know  where  it  will  lead.  I  would
 like  to  hear  only  the  Ministers  now.
 The  Law  Minister  Please.

 Shri  Samar  Guha:  The  House  has
 been  deprived  of  the  opportunity
 07

 Mr.  Speaker:  It  will  lead  us  to  con-
 fusion.  Ht  is  for  my  information,  for
 assisting  me  that  I  am  calling  the
 Minister.

 Shri  Samar  Guha:  I  gave  a  call
 attention  notice  on  the  revolving  res-
 taurant.  In  the  Rajya  Sabha  that  has
 been  admitted  and  discussion  is  going’
 on.  No  time  is  allowed  here.
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 Mr.  Speaker:  Why  does  the  hon.

 .member  think  only  he  knows  what
 48  happening  in  the  Rajya  Sabha.

 -Gon’t  you  allow  the  Minister.  Yes-
 terday  I  have  heard.

 Shri  Samar  Guha:  My  call  atien-
 ‘tion  was  rejected.

 Mr,  Speaker:  You  are  on  a  diffe-
 ‘yent  subject.  Y  am  calling  the  Minis-
 ter  about  the  points  of  order  raised
 yesterday.

 Shri  है  K.  Deo  (Kalahandi):
 will  give  me  one  minute.

 Mr.  Speaker:  If  you  are  only  one,
 I  can  understand.  There  will  be  ten
 people,  and  I  cannot  show  discrimi-
 nation.  About  cal)  attention  I  will
 allow  you.

 The  Minister  of  Law  (Shri  Govinda
 Menon):  With  respect  to  the  point
 raised  yesterday  by  Mr.  Nath  Pai  and

 -others  oe  (Interruptions.)
 Shri  Sheo  Narain:  You  are  th:

 Speaker  of  the  House,  Sir;  no  one
 -else  on  that  side.  What  is  it  that  is
 going  on  in  this  House?  (Interrup-
 tions.)

 Mr.  Speaker:  May  I  request  him
 to  resume  his  seat?  J  think  Shri
 Sheo  Narain  should  be  put  on  the
 panel  of  Chairmen;  he  is  qualified.

 Shri  K.  Narayana  Rao  (Bobbili):
 Sir,  I  am  rising  on  a  point  of  order.

 Mr.  Speaker:  Everybody  has  got
 a  rules  book.  You  are  not  helping
 the  proceedings.

 If  vou

 Shri  Govinda  Menon:  With  ‘res-
 pect  to  the  point  raised  by  Mr.  Nath
 Pai  and  others,  you  correctly  observ-
 ed  yesterday  that  there  was  no  point
 of  order.  You  were  pleased  to  say
 however  that  it  was  a  relevant  point.
 The  point  is  this,  In  the  last  Lok
 Sabha  Mr.  Kamath  placed  on  the
 Table  of  the  House  what  he  claimed
 to  be  a  summary  of  the  CBI  report
 with  respect  to  some  of  the  activities
 of  the  Orissa  ministers  and  later  Mr.
 Dwivedy  p.aced  on  the  Table  what
 he  claimed  हद  be  a  copy  of  the  tull
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 report  with  respect  to  that  matter.
 It  was  claimed  that  on  account  of  the
 fact  that  this  was  placed  on  the  Table
 of  the  House  it  had  become  what  they
 termed  ‘public  property’.

 Shri  Hem  Barua  (Mangaldai):  The
 Speaker  also  said  that  yesterday.

 Shri  Govinda  Menon:  It  was  also
 said  that  these  documents  were  print-
 ed  and  circulated  or  sold  in  large
 number  and  therefore,  literally  also
 they  became  public  property,  They
 say:  how  can  the  Home  Minister  claim
 that  the  CBI  report  was  a  confidential
 and  secre!  document  which  he  did
 not  want  to  publish  or  disclose  and
 therefore  did  not  want  to  communi-
 cate  to  the  Orissa  Government?

 On  this  matter,  I  wish  to  submit  to
 you  two  points.  The  first  is  that  the
 matter  does  not  arise  in  the  Lok
 Sabha;  secondly,  if  it  does  arise  this
 point  has  been  the  subject  matter  of
 a  ruling  by  your  distinguished  pre-
 decessor  on  the  26th  February,  1965.
 I  take  up  the  second  point  firsi,
 because  that  might  dispose  of  the
 matter.  In  a  considered  ruling,  Spea-
 ker,  Mr.  Hukam  Singh,  said  as  fol-
 lows:

 “After  examining  the  consti-
 tutional  position,  the  precedents
 and  the  general  practice  I  give
 below  my  conclusions  on  the
 various  aspects  that  have  arisen
 and  which  I  have  specified  ear-
 lier:  qa)  A  member  can  ordinari-
 ly  quote  from  a  document  that
 is  treated  by  the  Government  as
 secret  or  confidential  and  which
 the  Government  have  not  dis-
 closed  in  the  public  interest;  (2)
 Government  are  not  obliged  to
 lay  such  documents  on  the  Table
 of  the  House  and  the  Chair  can-
 not  comple  them  to  do  so  if  they
 continue  to  hold  the  view  that  it
 is  not  in  the  public  interast  to  do
 80.
 Shri  P.  K.  Deo:  We  never  heard

 that  public  interest.
 Shri  Govinda  Menon:  It  goes  on:

 “It  is  for  the  Government  to
 consider  whether  a  document,



 37  CB...  Report

 copies  of  which  have  been  cir-
 culated  among  Members  and  have
 appeared  in  the  Press  wholly  or
 partially  shall  still  be  treated
 as  secret  or  confidential  and  not
 laid  on  the  Table  of  the  House.”

 ‘I  do  not  want  to  read  the  rest  of  the
 ruling.  Therefore,  it  follow  that  it  is
 binding  on  us  that  although  what  was
 ‘claimed  to  be  a  copy  of  the  report
 ‘or  summary  of  the  report  was  placed
 -on  the  Table,  it  is  still  open  to  Gov-
 ernment  to  claim  that  it  is  a  confi-
 dential  document  and  therefore  they
 are  not  bound  to  disclose  it,  publish
 it  or  communicate  it.  That  should
 dispose  of  the  matter  really,  Sir.

 Regarding  the  first  point  which  I
 referred  to,  the  present  matter  arose
 out  of  a  Calling  Attention  notice
 under  rule  ‘197,  The  rule  is  clear,
 that  there  should  be  no  discussion  on
 the  statement,  but  it  has  been  the
 practice  of  the  House  to  allow  Mem-

 ‘bers  to  ask  the  Minister  concerned  to
 give  clarification.  Now,  the  question
 has  not  arisen  whether  the  so-called
 ‘CBI  report-—I  used  the  word  ‘so-call-
 ed’  because  the  Minister  said  yester-
 ‘day  that  it  was  not  the  result  of  any
 investigation;  he  wil)  probably  refer
 to  it—

 Shri  Surendranath  Dwiyedy  (Ken-
 drapara):  According  to  Prof.  Ranga,
 you  are  the  so-called  government.

 An  hon.  Member:  You  =  are  p'e-
 judicing  the  enquiry.

 Shri  Govinda  Menon:  Therefore,
 the  question  did  not  arise  whether
 the  report  should  be  produced  in  this
 Lok  Sabha.  The  question  did  not
 arise  whether  Government  should
 place  it  on  the  Table  of  the  House  or
 not.  And  it  is  when  such  a  question
 arises  that  it  would  be  open  to  you,—
 you  are  then  acting  almost  in  8  judi-
 cial  capacity—to  say  whether  this
 document  is  one  with  respect  to  which
 the  Government  may  claim  privilege
 Or  not.  Suppose  this  House  comes  to
 the  conclusion  or  you  come  to  the
 enchusion  that  this  is  a  document

 JYAISTRA  1s,  §  (SAKA)  on  Shri  B.  Patnatk  4328
 a
 over  which  no  privilege  can  be  claim-
 ed,  what  follows?  It  is  a  decision  in
 the  vacuum,  and  therefore  it  is  that
 te  Home  Minister  said  if  there  is
 need  for  it,  if  the  Tribunal  which  is
 constituted  would  call  for  it,  and  if
 it  would  rule  that  this  is  a  document
 which  can  be  admitted  in  evidence,
 Government  may  consider  that
 matter.

 In  the  circumstances,  my  short  sub-
 mission  would  be  that  the  question
 does  not  arise  and  it  may  be  disposed
 of  that  way.

 4n  hon.  Member:  It  is  a  Congress
 interpretation.

 The  Minister  of  Home  Affairs  (Shri
 XY.  B.  Chavan):  Sir,  yesterday,  neariy
 for  40  minutes  or  so,  this  matter  was
 dealt  with  in  the  form  of  questions,
 and  points  of  order  were  raised  by
 certain  Members.  Really  speaking,
 the  main  question  and  the  point  of
 order  raised  was  whether  a  document
 which  was  laid  on  the  Table  of  the
 House  was  a  confidential  document
 which  Government  can  accept  or  reject
 But  incidentally,  some  other  poinis
 were  also  raised  and  certain  innuen-
 does  and  alegations  were  also  hinted.
 I  thought  I  should  take  this  oppor-
 tunity  to  clear  those  points.

 As  far  as  the  technical  aspect  of
 the  point  of  order  is  concerned,  the
 Law  Minister  has  very  ably  dealt
 with  it.  The  only  other  alternative
 is,  I  can  give  certain  background  why
 we  have  come  to  this  decision.  It
 is  necessary  that  I  put  this  point
 before  this  hon.  House.  It  is  not
 the  intention  of  this  Government—and
 I  would  like  to  assure  this  House
 again  that  it  is  not  the  intention  of
 this  Government—to  protect  anybody
 against  any  enquiry.  As  a  matter  of
 fact,  the  Chief  Minister  of  Orissa  did
 discuss  this  matter  with  me  once.  I
 told  him  my  difficulties  in  this  parti-
 cular  matter.  J  have  also  told  him
 if  they  want  any  officers  on  deputa-
 tion  to  make  further  enquiries  we
 will  be  willing  to  do  so.  He  has
 recently  written  to  us  asking  for  the
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 {Shri  Y.  B.  Chavan]j
 appointment  of  a  ceriain  judge  of
 the  Delhi  High  Court  as  an  enquiry
 officer,  and  we  are  taking  up  the
 matter  with  the  Chief  Justice  of  the
 Delhi  High  Court.

 Shri  Surendranath  Dwivedy:  Sup-
 reme  Court  or  the  Delhi  High  Court?

 Shri  Y.  B.  Chavan:  The  Delhi
 High  Court,  because  he  asked  for  a
 judge  of  the  Delhi  Hégh  Court.  So,

 “there  is  no  question  of  70०0  giving
 them  any  co-operation.  But  the  point
 is  that  naturally,  when  we  have  to
 take  certain  views  about  certain  docu-
 ments,  we  have  io  go  into  the  merits
 of  that.  What  happened  is,  when
 a  memorandum  was  submitted,”  that
 memorandum  was  sent  to  the  Prime
 Minister;  the  then  Prime  Minister,
 Lal  Bahadur  Shastri,  thought  jit  fit
 that  he  should  appoint  a  Cabinet  Sub-
 Committee  to  advise  him  in  this
 matter.  So,  a  Cabinet  Sub-Committee
 was  appointed.  I  know  about  iit
 because  I  happened  to  be  also  a  men:-
 ber  of  that  Cabinet  Sub-Committee.
 That  Cabinet  Sub-Committee  decided
 upon  the  procedures  to  deal  with  this
 problem  and  the  Cabinet  Sub-Com-
 mittee  decided  to  ask  the  Director  of
 CBI  to  go  and  check  up  certain  facts
 from  the  records  of  the  Assam  Secre-
 tariat,  etc.  I  am  sorry—the  Orissa
 Secretariat.  Assam  was  so  much  in
 my  mind  and  that  is  why  I  possibly
 slipped,

 Shri  Hem  Barua:
 love  Assam  so  much!

 Shri  Y.  B.  Chavan:  What  is
 the  role  of  that  enquiry?  The
 role  was  not  an  investigation.  Thouga
 the  officer  who  was  asked  to  was  the
 Director  of  CBI,  a  police  officer,  real-
 ly  speaking,  his  function  was  to  check
 up  certain  facts  frem  certain  docu-
 ments.  Under  the  Criminal  Proce-
 dure  Code,  an  investigation  is  not
 merely  a  question  of  checking  facts;
 it  can  become  a  real  investigation  if
 he  investigates  statements,  ealls
 people  for  giving  evidence,  eic.  Then
 it  becomes  a  _  proper  _  investigation
 report.  So,  in  the  real  sense,  the

 That  is  why  you
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 document  which  was  submitied  to  the
 Cabinet  Sub-Committee  was  not  an
 investigation  report,  but  some  sort  of
 an  internal  study  that  he  was  asked
 to  make.

 Shri  P.  K.  Deo:
 facie  case.

 He  made  a  prima

 Shri  Y.  B.  Chavan:  This  document
 is  not  in  that  sense  an  investigation
 report  and  we  are  claiming  privilege
 for  it.

 Really  speaking,  the  refusal  of  the
 document  is  not  going  to  obstruct  the
 enquiry  in  any  way,  because  the
 documents  on  which  the  whole  en-
 quiry  is  based  are  with  the  Orissa
 Government  and  if  they  want  to  go
 into  that  examination  again,  they  can
 very  well  do  that.  If  they  want  any
 officer  from  CBI  on  deputation  to
 them,  certainly  we  will  give  it.  If
 this  commission  is  appointed  and  ifthe
 commission  requires  it  and  if  it  is  ad-
 missible,  certainly  we  will  not  refuse
 to  give  it.  Having  said  all  this,  I  do
 not  know  why  there  should  be  that
 sort  of  attitude  of  suspicion.  J  must
 lodge  my  protest  here.

 The  hon.  member,  Mr.  Madhu
 Limaye,  made  certain  references  to
 certain  PAC  reports.  Normally  the
 PAC  reports  are  not  discussed  here.
 But  certain  allegations  were  hinted
 at,  though  not  made  in  a  specific  way
 I  think  it  is  my  duty  to  lodge  mf
 protest  against  it.

 श्री  सधु  लिमसये  (मुंगेर)  :  मैंने  इसकों

 नहीं  कहा  t  मैंने  पी  ०  ए  ०  सी  ०  की  रिपोर्ट

 के  अनुच्छेद  को  पढ़ा  |  अगर  आरोप  था  तो

 क्रमेटी  का  आरोप  था.

 श्री  यशतन्त  रात  चन्हण  :  आपने  यह

 कहा  कि  मेरे  बीच  में  और  कालिगा  के  बीच

 में  कोई  इरेग्यूनर  रिलिशंज  थे  ।  यह  आपने

 कहा

 श्री  मधु  लिमये  :  पी०ए०  सी ०  में

 श्राश्चर्य  व्यक्त  किया  |

 >>»
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 थनी  क  राज  जन्हाज  :  पी०ए०
 सी ०  में  यह  महीं  है  ।

 I  must  not  only  deny  that,  but  I
 must  lodge  my  protest  about  this
 matter.  Whatever  decisions  were
 taken,  those  decisions  are  on  record
 and  I  am  not  shunning  the  responsi-
 dility  for  the  decisions  taken.

 Bro  राम  मनोहर  लोहिया  (कन्नोज)  :
 घोड़ी  हंसी  को  समझा  करो  ।  रेग्युलर
 कहा  था  तो  मधु  लिमये  साहब  ने  इरेग्युलर
 कहा  था|  झ्रापक  साथ  हंसी  की  थी  t

 Shri  Y,  B.  Chavan:  The  question
 was  raised,  when  I  was  Defence
 Minister  in  ‘1963,  whether  the  margi-
 nal  transport  capacity  of  the  Indian
 Air  Force  which  was  available  should
 be  made  available  for  this  type  of
 work,  That  was  the  limited  question
 raised.  It  is  true  that  in  October,
 1962,  before  the  Chinese  aggression,
 the  same  question  was  raised
 and  the  then  Defence  Minister
 had  accepted  the  position  that
 the  Air  Force  should  take  that
 responsibility,  When  I  was  con-
 sidering  this  question  in  October  1963,
 the  situation  had  radically  changed.
 There  wai  the  possibility  of  war  ex-
 Ppioding  cny  time.  The  question  be-~-
 fore  me  was,  whether  the  marginal
 transport  capacity  that  was  available
 with  the  Air  Force  should  be  com-
 mitted  for  this  type  of  operation  or
 whether  it  shou'd  be  kept  available
 in  case  of  any  emergency  arising.  I
 dia  take  the  responsibility  for  the
 decision  that  this  marginal  capacity
 of  the  Air  Force  should  not  be  com-
 mitted  to  peaceful  operations  of  this
 type,  because  suddenly  sometime  hot
 war  may  explode.

 है | ह  शाम  मनोहर  सोहिया  :  जरा
 जांच  हो  जाए  टायर  वाली  भी  हो  जाए।

 ची  weer  राज  चव्हाण :  सब  की
 जांच  हो  जाती  चाहिये  7  भापकी  भी  हों
 ऋष्िए  |
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 है 1  राम  मनोहर  लोहिया  :  मंत्रो  हो
 कर  गैर  मंत्री  की  जांच  करवाना  चाहते  है
 इनकी  बुद्धि  पर  परदा  पढ़ा  हुआ  है  ।

 Shri  Y,  B.  Chavan:  I  thought  it  was
 my  responsibility,  because  certain
 allegations  were  made.

 wt  द उ  लिमये  :  मेरा  व्यवस्था  का
 प्रश्न  है  |  इन्होंने  पी  ०  ए  ०  सी  ०की  रपट  के
 सम्बन्ध  में  जो  कहा  है  उस  पर  मेरा  व्यवस्था
 का  प्रश्न  है  ।

 Mr.  speaker:  I  wi!]  call  you;  let  him
 finish  first.

 भी  मु  लिसये  :  यह्  बहुत  गम्भीर
 बात  है  |  हमारी  जो  प्रक्रिया  है  परम्परा
 है  उसके  खिलाफ  बात  हो  रही  है  i  मुझे
 कहने  दीजिये  ।

 Shri  Y.  छ.  Chavan;  I  am  in  posses-
 sion  of  the  House."  मेरा  भी  पाइंट  अाफ

 आर्डर  है

 Shri  Piloo  Mody  (Godhbra):  I  know
 the  Minister  is  strong  enough  politi-
 cally  to  rule  out  the  point  of  order,
 but  I  must  say  that  a  point  of  order
 has  to  be  taken  up  at  the  right  time.

 Mr.  Speaker:  |  am  sure  the  Minis-
 ter  is  not  doing  that  at  all.  Shri
 Ranga  asked  how  what  the  Minister
 was  saying  was  relevant  to  the  issue
 before  the  House.  He  is  only  ex-
 plaining  the  point  of  order  that  was
 raised.  While  raising  the  point  of
 order,  yesterday,  some  allegations
 were  made.  If  they  were  relevant
 there,  naturally  the  hon.  Minister  has
 to  reply  them  somewhere.  If  the
 hon,  Minister  is  not  given  an  honest
 chance  to  reply  those  points,  it  will
 not  be  fair.  He  is  only  exp'aining
 that.

 oft  wy  लिमये  :  मैंने  सब  से  पहले
 व्यवस्था  का  प्रश्न  उठाया  है  |  मैं  नहीं  बैठने

 बाला  हूँ  ।
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 Mr.  Speaker:  I  will  allow  the  hon.
 Member,  Shri  Madhu  Limaye  to  raise
 his  point  of  order.

 Shri  s.  M.  Banerjee  (Kanpur):  The
 point  of  order  gets  precedence  over
 other  matters,

 Mr.  Speaker:  That  is  known  to
 everybody.  That  is  the  weapon  in  the
 hands  of  hon.  Members  to  get  up.
 Everybody  has  been  doing  it,  and  the
 unfortunate  Speaker  is  in  such  a  help-
 less  position  that  the  moment  an
 hun.  Member  gets  up  on  a  point  of
 order  everybody  else  has  to  sit  down.

 Shri  Piloo  Mody:  If  he  has  no  point
 of  order  you  may  ask  him  to  sit  down.

 Mr.  Speaker:  How  can  I  say  that
 now.  I  have  not  heard  him.  I  am
 only  asking  Shri  Madhu  Limaye
 whether  when  the  hon.  Minister  is
 exp'aining  the  points  that  were  raised
 yesterday  in  the  middle  I  should  al-
 low  him  to  raise  his  point  of  order  or
 whether  he  can  wait  for  another  one
 or  two  minutes  and  raise  his  puint  of
 order  after  the  hon.  Minister  has
 concluded.

 aft  7;  लिभयें  :  जैसी  आपकी  इच्छा  ।

 Shri  Y.  B.  Chavan:  Sir,  |  said  this
 not  as  any  criticism  on  the  report  of
 the  Public  Accounts  Committee.  Iam
 only  explaining  my  point  of  view  to
 the  extent  certain  allegations  were
 hinted  against  me.  I  thought  it  was
 my  duty,  my  persona’  right  to  ex-
 plain  my  personal  behaviour.  The
 hon.  Member  Lohia  also,  yesterday,
 made  a  very  interesting  point.  He
 said...

 8८0  रस  मनोहर  लोहिया  :  कंब  नहीं
 करता  हू  ?

 Shri  Y,  B.  Chavan:  Interesting  but
 not  necessarily  valid  point  he  made
 was,...

 Shri  S.  M.  Banerjee:  Sir,  are  you
 allowing  a  debate?
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 Shri  ¥.  B,  Chavan;  I  am  replying  to
 the  point  that  he  made.

 Mr.  Speaker:  He  is  explaining  the
 point  of  order  that  was  raised  जुलाना
 day.

 Shri  S.  M.  Banerjee:  Let  him  aay
 somethjng  on  that.

 Mr,  Speaker:  As  ह! ह  Banerjee
 comes  to  his  question  after  a  preface,
 he  is  also  giving  a  preface  to  his  ex—
 p'anation.

 Shri  S.  M.  Banerjee:  Sir,  the  Law
 Minister  has  said  something.  Now
 the  Home  Minister  is  having  his  say.
 Kindly  allow  us  also  some  time.

 Mr.  Speaker:  You  can  put  a  ques-
 tion.

 Shri  Y.  B.  Chavan:  The  point  he
 made  was  that  the  Government  of
 Orissa  has  decided  and  because  it
 acts  on  behalf  of  the  Governor  and
 the  Governor  is  appointed  by  the
 President  what  we  are  doing  is
 against  the  President.  I  would  lke
 to  point  out  that  whatever  we  do  here
 is  also  in  the  name  of  the  President
 and  therefore  it  is  President  against
 President.

 Bro  रम  सनोहर  लोहिय!  :  यह  तो
 है  ही  7  यह  सरकार  हो  ऐसी  हो  गई  है  कि
 अपने  हाथों  से  एक  हिस्से  को  दूसरे  हिस्से  से
 पीट  रही  है  |  कभी  पुलिस  को  पलटन  से.सौर,
 और  कभी  पलटन  को  पुलिस  से  यह  तो
 कर  ही  रहे  हो,  भौर  कया  कर  रहे  हो  ।

 Shri  Y.  B.  Chavan:  We  are  claiming
 the  privilege  of  treating  this  docu-
 ment  secret  because  it  is  a  Cabinet
 document  and  not  an  investigation  re-
 port.  Once  we  start  laying  Cabinet
 documents  on  the  Table  no  govern-
 ment  can  function,  whether  of  this
 party  or  that  party,  if  they  hope  to
 eome  to  power  some  time  (Cinterrup-
 tion).
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 Shri  A.  rs  Saigal  (Bilaspur):  No
 Government  will  do  it.

 shri  रु,  B.  Chavan:  There  is  no
 question  of  any  consideration  of  giving
 cooperation  or  not  giving  cooperation.
 Our  attitude  in  this  matter  is  to  give
 full  co-operation  to  the  Government
 of  Orissa  when  and  where  they  want
 to  proceed  in  this  matter.

 Mr,  Speaker:  Now,  before  I  allow
 Shri  Madhu  Limaye  to  raise  his  point
 of  order,  I  want  to  remind  hon.  Mem-
 bers  that  yesterday  we  stopped  at  a
 particular  stage  and  no  question  on
 the  Ca'ling  Attention  Notice  was  put.
 Therefore,  after  he  raises  the  point
 of  order.  I  think  we  may  take  up
 the  Calling  Attention  Notice  and  hon.
 Members  whose  names  are  there  may
 put  their  questions.

 aft  मु  लिसये  :  भ्रध्यक्ष  महोदय,
 भी  माननीय  गह  मंत्री  जी  ने  कहा  कि
 पब्लिक  एकाउंदट्स  कमेटी  की  रपट  पर  चर्चा

 इस  तरह  नहीं हो सकती  है।  पब्लिक  एकाउंट्स
 कमेटी  की  रपट  सदन  को  टेबल  पर  रखी
 गई  है  7  इसलिए  बहस  झौर  विवाद  में  उस
 रपट  का  इस्तेमाल  करने  में  कोई  ग़लत  बात

 नहीं  है।  पब्लिक  एकाउंट्स  कमेटी  की  रपट  में
 जो  जुमले  लिखे  गये  हैं  उनके  भ्ाधार  पर
 निष्कर्ष  निकालना  भी  कोई  ग़लत  बात  नहीं
 है  T  पब्लिक  एकाउंट्स  कमेटी  की  रपट
 इस  वक्त  मेरे  सामने  नहीं  है,  लेकिन  मुझे
 याद  पड़ता  है  कि  उसका  जुमला  इस  प्रकार
 था,  जिसका  मैंने  उद्धरण  दिया  था  :

 “The  thinking  in  the  Defence
 Ministry  underwent  a  radical
 change  for  reasons  not  easy  to
 understand.”

 wat  महोदय  बड़े  जोश में  हमको  समझा

 रहे  हैं  कि  मैं  जिम्मेदारी  लेते  के  लिए  तैयार

 हूं  ।  झापसे  पहले  बाले  अध्यक्ष  महोदय  ने

 मुझे  लिखा था  कि  ।  तक  सरकार  की  “एक्शन
 डेकन  रिपोर्ट”  नहीं  भ्राती  है  ओर  जो  मतभेद
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 के  मुद्दे हैं,  बे  साफ़  नहीं  होते  हैं,  तव  तक  पब्लिक
 एकाउंट्स  की  रपट  पर  यहां  चर्चा  नहीं  होती
 है  ।  झगर  मंत्री  महोदय  में  इतना  गुस्सा-
 झौर  गर्मी  है,.  ..

 भो  यहावन्त राब  चय्हाग  :  मुझ  में
 कोई  गुस्सा  या  गर्मी  नहीं  है  ।

 शी  क्च  लिसये  :  तो  उन  को
 एक्शन  टेकन  रिपोर्ट  जल्दी  लानी  चाहिए  ।
 हम  उस  पर  बहस  के  लिये  तैयार हैं  ।  उस
 समय  मंत्री  महोदय  भी  बोलें  भौर  हम  भी
 बोलने  के  लिए  तैयार  हैं  ।  लेकिन  कल
 मैंने  कोई  ग़लत  काम  नहीं  किया  ।

 Mr,  Speaker:  Now  may  I  ask  mem-
 bers  to  ask  questions  on  the  Caling
 Attention  Notice.

 Shri  Surendranath  Dwivedy:  Sir,  I
 want  to  raise  a  point  of  order,  before-
 you  allow  members  to  ask  questions.
 This  arises  out  of  the  reply  given  by
 the  Home  Minister.

 Mr.  Speaker:  You  will  cover  the
 who'e  ground  again.

 Shri  Surendranath  Dwivedy:  It  is
 a  new  point  which  I  am  raising  Sir,
 you  know  that  I  do  not  generally  get
 up  and  raise  points  of  orders.  So,  you
 must  listen.  The  question  that  was
 raised  here,  and  to  which  the  Law
 Minister  has  replied,  I  am  not  going
 into  that—whether  since  it  is  a  public
 document  you  are  going  to  make  it
 secret  and  not  make  it  available  to
 the  Government  cf  Orissa.  But  8
 new  question  has  arisen  out  of  what
 the  Home  Minister  has  stated.  He
 said:  no  inquiry,  no  investigation.

 Mr.  gpeaker:  You  are  discussing  the
 whole  thing.

 Shri  surendranath  Dwivedy:  Sir,
 I  am  placing  before  you  a  book.  You
 may  kindly  ‘ook  into  it.  This  is  an
 important  point.  It  is  not  that  we
 want  anything  to  be  placed  in  the-
 House  by  the  Government;  We  are-
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 (Shri  Surendranath  Dwivedy)
 not  demanding  it.  Here  the  question ७  whether  it  was  an  investigation  or not.  What  the  Home  Minister  has
 stated  ig  not  a  fact  because,  as  I  will

 -Yead  out  to  you,  this  is  the  report  of
 the  preliminary  inquiry  into  allega- tions  against  some  Ministers  of  Orissa

 ‘Government  and  how  this  inquiry Was  conducted.  The  State  Govern-
 ment  wants  a  copy  of  the  inquiry  re-
 port  and  nothing  else.  It  is  no!  »  fact
 that  the  Cabinet  Sub-Committee
 wanted  some  information.  ‘The  fact
 fs,  I  will  read  out  from  the  letter
 which  Shri  Kohti  wrote  to  the  Home

 ‘Secretary  of  the  Government  of  India.
 (Interruptions).

 Mr.  Speaker:  Everybody  has  got  a
 “copy  of  it.  Why  read  it?

 wt  मु  लिमये  :  यह  बहुत  ज़रूरी  है  1
 झाषके  निर्णय  के  लिये  यह  बहुत  ग्रावश्यक
 है  t

 क्री  रबी  राय  (पुरी)  :  मंत्री  महोदय
 असत्य  बोल  रहे  हैं।  उसका  निराकरण  होना
 झावश्यक  है  |

 Mr.  gpeaker:  Today  we  are  discuss-
 ing  only  the  point  of  order  which  was
 raised.  I  wanted  enlightenment  from
 the  Law  Minister  ang  the  Home
 Minister.  After  that,  if  the  whole
 @scussion  is  started  again,  there  will
 be  no  end  to  it.

 Shri  Surendranath  pwivedy:  Sir,  if
 you  permit  nie  to  read  from  the  re-
 port....

 Mr.  Speaker:  No,  it  is  not  necessary.

 Shri  Surendranath  Dwivedy,  sir,  if
 you  take  that  attitude.  it  will  ४९
 ‘difficult  for  us.  3  am  bringing  in
 matters  which  are  relevant  to  the
 specific  point  which  I  am  raising.  I
 am  pointing  out  to  you  that  there
 Wag  a  regular  case  filed  by  the  Gov-
 ermment  of  India  under  the  Delhi
 “Btate  Police  Establishment  Act  for
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 conducting  this  inquiry.  JY  shal)  read
 out  to  you  what  Shri  Kohh  wrote  to
 the  Home  Secretary,  the  letter  which
 he  submitteg  on  the  l5th  of  Novem-
 ber  1964,

 Shri  5.  M.  Banerjee:
 laid  on  the  Table,

 Shri  Surendranath  DWivedy:  This
 is  a  public  document.  It  has  already
 been  laid  on  the  Table.  It  reads:

 “The  Government  of  India  in
 the  Ministry  of  Home  Affairs
 desired  the  Central  Bureau  ००
 Investigation”

 It  shau'd  be

 not  the  Cabinet  Sub-committee

 “to  make  a  Preliminary  Enquiry
 into  these  allegations  and  accord-
 ing’'y  three  separate  P.Es.  in  res-
 pret  of  the  allegations  against  (i)
 Shri  B.  Patnaik  and  Shri  B,  Mitra
 Gi)  Shri  Neelamani  Rout  Boy  and
 (ili)  Shri  Sadasiva  Tripathy  were
 registered  on  10-9-64  in  the
 Special  Police  Establishment,  Two
 other  P.Es.  concerning  certain
 entries  in  the  books  of  Mohd.
 Serajuddin  and  Company  showing
 certain  payments  to  Shri  Neela-
 mani  Rout  Roy  and  Shri  Sadasiva
 Tripathy,  Ministers,  Orissa  Gov-
 ernment  were  also  registered  for
 Preliminay  Enquiry.”

 The  cases  were  registered  by  the
 Government  of  India  under  the  Act
 and  then  only  the  Centra)  Bureau  of
 Investigation  went  in  for  a  prelimi-
 nary  enquiry.  Now  he  is  taking  shelter
 behind  the  fact  that  there  was  no
 regular  enquiry.  This  is  not  the  ques-
 tion  whether  it  was  a  regular  enquiry
 or  an  irregular  enquiry.  The  fact  is
 that  an  enquiry  was  made,  money  was
 spent  and  officers  were  sent.  Even
 in  the  report  they  say  that  sufficient
 time  was  not  available  for  them  to
 make  a  fuller  enquiry.  So,  the  whole
 question  which  I  wart  to  put  to  you
 and  want  you  to  give  a  decision  on
 ig  that  this  was  an  enquiry,  An  ene
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 quiry  may  be  regular  or  irregular  and
 may  not  be  ful)  put  it  is  an  enquiry,
 after  all,  conducted  by  a  regularly
 constituted  Jegal  authority.  The  re-
 port  was  submitted  not  to  the  Cabi-
 net  Sub-committee,  who  may  be  the
 members,  but  the  report  was  submit-
 ted  to  the  Home  Secretary  of  the  Gov-
 ernment  of  India.  When  a  State  Gov-
 ernment  asks  for  a  copy  of  that  re-
 port  and  not  the  Cabinet  Sub-commit-
 tee’s  decision—I  again  want  to  repeat
 |  ७  ««

 Mr.  Speaker:  I  have  understood  it.

 Shri  Surendranath  Dwivedy:  The
 Government  takes  shelter  under  this
 and  will  not  give  the  copy  of  —  the
 enquiry  report  to  the  State  Govern-
 ment.  That  is  the  simple  point  I
 want  to  raise  and  I  want  your  ruling
 on  this.

 Mr.  Speaker:  Is  anybody  prepared
 to  put  a  question  on  the  call-attention?

 थो  मनू लिमये  :  झापके  निर्णय  के
 बाद  ।

 ही  मु०  wow!  (कासगंज)  :  मेरा
 थपावंट  झाफ  आर्डर  है  ry

 att  कंगर  लाख  गुप्त  :  इस  दात  की
 एन्कफवामरी  होनी  चाहिये  कि  मंत्री  महोदय
 की  बात  ठीक  है  वा  सामनीय  सदस्य  की  बात
 डीक  है  t

 Shri  K.  Narayana  Rao:  Mr.  Speaker,
 several  times  points  of  orders  have
 been  raised  and  sufficient  discussion
 has  been  allowed.  I  want  a  ruling  on
 this  simple  point,  namely,  what  fs  the
 scope  of  g  point  of  order,  what  is  the
 scope  of  the  enquiry  into  the  point  of
 order  and  what  is  the  scope  of  the
 power  of  the  Chair  to  give  a  ruling.
 These  are  the  issues  which  must  be
 decided  under  rule  876.

 Mr.  Speaker:  He  wants  enlighten-
 ment.
 ७83  (Ai)  Lap,
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 “A  point  of  order  shall  relate
 to  the  interpretation  or  enforce-
 ment  of  these  rules  or  such  arti-
 cles  of  the  Constitution  as  regu- late  the  business  of  the  House  and
 shall  raise  a  question  which  is
 within  the  cognizance  of  the
 Speaker.”

 So,  a  point  of  order  generally  must
 relate  either  to  the  interpretation  or
 enforcement  of  a  given  rule,  Any
 person  who  raises  a  point  of  order
 shou'd  point  out  a  given  rule  in  the
 Rules  of  Procedure  or  any  Constitu-
 tional  provision,

 att  mq  ford  :  वह  सब  जानते  हैं  ।

 Shri  K.  Narayana  Rao:  Such  being
 the  case,  the  first  thing  you  have  to
 do  is  to  see  whether  a  point  of  order
 should  be  allowed  to  be  discussed  at
 all,  because  that  depends  upon  the
 interpretation  of  the  rule.  Sub-rule
 (3)  says:—

 “Subject  to  conditions  referred
 to  in  sub-rules  q@M  and  (2),  a
 member  may  formu'ate  a  point
 of  order”,

 Then  it  is  for  the  Chair  to  decide
 whether  it  is  a  point  of  order  or  not.
 That  comes  in  the  picture  when  there
 is  final  decision  on  the  point  of  order.
 Therefore  my  submission  is  that  there
 are  two  stages  in  the  decision  of  a
 point  of  order,  that  is  to  say,  whether
 a  point  of  order  is  a  point  of  order
 at  all.  That  is  a  fundamental  issue.
 The  second  issue  is,  that  depends
 upon,...

 Mr,  Speaker:  When  do  we  know  it?
 It  is  only  after  the  hon.  Member  has
 explained  the  whole  thing  that  we
 will  know  whether  it  is  a  point  of
 order  or  not.  The  previous  Speaker
 hed  ruled  that  the  hon.  Member  rais-
 ing  a  point  of  order  must  point  out

 toe  Aad
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 the  rule.  But  it  is  not  so  difficult  to
 point  out  some  rule.  So,  I  am  not
 very  strict  about  it.

 Shri  K  Narayana  Rao:  My  sub-
 mission  is  this.  By  raising  a  point
 on  the  ground  of  point  of  order,  are
 Wwe  to  understand  that  a  full  discus-
 sion  can  be  opened  up  or  whether  a
 point  shoulg  be  formulated  in  con-
 formity  with  a  particular  rule,  whe-
 ther  it  relates  to  an  interpretation  of
 the  rule  or  enforcement  of  a  rule  or
 to  a  provision  relating  to  the  Consti-
 tution.  Yesterday,  Dr.  Lohiq  was
 discussing  so  many  provisiong  of  the
 Constitution  which  were  totally
 irrelevant  (Interruption).

 Mr.  Speaker:  That  is  all.

 ti  qo  @o  का  :  अध्यक्ष  महोंदय,
 मैं  यह  जानना  भाहूं  गा  कि|किल  भी  इस  सवाल
 पर  बहस  होते  वक्त  जब  कि  भ्रध्यक्ष  महोदय
 से  कुछ  सदस्यों  को  सिर्फ  सवाल  करने  की
 इजाजत  दी  थी  शौर  डिबेट  के  लिए  मना
 किया  था  तो  भ्रध्यक्ष  महोदय  की  रुलिंग  के
 बाद  भी  कुछ  लोगों  ने  सदन  में

 (ध्यवधान  )  अध्यक्ष  महोदय,
 आप  मुझे  सुन  लें  ।  कल  भी  भ्रध्यक्ष  महोदय
 झाप  तशरीफ  रखते  ये,  झाप  भी  मजबूर  हो
 गये  भौर  सदस्यों  ने  डिबेट  जारी  किया  शौर
 झाज  भी  एक  ऐसा  ही  मोका  हमारे  सामने
 भाया  जब  कि  झाप  खड़े  होकर  बराबर  सदस्य
 को  मना  करते  रहे  कि  वह  क/यंवाही  जारी  न
 रखें  लेकिन  तो  भी  मजबूर  हो  कर  झाप
 अपनी  जगह  बैठ  गए  शौर  कार्यवाही  जारी
 रही  ।  तो  मैं  जानना  चाहूंगा  कि  आपके
 फैसले  के  बाबजूद  भी,  आपके  मना  बर्ने  पर
 भी  जो  कार्यवाही  जारी  रहेगी  क्या  वह  कार्य-
 वाही  शोसीडिस्स  झाफ  दि  हाउस  में  शामिल
 रहेगी  ?  यह  निर्णय  मैं  भापसे  चाहता  हूं  q

 Shri  8.  M.  Banerjee:  Sir,  may  7 moake  |  submission?
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 Shri  ह  K.  Deo:  On  a  point  of  order,
 Sir.

 Mr,  Speaker:  Let  a  point  of  order  be
 first  raised,

 An  hon.  Member:  On  a  point  of
 order,  Sir.

 Mr,  Speaker:  I  will  call  him,
 Shri  P.  K.  Deo:  I  support  the  stand

 taken  by  my  friend,  Shri  Dwivedy,
 that  the  Report  of  the  C,B.I.  is  a  part
 of  the  inquiry  which  was  properly
 constituted.

 Shri  Manubhaf  Patel  (Dabhoi):  Are
 we  entering  into  a  discussion  again?

 Mr,  Speaker:  We  are  not  entering
 into  any  discussion.  These  are  ali
 points  of  order.

 Shri  P.  K.  Deo:  Now,  the  plea  taken
 is  that  it  ig  a  secret  document  and
 that  it  was  meant  to  help  the  Cabinet
 Sub-Committee  in  arriving  at  a  deci-
 sion.  I  do  not  think  they  can  take
 that  plea.  The  ruling  of  the  previous
 Speaker  is  very  clear  on  the  subject.
 He  had  ruled:

 rs  if  they  continue  to  hold
 the  view  that  it  is  not  in  the  pub- lic  interest  to  do  so.”

 Uptill  now,  the  Minister  hag  never
 Said  that  it  is  not  in  the  public  in-
 terest  to  reveal  the  document.

 Secondly,  there  have  been  many such  precedents  in  the  House,  On  4th
 March,  1983,  when  Mr.  Daji—he  ig  not
 here;  Mr.  Banerjee  will  bear  me  out—
 quoted  from  certain  portions  of  part  T Report  of  the  Attorney-General  and of  the  Vivian  Bose,  the  Minister  of
 Industry,  at  that  time:  suo  motu  plac- ed  the  secret  document  on  the  Table Of  the  House  with  the  following  re- marks:

 “Since  this  part  of  the  Daph- tary-Shastri  Report  is  atraadv  ir
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 circulation,  Government  go  not
 consider  that  any  useful  purpose
 will  be  served  now  by  continuing
 to  treat  this  part  of  the  Report
 as  secret,  I  am,  therefore,  laying
 it  on  the  Table  of  the  House.”

 So,  the  entire  matter  has  been  in  cir-
 eulation  in  the  country;  everybody
 knows  about  it,  I  do  not  think  that
 Government  will  take  the  plea  of  sec-
 recy  in  this  ang  4  hope  that  Govern-
 ment  will  make  a  copy  of  the  report
 available  suo  motu.

 Some  hon,  Members  rose—

 Wir.  Speaker;  Should  we  have  a
 whole  debate  on  this?

 Shri  8.  M.  Banerjee:
 know  only  one  thing,  sir.

 Shri  K.  K.  Nayar  (Bahraich):  I  stood
 up  much  before,

 Shri  8.  M.  Banerjee:  This  is  for  the
 48th  time  that  I  am  standing.

 Mr.  Speaker:  Mr.  Banerjee  is  al-
 Ways  On  his  lags.

 I  want  to

 Shri  K.  K.  Nayar:  I  may  be  heard
 first.

 Mr.  Speaker:  All  right.

 Shy  K.  K.  Nayar:  My  purpose  is
 not  to  hinder  the  proceedings,  or  ob-
 struct  the  proceedings;  I  only  want  to
 assist  yOu.  One  question  which  arises
 in  this  context  ie  this.  The  learned
 Law  Minister  raised  certain  legal
 Points.  Naturally  you  wantea  to  heer
 him;  that  is  correct.  He  raised  some
 legal  points;  he  jg  an  excellent  ex-
 ponent  of  this  point  of  view,  But
 the  points  that  he  has  raised  are  such
 on  which  perhaps  further  contribution

 3ut  the  question  of  privilege  will  be
 lecided  by  you,  A  privilege  will  not
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 be  claimed  in  a  blanket  manner  with-
 out  assigning  any  reason  that  could
 be  examined  by  you.  If  the  plea  -
 that  it  is  not  in  public  interest,  the
 examination  of  that  plea  should  be
 Possible  by  you  and  the  decision  will
 be  given  by  you.  Merely  to  say  that
 it  is  not  in  public  interest  (Inter-
 ruptions).

 An  hon.  Member:  That  was  not  the
 piea.

 Shri  K.  K.  Nayar:  The  privilege  was
 claimed  all  along  on  the  ground  that
 it  was  not  in  public  interest,  You
 must  have  &  chalice  of  examining  what
 public  interest  would  be  injured  or
 damaged  by  the  revelation  of  the  fects
 in  that  report.  That  is  the  first  ques-
 tion,

 The  second  point  js  this.  The  learn-
 ed  Minister  for  Home  Affairs  was
 pleased  to  say  that  this  was  a  Cabinet
 matter,

 Mr.  Speaker:  Is  he  going  to  analyse
 the  whole  thing?

 Shri  K.  K.  Nayar:  No,  Sir,  I  was
 just....

 Mr,  Speaker:  What  else  is  he  doing
 now?  No,  no.

 Now,  papers  to  be  laid  on  the  Table.
 (Interruptions).  I  would  not  give  a
 ruling  now.  How  can  I?  I  will  give
 on  Monday.

 Shri  S.  M.  Banerjee:  Before  you
 give  your  ruling,  kindly  give  me  &
 chance,  Sir,  That  is  my  request.

 32.56  hrs.

 PAPERS  LAID  ON  THE  TABLE
 NOmrrcarions  UNDER  SUB-SECTION  (3)
 or  Secrrrn  620A  or  Compantes  Act

 The  Misiater  of  Industrial  Develep-
 mvent  and  Company  Affairs  (Shri
 है  A,  Ahmed):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
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 Notifications  under  sub-section  (8)  of
 section  6204  of  the  Companies  Act,
 956:—-

 GSR.  607  published  in  Gazette  of
 India,  dated  the  29th  April,
 1967.

 G.S.R.  608  published  in  Gazette  of
 India,  dated  the  29th  April,
 1967.

 (Placed  in  Library.
 580/67}.
 AnnuaL  REPORT  ON  ACTIVITIEg  OF  THE

 6:20... ल  Boar  etc.
 The  Deputy  Minister  in  the  Ministry

 of  Commerce  (Shrz  Shafi  Qureshi);  I
 beg  to  lay  on  the  Table:—

 A  copy  of  the  Annua)  Report  on
 the  activities  of  the  Rubber
 Board  for  the  year  1965-60.
 {Placed  in  Library.  See  No.
 LT-58/67)}.

 A  copy  of  the  Audit  Report  on
 the  Accounts  of  the  Rubber
 Board  for  the  year  1965-66.
 {Placed  in  Library.  See  No.
 LT-58i/67].

 A  copy  of  the  Cotton  Control
 (Second  Amendment)  Order,
 ‘1967,  published  in  Notification

 No.  5.0.  965  in  Gazette  of
 india,  dated  the  I3th  May,

 1967,  under  sub-section  (6)  of
 section  3  of  the  Essential
 Commodities  Act,  1955.  [Plac-
 ed  in  Library.  See  No.  LT-
 582/67}.

 See  No.  LT-

 Commaunicationg  (Dr.  Ram
 Sabhag  Singh):  I  beg  to  lay  on  the
 Table,  under  sub-rule  ()y  of  rule  33
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  Lok  Sabha  the
 First  Report  of  the  Rules  Committee.
 {Placed  in  Library.  See  No.  LT-584/
 67}.
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 2.57  hea.

 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 the  sitting  held  on  the  6th  June,
 1967,  hag  passeg  the  enclosed  mo~
 tion  referring  the  Central  Indus-
 trial  Security  Force  Bill,  1966,  to
 a  joint  Committee  of  the  Houses
 and  to  reuest  that  the  concurrence
 of  the  Lok  Sabha  in  the  said  mo-
 tion  and  the  names  of  the  Mem-
 bers  of  the  Lok  Sabha  to  be  ap-
 pointed  to  the  said  Joint  Com-
 mittee  may  be  communicated  to
 this  House.’

 Motion

 “That  the  Bill  to  provide  for
 the  constitution  and  regulation  of
 a  Force  called  the  Central  Indus-
 trial]  Security  Force  for  the  better
 protection  and  security  of  certain
 industrial  undertakings  be  refer-
 red  to  a  Joint  Committee  of  the
 Houses  consisting  of  45  members;
 5  members  from  this  House,
 namely:

 1  Shrimatj  Violet  Alva
 2.  Shri  K.  S.  Ramaswamy
 3.  Shri  M.  P.  Bhargava
 4.  Shri  M.  Govinda  Reddy
 5.  Shri  Nand  Kishore  Bhatt
 6.  Shri  Akbar  Ali  Khan
 7  Shri  8.  K.  P.  Sinha
 8.  Shri  M.  M.  Dharia
 9.  Shri  Krishan  Kant

 10.  Shri  Bhupesh  Gupta
 ii.  Shri  K.  Sunderam
 i2.  Shrj  Rajnarain
 13.  Shri  Banka  Behary  Das
 34.  Shri  D.  Thengari
 18.  Shri  A.  ्,  Chatterjee
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 and  30  members  from  the  Lok
 Sabha;

 that  in  order  to  constitute  a
 meeting  of  the  Joint  Committee
 the  quorum  shall  pe  one-thirg  of
 the  total  number  of  members  of
 the  Joint  Committee;

 that  in  other  respects,  the  Rules
 of  Procedure  of  this  House  relat-
 ing  to  Select  Committees  shall  aP-
 Ply  with  such  variations  and  modi-
 fications  as  the  Chairman  may
 make;

 that  the  Committee  shall  make
 &  report  to  this  House  by  the
 first  day  of  the  next  session;  and
 that  this  House  recommends  to
 the  Lok  Sabha  that  the  Lok  Sabha
 do  join  in  the  said  Joint  Com-
 mittee  and  communicate  to  this

 House  the  names  of  members  to
 be  appointed  by  the  Lok  Sabha
 to  the  Joint  Committee.”

 va

 hrs,
 TEMENT  RE;  DELAY  IN  THE
 ARRIVAL  OF  FOOD  SHIPS_IN.

 “INDIA  DUE  "TO"  CLOSURE  OF
 SUEZ  CANAL  a

 Mr.  Speaker:  Mr.  Jagjivan  Ram.

 Bro  राम  ममोहर  लोहिया  (कन्नौज)  :

 झब  इसको  पढ़ेंगे तो  बहुत  लम्बा  जायगा।
 इसको दो  बज ेले लीजिए।  यह  लम्बा  जायगा।
 इसके  ऊपर  बहस  होगी  ।  तो  इसको  दो  बजे
 द 4  लीजिए  |

 Mr.  Speaker:  |  think,  he  will  place
 it  on  the  Table.  Is  he  reading  it?

 The  Minister  of  Foog  and  Agrical-
 tare  (Shri  Jagjivan  Ram):  Yes.

 Mr,  @peaker:  There  is  only  one
 minute  left  for  Launch  Break.  It  may
 not  be  over  in  one  minute.  I  could
 Sive  him  one  more  minute....  Or  he
 480  place  है  on  the  Table.

 Shri  Jagjivan  Ram:  Yes.  I  beg  to
 lay  on  the  Table  of  the  House  a  state-
 ment  on  the  delay  in  the  arrival  of
 foodgrains  88  a  result  of  the  closure
 of  the  Suez  Canal.  [Placed  in  Lib~

 es
 1259  hrs.

 BUSINESS  OF  THE  HOUSD
 The  Minister  of  Par

 Affairs  and  Commumicationg  (Dr,
 Ram  Snbhag  Singh):  Sir,  I  beg  to  lay
 On  the  Table  a  statement  regarding
 Government  business  for  the  week
 commencing  ]2th  June,  1967,

 Shri  Kanwar  Lal  ह... ज  (Delhi
 Sadar):  He  has  to  read  it,  Sir.

 Shri  S.  M.  Banerjee  (Kanpur);  It
 Should  be  read  out.

 Dr,  Ram  Snbhag  Singh:  With  your
 permission,  Sir,  I  rise  to  announce  that
 Government  Business  in  this  House
 for  the  week  commencing  l2th  June,
 1967,  will  consist  of:

 ay  Further  discussion  of  the
 General  Budget  for  1967-68,

 (2)  Consideration  and  passing  of
 The  Anti-Corruption  Laws
 (Amendment)  Bill,  967

 The  Passports  Bill,  ‘1967,  as
 passed  by  Rajya  Sabha,
 Discussion  and  voting  on
 Demands  for  Grants  (Rail-
 ways)  for  1967-68.
 Demands  for  Excesg  Grants
 (Railways)  for  1964-85,

 (4)  Consideration  of  a  motion  for
 coneurrence  for  reference  of
 the  Central  Industria)  Secu-
 rity  Force  Bill,  3968  to  a  Joint
 Committee,

 (5)  Consideration  and  passing  of
 the  Unlawful  Activities  (Pre-
 vention)  Bill,  1967,

 2  T  may  also  inform  the  House  that
 tie  discussion  and  voting  on  the  De-

 (3)
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 [Dr,  Ram  Subhag  Singh]
 mands  for  Grants  of  various  Minis-
 tries  will  be  taken  up  in  the  follow-
 ing  order:

 Defence
 Commerce

 Home  Affairs

 Food,  Agriculture,  Community
 Development  and  Cooperation.

 Irrigation  and  Power
 Communications

 Labour,  Employment  and  Rehabi-
 litation

 External  Affairs.

 Industrial  Developmen,  and  Com-
 pany  Affairs

 Works,  Housing  and  Supply
 Health  and  Family  Planning
 Information  and  Broadcasting.
 Education
 Planning  Commission  ang  Social

 Welfare.
 Finance.
 Atomic  Energy
 Steel,  Mines  and  Metals
 Petroleum  and  Chemicals
 Transport  and  Shipping
 Tourism  and  Civi]  Aviation.
 Parliamentary  Affairs
 Law.

 Shri  Hem  Barua  (Mangaldai):  We
 wanted  to  seek  some  clarifications  re-
 garding  the  statement  that  the  Food
 Minister  hag  made.  Could  we  take  it
 पफ  at  2  p.m.?

 Mr.  Speaker:  Some  hon.  Members
 want  to  seek  clarifications  on  the
 statement  made  by  the  Food  Minister,
 If  it  will  be  convenient  to  the  hon.
 Minister,  we  shall  take  that  up  at  two
 o'clock.
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 43  hrs,
 Shri  8.  M.  Banerjee:  What  abaut

 the  statement  made  by  Dr.  Ram
 Subhag  Singh?  We  wanted  to  say
 something  on  that,

 Mr.  Speaker:  These  are  the  decisions
 taken  by  the  Business  Advisory  Com-
 mittee.

 Shri  S.  M.  Banerjee:  I  know  that
 We  want  to  say  what  more  should  be
 taken  up.  And  we  want  to  express
 our  opinions,

 Mr.  Speaker:  I  thought  that  it  was
 agreeq  to  by  all  the  parties  in  the
 committee.

 Shri  S.  M.  Banerjee:  Let  us  not
 break  past  traditions  ang  conventions.
 This  is  an  opportunity  when  we  can
 say  that  some  more  discussions  are
 needed.  Please  do  not  deprive  us  of
 that  right,

 tt  झोंकार  साल  बेरवा:  भ्रध्यक्ष  महोदय,
 मैं  यह  जानना  चाहता  हूं  कि  इसमें  शेड्यूल्ड
 कास्ट्स  और  शेड्यूल्ड  द्राइब्स  का  नाम  नहीं
 लिया  गया,  उस  पर  डिस्कशन  चलेगा  या
 नहीं  चलेगा  ?

 अध्यक्ष  महोदय  :  बजट  सैशन  में  कंसे
 होगा  1

 Shri  M.  Banerjee:  I  want  to  bring
 to  your  kind  notice  two  or  three  very
 important  matters.  Last  Friday,  when
 the  hon.  Minister  of  Parliamentary
 Affairs  announced  the  business  for
 this  weak,  I  pointed  out  that  the  Audit
 Reports  on  the  Ruby  ang  Asiatic  com-
 panies  shoulg  be  laid  on  the  Table  of
 the  House.

 Secondly,  I  woulg  suggest  that  there
 should  be  a  discussion  on  two  other
 very  important  matters.  We  have
 understood  that  these  would  be  taken
 Up  only  after  the  Demands  for  ‘Greats
 are  discussed,  But  I  waulg  submit
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 that  two.  anti-peopie  Bills  are  going
 to  be  discussed  next  week.  So,  I  want
 that  Governthent  should  find  some
 time,  firstly,  for  a  discussion  on  the
 DA  commigsion’s  report  which  has
 created  serious  repercussions  among
 the  Government  employees,
 secondly  for  a  discussion  on  a  non-
 Officia}  motion  tabled  by  some  of  us
 about  the  retrenchment  in  the  defence
 establishments.  The  other  day,  you
 ‘were  very  king  enough  to  say  that  it
 shoulg  be  discussed,  ang  50,  we  had
 tabled  a  motion  on  this.  I  want  that
 a  discussion  on  the  DA  Commission’s
 report  and  a  discussion  on  the  pro-
 poseq  retrenchment  in  the  defence  es-
 tablishments  should  be  taken  up.

 Mr,  Speaker:  We  shall  now  adjourn
 for  lunch  and  meet  again  at  2  p.m,

 38.03  brs.

 The  Lok  Sabha  re-assembled  after
 lunch  at  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  Fourteen  of  the  Clock.

 (Ma.  Derury-Spraker  in  the  Chair]

 wat  कंबर  लाल  गुप्त  :  अ्रध्यक्ष  महोदय,
 मैं  हाउस  के  बिजिनेस  के  बारे  मे  कहना
 चाहता  हूं  ।

 Mr  Deputy-Speaker:  Was  it  not
 finished?

 Shri  Kanwar  Lai  Gupta:  No.  Shri
 Banerjee  had  finished  speaking,

 Shri  8.  M.  Banerjee:  No.  I  had  not.

 Shri  Hem  Barua:  What  about  clari-
 fications  on  the  Food  Minister's  state-
 Ment

 Shri  §  M.  Bamerjee:  There  are  two
 non-official  motiong  for  discussion.
 One  is  on  the  DA  Commission’s  recom
 Tendations.  We  want  an  immediate

 wes.  in  the  Chair  that  day  when  a
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 calling  attention  notice  was  taken  up,
 he  said  that  there  should  be  a  discus-
 sion.  I  want  a  definite  commitment
 from  the  hon.  Minister  on  these  points,

 ह , उ  कंबर लाल  गुप्त  :  उपाध्यक्ष  महोदय,
 जो  कुछ  श्री  बनर्जी  नें  कहा  है  उसके  समथ्थन में
 मैं  कहना  चाहता हूं  कि  गवर्ममेंट  स्व्द्स  के
 सम्बन्ध  में  गजेन्द्रगड़कर  रिपोर्ट  है  डिझ्ररनेस
 अलाउंस  देने  के  सम्बन्ध  में  उसमें  जितनी

 देर  होती  जा  रही  है  उसी  तरह  से  महंगाई
 बढ़ती जा  रही  है।  नतीजा यह  है  कि  सारे
 गवर्नमेंट  सर्वन्द्स  में  एक  हार्द  बनिग  है  भौर
 उनके  सामने  एक  क्राइसिस  झ्ाती  जा  रही
 है  ।  मैं  चाहता  हूं  कि  जल्दी  ही  इसके  सिये
 कोई  दिन  नियत  कर  दिया  जाये  वाद-विवाद
 के  लिये,  हो  सके  तो  अगले  सप्ताह  ही  1

 इसके  बारे  में  एक  डेफिनिट चीज  तय  कर
 लें  कि  कब  डिस्कशन होगा  क्योंकि  इससे  लाखों
 लोगों  पर  झसर  पड़ता  है  और  उनमे  काफी
 बेचैनी  है  ।  ऐसा  न  हो  कि  इसके  बारे  में
 देर  करने  से  एजिटेशन  शुरू  हो  जाये

 एजिटेशन  होने  पर  ऐसा  हो  कि  मामला बढ़
 जाय  और  गबरनंमेंट  सम्बन्ट्स  हड़ताल  झादि
 पर  उतर  प्रायें  और  पुलिस  की  तरह  से  उन्हें
 भी  बन्द  कर  दिया  जाये  ।  यह  चीज  गलत
 होगी  ।  इसलिये  झगर  देर  होगी  तो  झाटो-
 मेटिकली ae  चीज  फालो  करेगी  ।  मैं  चाहता
 हूं  कि  मिनिस्टर  साहब  कैटेगारिकत  ऐश्पोरेंस
 दें  कि  यह  ष्बीज  अगले  सप्ताह  झायेगी  ।

 Shri  Hem  Barua:  I  want  this  West
 Asian  situation  to  be  discussed  be-
 cause  of  the  dramatic  developments
 there.  Maj.  Gen.  Rikhye  hag  come
 out  with  a  statement  which  contra-
 dicts  the  statement  made  by  the  Prime
 Minister  and  also  the  Foreign  Minis-
 ter  about  the  involvement  of  Israelis
 in  the  death  of  Indian  soldiers  in  the
 UN  force.  Therefore,  there  should  be
 a  discussion  on  this  particular  thing.
 Maj,  Gen.  Rikhey's  statement  contra-
 dicts  the  version  of  this  Government.
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 Shri  Himatsingka  (Godda):  No.  रिपोर्टि वा  जाता,

 डी०  ए०  कमीशन  की  जो  रिपोर्टि  है

 Shri  Hom  Barua:  There  ig  contra-
 Giction  because  our  Government
 spokesmen  have  unilaterally  condemn-
 ed  Israel.  Maj.  Gen.  Rikhye  comes
 out  with  a  statement  and  says  that  the
 Arabs  are  also  a  contributory  factor,
 and  he  has  pointeg  out  the  facts  there,
 Therefore,  there  should  be  some  form
 of  discussion.

 at  सब  लिसये  (मुंगेर)  :  उपाध्यक्ष
 महोदय,  पश्चिमी  एशिया  पर  बहस  जरूर
 होनी  चाहिये  ।  लेकिन  हमेशा  यहां  यह
 होता  है  कि  घटना  घटने  के  बाद  बहस  होती
 है  ।  अब  भी  काफी  समस्यायें  हैं,  इसलिये
 इस  सीज़  को  जरूर  लिया  जाये  ।

 इसके  साथ-साथ  जो  एकाधिकार  कमीशन
 शौर  हजारी  रिपोर्ट  हैं,  उन  पर  राज्य  सभा
 में  तो  बहस  हो  गई  तो  मैं  जानना  चाहता  हूं
 कि  यहां  पर  कब  होने  वाली  है  ।

 तीसरी  चीज  यह  कि  रूबी  हंश्योरेंस  शोर
 न्यू  एशियाटिक  के  बारे  में  “रपोर्ट  को  टेबल
 पर  रखने  के  बारे  में  मंत्री  महोदय  कुछ  कहने
 वाले  थे  |

 Dr.  Ram  Suabhag  Singh:  Regarding this  Dearnzss  Commission's  report,  the
 matter  will  be  examined  first  by  the
 Government,  and  after  that  we  shall
 be  providing  time  for  discussion  in  the
 House.

 ओ  कंवर  लाल  गुस  :  कब  तक  श्राप
 कर  पायेंगे  ?

 Br.  Ram  Subhag  Singh:  Because  it
 has  not  yet  been  considered  by  the
 Cabinet.  The  moment  that  considera-
 thon  ig  over,  it  will  be  discussed  ere.

 Shei  8  M.  Banerjee:  The  hon.
 Minister  has  not.  followed  ug.

 उसके  बारे  में  झभी  सरकार  2  कोई
 फैसला  नहीं  किया  है  उस  फैसले  के  गे

 लेने  से  सारे  देश  में  भ्ौर  विशेषकर  जो  सरकारी
 कर्मचारी  हैं  उन  में  काफी  लेद  है,  काफी  रोष
 है  ।  इसलिये  मैं  चाहता  था  कि  फैसला  लेने
 के  पहले  दस  सदन  में  उस  पर  बहस  हो  जाती  तो
 सरकार  को  मालूम  हो  कि  लोगों  का  व्यू
 प्वाइंट  क्या  है  1  झगर  फैसला  लेने  के  बाद
 लाया  जायेगा  तो  फायदा  होने  वाला  नहीं  है  t

 श्री एन०  एम०  जोशी  (पूना)  :  फैसला
 होने  के  बाद  यहां  भाने  से  क्या  फामदा  होगा  ?

 शा  नायराम  झहिरवार  (टीकमगढ़)  :
 पिछले  सत्र  में  मातनीय  मन््त्ी  ने  कहा  था  कि
 शेड्यूल्ड  कास्ट्स  कमिश्नर  की  रिपोर्ट  पर
 चर्चा  होगी  1  क्या  भगले  हफ्ते  में  उस  को
 शामिल  किया  जायेगा  ?

 डा०  रा  सुनग  सिह  :  शेडयूल्ड  कास्ट्स
 और  शेड्यूल्ड  ट्राइनज  कमिश्नर  की  रिपोर्ट  तो
 अजेन्ड  पर  है,  लेकिन  चूंकि  भ्रभी  इस  बजट  के
 डिस्कशन  को  पूरा  करना  है,  इस  लिये  उसके
 बाद  इसके  लिये  समय  निर्धारित  किया
 जायेगा  |

 आडिट  रिपोर्ट,  रिद्रेचमेंट  भौर  to  ए०
 के  बारे  में  माननीय  बनर्जी  अर  दूसरे  साथियों

 ने  कहा  है।  Be  ए०  कमीशन  के  बारे  में  पहले
 गवर्नमेंट  में  विचार  करके  फिर  शीघ्र  से  शीघ्र
 यहां  लाया  जायेगा  |  हो  सका  तो  भगले  ही
 सप्ताह  में  या  फिर  दूसरे  सप्ताह  में

 श्री  कंब्र  लाल  गुस  :  फैसला  करके  लाने
 का  सवाल  नहीं  होना  चाहिये  क्योंकि  यह  तो
 पोस्ट  भार्टम  एग्जामिनेशन  हो  जायेगा  ।

 aft  स०  मो०  बनजी :  सरकार  पीसला
 करने  से  पहले  बहुस  के  लिये  यहां  खाये  ।

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Merarii
 Desal):  May  I  eay  that  it  will  not  9७:
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 good  to  have  a  discussion  here  before
 we  take  a  decision.  The  stage  of  dis-
 cussion  has  not  yet  reached.  Suppos-
 ing  the  discussion  takes  place  now,
 what  am  I  to  say  at  the  stage  of  dis-
 cussion.  Uniess  the  Government
 comes  to  a  decision  I  cannot  gay  any-
 thing  on  that,  It  would  be  a  different
 matter  if  the  hon.  Members  want  that
 their  views  should  be  heard  before
 we  come  to  a  decision,  I  do  not  see
 any  point  in  this;  if  that  is  so  I  have
 no  objection,

 eft  एप्त०  एम०  जोशी  :  यही  हम
 कह  रहे  हैं।  कोई  निर्णय  लेने  से  पहले  हम
 लोगों  की  सलाह  जरा  ले  लें  तो  ‘TeST  होगा  |

 शी  कंबर  लाल  गुस  :  कब  तय  करने  वाले
 हैं  to  ए०  कमीशन के  बारे  में  ।

 डा०  राम  सुभा  सिह  :  विचार  करने  के
 बाद  होगा  i  उस  पर  विचार  करने  की
 जरूरत  है  |

 Shri  Morarji  Desai:'  That  is  not
 possible.

 Shri  Kanwar  Lal  Gupta:  We  accept
 the  suggestion  of  the  Finance  Minis-
 ter.

 tro  राम  सुभग  सिह  :  जहां  तक  वेस्ट
 एशिया  के  बारे  में  बहस  का  सम्बन्ध  है,
 सात  जुलाई  को  एक्सटर्नल  एफेयर्ज  मिनिस्ट्री
 की  डिमाण्ड  झाएगी  वह  काफी  लम्बा  दिन  है
 शझौर  इसलिए

 बरी  ब  लिसये  :  दवी  एश्पोरेंस  की  रपट
 के  बारे  में.  .  .

 डा०  रास  सुमग  सिह  :  जिस  लिस्ट  को
 मैंने  पहले  सुबह  पढ़ा  है  उसके  अनुसार  भभी
 दो  दिल  यहां  पास  कराने  हैं।  उनके  बाद  ही
 झौर  कुछ  हो  सकेगा  1

 थी  ह उ  लिखये  :  उसको  तो  टेबल  पर

 रखना है।
 Blo  राम  छुखग  सिंह  :  पश्चिम  एशिया

 के  बारे  में  गले  तो  नहीं  लेकिन  अगर  सम्भव

 ड््भा  तो  उससे  झमले  सप्ताह  में  करेंगे
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 Shri  M.  Banerjee:  There  is  going
 to  be  retrenchment;  2,000  men  lost.
 theiy  jobs,  another  5,000  are  facing  re-
 trenchment.  Therefore,  it  shoulg  be-
 discussed.

 Blo  राम  मगोहर  लोहिया  (कन्नौज)  :
 पश्चिम  एशिया  के  बारे  में  ऐसे  वक्त  रर्खो
 ताकि  हम  भी  रहें

 '

 Bo  राम  सुभग  सिह  :  मैं  Be  लोहिया
 से  निवेदन  करूंगा  कि  पालिमेंट के  काम  को
 ज़रा  प्रेफ़ेंस  दिया  करें  t

 Blo  रास  मनोहर  लोहिया  :
 जाना  पड़ता  है  और  कहीं  नहीं

 बिहार

 Shri  8,  M.  Banerjee:  People  are
 losing  their  jobs;  we  want  a  discus-
 sion.  2-1/2  hours  should  be  allowed.
 The  Spesker  agreed.

 Dr.  Ram  Subbag  Singh:  You  can
 give  the  motion,

 Shri  8.  M,  Banerjee:  36  Members
 have  given  a  motion.

 शमी  एस०  एम०  जोशी  :  शैड्यूल्ड  कास्ट
 और  शैड्यूल्ड  ट्ाइब्स  कमरिश्तर  की  जो  रिपोर्ट
 मिली  है  वह  पंग्रेज़ी  में  है प्रौर  बहुत  से  मा ननीय
 सदस्य  प्रंग्रे़ी  नहीं  समझते  हैं  ।  वे  क्या  करें  ?
 श्री  मोलहू  प्रसाद  मुझे  कह  रहे  ये  कि  हिन्दी  में

 नहीं  मिली  है।  मैं  लानना  चाहता  हूं  कि  हिन्दी
 में  भी  इस  रिपोर्ट  को  भाप  दिलवाने  का  प्रयस्न
 करेंगे  ।

 Bro  राम  सुभग  सिह :  हम  कोशिश
 करेंगे

 Bro  राम  मभौहर  लोहिया  :  एक  भ््सें
 से  श्राप  कोशिश  कर  रहे  हैं,  कोई  नतीजा  नहीं
 निकला  है।

 डा०  शाम  सुभग  सिह  :  झापकी  कोशिशों
 का  ही  क्या  नतीजा  निकला  है  ?

 डा०  राम  मनोहर  लोहिया  :  भापने  बचत -
 दिया  था  कि  झंप्रेजी  नहीं  बोलूंगा  ।
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 Blo  राज  सुभ्नग  सिह  :  कहां  बोल  रहा
 हैं  ?  आप  भी  तो  रपट  इत्यादि  कहते  हैं  7  एक
 भी  शब्द  झंग्रेजी  का  मत  रखिये  |

 Mr.  Deputy-Speaker:  Members
 ‘wanted  to  put  questions  on  the  state-
 ment  of  the  Food  Minister

 Shri  Hom  Barua:  Now  the  West
 _Asian  situation  has  taken  a  dramatic
 turn  after  the  acceptance  of  the  UN

 »cease-fire  resolution  by  both  the  war-
 Ting  parties  and  yet  unfortunately  the
 -Suez  Canal  is  not  open  for  navigation
 and  also  in  view  of  the  fact  that
 famine  is  stalking  our  land,:what  steps

 have  the  Government  taken  or  pro-
 pose  to  take  through  the  UN  to  see
 that  the  Suez  Canal  is  reopened  forth-

 ewith  90  that  the  food  ships  coming
 from  America  might  come  straight  to
 our  country  in  order  to  meet  the  dis-
 -tressing  situation?

 Shri  Jagjiwan  Ram:  Now  that  the
 ceasefire  has  beeg  accepted,  efforts
 will  be  made  in  the  UN  and  our  rep
 resentatives  will  aleo  try  to  normalise
 the  situation  30  that  the  foodships  may

 come.

 डाज  शाम  मनोहर  लोहिया  (कन्नौज)  :
 स्वेज्  नहर  के  पर  कुछ  बोलते  हुए  थोड़ा  सा
 डर  लगता  है  1  डर  जितना  सही  है  उससे
 कमादा  भूत  जैसा  है।  इसका  कारण  यह

 'है  कि  हम  लोग  सब  यहां  पर  नीति  एक  ही
 अपनाये  हुए हैं  ।  लेकिन  फिर  भी  बोली  में  बहुत
 दादा  फक  हो  जाता  हे  |  जिक्षने  प्रादमी  हैं
 सब  की  एक  ही  नीति  है  |  किसी  ते  यहां  नहीं

 सपल न
 जो  भफसोत  के  साथ  कहता  पड़ता  है  कि  कई

 JUNE  a  1967  foodshipments  due  to  4i¢8.
 closure  of  Sxex  Conat  (St.)

 बार  हम  तोभों  में  इतती  भर्मों  बोली  की  or
 जाती है  कि  ऐसा  लगता  है  कि  जैसे  कोई  नीति
 का  बड़ा  भारी फर्क  है।  लेकिल  आती  दोली  का
 फर्क है, है,  नीति का  फर्क  नहीं  है  |  यह  मैं  चिरोध

 पक्ष  से  भी  कहना  बाहता  हूं  -  मैं  तो  इससे
 ची  झाग्रे  जाता हूं  ।  सामने  वाले  पक्ष  भौर  इस
 पक्ष  में  मी  नीति  का  कोई  फर्क  नहीं  दोनों  तर्क
 के  लोगों  ने  एक  ही  बात  कही  भौर  कह  रहे  हैं
 कह  रहे  हैं  कि  कोई  भ्रादमी  मत  केजी,  कोई
 सिपाही  मत  भेजों,  कोई  दवाई  मत  भेजो,  कोई

 एम्बुलेंस  मत  भेजों,  कोई  गोली  मत  भेजो  ।

 दोनों  पक्षों  के  भलग  रहते  हुए  भी  नीति  एक  ही
 है  1  लेकिन  इस  बोली  के  फर्क  से  मुश  को  एक
 बड़ी  'चिस्ता लग गई लग  भई  है  |  इतने  दिनों  से  जो
 मैं यह  सोच  रहा  हूं  कि  बिरोध  पक्ष  का  एका
 हो  जाए  और  इस  बारे  में  जो  सपना  ले  रहा  हूं,
 उस  सपने  को  मालूम  होता  है  कि  घोड़े  दित के
 लिए  भुझकों  छोड़ना  पढ़ेगा.  |  जब  मैं  यह  कह
 रहा  हूं  तो  हैं  यह  भी  कहता  चाहता हूं  कि  प्राप
 भी  अमरीकी  थेहूं  और  स्वेज़  नहर  का  सपना
 छोड़ें  1  मैं  बड़ी  गम्भी  रता  से  उनके  सामने  एक

 शम  रख  रहा  हूं  ।

 क्या  हम  लोग  सब  मिल  कर  इस  जून
 महीने  में  श्रौर  जुलाई  महीने  में  ऐसी  कोई
 कोशिश  नहों  कर  सकते  हैं  कि  जिससे  जितनी
 इस  समय  बरसाती  जेती  हो  सकती  हो  करें  ।
 जहां  जहां  पहले  से  नहरें  हैं  उतके  भलाबा  कम
 से  कम  40-50 लाख  या  L  करोड़  एकड़  भूमि
 बिल्कुल  पानी  के  नीच  भा  जाए  क्या  हम  इसकी
 कोशिश  नहीं कर  सकते हैं  ?  मैं  समाजवादी

 यूवा  जन  सभा  की  तरफ  से  कहने  को  तैयार
 हूं  कि  स्वयं  सेवक  काफी  तादाद  में  क््लापको
 मिलेंगे  ।  मैं  समझता  हूं  कि  हर  एक  पार्टी
 इसके  लिए  तैयार  है।  में  जानना  चाहता हू
 कि  कया  झाप  तैयार  हैं  कि  हमारे  चेयरमैन
 जोशी  साहब से  इस  सम्मन्ध  मैं  बातचीत  कं--
 शोर  उसी  तरह  से झौर  दलों  के  लोगों से
 बातत्रीत  करें।  ऐसे  1: औ  हिबक  सो  लिपरेट

 झौर  चाप  में  पैसा  वहीं  उड़ाई  आपने;  Aer
 सकते  हैं।  ऐसे  मिल  सकते  हैं  कौ  दो
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 सौ  मील  जल  कर  न  जायें  ।  एक  मील  शाध
 मील  की  दूरी  पर  रहते  हों  ।  लाखों  की  संख्या
 मे  स्वयं  सेवकों  को  लगा  कर

 Mr.  है...  The  point  in
 the  statement  is  regarding  delay  in

 Indian  shipments  to arrival  of  the
 India.  This  is  a  limiteq  question.

 डा०  राम  भनोहर  सोहिया  :  वही  तो
 कह  रहा  हूं  शौर  क्या  कह  रहा  हूं  ।  जहाज
 नहीं  भ्रा  रहे  हैं,  कोई  परवाह  नहीं  है,  गेहूं
 नहीं  झा  रहा  है,  कोई  परवाह  नहीं  है  ।
 मैं  झाप  से  इतना  कहना  चाहता  हूं  कि  हो
 सकता  है  कि  दोनों  ताशकन्दी  सेठ--आाप
 समझ  ही  गए  होंगे---थानती  रूस  भौर  भमरीका
 ऐसा  भी  कर  सकते  हैं  कि  जो  मंत्री  महोदम
 सोच  रह  हैं  ,  वह  पूरा  न  हो  झौंर  जो  वह  कह
 रहे  हैं  कि  जुलाई  में  शा  जाएगी,  न  भाए।  हाडी-
 सौर  को  खाली  करवाना  झासान  था  दोनों
 ताशकन्दी  सेठों  के  लिये  लेकिन  शर्म  एल  शेक
 को  श्वाली  करवामा  मुश्किल  होगा  ।  फिर
 यह  जुलाई  में  भी  नहीं  झाएगी  'भ्रगस्त  में  भी
 नहीं  झ्राएगी  ।  मैं  उसी  ससरबन्ध  में  सवाल  पूछ
 रहा  हूं  कि  क्या  हम  लोग  अपने  देश  में  प्रपने
 चुरुषार्थ  से  अपने  स्वयं  सेवकों  के  ट्वारा  इस  तरह
 की  खेती  करवाने  की  तरफ  ध्यान  देंगे  ?  मैं
 इस  वक्त  कोई  मामूली  बात  नहीं  बोला  हुं  |
 में  विरोधी  पक्ष  क ेएक  एक  के  सपने  की  बात
 फिलहाल  छोड़  कर  बोल  रहा  हूं।  सब  को  मिल
 कर,  स्वयं  सेवकों  के  द्वारा  क्या  हम  झगले  दो
 महीनों  में  प्र  की  पैदावार  को  नहीं  बढ़ा  सकते
 हैं?  एक  करोड़  न  सद्वी,  50  लाख  टन  झ्तिरिक्त
 बेदावार  झपने  यहां  दो  चार  या  छः:  आठ
 सप्ताहों  में  झाप  चिती  कर  लें,  क्या  इस
 सम्बन्ध  में  मंत्री  महोदय  के,ई  ठोस  कदम
 उठाने  के  लिए  तैयार  हूँ  शोर  हमारे  सभापति
 से  बात  करने  के  लिए  तैयार  हैं  ?

 जी  wuaien  a  :  मैं  इसका  स्वागत
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 हमको  दूसरे  किसी  देश  से  मंगाने  की  भावश्यकता
 नपड़े।  मैंने  यह  भी  कहा  हैकि  जितने  भी
 सार्वजनिक  नेता  हैं,  समाज  सेवक  हैं,  राण-
 नीतिक  दलों  के  नेता  हैं  सब  के  सहयोग  से  इस
 इश  में  ऐसा  अभियान  चले  जिस  से  किसानों
 में एक  नई  चेतना  पैदा  हो,  जहां  कहीं  भी
 “पानी उपलब्ध है  था  छोटी  स्कीम  चला  करे
 पानी  उपलब्ध  किया  जा  सकता  है  चहा

 /क्षना  उपलब्ध  किया  जाए,  भौर  जमीतों  की

 जुताई  और  बुवाई  हो  जाए  ताकि  इस  साल
 हम  काफी  पैदावार  कर  सके  |  मैं  झ्राप  के
 नेता  से  भी  बात  करूगा।

 डा०  रास  समोहर  लोहिया  :  प्राज  शाम
 को  ही  शुरू  कर  दी  यह  बात  ।

 थनी  कंबर  लाख  गुष्त  (दिल्ली  सदर  ):
 स्टेटमेंट  में  कहा  गया  है  कि  जहाज  प्राने  में

 कुछ  देर  लगगी,  क्योंकि  उन  को  दूसरे  रास्ते
 से  ग्राना  पड़गा  |  स्बंज  कैनाल  को  बन्द  हुए
 कुछ  दिन  तो  बीत  गए  ।  शायद  इस  में  कुछ
 और  दिन  लगें  मैं  यह  जानना  चाहता  हूं  कि
 इस  स्थिति  में  हमें  कितने  धप्रनाज  की,  कितने
 चावल  झौर  गेहूँ  की,  कमी  पड़ेगी  ।
 मंत्री  महोदय  से  स्टेट्स  को  रीएलौ-
 केशन  करने  के  बारे  में  कहा  है  ny

 उन्होंने  कहा  है  कि  स्टैट्स  को  ऋुछ  कम  प्रनाज

 देना  पड़ेगा।  मैं  यह  जानना  चाहता  हूं  कि

 स्टेट्स  को  कितना  कम  झनाज  दिया  जायेगा  ।
 क्या  सरकार  ने  इस  कमी  को  किसी  तरह  से

 पूरा  करने  के  लिए  कोई  व्यवस्था  की  है?
 क्या  मंत्री  महोदय  ने  स्टेट्स  की  भरकारों
 को  इस  बारे  में  लिखा  है  ?

 लि  जयजोबन  रास  :  ये  घटनायें  बहुत
 तेजी  से  भटित  हुई  हई।  भ्रभी  तक  तो  हम  यह

 श्  दले  शद
 5  महोने

 में  हम  की
 अनाज  प्राना  चाद्ठिए  था,  सम्भवत

 उस  में  ढ़ाई  खाखझ  टन  _  कम  आगेगा।  मैंने  कल

 कहता हूं  1  मैंगे भारम्भ ले ही से  ही  मह  कहा है  कि...  हीं  संभो  राज्यों  के  मुख्य  मंत्रियों  को
 तार

 हल  है  कि हमारी  लाश  समुस्वर  का  एक
 करें  कि जम  अपने  देश  में  उतना  श्नाज

 चेज़  हैं।  इस  के  साय  ही  हम  झपने  मंत्रालय
 में  यह  देख  रहे  हैं  कि  कहां  पर  कितनी  कमी
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 (at  जनभीवन  राम]
 कर  के  हम  काम  चला  सकते  हैं  7  लेकिन  दो
 एक  दिन  के  बाद  नक्शा  और  भी  साफ़  हो
 जायंगा  t  हमारे  पास  जितना  प्रनाज  कम
 पढ़ेगा,  हमें  उस  के  हिसाब  से  प्रान्तों  को

 कुछ  कम  दे  क८  काम  चलाना  पड़ेगा  1

 Shri  Inderjit  Gupta  (Alipore):  The
 statement  gays  that  there  is  a  quan-
 tity  of  24  lakh  tons  which  is  actu-
 ally  at  seg  now  on  the  vassels  which
 have  already  left  and  “to  that  extent
 the  allotment  of  foodgrains  for  this
 month  will  have  to  be  revised”.  There
 must  be  some  advance  thinking  in
 the  ministry  about  the  basis  of  this
 revision,  how  the  priorities  must  be
 fixed  and  so  on.  They  cannot  go
 on  waiting  for  that;  they  must  be
 thinking  now  because  it  ig  a  question
 of  allocations  for  the  current  month,
 On  what  basis  are  you  going  to  fix
 the  priorities  while  revising  the  al-
 location  to  the  extent  of  2-12  lakh
 tons?

 Shr  Jagjiwan  Ram:  The  simplest
 Way  May  be  to  apply  a  uniform  per-

 eae
 e  ocations  for  all

 But  in  additio€’ %  that;
 special  circumstances  in  some  States
 will  have  to  be  taken  into  cansidera-

 tion,  while  making’&  but  in  the  alloca-
 tions  already

 Shri  Vasudevan  Nair  (Peermade):
 The  statements  is  alarming  and  dis-
 turbing,  especially  for  those  who  come
 from  deficit  States  and  who  are  in  need
 of  central  supplies.  I  hope  the  state-
 ment  was  prepared  before  the  Govern-
 ment  received  news  of  the  cease-fire
 and  they  will  make  a  re-assessment  of
 the  situation.  In  spite  of  that,  may
 I  know  whether  the  Government  are
 thinking  of  tightening  up  the  procur.
 ement  machinery  inside  the  country
 as  much  as  possible  on  8  war  footing
 so  that  in  the  new  situation,  we  can

 JUNE  9,  2967  foodshipments  due  to  ह
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 procure  more  foodgrains  from  inside
 the  country?  What  steps  do  they  pro-
 pose  to  take  in  that  directiong

 Shri  Jagjiwan  Ram:  I  have  always
 been  emphasising  the  necessity  of  ha-
 ving  procurement  in  both  the  surplus
 and  deficit  States.  Yesterday  morning
 we  were  thinking  of  convening  an
 emergent  meeting  of  the  State  Chief
 Ministers.  Now  the  situation  having
 changeq  after

 han  dtnndelan  AOE,
 been.  eee

 accepted,  let  us  hope  that
 “Suez  will  be  re-openea  very

 quickly,  In  any  case,  I  am  thinking
 of  convening  a  meeting  of  the  Stand-
 ing  Committee  of  the  Chief  Ministers’
 Conference  to  consider  all  these  prob-
 lems.  I  will  take  this  opportunity  to
 appeal  to  all  State  Governments,  both
 deficit  ang  surplus,  to  intensify  the
 Procurement  measures  in  their  States.

 Shri  Sequeira  (Goa,  Daman  and
 Diu):  Arising  out  of  the  reply  he  has
 just  given,  may  I  know  whether  at
 this  conference  which  he  is  conven-
 ing,  he  will  consider  suggesting  to
 the  Chief  Ministers  of  surplus  States
 that  whatever  stocks  they  procure  lo~
 cally  should  be  controlled  and  distri-
 buted  by  the  Central  Government
 equitably  to  all  the  States?

 Shri  Jagjiwan  Ram:  Ag  a  matter  of
 of  fact,  even  under  the  present  arran-
 gement,  whatever  surplus  is  available
 in  a  surplus  State  after  meeting  their
 own  requirement,  that  ig  placed  at
 the  disposal  of  the  Central  Govern-
 ment  to  be  allocated  to  the  deficit
 States,

 Shri  R.  K.  Sinha  (Faizabad):  Dr.
 Lohia  hag  suggested  that  efforts  should
 be  made  to  seek  the  cooperation  of  all
 parties  to  improve  the  food  situation
 in  the  country,  I  want  to  make  a  sug-
 gestion  to  the  Food  Minister.
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 There  should  be  an  attempt  to  cons-
 cript  the  youth  of  this  country,  the
 students  of  thiy  country  and  to  mobi-
 lise  the  latent  support  for  a  solution
 of  the  food  crisis,  That  is  the  senti-
 ment  in  all  the  political  parties  of  the
 country.  I  would,  therefore,  suggest
 to  the  hon,  Minister  of  Foog  that  an
 all-party  conference,  to  which  repre-
 sentative  of  the  youth  and  students’
 organisations  may  be  invited.  may  be
 convened  of  the  Chief  Ministers  and
 some  sort  of  a  war  council  may  he
 set  up  where  a  solution  of  the  food
 problem  may  be  sorted  out  so  that  we
 may  not  be  in  a  position  always  to
 beg  and  borrow  from  abroad,  and  we
 may  unfurl  the  banner  of  real  inde-
 Pendence  because  food  is  one  of  the
 dimensions  of  the  freedom  of  the
 country,

 Shri  Jagjiwan  Ram:  As  I  have  al-
 ready  said,  I  welcome  the  suggestion
 and  to  begin  with  I  said  I  will  call
 the  leaders  of  the  various  parties  in
 Parliament  before  we  take  in  others.

 डा०  रास  मनोहर  लोहिया  :  मंत्री
 महोदय  पहले  तो  हमारे  जोशी  साहब  से  मिलें
 झोर  अकेले  में  मिलें  t

 st  जगजीजन  रास  :  पहले  उन  से  ही
 मिलेगा।

 ihri  8.  s.  Kothar;  (Mandsaur):
 Would  the  hon.  Minister  kindly  con-
 firm  that  the  Amazioner—/Adasinistra-_

 gn
 of  Israe}  remains  unchanged?

 Shri  Jagjiwan  Ram:  No,  Sir,  there
 has  been  no  change  or  delay  so  far  as
 the  loading  of  ships  in  American  ports
 is  concerned.

 ह (ह  Mo  न०  संपंगी  (करा  )  :  मैं  मंत्री

 अहोदय  से  चिनती  करना  चाहता  हूं  कि  हमारी
 लड़ाई  तो  इस  देश  में  बल  रही  है--जाने
 के  मामले  में,  कहीं  शर  लड़ाई  हो  या  न  हो
 शौर  स्वेज  कैनाल  के  माससे  ने  हमा )  ाखें

 to  closure  of  Suez
 Canal  (St.)

 खोल  दी  हैं  कि  हमें  श्रगाज  पैदा  कर  जल्दी
 झ्रात्म-निर्भर  होना  चाहिए  t  में  समझता
 हूँ  कि  जहां  तक  झनाज  पैदा  करने  का  सवाल
 है,  हमें  विद्याथियों  या  प्रोफसरों  की  जरूरत
 नहीं  है,  किसी  की  जरूरत  नहीं  है  ।  इस  के
 लिए  झ्रावश्यकता  इस  बात  की  है  कि  किसानों
 में  विश्वास  पैदा  किया  जाये  ।

 जो  को-आपरेटिय  सोसयटीज़  श्रनाज,
 शूगर  और  गुड़  का  डिस्ट्रिब्यूशन  करती  हैं,
 वे  प्राईवट  सैक्टर  को  बदनाम  करती  हैं,
 लेकिन  वे  स्वयं  उस  की  तरह  मुनाफाखोरी
 करने  लगी  हैं।  इस  कारण  डिस्ट्रीब्यूशन  ठीक
 तरह  से  नहीं  हो  रहां  है।  क्या  मंत्री  महोदय
 को-प्रापरेठिव  सोसायटीज़्  से  बहुत  जोर
 डाल  कर  यह  कह  सकते  हैं  कि  चाहे  कोई  भी
 हालात  हों,  वे  पैसे  या  मुनाफे  का  खयाल  न
 करते  हुए,  जो  कुछ  भी  स्टाक  उन  के  पास  है,
 उस  को  वे  आम  लोगों  के  लिए  रखें  प्रौर  ज़रूरत
 पड़ने  पर  दें  ।  मंत्री  महोदय  को  इस  तरफ़  ध्यान
 देना  चाहिए,  क्योंकि  आझाज  डिस्ट्रिव्यूशन  में
 ग़लती  है  ।  यह  सरकार  किसान  में  विश्वास
 पैदा  करें--वह  उस  को  पर्याप्त  मात्रा  में
 पझ्रनाज  पैदा  कर  के  देगा  ।

 Bo  रास  भगोहर  लोहिया  :  भ्राज  से
 दोनों  को  बदनाम  करो  ।

 श्री  जगमीबतम  राम  :  में  नहीं  कह  सकता

 हूं  कि जितनी  सहकारी  समितियां  हैं,  उन
 सब  पर  यह  बात  लागू  होती  है  ।

 थ्थी  To  Ho  सोलंकी  :  सब  नहीं,  कुछ

 at  जगजीउन  राम  :  बहुत  सी  सहकरी
 समितियों  को-आपरेटिव  सोसयटियों,  ने

 बहुत  भ्रच्छा  काम  किया  है,  चाहे  वह  काम
 प्रोडक्शन  का  हो  या  डिस्ट्रीन्यूशन  का  हो

 wen  लि  यम  जोई 5 कोई इस  तरह  के  लोग  होते  हैं,  भवांछनीय ,

 ु

 करते  हैं।  हमारा  बराबर
 कि  को-पापरेटिव



 Delay  in

 (aft  जनजीवन  राम]

 मूवमेंट  में  जो  कुछ  ख़ामियांँ  या  कमजोरियां

 हैं,  े  दुरुस्त  हों,  ताकि  को-झापरेटिव  मूवमेंट
 मजबूत  हो  कर  तेशी  से  फैल  जाए  |

 भी  सरल  बिहारी  वाजपेपी  (बलराम-
 चुर)  :  अमरीका  से  तीस  साख  टन  गहूं  मिलने
 की  बात  थी  जौर  अभी  प्रमरीका  के  राष्ट्र-
 पति  ने  केवल  पंद्रह  लाख  टन  गेहूं  देने  पर

 हस्ताक्ष र  किये  हैं।  क्या  यह  झाशों  की  जाये  कि
 भारत  सरकार  जो  पंद्रह  लाख  टन  गेहूं  चाहती
 है,  वह  मिलेगा,  या  वह  खटाई  में  पड़  रहा  है  ?

 4765

 शी  जगजोकन  राम :  उस  के  सम्बन्ध  में
 अभी  निश्चित  रूप  से  तो  कुछ  नहीं  कह  सकते

 हैं  क्योंकि  यह  जो  तीन  मिलगिन  टन  देने  की

 ्

 हुई  ,  वहु  श् मिलियन टन  क्र  के  दो..
 बात  यो...  डेढ़  मिलियन

 टन  के  में  ह है ह  के  खाद  नेगोशिएशन्ज
 करने  की  बात  होगी  |  हम  उस  के  सम्बन्ध  में
 निश्चित  रूप  से  कुछ  नहीं  कह  सकते  हैं  ।
 लेकिन  हम  को  आशा!  करनी  चाहिए  कि  अम-
 रीका  इतने  छुटपन  पर  नहीं  उतरैगा  कि  वह
 बतेमान  झगड़े  को  इत  मामले  में  ले  भाए।

 थ्मी  चवन  जारा  (भझमृतसर)  :  अभी
 स्वैज के  अन्दर  जो  राजनतिक  परिस्थिति
 पैदा  हुई  ऐसी  राजनीतिक  परिस्थिति  फिर  भी
 पैदा  हो  सकती  है  और  इस  परिस्थिति  को
 ब्यान  में  रखते  हुए  झपने  देश  के  झ्रन्दर  उत्पा-
 दन  बढ़ाने  की  ओर  जो  मंत्री  महोदय  का
 इपान  सदन  दिला  रहा  है  उस  भूमिका  में  से
 एक  बात  जानना  चाहता  हूं  कि  बचत  के  राज्यों
 के  ऋतवर  उत्पादत  को  और  भी  प्रधिक  बढ़ाने
 के  लिए  तात्कालिक  कृषि  संबंधी  जो  आावश्य-
 कताएं  हैं  क्या  इस  चालू  बजट  के  भन्दर  खाद्य
 संत्री  महोदय  बाकी  झोर  सारी  व्यवस्थाप्नों
 को  ध्यान  में  रखते  हुए  उन  बचत  के  राज्यों
 को  भरी  थो  उनकी  भावश्यकताएं  हैं  शोर  केन्द्र
 से  जो  उन  की  मांगें  हैं  उन  को  पूरा  करवाते
 के  लिए  भग्य  गंत्रालयों  के  ऊपर  दवाव  या

 सुझाव  देंगे  ?

 JUNE ey  ca  re  foodshipments  due  to  are
 closure  of  Suez  Canal  (St.)

 sh  writer  राम  :  मंत्रालयों  के
 ऊपर  वबाव  देने  की  हावश्यकता  नहीं  है  1
 अगर  माननीय  सदस्य  ने  जिक्त  मंती के  भाषण
 को  देखा  होगा  या  उन  के  रवैये  को  देखा  होगा
 तो  मानना  पड़ेगा  कि  सब  कोई  इस  बात  को

 महसूस  करते  हैं  कि  कृषि  को  सब  से  अधिक
 प्राथमिकता  देने  की  झावश्यकता  है  तो  जहां
 तक  गंजाइश  होगी  भ्रधिक  से  प्रधिक  घन
 कृषि  पर  खर्च  कर  सकें  झौर  खास  कर  के
 थोड़े  समय  में  वीज  देने  वाली  नह्कीनों-- ध  ~

 “खर्च  कर  सकें  डस  में-कोठाडी  नहीं  की  जायगी।

 क्रो  Go  ना०  तिवारी  (बेतिया)  :
 भी  इजरायल  और  यू०  To  झोर  के  संबंध
 में  जिस  तरह  का  स्टेटमेंट  इस  सरकार  ने
 दिया  क्या  फूड  मिनिस्टर  इस  बात  को  समझते
 हैं  कि  इस  का  असर  जो  फूड  भ्रमेरिका  से
 मिलने  वाला  है  उस  पर  पड़ेगा  शौर  यदि
 पड़ेगा  तो  उस  के  लिए  देश  में  जो  झनाज  को
 कमी  है  उस  को  पूरा  करने  के  लिए  सरकार
 क्या  करने  जा  रही  है  ?

 श्भी  जगजोबन  राम  :  इस  का  तो  उत्तर
 झभी  मैंने  दिया  वाजपेयी  जी  के  प्रश्न  का
 जवाब  देते  हुए  और  दूसरा  जो  प्रश्न  है  बह
 शाम  तौर  से  यहां  उत्पादन  बढ़ाकर  ही  शभौर
 तीब्र  गति  से  झगर  उस  को  करें  तो  उस  का
 मुकाबिला  कर  सकते  हैं  ?

 Shri  K.  Narayana  Rao  (Bobbili):  I
 want  clarification  on  two  points.  I
 want  to  know  whether  the  policy  of

 —  Procurement
 we  have  been  adopting

 a  uniform  policy  both  in  the  de-
 ficit  as  we'l  as  in  the  surplus  States.
 This  point  is  very  relevant  because
 certain  States  like  West  Bengal  have
 stopped  procurement  because  they
 are  deficit  States.  That  is  one  point.
 Secondly,  the  food  policy  and  pricing
 here  are  consumer-oriented  rather
 than  producer-oriefiteg  with  the  re-
 suJt,  as  is  mentioned  in  the  budgat
 speech.
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 Ma,  Depidly-Denaker:  है... अ  ह  it  con-

 ti  the  arrival  of  foodgriins?
 Shri  K.  Narayana  Rao:  We  have

 been  discussing  the  other  point  and
 the  two  are  inter-connected.

 Mr.  Deputy-Speaker;  He  can  ask
 questions  only  on  the  statement  !aid
 on  the  Table  of  the  House.

 hrimat{  Tarkeshwari  Sinha  (Barh):
 May  I  know  whether  this  recent  com-
 plication  will  affect  in  any  way  the
 total  commitment  that  has  been  made
 by  the  consortium  countries  recently
 in  their  last  meeting  to  give  addi-
 tional  food  aid,  as  America  jg  doing?
 Is  it  'ikely  to  be  disturbed?

 Mr,  Deputy-Speaker:  That  question
 has  already  been  replied  to.

 Shriwati  Terkeshwari  Sinha:  I  was
 asking  about  the  sonsertium,  coun- tries,  not  America;  they  have  promis-

 “ed  to “ed to  Bive  miatahing  food  aid.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  This  discussion  will  make  it
 more  difficult.  So,  let  us  keep  silent
 over  it.

 Blo  राम  मनोहर  लोहिया  :  धर  का
 भेदिया  द्रा  होता  है  मोरार  जी  भाई  ।

 शो  शामाबतारं  चारी  (पटना)  :
 पश्चिमी  एशिया  में  जो  मंकट  पैदा  हुआ है
 उस  के  संबंध  में  मंत्री  महोदय  के  बक्तब्य  से

 पता  बता  है  कि  देश  में  अनाज  की  दिक्कत
 होने  वाली  है  1  तो  उस  का  हल  निकालने  के
 लिए  माननीव  सदस्य  डा०  लोहिया  साहब
 मे  एक  प्रस्ताव  रखा  है  कि  हमे  प्रपने  देश  में
 ज्यादा  से  ज्योदा  नल्ला  पैदा  करना  चाहिए
 यहूं  बात  सही  है  पर  मैं  मंत्री  महोदव  से  यह
 जानना  चाहता  हूं  कि  हमारे  देश  के  भन्दर

 मुनाफा-
 शोरों  के  पास,  जलीरेबाजो  के  पास,  चाहे
 के  देहात  के  फ़्चर  हीं  या  शहर  के  झम्दर  हो,
 बबी  मंदोदयय के  पास  क्या  इस  बात  को  कोई

 2  cea EE:
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 स्कीम  है  कि  उनके  पांस  से  उस  छिपे  हुए
 गह्लें  मिक्स  भौर  निकालकंर  जनता  के

 बीच  में  दें  और  खास  कर  जित  इलाकों  में
 झकास  है  वहाँ  ज्यादा  से  ज्यादा  गल्ला
 भेजेंन +  न  कि  बहां  तह्ला  भेजने  में  कुछ  कमी  करें
 जैसे  कि  ध्रन्दाज  लग  रहा है  कि  वह  कुछ  कथी
 करता  चाहते  हैं,  तो  मैं  वह  जानना  चाहता  हूं.
 कि  मुनाफाओरों  के  खिलाफ  कोई  कार्यबाही
 की  जाने  वाली  हैं  या  नहीं  ?  छिपे  गले  को.
 निकालने  की  नोति  बरती  जायगी भा  नहीं  1‘

 ऐसा  कोई  योजना  भापके  सामने  है  या  नहीं
 था  उसके  बारे  में  सोचना  चाहते  हैं  या

 नहीं  ?

 श्री  अगभीकत  राम  :  यह  बहुत  हो
 मजेदार  प्रश्त  है  और  उपयोगी  प्रश्न  है  |

 जहां  कहीं  दी  अनाज  जरूरत  से  भ्रघिक  है

 a  [a  किसान
 के  पास  हो  या

 व्यापारी  के  ge  उसे  को  निकालना

 साइड  है... फर  में  फिर  यह  दोहराना
 चाहता  हूं  जिस  बात  को  बार  बार  दोहराया
 है  कि  जों  राज्य  सरकार  इस  मामले  में  तीक्ता
 से  कदम  उठाएगी  केन्द्र  स ेउस  को  पूरा  सह-
 योग  दिया  जायेगा  ।  सदस्य  महोदय  से  मैं  अ्रनुरोध
 करना  चाहता  हूं  कि  वह  बिहार  सरकार  में  जो

 उन  के  दल  के  मंत्री  हैं  उन  से  जरा  पूछें  कि

 कि  एक  दफ़े  जलीरेबाजों  से  गलला  निकालने
 का  कार्य  शुरू  करके  बीच  में  क्यों  छोड़  दरियाए
 “गया? क्यों  सेंटर  से  कोई  'दकावट  हुई  उस

 में,  यह  उन  से  जाकर
 TL

 ————
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 Mr.  लीज़ विलन टा  The  House
 will  now  resume  general  discussion  o>
 the  General  Budget,  Shri  K.  C.  Pant
 may  continue  his  speech.
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 The  Minister  of  State  in  the  Minis-
 ह 4  of  Finatos  (Shri  K.  co  Pant);  Mr.
 Deputy-Speaker,  Sir,  yesterday  {  was
 trying  to  deal  with  the  criticism

 -againat  Government  expenditure  and
 I  was  pointing  out  that  the  Govern-
 ‘ment  had  taken  varioug  steps  to  curb
 this  expenditure:  In  this  context  I

 ‘wag  referring  to  the  role  of  the  Staff
 Inspection  Unit  of  the  Finance  Minis-
 try.  The  Stagy  Inspection  Unit  of  the
 Finance  Ministry  inspects  the  various
 departments  of  the  Government,  car~-
 ries  out  work  studies  according  to  a
 predetermined  programme  and  ils  job
 is  to  locate  surpluses,  In  the  course  of
 1968-67  this  unit  inspected  53  offices

 -and  the  cases  in  which  its  recommen-
 dations  were  accepted  led  to  an  eco-
 nomy  of  2,523  posts.  In  addition  where
 proposals  were  made  for  fresh  re-

 -cruitment  etc.,  withdrawal  or  modifics-
 tion  of  these  led  to  an  economy  of
 2,450  posts.  The  total  economy  which
 was  brought  about  by  the  Staff  Ins-
 pection  Unit  wag  of  the  order  of
 Rs.  22  croreg  as  a  result  of  these  re-
 ductions  which,  I  hope,  the  House
 will  agree,  is  not  an  inconsiderable

 ‘amount.

 Now  I  turn  to  Plan  expenditure.
 There  has  been  criticism  from  both
 sides,  Some  have  said  that  the  Plan
 is  too  large;  some  have  said  that  the
 Plan  ig  too  small.  The  bulk  of  the  ex-

 ‘penditure  under  the  Plan  is  develop-
 mental  expenditure  and  in  spite

 -of  the  need  to  maintain  this
 developmenta!  expenditure  at  as
 high  8  level  as  possible  keeping
 in  mind  the  need  for  future  growth
 ang  the  necessity  for  keeping  the
 momentum  of  economic  growth  going,
 Government  has  exercised  great  rest-
 raint  in  keeping  down  Plan  expendi-
 ture  this  year.  The  total  provision  in
 the  current  year  ig  Rs.  1,826  crores
 including  Rs.  l9  crores  of  account  of
 the  proposed  additional  provision  for
 financial  institutions,  Of  this  Rs,  590
 cTores  is  on  account  of  assistance  to

 “Btates  and  Rs.  1,236  crores  is  for  the
 annual  Plan  of  the  Centre  and  the
 “Union  territories.  The  point  to  re-
 ~member  here  is  that  in  money  terms

 General  Dis.

 the  provision  for  the  Plan  for.  the
 Centre  ang  the  Union  territuries  this
 year  ig  roughly  of  the  same  order  as
 that  of  last  year  and  I  hardly  think
 that  jt  would  have  been  possible  द उ
 reduce  it  still  further.  I  hopes  that
 section  af  the  House  seriously  sug-
 gests  that  the  second  year  of  the  Plan
 should  in  money  terms  have  been
 smaller  than  the  first  year  of  the  Plan.

 An  hon,  Member:  It  should,
 Shri  K,  C.  Pant:  The  States,  in  fact,

 actually  got  smaller  Plan  assistance
 than  in  1966-67  and  the  assistance  to
 the  States  was  mostly  for  the  purpose
 of  increasing  agricultural  production.
 Sir,  I  heard  a  voice—I  think,  it  was
 Shrj  Piloo  Mody’s—saying  ihat  the
 Plan  should  have  been  reduced.  I  ask
 him:  Would  jit  have  been  wise  to  re-
 duce  the  Plan  even  if  it  meant  lower-
 ing  outlays  on  agricultural  produc-
 tion  and  giving  up  or  slowing  down
 those  projects  which  are  in  hand,
 which  are  progressing  and  for  which
 foreign  exchange  arrangement  have
 been  made?

 Shri  Piloo  Mody  (Godhra):  Yes,

 Shri  छू,  C.  Pant:  Would  he  rather
 that  this  capital  which  hag  been  in-
 vested  lie  infructuous?  I  do  not  think
 he  would  mean  that.  In  fact,  I  would
 be  inclined  to  agree  with  Shri  P.
 Venkatasubbaiah  that  the  maximum
 effort  should  be  made  to  expedite  pro-
 jects  which  have  been  taken  in  hand.

 Then,  a  sum  of  Rs.  40  crores  ig  in-
 cluded  in  this  Plan  provision  es  as-
 sistance  to  financial  jnstitutions  and
 it  is  intended  to  make  sure  that  the
 level  of  investment  in  the  private  sec-
 tor  is  kept  up  to  the  extent  possible
 under  the  present  circumstances.  At
 the  same  time,  Rs.  200  crores  ar@  pro-
 vided  for  iron  and  steel  industry  and
 heavy  industries,  Again,  it  ig  the  need
 to  keep  the  momentum  going,  १०  to
 allow  projects  on  which  certain  ex-
 Penditure  has  been  incurred  te  alow
 down  or  to  be  given  up,  that  ह. ड  ह
 the  back  of  this  Re  200  crores  invest-
 ment.  Itisaisoa  question  of  creating
 sufficient  demand  for  private  डि  1

 Bs
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 rd  public  sector  industries  which  de-
 pend  on  the  capital  goods  industry  for
 @  market.  I  may  remind  Mr,  Mody  that
 while  he  is  complaining  that  the  Gov-
 ‘ernment  is  investing  top  much  in  the
 Pian,  at  the  same  time,  we  hear,  now-
 क-तेग्छ5,  the  private  sector  complaining
 that  the  Government  is  investing  too
 little  and  they  are  complaining  that
 because  the  Government  is  investing
 too  little,  their  demand  is  going  down
 and,  therefore,  their  production  is
 going  down.  Previously,  we  useg  to
 hear  that  the  Government  was  invest-
 ing  too  much  in  transport  and  that
 now  the  Government  ig  investing  too
 little,  You  must  not  look  at  this
 question  in  acompartmentalised  way.
 We  have  an  integrated  economy  and
 both  the  public  and  private  sectors
 are  jnter-linked,  one  providing  the
 demand  for  the  other.  |  dare  say  that
 even  if  the  private  sector  wants  to
 mainiain  or  increase  its  rate  of  growth
 even  from  the  narrow  angle,  it  should
 eonsider  the  role  that  the  public  sec-
 tor  plays,  Unless  the  public  sector
 grows,  it  is  impossible  for  the  private
 sector  to  grow.  He  may  not  agree  with

 ‘me,  I  have  given  a  concrete  instance
 where  the  private  sector  is  complain-
 ing  that  the  Government  ig  investing
 too  little.

 Shri  Piloo  Mody:  That  is  what
 happens  in  the  permit-licence-raj.

 Shri  K.  C,  Pant:  It  will  not  do  to
 insist  that  the  private  sector  should

 ‘maintain  or  increase  its  growth  and,  on
 the  other  hand,  to  complain  of  the
 public  sector  getting  too  much  of  the
 resources,  I  think.  IT  have  dealt  suffi-
 ciently  with  this  particular  aspect.  The
 Government  has  made  an  attempt  to
 reconcile  essentially  conflicting  ob-
 jectives  of  price  stability  and  the
 avoidance  of  further  recessionary
 trends  in  the  economy.  I  do  not  think
 more  could  be  expected  of  it  in  the
 ‘present  circumstances.

 Now,  J  turn,  briefly,  to  the  broad
 philosophy  behing  the  taxes  that  have
 ‘been  levied,  It  has  been  said  in  the
 House  and  also  outside  by  some  that  if
 the  subsidy  on  foodgraing  was  given

 wup—Shri  Hanumanthaiya  mentioned
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 that  point—it  would  not  have  been
 necessary  to  mobilise  additional  taxa-
 tion.  Government  does  regard  this
 subsidy  as  a  temporary  expedient.  But,
 whatever  one’s  view  on  the  food
 subsidy,  in  the  long  run,  surely,  it
 cannot  be  argued  that  it  would  nave
 been  preferable  in  the  present  circum-
 Stances  to  increase  the  price  of  food-
 grains  rather  than  tax  consumption  of
 items,  like  cigarettes,  synthetic  #bre,
 motor  spirit  and,  indeed,  tea  or  coffee
 or  footware.  Therefore,  in  judging
 these  alternatives,  one  has  got  to  see
 what  is  the  ether  alternative,  If  you
 Bive  up  the  subsidy  on  foodgrains  and
 you  raise  the  price  of  foodgrains,  it
 hits  the  common  man,  the  poorest  sec-
 tion  of  the  society,  very  hard.  If  you
 tax  certain  consumer  items  which  do
 not  play  the  same  vital  part  in  his
 budget,  surely,  that  is  preferable  in
 the  present  circumstances,  That  is  q
 point  to  be  remembered.

 On  the  other  hand,  Shri  P.
 Ramamurti  went  to  the  other  ex-
 treme.  He  said  that  reduction  in  ferti-
 liser  subsidies  is  a  breach  of  the  pro-
 mise  given  at  the  time  of  devaluation,
 I  do  not  know  whether  there  can  be
 any  promise  to  keep  up  subsidies  in
 perpetuity  on  any  item.  I  do  not  think
 any  Government  can  do  it,  So,  I  would
 submit  that  those  who  suggest  that
 taxes  should  not  have  been  levied
 should  consider  this  alternative  or  re-
 ducing  the  subsidy  on  food  and  ferti-
 lisers  and  I  am  sure  that  most  sections
 of  the  House  would  come  to  the  con-
 clusion  that  jt  ig  preferable  not  to
 give  up  the  subsidy  on  food  and  ferti-
 lisers  to  the  full  extent  at  the  present
 moment  in  preference  to  what  we
 have  done.

 It  may  be  argued,  why  not  direct
 taxation  insteag  of  indirect  taxation?
 It  Was  been  argued,  in  fact.  There  is  no
 doubt  that  indirect  taxation  does
 tend  to  increase  prices  and  does  tend
 to  give  rise  to  a  general  expectation
 of  further  increase  in  prices.  If  it  were
 possible,  certainly  the  ideal  thing  in
 the  present  situation  would  have  been
 not  to  levy  any  taxes  at  all,  But  can
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 it  be  seriously  suggested  that  when
 the  industry  is  already  depressed  as  it
 4g  at  the  moment,  it  is  possible  to  in-
 crease  direct  taxes  to  any  significant
 extent?  It  is  not  as  though  this  is  the
 first  Budget  that  this  Government  has
 introdveed,  Direct  taxes  have  been
 stepped  श्  from  time  to  time  in  the
 Past  On  various  occasions.  Even  now
 गाट  are  engaged  in  a  detailed  examina-
 tions  of  direct  taxes  and  we  are
 anxious  that  these  suggestions  should
 be  discussed.  We  have  refrained
 from  making  any  major  change  in
 direct  taxes  until  we  have  carried  out
 this  study.

 An  hen.  Member:  what  about  capi-
 tal  gains?

 Shri  x.  0.  Pant;  I  said,  the  whole
 system  of  the  structure  of  direct  taxes
 is  under  study.  In  this  particular
 Budget,  the  changes  that  are  suggest-
 ed  are  only  minor  and  selective.  Some
 of  these  concessions  have  been  wel-
 comed  relating  to  savings,  tourism,
 tax-holidays  and  assessments  on  a
 prospective  basis.  These  are  important
 not  so  much  from  the  point  of  view
 that  revenue  will  be  generateq  im-
 mediately  but  from  the  long  term
 point  of  view  as  pointers  to  the  direc-
 tion  in  which  our  structure  of  direct
 taxes  will  have  to  move  in  time  to
 come.

 As  to  indirect  taxes,  here  again,  the
 indirect  taxes  this  year  have  been
 selective  and  discriminating.  This  has
 been  acknowledged  and  I  do  not,  at
 this  stage,  wish  to  give  the  justifica-
 tion  for  all  these  indirect  taxes  be-
 cause  that  has  already  been  done  in
 the  course  of  the  Budget  speech.  But
 I  would  like  to  mention  that  the
 effect  on  prices  of  these  indirect  taxes,
 of  the  excise  duties,  would  probably
 be  smaller  than  would  have  normally
 been  expected  when  the  duties  are
 automatically  passed  on  to  the  con-
 sumer,  This  is  because  of  the  objective
 conditions  obtaining  in  our  country
 today.  There  is  a  fal]  in  the  real  in-
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 comes  which  is  asknowledgeg  all
 round  and  thig  hag  generated  a  cer-
 tain  amount  of  consumer  resistance.
 This  consumer  resistance  will  act  gs
 a  brake  on  the  increase  in  prices.  Then
 Government  has  also  exercised  the  tt-
 most  discipline  in  restraining  its  ex-
 penditure.  I  have  already  referred’  to
 it  in  detail  and  so.  I  do  not  think  IF
 need  to  repeat  all  that.

 Shrimati  Tarkeshwari  Sinha
 (Barh):  May  I  interrupt  the  hon.
 Minister  for  a  minute?  Just  now  in
 the  course  of  his  speech,  he  was  said
 that  points  have  been  made  in  this
 House  that  discriminatory  treatment
 has  been  given  in  regard  to  excise
 duties,  He  says  he  does  not  want  to
 elucidate  on  that  point.  That  does
 not  create  a  very  good  impres-
 sion.  He  should  categorically  deny
 that.  He  should  not  leave  it  to  the
 Finance  Minister  to  reply  to  that
 point;  he  should  himself  reply  be-
 caure  he  has  confirmed  the  suspicion;
 charges  have  been  levied  in  the
 House.  He  should  categorically  deny
 that.  oo  att

 An  hon,  Member;  He  is  not  capa-
 ble  of  it.

 Shri  K.  C.  Pant:  I  have  understood
 her  saying  that  certain  duties  are  not
 discriminatory.  I  have  never  said
 that  they  are  discriminatory.  The
 exact  word  that  I  used  was  ‘discri-
 minating’.

 Shrimati  Tarkeshwari
 That  is  dangerous.

 Shri  K.  C.  Pant:  I  have  said,  “selec-
 tive  and  discriminating”.

 Shrimati  Tarkeshwari  Sinha:  Selec-
 tive  but  not  discriminating.

 Sinha:

 Shri  K.  C,  Pant:  With  all  respect,  १
 would  like  to  say  that  there  is  a  dif-
 ference  between  the  two  words,

 Then,  we  have  a  liberal  import
 policy  which  will  alao,  we  hope,  até
 to  thig  tendency  to  resist  price  In-
 creases,
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 Finally,  I  hope  hon.  Members  would
 have  noticed  that  the  excise  duties
 this  year  are  of  such  a  nature  that
 their  incidence  increases  with  the  in-
 comes  of  the  individuals.  In  other
 ‘words,  they  partake  of  the  character
 of  direct  taxes  in  this  sense.  This  is
 al]  that  I  have  to  say  on  the  taxation
 of  this  year.

 A  number  of  hon.  Members  have
 shown  a  keen  interest  in  tax  collec-
 tion.  and  they  have  mentioned  that
 Government  do  not  collect  all  the
 taxes  that  they  levy.  Quite  frankly,
 I  would  say  that  there  is  a  certain
 amount  of  tax  evasion  and  tax  avoid-
 ance  in  this  country  as  indeed  there
 fs  in  other  countries.

 Shri  Dhireswar  Kalita  (Geuhati):
 To  what  extent?

 Sari  Piloo  Mody:  What  we  have  got
 to  do  with  tax  evasion  in  other  coun-
 tries?

 Shri  K.  0,  Pant:  Some  people  know
 more  about  the  extent  than  others,

 Shri  Piloo  Mody:  What  is  this  argu-
 ment  that  because  it  happens  in
 other  countries  it  happens  here  also?

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  We  are  convinced  that  the
 hon.  Minister  knows  how  to  make  an
 under-statement.

 Shri  K.  C.  Pant:  The  real  question
 is  whether  we  are  doing  all  we  can
 to  reduce  tax  evasion  and  tax  avoid
 ance  and  delays  in  assessment  and
 collection,  If  hon.  Members  will  only
 have  some  patience,  hope  to  be  abie
 at  least  to  tell  them  what  steps  we
 are  taking,  and  then  perhaps  they  can
 come  to  their  own  canclusions.

 Shri  Vasudevan  Nair  (Peermade):
 We  have  heard  it  so  many  times.

 Shri  K.  C.  Pant:  Firstly,  a  drive
 has  been  launched  to  bring  more  and
 more  people  under  income-tax  assess-
 ment.  I  shall  give  you  the  figures.
 The  total  number  ef  assessees  waz  12
 qailiion  at  the  end  of  1962;  this  has
 ‘inereased  to  more  than  2.7  million  by
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 now,  which  is  an  increase  of  more
 than  00  per  cent  in  five  years.

 Then,  in  order  that  a  disproportion-
 ate  amount  of  time  of  the  income-tax
 officer  is  not  spent  on  small  cases,  we
 have  told  them  that  they  should  ac-
 cept  the  returns  of  lower  income  brac-
 ket  assessees  only  after  sample  checks
 and  that  they  shOuld  devote  more
 time  to  the  bigger  cases.

 Company  cases  account  for  nearly
 58  per  cent  of  the  tax  collected.  Sepa-
 rate  circles  have  been  formed  all  over
 the  country  for  the  disposal  of  com~
 pany  casea  and  these  have  been  man-
 ned  by  efficient  officers.  Higher  cate-
 gory  non-company  cases  account  for
 nearly  20  per  cent  of  the  tax  collect-
 ed.  These  cases  too  have  been  seg-
 regated  ‘and  concentrated  and  have
 been  given  to  efficient  officers  for
 disposal.  I  am  glad  to  inform  the
 House  that  these  steps  have  resulted
 in  the  disposal  rate  going  up  from
 about  8  lakhs  in  ‘1964-65.  to  nearly
 27  lakhs  in  1966-67.  The  average  dis-
 posal  per  income-tax  officer  has  also
 gone  up  from  3003  in  १962-63  to  64
 in  ‘1966-67,  that  is,  by  more  than  50
 per  cent.

 Then,  simplification  and  rationalisa-
 tion  of  the  income-tax  structure  is
 another  9'ep  that  is  being  taken  and
 that  is  constantly  under  review.  Then
 there  is  the  introduction  of  the  sys-
 tem  of  functional  distribution  of  work
 among  the  [TOs  a

 Shri  mw.  Amersey  (Banaskantha):
 It  is  Parkinson’s  law.

 Sbri  K.  C.  Pant:......  under  which
 administration  and  collection  and
 assessment  have  been  separated.  Some
 hon.  Member  mentioned  Parkinson's
 law.  |  think  he  should  not  speak
 about  things  which  he  does  net  know
 fully.  A  pilot  study  has  been  carried
 out  on  the  functiona!  distribution  of
 work,  and  if  he  is  interested  and  he
 comes  to  me  I  shall  show  him  the
 striking  results  that  have  been  achiév-
 ed  ag  a  result  of  this  functional  dis-
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 tribution  of  work.  Therefore,  it  has
 been  decided  to  extend  it  to  more  in-
 come-tax  circles.  The  training  facili-
 ties  and  refresher  courses  etc.  are
 being  improved.  In  order  to  expedite
 the  disposal  of  appeals,  more  Posts  of
 Appellate  Assistatnt  Commissioners
 have  been  sanctioned.

 Then,  there  is  the  popular  subject
 of  black  money.  I  agree  with  Shri
 29.  Ramamurti  that  it  is  qa  social  and
 economic  evil  and  it  has  to  got  to  be
 tackled  from  ail  possibie  angles.  But
 Tam  sorry  |  cannot  agree  with  him
 that  this  evil  can  be  eradicated  by
 demonetisation.  That,  I  think,  is  not
 possible  under  present  circumstances.
 But  I  can  assure  him  that  this  prob-
 lem  is  engaging  the  attention  of  Gov-
 ernment  and  every  effort  is  being
 made  to  unearth  undisclosed  income.

 In  this  respect  also,  I  would  put
 before  the  House  the  concrete  steps
 that  have  been  taken.  There  are
 various  legislative  meusures  taken  in
 the  recent  past  in  this  sphere.  These
 include  enlarging  the  powers  of  search
 and  seizure.  tightening  up  of  the  pro-
 visions  regarding  imposition  of  penal-
 ty  for  concealment  of  income  as  well
 as  those  relating  to  prosecution  for
 such  offences.  Then  there  were  two
 specific  voiuntary  disclosure  schemes
 which  also  resulied  in  voluntary  dis-
 closures  ६0  the  tune  of  Rs.  97  crores.
 Under  the  enlarged  powers  of  search
 and  seizure,  the  income-tax  depart-
 ment  carry  out  searches  and  effect
 seizures  about  which  we  have  ques-
 tions  in  the  House  every  day.  This
 has  yielded  a  large  amount  of  con-
 cealed  income.  Administrative  steps
 are  also  being  iaken.  We  have  set
 up  four  intelligence  units,  in  Bombay,
 Calcutta,  Madras  and  Delhi.  The
 House  will  be  glad  to  know  that  they
 have  been  doing  useful  work.  Then
 there  has  pcen  liberalisation  of  the
 procedure  for  grant  of  rewards  for
 giving  info:  mation.  Prosecutions  have
 also  bees  saunched  in  the  recent  past.
 I  do  not  want  to  go  into  details.  but
 these  are  the  broad  outlines.  But  let.
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 me  assure  the  House  that  we  do  not
 Propose  to  relax  our  vigilance  in  res-
 pect  of  black  money.

 My  hon.  friend,  Shri  Dwivedy,  men-
 tioned  that  the  former  ruling  princes
 were  not  being  assessed  to  tax  pro-
 perly.  Let  me  give  him  the  position.
 Barring  the  privy  purse  which  has
 been  exempted  by  the  Constitution,
 the  former  ruling  princes  are  in  the
 same  position  as  uny  other  citizen  of
 this  country.  They  pay  tax  on  their
 wealth;  they  also  pay  tax  on  gifts
 made  by  them.  Thus  there  is  no  dis-
 crimination  in  their  favour.

 Finally,  I  should  like  to  say  some-
 {hing  about  the  public  sector  under-
 takings,  Several  members  here  refer-
 red  to  the  working  of  public  sector
 undertakings.  I  think  there  is  no
 difficulty  in  agreeing  that  their  work-
 ine  could  be  improved,  and  needs  to
 he  improved.  So  indeed  does  the
 working  of  the  private  sector.  What
 is  extraordinary  is  the  manner  in
 which  the  public  sector  is  run  down
 us  though  mere  denigration  is  going
 to  solve  the  problem.  There  has  been
 nm  systematic  attempt  to  misinterpret
 the  financial  results  of  the  public  sec-
 tor  undertakings.  I  must  repudiate
 such  misinterpretation.  I  am  glad  to
 agree  with  Shri  Dange  on  this.  I  am
 prepared  to  five  facts  afid  figures,
 Whit  are  they?  At  the  end  of  1965-
 66.  the  toial  investment  of  the  Cen-
 tral  Government  in  74  undertakings
 amounted  to  Rs,  2,415,  crores.  Now  all
 of  this  was  not  productive  capital.
 Part  of  it  was  investment  in  projects
 which  had  not  come  jnto  production,
 part  of  it  had  been  investment  in  ex-
 pansion  programmes.  Therefore,  if
 we  confine  our  attention  only  to  effec-
 tive  capital,  it  was  of  the  order  of
 Rs.  1,413,  crores,  Even  here,  many
 of  the  industries  represented  by  this
 effective  capital  have  come  into  pro-
 duction  only  recently.  Considering the  nature  of  public  sector  undertak-
 ings,  it  is  natural  that  they  have  long
 Kestation  periods:  they  are  complex units  and  require  training  of  person-

 nel,  ang  it  would  not  be  fair  to  ex-
 Pect  each  and  every  one  of  them  to
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 run  profitably  immediately  on  coming
 into  production.  Even  so,  out  of  40
 running  concerns,  3l  including  Hin-
 dustan  Steel,  made  a  profit  of  Rs.  56.4
 crores  in  1985-66,  after  providing  for
 depreciation,  but  before  interest  on
 capital,  loans  and  taxes.  Only  eight
 undertakings  showed  a  net  loss.  Even
 if  you  take  all  of  these  40  together,
 including  the  6  which  incurred  a  loss,
 the  over-all  return  on  capital  employ-
 ed  works  out  to  3.8  per  cent.  This
 is  not  a  very  high  rate  of  return,  this
 is  a  low  rate  of  return,  but  if  allow-
 ance  is  made  for  the  fact  that  many
 of  those  plants  have  just  begun  work-
 ing,  and  if  allowance  is  made  for  the
 fact  that  they  are  very  difficult  ven-
 tures  I  think  that  this  is  not  a  poor
 return  at  all.

 15  hrs.

 In  the  case  of  2  undertakings  which
 have  been  established  for  sometime
 now,  the  returns  are  much  better.
 The  gross  profit  as  percentage  of  capi-
 tal  employed  has  been  in  excess  of  0
 per  cent  in  the  case  of  2  undertak-
 ings,  and  in  the  case  of  several  under-
 takings,  including  Bharat  Electronics,
 Indian  Telephone  Industries  and  Hin-
 dustan  Antibiotics,  the  return  is  of

 the  order  of  5  to  20  per  cent,

 To  give  another  example,  in  the
 case  of  Ashoka  Hotel,  which  was  at
 one  time  greatly  maligned,  the  return
 is  of  the  order  of  2.8  per  cent  in
 1985-66.  This  is  not  bad.  Nobody
 can  call  it  bad,

 It  is  not  my  intention  to  convey
 that  we  cannot  improve  the  working
 of  the  public  sector.  We  are  seized
 of  this  problem,  we  have  a  Bureau  of
 Public  Enterprises  in  the  Finance
 Ministry  which  has  been  set  up  to  Co-
 ordinate  the  working  of  public  sector
 undertakings,  to  review  their  perfor-
 mance  from  time  to  time,  and  also  to
 carry  out  pre-sanction  studies,  pre-
 sanction  scrutiny  of  projects.  Then,
 there  is  also  the  problem  of  unutilis-
 ed  capacity  which  the  Bureau  is  look-
 ing  into.  Today  there  is  unutilised
 capacity  in  the  capital  goods  industry
 sector,  The  Bureau  is  locking  into
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 it,  and  already  orders  for  the  new
 power  plants  that  are  to  come  up  in
 the  fourth  plan,  or  that.are  going  to
 be  expanded,  have  been  placed  on  the
 Heavy  Electricals,  Bhopal,  and  Bharat
 Heavy  Electricals,  Hardwar,  Hydera-
 bag  and  Thichy.  Wherever  capicity
 is  still  left  unutilised,  an  attempt  is
 being  made  to  diversity  production,
 An  attempt  is  also  being  made  to  lay
 down  certain  guidelines  to  reduce
 construction  costs  on  township.
 housing  etc.

 As  far  as  management  is  concerned,
 an  attempt  is  being  made  to  get  suit-
 able  talent  wherever  it  is  available,
 whether  in  the  Government  or  out-
 side.  Recently  we  advertised  and  we
 got  a  thousand  applications  from  out-
 side,  These  are  being  looked  into.
 Inside  the  Government,  a  panel  is
 being  formed  of  suitable  officials  who
 can  man  these  public  sector  projects,
 because  every  official  is  not  automa-
 tically  suited  for  this  kind  of  work.

 In  the  field  of  experts  also,  I  would
 like  to  mention,  though  I  will  not  go
 into  details,  that  the  public  sector  has
 made  a  significant  contribution  in  the
 course  of  the  last  year.

 Finally,  certain  suggestions  have
 been  offered  which  I  found  very  in-
 teresting.  J  must  make  a  reference
 to  them.  One  was  Mr.  Dange’s  sug-
 gestion  to  pay  the  managers  of  pubiic
 undertakings  on  a  salary  cum  Comeanis-
 Sion  basis.  Coming  as  it  does  from
 him,  this  is  particularly  interesting,
 and  I  am  sure  we  shall  try  to  profit
 from  it.

 Mr.  Hanumanthaiya  and  Mr.  Shan-
 tila;  Shah  dwelt  on  the  virtues  of
 competition  and  also  on  economic
 incentives,  and  there  was  a  meeting
 of  minds  between  them  and  Mr.
 Denge  on  this  point.  That  means  4
 very  long  and  wide  bridge.  There-
 fore,  we  shall  certainly  consider  this
 aspect,  and  we  will  consider  all  these
 suggestions  which  have  been  made.

 I  can  only  say  that  there  is  noth-
 ing  intrinsically  wrong  with  our  pub-
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 lie  sectoy  projects,  They  will  come

 in  due  course,  as  many  of  them
 have  already  come  up.  What  is
 needed  is  that  all  sections  of  the
 House  treat  them  as  national  projects,
 28  Projects  into  which  this  nation’s
 money  has  gone,  capital  has  gone,
 which  must  produce  results  for  the
 common  good.  If  Parliament  encour-
 ages  these  projects  from  this  point  of
 view,  I  am  sure  that  they  will  be
 encouraged  in  their  turn  to  produce
 better  results.

 4x8

 I  think  that  my  time  is  up.  I  know
 that  there  are  many  other  speakers
 who  are  keen  to  take  part  in  this  de-
 bate.  So,  I  do  think  I  should  con-
 tinue  with  my  speech.  I  thank  you
 very  much  for  giving  me  this  opor-
 tunity.

 Shri  N.  Dandeker  (Jamnagar):  Mr.
 Deputy-Speaker,  Sir,  I  wish  I  had  at
 my  disposal  the  kind  of  time  that  the
 Minister  of  State  has  taken  because
 I  would  very  much  have  liked  to  deal
 with  a  number  of  issues  he  has  rais-
 ed,  Unfortunately  my  time  is  limit-
 ed  and  his  time  is  not.  I  would
 therefore  confine  myself  to  what  ap-
 pears  to  be  by  common  consent  the
 two  major  standards  of  reference  in
 the  light  of  which  the  budget  must  be
 considered  and  in  the  light  of  which
 one  has  to  form  one’s  judgment  on
 the  budget.

 It  is  agreed  on  all  hands  that  in  the
 first  place  one  must  consider  the  bud-
 get  from  its  immediate  impact  in
 terms  of  holding  the  price  line.  And
 the  second  standard  of  reference  for
 judgment  would  be  in  its  prospective
 impact;  will  it  arrest  inflation?

 Taking  up  the  first-—the  impact  of
 the  budget  on  the  immediate  price
 situation—I  think  there  is  a  good  deal
 of.  posfusion  becanse  it  is  not  clear
 abways  what  pxrticulat  price  line  one
 48  telling  about.  I  would  therefore
 Tike  bo:  commider  this  yndtter  with  ve.
 ference  to  three  separate  sectors  in  the
 ecanamic  lif,  of  dhe  countly.  fa  the
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 first  place,  what  will  be  the  effert  of
 the  budget  on  the  ‘king  clase  cost.

 f  living?  Secondly,

 class  cost  of  living?
 what  will  be  the  impact  on  wholestle
 prices  generally  and  on  industrial  n-
 puts  and  outputs.  It  is  perhaps,—z
 say  “perhaps”  because  I  am  not  quite
 sure—justifiably  claimed  by  the  Fin-
 ance  Minister  that  the  immediate  ime
 pact  of  the  budget  on  the  working
 class  cost  of  living  may  be  negtiable.
 Certaily  if  the  monsoon  turns  out  te
 be  as  well  as  every  one  hopes,  there
 will  be  no  overall]  advers  effect  if  you
 come  to  look  at  the  matter  three  or
 four  months  hence.  But  I  do  not
 think  the  same  can  be  said  about  the
 impact  of  the  budget  on  the  middie-
 class  cost  of  living.  Shri  Shantilal
 Shah  described  the  figure  of  a  person
 wearing  factory  made  shoes,  rayon  or
 terelene  clothes,  smoking  cigarettes
 and  perhaps  imbibing  rather  more
 than  was  good  for  him  of  coffee  or
 tea.  That  describes  the  middle-class
 people  who  try  to  main‘ain  some  stan-
 dard  of  living  in  these  difficult  times,
 the  white  collar  brigade,  the  lower
 middle  class  and  the  upper  middle
 class.  I  am  quite  certain  that  the  im-
 pact  upon  the  middle  class  cost  of
 living  of  this  budget  is  gaing  to  be
 quite  considerable  whether  it  is  the
 cloths  or  the  shoes  they  wear,  the
 beverages  they  drink  in  terms  of  tea
 or  coffee,  the  cigarettes  they  smoke,
 the  newspapers  they  read  or  the  post-
 al  facilities  they  use.  Many  of  the
 things  that  goes  into  their  standard
 of  living,  that  which  makes  for  the
 quality  of  the  standard  of  living  of
 the  lower  or  upper  middle  class  is
 going  to  be  directly  affected  by  the
 consequences  of  this  and  the
 budget.  I  do  not  think  we  would
 right  in  ignoring  the  middle  clas
 this  country  or  the  impact  of  thig.
 budget  on  the  middle  clags.  Ome  hag
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 they  ste  not  in  large  numbers  in  the
 rural  areas.  But  the  impact  of  this
 budget  on  an  already  ground  down
 middle-class,  a  middie-cises  thet  has
 in  the  family  very  few  income  earn

 ers,  a  middle-class  that  is  ground  on
 the  one  side  by  the  rising  prices  and
 on  the  other  by  indirect  taxes  which
 subtract  from  the  net  value  of  their
 ineome,—is  going  to  be  quite  serious
 amd  I  do  not  think  that  anybody
 would  dare  contradict  that  proposi-
 tion.

 From  the  general  economic  stand
 point,  even  if  we  want  to  forget  the
 human  beings  for  the  moment,  the
 impact  of  this  budget  on  the  whole-
 sale  price  structure,  that  is  to  say  on
 the  prices  of  industrial  inputs  and  in-
 dustrial  outputs,  coupled  with  the
 impact  on  them  of  the  railway  bud-
 wet  that  has  raised  freight  rates  and
 the  like  wil,  I  think,  be  quite  serious.
 ‘When  I  say  it  is  quite  serious,  J  am
 not  measuring  it  in  terms  of  10  per
 cent  or  5  per  cent.  I  am  measuring
 the  impact  quite  simply  as  regards
 helding  the  price-line.  That,  I  take
 it,  is  the  main  criterion  of  judgment.
 All  ministers  and  various  other  people
 have  been  going  roung  urging  upon
 everybody  the  necessity  of  holding

 the  price-line;  hence,  the  point  in  not
 whether  all  these  things  done  by  the
 budget  and  by  the  increase  in  freight
 rates  are  going  to  put  up  whoisale
 prices  precisely  by  five  per  cent  or  7
 per  cent  or  even  3  per  cent,  The
 paint  quite  simply  is  that  the  impact
 of  the  budget  on  holding  the  price-
 line  is  going  to  be  quite  serious  in  the

 i
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 which  it  may  stimulate  inflationary
 forces.  But,  Sir,  the  point  really  is  that,
 today,  the  economy  ig  so  overheated
 and  there  are  such  strong  inflationary
 forces  in  all  sectors  that  the  question
 for  consideration  is  whether  this  bud-
 get  will  arrest  infation.  This  ques-
 tion  too  can  be  best  explored.  and
 best  considered,  in  terms  of  three  situ-
 ations.  They  are  the  ones  that  have
 an  effect  on  the  inflationary  situa-
 tion.  The  first  is  governmental  ex-
 penditure.  The  Minister  of  State
 was  at  great  pains  to  indicate  that
 there  was  hardly  any  scope  for
 economy  in  public  expenditure.  4
 have  not  heard  a  more  startling  pro-
 position  from  anyone  either  in  this
 House  or  outside,  and  I  would  like
 to  quote  to  him  the  authority  of  the
 Depuy  Prime  Minister  and  Finance
 Minister  himself  who,  less  than  2
 year  ago,  indicated,  undoubtedly,
 in  broad  terms  because  he  did  not
 have  the  details  with  him  on  that  00-
 caston,—that  the  scope  for  economy
 in  this  country  was  of  the  order  of
 ten  per  cent.  This  was  a  “must”,  not
 a  choice  or  an  optional  possibility  or
 anything  of  that  kind  but  a  necessity
 of  the  economy  in  this  country  even
 in  terms  of  practicabilities.

 Now,  Sir,  I  do  not  want  to  weary
 the  House  with  too  many  figures,  but
 I  have  here  some  very  interesting
 figures  given  in  the  India  Pocket  Book
 of  Economic  Information,  about  the
 growth  of  revenue  expenditure  in  the
 Central  and  State  Governments,  taken
 togother.  I  think  these  are  really  re-
 levant  figures,  because  these  are  not
 raalig  separate  fiscs—-the  State  Gov-
 ernment  fise  end  the  Central  fsc—and
 because  the  State  fiscs  are  dependent
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 the  Central  and  the  State  Govern-
 ments,  other  than  on  debt  servicing
 and  defence,  in  the  last  three  years  is
 as  follows:  General  Admimistration  and
 External  Affairs,  1964-65,  Rs,  20
 crores;  1965-66,  Rs,  238  crores;  1986-67,
 nearly  Rs.  740  crores.  But  the  really
 important  gures  are  not  these,—
 every  body  talks  about  this  gencral
 administration,—there  is  another
 classification  here  called  “Others”,  that
 is  to  say,  not  debt  servicing,  not
 defence,  not  general  administration
 but  “Others”.  It  is  this  item  to  which
 I  would  like  to  innvite  the  attention
 of  the  House.  It  was  Rs,  451  crores  in
 ‘1964-65,  Rs.  468  crores  in  1965-66  and
 Rs,  552  crores,  (budget  estimates)  for
 1966-67.  I  ask  you:  when  the  Minis-
 ter  of  State  says,  “Make  positive  pro-
 posals  as  to  how  and  where  shall  J
 look  for  economy”,  has  he  seen  these
 figures?  I  suggest  to  him  he  had  bet-
 ter  take  a  look  at  the  accounts  of  the
 year  1963-64  and  ask  himself  the
 question,  “Why  can’t  १4  get  back?
 What  is  the  cause  of  the  difference  bet-
 ‘ween  expenditure  of  1963-64  and  1967-
 68,  the  budget  expenditure?  Where
 has  it  all  gone  and  what  can  J  do  to
 slap  it  down  back  to  nearly  where  it
 was  four  years  ago?”

 General  Budget—

 Sir,  I  will  leave  it  at  that.

 There  are  various  other  intercsting
 figures  in  that  publication,  for  instance
 Table  74.5  at  page  189.  But  the  most
 interesting  one  is  Table  14.7,  about
 gross  capital  formation  and  Govern-
 ment  consumption  expenditure.  I
 would  invite  the  Finance  Minister’s
 king  attention  to  page  141  of  this  offi-
 cial  publication  and  ask  the  simple
 question:  how  has  the  consumption
 expenditure  grown  over  the  last  three,
 four  or  five  years,  When  I  ask  ‘how’,
 I  do  not  mean  there  is  not  always  an
 explanation  available.  I  do  not  mean
 just  ‘how’.  The  question  for  the
 Finanee  Minister  should  be:  can  I  not
 get  back  to  where  I  was  3  or  4  years
 ago?  I  am  quite  certain  that  if  eco-
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 nomy  endeavours  of  that  very  specifie
 kind  wore  made,  it  would. be  possibie-
 to  do  something  quite  substantial.

 १  will  quote  an  example  which  is.
 within  my  knowledge.  In  1948,  when.
 this  country  had  to  devalue  the  rupee
 for  the  first  time  after  the  war,  I  was
 in  the  States  Ministry  and  the  task  of.
 bringing  down  the  expenditure  of  the
 Government  in  a  substantial  way  was.
 entrusted  tg  an  economy  Committee
 consisting  of  the  then  Finance  Minis-
 ter,  Dr.  Mathai  and  the  then  Deputy
 Prime  Minister,  Sardar  Patel.  I  re-
 member  having  participateq  in  this
 exercise.  It  was  on  the  lines  [  had
 just  suggested;—how  and  why  had  ex-
 penditure  grown  over  the  last  3  years?
 What  igs  there  to  stop  us  from  getting
 back  to  where  we  were  3  years  ago?
 I  do  not  say,  you  can  always  succeed.
 But  if  one  proceeded  along  those  lines,
 a  substantial,  practical  way  of  ap-
 proach  is  available  and  should  be  ex-
 plored.  Sir,  the  second  major  factor
 in  regard  to  inflation  is  this,  Every-
 one  in  this  House  seems  to  have  ac-
 cepted  the  claim  that  this  is  a  balanc-
 ed  budget  ang  there  igs  no  deficit
 financing  in  it.  I  am  astonished  by
 this,  because  I  see  in  this  budget  reli-
 ance  upon  PL  480  counterpart  funds
 to  the  extent  of  Rs.  290  crores,  of
 which  Rs,  35  crores  is  euphemisti-
 cally  called  “investment”  of  PL  450
 counterpart  funds  on  behalf  of  the  US
 Government.  I  raised  this  point  ia
 this  House  in  4965  ang  the  then
 Finance  Minister  attempted  to  shoot
 me  down.  But  Reserve  Bank  money
 obtained  and  spent  by  way  of  invest-
 ment  of  PL,  480  funds  as  deficit  financ-
 ing;  indeed,  any  kind  of  expenditure
 of  PL  480  funds,  is  inflationary  regard-
 less  of  whether  it  is  authorised  ex-
 Ppenditure  in  terms  of  what  the  US
 Government  is  entitled  to  spend  or  in
 terms  of  what  the  US  Government
 gives  by  way  of  grants  or  in  terms  of
 what  US  Government  gives  by  Way  वी
 Cooley  loans  to  industry  or  by  way
 of  direct  loang  to  the  Government
 India  for  public  sectoy  developmente=
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 though  these  are  not  the  categories  I
 am  now  referring  to.  Y  am  here  refer-
 ring  to  the  utilisation  of  the  unspent
 balances  in  the  PL  480  account  by  the
 procedure  known  as  “investment”  of
 PL  480  funds.  I  derive  authority  for
 saying  this  from  what  Mr.  John  P.
 Lewis  has  himself  written  in  his  book
 entitled  Quiet  Crisis  in  India,  written
 in  1962,  It  is  not  as  if  the  Govern-
 ment  themselveg  are  not  aware  of
 this,  or  that  they  have  not  themselves
 urgeq  that  these  are  inflationary  pro-
 cesses.  It  is  said  in  that  book  (I
 quote):

 “From  time  to  time  there  have
 been  vociferous  complaints  from
 the  Indian  Government  officials
 that  the  expenditure  of  US  PL  480
 rupee  holdings  is  dangerously  in-
 flationary.  It  is  argued  that  the
 expenditure  of  PL  480  rupees  at
 the  time  it  occurs,  is  unmatched.
 by  any  fresh  injection  of  real  re-
 sources  into  the  economy.  Some
 United  States  officials  have  vehc-
 mently  denied  the  charge,  often
 reasoning  from  the  assumption  of
 simultaneity  between  arrival  of
 aid  goods  and  the  expenditure  of
 the  rupee  funds  to  which  they
 give  rise.”

 Sir,  I  maintain  that  in  this  budget,
 even  after  allowing  for  what  is  to  be
 spent  out  of  PL  480  funds  Jegitimate-
 ly,—that  ig  to  say,  outright  grants,
 Cooley  loans  and  ordinary  loans  to
 the  Government  for  various  projects
 etc.,—the  illegitimate  drawingg  upon
 PL  480  unspent  balance  by  what  is
 calleq  “investment  in  special  securit-
 ies,”  IT  submit,  is  in  fact  deficit  financ-
 ing.  Thi,  budget  is  a  deficit  budget
 to  the  extent  of  Re  435  crores,  be-
 cause  that  is  precisely  the  extent  to
 which  reliance  has  been  placeq  on
 this  particular  source  of  created
 money.
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 revival  of  dynamism  in  the  economy
 in  regard  to  production  and  in  regard
 to  savings  ang  investment.

 I  always  like  to  deal  with  this  ques-
 tion  of  production  by  setting  out  a.
 certain  economic  gerieg  of  which  the
 terms  are  functionally  related  to  each.
 other.  If  one  is  considering  the  short-
 term  problem  of  increasing  produc-
 tion,  that  which  is  relevant  today,  this
 year,  the  next  year  or  the  year  after,
 because  of  the  condition  in  which  our
 economy  is,—what  we  need  ais  a  quick
 spurt  in  production  of  a  magnitude
 such  that  we  do  not  have  to  cut  back
 on  consumption,  as  that  would  mean
 our  going  back  in  our  standard  of  liv-
 ing  to  some  years  ago.  We  want  an
 increase  in  production  of  a  magnitude
 such  that  after  satisfying  domestic
 consumption  there  is  an  adequate  sur-
 plus  left  over  for  export,  otherwise
 all  talk  about  reviving  dynamism  in.
 the  cconomy  becomes  meaningless.

 The  main  terms  in  the  production:
 Scries  are:  firstly,  costs;—that  is  the
 main  thing  in  this  whole  problem  of
 production;—secondly,  volume  of  pro-
 duction;  and  the  third  is  the  avail-
 ability  of  current  finance.  You  have
 all  heard  of  the  severe  bank  credit
 restrictions  now  in  operation,  The
 fourth  term  in  the  series  is  that  of
 Profitability,  if  you  have  got  volume
 and  proper  costs,  if  you  have  the  right
 kind  of  credit  situation,  then  you  get
 profitability.

 When  I  look  at  these  four  terms  in
 the  production  series  in  the  light  of
 what  is  going  to  happen,  §  am_  sure
 about  costs  because,  as  I  said  earlier,
 I  am  perfectly  certain  that  the  costs
 are  going  to  go  up.  As  regards
 volume,  in  so  far  as  volume  is  gepen-
 dent  upon  this  country’s  current  im-
 Portations  against  non-project  aid  for
 current  reuirements,  I  think  the  Gov-:
 ernment  have  done  that  job  well  and
 I  do  not  mind  congratulating  them  on
 the  extent  to  which  there  is  now:
 availability  of  foreign  raw  materials,
 components  and  820  on,  But  what
 about  this  question  of  credit?  The
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 Finance  Minister  was  at  paing  to  ex-
 plain  that  with  the  falling  away  of  or
 going  away  from  deficit  financing  it
 zaay  be  possible  for  the  Government
 to  restrain  the  Reserve  Bank  of  India
 from  imposing  all  these  tremendously
 restrictive  credit  situations  where  the
 industries  today  are  strangled  for  lack
 of  working  capital.  I  wish  it  were  30.
 It  would  be  so  if  there  was  no  real
 Geficit  financing  in  this  budget,  but
 with  the  deficit  financing  already  com-
 mittea  in  this  budget  to  the  order  of
 Rs,  335  crores  I  have  no  doubt  that
 the  Reserve  Bank  will  be  unable
 materially  to  make  any  change  in  its
 credit  policy  in  future  compere  to
 what  it  has  been  in  the  last  two  years,
 Sir,  I  have  expressed  by  2Pprehen-
 sions  not  only  about  rising  costs  but
 also  about  highly  restrictive  and  cost-
 ly  credit  availability.  When  you
 have  rising  costs  ang  restrictive  credit,
 you  cannot  get  volume;  when  you
 have  no  volume  you  cannot  have  pro-
 fitability;  and  if  you  do  not  have  pru-
 fitability  you  have  to  cut  back  on  in-
 puts.  Lacking  volume,  you  have  to
 restrain  consumption;  and  you  may
 argue,  you  can  do  this  and  you  can
 do  that.  But  you  are  not  going  to  eet
 the  magnitude  of  production  required
 to  meet  your  demang  at  rising  costs
 and  prices,  and  you  are  certainly  not
 going  to  get  adequate  production  for
 exports  because  it  is  going  to  be  more
 and  more  profitable  to  sell  in  the
 home  market,  in  the  internal  market,
 ang  increasingly  unprofitable  to  ex-
 port.

 About  these  export  promotion  devic-
 es  by  taxing,  insteaq  of  making  the
 export  effort  worthwhile  in  a  positive
 ‘way,  we  have  got  continuously  into  the
 hédit,  not  only  in  this  field  but  in
 taemy  other  fields,  of  doing  things  in

 tive  way.  ‘You  make  the
 f
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 that  is  not  the  way  to  re-introduce
 dynamism  in  the  economy.  Dynat-
 ism  Will  be  there  only  when  the  eco-
 nomy  is  capable  of  production  a
 magnitude  such  8s  that  the  home
 demands  can  be  fully  met  and  an
 ample  surplus  is  left  over  for  exports
 that  can  be  sold  at  very  low  prices.

 Finally,  Sir,  about  savings  and  in-
 vestment,  that  is  to  say  the  long-term
 prospect.  Is  there  in  this  budget  any
 reasonable  long-term  prospect,  let  it
 be  three  years,  five  years  or  seven
 years,  of  introducing  dynamism  in  the
 economy?  And  here  comes  the  other
 series,  which  is:  savings,  investment
 and  capita]  formation.  Mere  saving
 is  useless  unless  it  goes  into  invest-
 ment.  Mere  investment  in  existing
 shares  is  useless  unlesg  it  ig  convert-
 ed  into  investment  in  new  equity
 shares  resulting  in  capital  formation.
 It  is  these  three  firmg  in  this  series
 one  has  to  look  at,  And,  in  regard  to
 all  these,  when  I  see  the  tremendous
 trifies  that  the  Finance  Minister  has
 put  in  by  way  of  tax  relief  for  indivi-
 duals,  for  companies  and  all  that,  add-
 ing  all  that  up  it  comes  to  nothing,  of
 no  significance  at  all.  I  see  no  desir-
 able  effect  of  this  budget  on  the  magni-
 tude  of  savings.  I  see  also  that  there
 is  no  desirable  effect  of  this  budget
 on  the  magnitude  of  investment  in
 equities.  So  long  &  you  do  not  take
 account  these  two  situations,  there  is
 going  to  be  no  effect  on  the  magni-
 tude  of  capital  formation;  and  unless
 we  have  adequate  growth  of  capital
 formation—Shri  Pant  can  talk  as
 long  as  he  likes  about  sustaining  the
 rate  of  growth,  sustaining  this  and
 that,  al}  that  kind  of  thing,—other
 than  in  the  public  sector  for  which
 finance  ig  forcefully  taken  out  of  the
 economy,  in  no  other  sectors  that  J
 can  think  of  is  there  going  to  be
 voluminous  saving,  nor  lively  invest-
 ment  nor  therefore,  capital  formation.

 Mo,  te,  conchude,  I  tales  n.  vary.  dien Taal  view  ‘of  this  budge  $  tnt
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 कर  Pant  and  té  make  positive  pro-  झाम  से  जाना  है,  लेकिन  मायूसी  भौर  फर्ट्रं
 posals,  Unfortunstely,  I  have  no  शन  का  यह  आलम  हम  को  पक़ीनन  दाने
 time.  छप  I  know  I  am  right  in  बढ़ने  से  रोकता  है  |  जरूरत  इस  बात  की  है

 it  hola.  the  —  i  rod  eres Wil  की  हम  सब  मिल  कर  पुर-उम्मीद  कोशिश  शौर
 cost,  of  living,  the  middle  class  cost  of  धौर  पुर-उम्मीद  एहसास  के  साथ  भागे  बढ़ें  ।

 living  इस  हाउस में  दोनों  तरफ़  से  यह  कहां  गया  है
 outputs  of  industrial  enterprises?  The  —  कि  यह  बजट  दुरुस्त  डायरेक्शन  में  एक  ुक्स्त
 answer  is  in  the  negative.  7४0८7  I  कदम  है  |  सर  हमें  इस  re  पर  यकीम  है
 look  at  the  second  test.  Wil)  it  arrest  कोशिश
 कला  Again  शक  answer  is  the  ०  निन

 rer  भौर  से  जरूर

 negative.  Will  it  arrest  with  a  jerk,  भोग  जा  स  |
 not  just  a  lttle  bere  and  there,
 governmental

 hon  aria
 The

 answer  ig  in  the  negative,  Is  it  going
 to  arrest  deficit  financing?  The  श्री  राममूति  ने  कहा  कि  पंडित  जी

 ने
 answer  is  in  the  negative.  Is  there  एक  तकरीर  में  कहा  था  कि  हम  मुल्क  में
 anything  that  goes  to  stimulate  the  बामांछि  हाइट्स  कंट्रोल  करेंगे
 volume  of  production  in  the  short

 ©
 ae  aft  lina

 ।  श्री  राम

 term?  The  answer  is  in  the  negative.  मूर्ति  भौर  ।  यह  भी  कहा  कि  हमारे
 Is  there  anything  which  over  the  long  yew  में  75  बिजिनेस  हाउसिज्ञ  में  तमाम
 torm  can  enthuse  people  about  saving,  >
 itetnent  und  capital  formation?  इकानोसिक  पायर  का  कानसेन्ट्रेशन  हो  गया

 The  answer  is  in  the  negative.  It  is  है  ।  श्री  डांगे  ने
 बह  भी  कहा  कि  हमारे  मुल्क

 altogether  an  inadequate  budget,  rem  में  एक  सैल्ज  मार्केट  है  जब  कि  यहां  पर
 very  sorry  to  say.  दोनी  चाहिए  बायज्ज  मार्केट  ।  हम  इस  बात  को

 तसस््थीम  करते  हैं,  लेकिन  हमारे  दोस्तों  को  यह
 शो  झहूनद  चागा  (वारामुल्ला)  :  शि  सोचनः  काहिए  कि  यहां  पर  मानोपलीज़

 उपाध्यक्ष  महोदय,  इस  जात  से  कोई  इन्कार  इनकयारी  कमीशन  भी  तो  कांग्रेस  गवर्नमेंट
 नहीं  है  कि  इस  वक्त  मुल्क  में  इक्तसादी  मु-  ने  ही  बनाया है  ।
 श्कलात  हैं,  लेकिन  मन्ने  उम्मीद  थी  कि  मान-

 नीव  मंत्री  श्री  कम्त  ने  भपनी  तकरीर  में  जो

 बजाहत  की  है  उसके  बाद  शायद  उन  मुएि-  कांग्रेस  गवर्नभेट  को  इस  बात  का  खुद
 कलात  की  डार्क  पिक्चर  फिर  पेश  नहीं  होगी  a  एहसास  था  कि  ऐसी  सूरत  पैदा  हो  रही  है
 लेकिन  मालूम  होता  है  ६:  कुछ  लोगों.  में  झौर  ऐसी  सूरत  पैदा  होते  हुए  उन्होंने  मह-
 बासूसी का भालम इस कद्र का  झ्ालम  इस  क्र  ४६  गया  है,  भूख  किया  कि  ऐसा  कमीशन  भ्रप्थाइट  करना
 कद्र  फस्ट्रेशन  उनमें  है  कि  थे  समझते  हैं  कि  शाहिए  भौर  ऐसा  कमीशन  प्वाईंट  किया  तो
 यह  वर्म  थाहे  कुछ  भी  कहे  वह  कोई  भी  यहां  कांग्रेस  सबर्नमेंट  फिर उस  पर  एप्रोप्रियट

 इच्छा  काम  नहीं  कर  सकती  है  ।  मुझे याद  स्टेग्स  लेगी  और  मान्डि।  हाइट्स  को  काबू
 आता है  कि  में  करेंगी  |  हमको  साउम्मेदी क्यों  है  ?  नाउ-

 फ्स्पा'  अमेडी  को  कोई  बात  नहों  है  ।  हम  ने  यह  स्टेप
 घण्म  महक्म  हो  तो  ड्ोती  वें  लिया  थौर हम हम  धागे  बढ़ेंगे  ।  सवाल यह  है.
 कितने  तुफ़ां  श्व  देता  है  श्राहिल  क्दा।  बगर  ह्य  नाउम्मेसे  को  छोड़  दें,  पट्रेलक

 मैं  |... अ  wor  भआहता हैं  कि  यह  anew  हर.  को:  छोड़  दें,  जैसा  शक्टर  लोहिया  ने  कहा
 बारी  शौर  हर  wer  का  काद्व्ड  है,  यह  एक.  कि  फूट  के  आमार  में  संत  को  होबापरेड  ब्खॉ
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 चाहिए, हम  को  फूड  इस  कदर  पैदा  करने  की
 कोशिश  क्री  खाहिए ..

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  continue  his  speech  on  Mon-
 day.

 25.3l  ड,
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Turrp  Rerorr

 श्रो  हरब्याल  देदगुग  (पृर्व  दिल्ली)  :

 श्रीमन्,  मैं  प्रस्ताव  करता  हूं  कि  यह  सभा
 गैर-सरकारी  सदस्पों  के  विधेयकों  तथा  संकतल्पों
 संबंधी  स्मिति  के  तीसरे  प्रतिवंदन  @  जो  7

 जून  1967  को  सभा  में  पेश  किया  गया  था
 सहमत  है  ।

 Mr.  Deputy-Speaker:  The  question
 is;

 Shri  P.  K.  Deo  (Kalahandi):  Sir,  be-
 fore  you  put  it  to  vote,  I  submit  that
 more  time  should  be  given  for  Shri
 Nath  Pai’s  Bill.  Only  three  hours
 have  been  allotted  for  this.  We  need
 at  least  five  hours  to  discuss  this.
 It  is  such  an  important  Bill.  It  is  a
 constitutional  amendment  and  it  has
 far-reaching  implications.  So,  I  sub-
 mit  that  at  Jeast  five  hours  should  be
 given  to  it.

 Mr,  Deputy-Speaker:  Already  there
 was  a  letter  from  Professor  Ranga  and
 the  Committee  has  taken  into  consi-
 deration  his  letter  and  increased  the
 time  to  three  hours.  We  shall  see
 when  it  comes  before  the  House  on
 the  next  occasion  as  to  what  the  posi-
 tion  is  and  shall  consider  it.

 Dr.  Earni  Singh  (Bikaner):  On  a
 point  of  clarification,  Sir.  I  have  a
 Bill,  number  3  on  the  list,  which  is
 only  for  a  formal  transmission  to  a
 Joint  Committee.  I  would  like  to  seek
 your  guidance  as  to  whether  this  Bill
 can  be  sent  to  the  Joint  Committee

 today  because  there  are  two  other
 hon,  Members  who  will  take  up  so
 much  time.  My  Bil!  is  only  «  pure
 formality.

 Mr.  Deputy-Speaker:  It  is  difficult
 to  say  at  this  moment.  I  think,  it  is
 rather  impossible  to  reach  that  Bill.
 What  I  would  suggest  is  that  as  he
 has  already  written  to  the  Committee
 that  point  will  be  considered  at  the
 next  meeting  of  the  Committee  and
 the  Committee  will  give  consideration
 to  upgrading  the  Bill.

 Shri  P.  हू,  Deo:  Sir,  the  House  can
 override  the  decision  of  the  Commit-
 tee.

 Mr.  Deputy-Speaker:  Yes,  I  said  so;
 but  not  now.

 श्री  यशपाल  सिह  (देहरादून)  :  एक
 मिनट  डा०  कर्णी  शिर  |  दे  दिया  जाये  t

 Mr.  Deputy-Speaker:  If  it  is  possi-
 ble,  certainly  he  will  get  time  but  if
 it  is  not  possible  what  can  I  say?  How
 can  I  provide  even  qa  minute  or  a
 second?  Time  is  very  limited;  so,  I
 have  suggested  a  way  out.

 Dr.  Karni  Singh:  The  only  submis-
 sion  I  wish  to  make  is  that  this  Bill
 seeks  to  bring  in  a  language  for  the
 entire  State  of  Rajasthan  and  there-
 fore  it  is  very  important;  hence  this
 submission.

 Mr.  Deputy-Speaker:  I  have  already
 gone  through  the  Bill.  It  is  not  sec-
 tional;  it  is  a  Janguage  for  the  whole
 State.  The  Committee  will  take  into
 consideration  all  the  aspects.

 Now,  let  us  proceeg  with  the  busi-
 ness.  The  question  is:

 “That  this  House  agrees  with
 the  Third  Report  of  the  Commit-
 tee  on  Private  Members’  Bilis  and
 Resolutions  presented  to  the  House
 on  the  7th  June,  1967.”

 The  motion  was  adopted,
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 23.94  hrs.

 MANAGING  COUNCIL  BILL*

 Shri  Ram  Kishan  Gupte  (Hissar):
 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  to  set  up  Managing  Coun-
 cils  in  industrial  concerns  for  partici-
 pation  of  labour  in  management.

 Mr.  Deputy-Speaker:
 ag:

 The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bili  to  set  up  Managing
 Councils  in  industrial  concerns  for
 participation  of  labour  in  manage-
 ment.”

 The  motion  was  adopted.

 Shri  Ram  Kishan  Gupta:  Sir,  I  in-
 troduce  the  Bill.

 INVESTIGATION  COMMISSION
 BILL*

 Shri  Ram  Kishan  Gupta  (Hissar):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  appointment
 of  an  Investigation  Commission  for
 enquiring  into  complaints  of  corrup-
 tion  against  public  servants  or  public
 men  and  for  matters  connected  there-
 with.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil!  to  provide  for  the
 appointment  of  an  Investigation
 Commission  for  enquiring  into
 eomplaints  of  corruption  against
 public  servants  or  public  men  and
 for  matters  connected  therewith.”

 The  motion  was  adopted.

 Shri  Ram  Kishan  Gupta:  I  introduce
 the  Bill.

 JVAISTHA  19,  889  (SAKA)  4796
 SUBSIDIARY  BANKS  MERGER

 BILL*
 Shri  Ram  Kishan  Gupta  (Hissar):  I

 beg  to  move  for  leave  to  introduce  a
 Bill  to  merge  all  subsidiary  banks
 with  State  Bank  of  India.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil!  to  merge  all  subsidiary
 banks  with  State  Bank  of  India.”

 The  motion  was  adopted.
 Shri  Ram  Kishan  Gupta:  I  introduce

 the  Bill.

 TREASON  BILL*

 क्रो  यशपाल  सिह  (देहरादून)  :  श्रीमन्,  मैं
 प्रस्ताव  करता  हूं  कि  राजद्रोह  के  दोषी  पाये  जाने
 बाले  व्यक्तियों  को  दण्ड  देने  तथा  तत्संसक्त
 विपयों  का  उपबन्ध  करने  वाले  विधेयतरः  को
 पेश  करते  की  अनमति  दी  जाय  ।

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  punish-
 ment  to  persons  found  guilty  of
 treason  and  matters  connected
 therewith.”

 The  motion  was  adopted.

 si  पशपाल  सिंह  :  मैं  विधेयवः  प्रस्तुत
 बारता  हूं  ।

 INDIAN  PENAL  CODE  (AMEND-
 MENT)  BILL’

 (Amendment  of  sections  405  and  406)
 Shri  Ram  Kishan  Gupta  (Hissar):  I

 beg  to  move  for  leave  to  introduce

 *Published  in  Gazette  of  India
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 {Shri  Ram  Kishen  Gupta]
 a  Bill  further  to  amend  the  Indian
 Penal  Code,

 ts
 Mir,  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Penal  Code,  1860.”

 The  motion  was  adopted.
 Shri  Ram  Kishan  Gupta:  I  iintro-

 duce  the  Bill.

 REPRESENTATION  OF  THE  PEO-
 PLE  (AMENDMENT)  BILL*

 (Amendment  of  section  77)

 att  यशपाल  ्िह  (देहराटून):  श्रीमन्  मैं
 प्रस्ताव  करता  हूं  कि  लोक  प्रतिनिधित्व
 भ्रधिनियम,  951,  भ  श्रागे  संशोधन  करने

 श्
 विधेयक  की  पेश  करने  की  प्रनुमति  दो

 |

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 1951."

 The  motion  was  adopted.
 at  arma  fag  :  &  विधेयक  प्रस्तुत

 करता  हूं  ।

 PROHIBITION  OF  MANUFACTURE
 AND  IMPORT  OF  HYDROGENAT-
 ED  VEGETABLE  OILS  BILL*

 mt  परशपाल  सिह  (देहरादून)  :  में
 प्रस्ताव  करता  हूं  कि  भारत  में  उद्जनित
 वनस्पति  तेलों  के  निरमाण  तथा  आयात  के
 निषेध  का  उपश्न्ध  करने  वाले  विधेयक  को
 पेश  करने  की  झनुमति  दी  जाय  t

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  prohibi-

 JUME  8,  067

 tion  of  manufacture  and
 of  hydrogenated  vegetable  oils  in
 India.”

 The  motion  was  adopted.

 wht  बसपाल  सिह  :  मैं  विधेयक  को

 प्रस्तुत  करता  हूं  t

 HIRE-PURCHASE  BILL*

 sit  थक्षपाल  सिह  (देहरादून)  :  सन,
 में  प्रस्ताव  करता  हूँ  कि  वस्तुओं  को  'किराबा-
 सरीद  संत्रंधी  विधि  में  संशोधन  करने  वाले
 विधेयक  को  पेश  करने  की  झनुमलि  दी  जाय  ry

 Mr,  Deputy-Speaker;  The  queation
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  law
 relating  to  the  hire-purchase  of
 goods.”

 The  motion  was  adopted.

 ay  anna  सिंह  :  मैं  विधेयक  पेश
 करता  हूं  ।

 PAYMENT  OF  WAGES  (AMEND-
 MENT)  BILL?

 (Amendment  of  sections  and  5  and
 insertion  of  new  section  5A)

 Shri  5.  C.  Samanta  (Tamluk):  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Payment  of
 Wages  Act,  1936.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1986.”

 The  motion  was  adopted.
 Shri  Ss.  C.  gamamta:  I  introduce  the

 Bill.

 *Published  in  Gazette  of  India  Extraordinary,  Part  JI,  Section  2,
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 “PAPERS  (PUBLIC  LIBRARIES)
 AMENDMENT  BILL*
 (Amendment  of  sections  2  and  3)

 Shri  S.  C.  Samanta  (Tamluk):  I
 beg  to  move  for  leave  to  introduce  a
 Bil:  further  to  amend  the  Delivery
 of  Books  and  Newspapers  (Public
 Libraries)  Act,  1954.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Delivery  of  Books  and  News-
 Papers  (Public  Libraries)  Act,
 1954."

 The  motion  was  adopted.

 Shri  8.  C.  Samanta:  [  introduce  the
 Bill.

 COMPANIES  (AMENDMENT)  BILL®

 (Insertion  of  new  sections  43B  and
 250AA  and  amendment  of  sections
 224,  237  ete.)

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Companies
 Act,  1956.

 Mr,  Deputy-Speaker,  The  question
 is:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Companies  Act,  1956."

 The  motion  was  adopted.

 Shri  D.  C.  Sharma:  |  introduce  the
 Bill.

 JYAISTHA  39,  809  (SAKA)  4200
 GIVT-TAX  (AMENDMENT)  BILL*®
 (Amendment  of  settions  22,  23  etc.)

 Shri  D.  C.  Sharma  (Gurdaspur):  I
 beg  to  move  for  leave  to  introduce  @
 Bitl  further  to  amend  the  Gift-Tax
 Act,  1958,

 Mr,  Deputy-Speaker:  The  question
 a:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Fift-Tax  Act,  1958."

 The  motion  was  adopted.

 हिच  9.  ह  Sharma:  |  introduce  the
 Bill.

 FOREIGN  EXCHANGE  REGULA-
 TION  (AMENDMENT)  BILL*

 (Amendment  of  sections  2  and  23,
 ete.)

 Shri  D.  C.  Sharma  (Gurdaspur):  3४
 beg  to  move  for  leave  to  introduce  a
 Bi'l  further  to  amend  the  Foreign
 Exchange  Regulation  Act,  1947.

 Mr,  Depaty-Speaker;  The  question
 is:

 “That  leave  be  grantég  to  intro-
 duce  a  Bill  further  to  amend  the
 Foreign  Exchange  Regulation  Act,
 1947."

 The  motion  was  adopted.
 Shri  D.  C.  Sharma:  I  introduce  the

 Bill.

 PREVENTION  OF  CORRUPTION
 (AMENDMENT)  BILL*

 (Omission  of  section  6)

 sly  fara  साथ  पाण्डेय  :  उपाधच्यदा

 महोदव्य,  में  प्रस्ताव  करता  हूं  कि  प्रीबेन््शन
 श्ाफ़  करण्यन  0बट,  1949  वा  भागे  रूशो-
 धन  करने  वादा  विधेयक  चेइ  डरने  की  झुसे
 गुरमति  दी  है)! ठ

 *Published  in  Gazette  of  India  Extraordinary,  Part  i,  Section  4
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 P
 Mr,  Deputy-Speaker;  The  question

 Ss?

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Prevention  of  Corruption  Act,
 1947."

 The  motion  was  adopted.
 eft  विश्वनाथ  पाण्डेय  :  हैं  चिेघक

 उस्तुत  करता  हुं  :

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  sections  127,  28  and
 329)

 ो  विश्घरनाथ  पाण्डेय  (सलेमपुर  )
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि
 कोड  श्राफ़  क्रिमनल  प्रांसीजर,  L898  वा

 आगे  संशोधन  करने  बाल!  बबघयक  पेश  करने
 की  मुझे  झनुमति  दी  जाय  t

 Mr.  Deputy-Speaker;  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,
 1898.”

 The  motion  was  adupted.

 att  विधजनाथ  चान्देव  ध्  विधेयना
 को  प्रस्तुत  करता  हूं  ।

 CODE  OF  CItIMINAL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  section  252)

 sit  किचन व  पाण्डेय  (सलेमपुर) :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि
 कोड  आफ  क्रिमनल  प्रोश्चजर,  ry98  वश
 आगे  संशोधन  करने  वाला  विधेयक  पेश  करने
 को  मुझे  अ्रनुमति  दी  जाय

 ds:
 “That  leave  be  granted  to  intro-

 duce  a  Bil]  further  to  amend  the

 JUNE  9,  967

 Mr,  Deputy-Speaker;  The  question
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 Code  of
 1886."

 The  motion  was  adopted.

 Criminal  Procedure,

 क्री  विड्वमाय  पाण्ड्य  :  मैं  विधेयक  को

 प्रस्तुत  करता  हूं  |

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  34)
 at  विध्वनाथ  पाष्डेय  (सलेसपुर)  :

 मैं  प्रस्ताव  करता  हूं  कि  भारत  के  संविधान  में
 आगे  संशोधन  करने  वाला  विधेयक  पेश  करने
 की  मुझे  श्रनुमति  दी  जाय  |

 Mr.  Deputy-Speaker:
 5s:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 ्य  जनिइजलो मे  पाण्टेय  :  में  विधेयक  को

 प्रस्तुत  करना  हूं  t

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  38  and  inser-
 tion  of  new  Article  I9A,  etc.)

 Shri  K.  R.  Gunesh  (Andaman  =  and
 Nicobar  Islands):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,
 Shri  K.  R.  Ganesh:  |  introduce  the

 Bill.

 ‘Published  in  Gazette  of  India  Extraordinary,  Part,  Sec
 dated  9th  June,  1967.  ction  2,



 (Amendment  of  Article  02)
 Shri  K.  RE.  Ganesh  (Andaman  and

 Nicobar  Islands);  ॥  beg  to  move  for
 leave  to  introduce  a  Bilj  further  to
 amend  the  Constitution  of  India.

 Mr.  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 Shri  K.  है,  Ganesh:  I  introduce  the

 Bill.

 CONSTITUTION  (AMENDMENT)
 BILL—Conid.

 (Amendment  of  Articles  37,  45,  etc.)
 by  Shri  Madhu  Limaye.

 Mr,  Deputy-Speaker:  We  now  take
 up  further  consideration  of  the  fol-
 lowing  motion  moved  by  Shri  Madhu
 Limaye  on  the  26‘h  May,  1967,  name-

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  cir-
 culated  for  the  purpose  of  eliciting
 opinion  thereon  by  the  -3lst
 August,  1967."

 Only  30  minutes  are  left.
 Dr,  Lohia.

 डा.  शाम  ऋनोहर  लोहिया  (कन्नौज)  :

 उपाध्यक्ष  महोदय,  श्री  मधु  लिमये  जी  के
 दिल  का  समर्थन  करने  में  मुझे  बड़ी  प्रसन्नता

 हो  रही  है।  इसलिये  कि  राज्य  में  जितनी
 प्रेरणा  होनी  चाहिये।  उतना  ही  दण्ड  होना
 चाहिये।  जितना  संकल्प  होना  चाहिये  उतना

 ही  विधान  होना  चाहिये  |  भ्र॒म्मी  तक  अक्षर
 शिक्षा  क  @  ग  ज-प्राथभमिक  शिक्षा  के
 आमले  में  और  खाने  पीने  के  मामले में  भारतीय
 राज्य  केबल  प्रेरणा  है  भौर  संकल्प  भी  है
 शो  बहुत  कच्चे  किस्म  का  संकल्प  है  1  मधु

 J¥AISTHA  19,  2808  (SAKA)  Constitution
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 जी  ने  प्रवत्म  किया  है  कि  इस  प्रेरणा  भौर
 संकल्प  को  एक  दष्ड  शौर  विधान  का  कप
 लिया  जाय,  ताकि  भारत  की  अ्रदालतों  को
 मौका  मिल  जाये  कि  वह  इस  संकल्प  और

 डेव
 को  तोड़ने  वाले  लोगों  को  उचित  दण्ड

 दे  !

 'राज-दण्ड  एक  ऐसा  शब्द  है  जो  तीन
 हजार  वर्षों  से  ज्यादा  समय  से  हमारे  तात्पये

 को  फ़्ण्छी  तरह  से  बताता  है।  मैं  एक  बाजारू
 मिसाल  देकर  कहता  हूं  कि  मान  लो,  थोड़ी
 देर  के  लिये  कोई  आदमी  कहें  कि  चोरी  देश
 में  रोको  मठ  बना  कर,  संकल्प  बताकर
 लोगों  में  प्रचार  करके  कि  चोरी  करना  बहुत
 बुरा  है  भौर  चोरो  के  सम्बन्ध  में  जितने  कानून
 हैं  उनको  खत्म  कर  डालो--आज  करीब
 करीब  वही  हालत  है  ।  प्राथमिक  शिक्षा  भौर
 भोजन  के  सम्बन्ध  में  कानून  नहीं,  ऐसा  कानून
 जिसके  आधार  पर  दण्ड  दिया  जा  सके

 तो  जो  प्रभी  मैंने  उदाहरण  दिया  है  कि  चोरी
 और  कत्ल  के  कानून  को  बिकुल  हटा  दो,
 हमारे  ताजीरात  हिन्द  और  दण्ड  प्रक्रिया  से

 और  लोगों  को  झाग्तरेक  प्रेरणा  श्रौर  संकल्प
 पर  ही  छोड़  दो  कि  &  चोरी  न
 करें  तो  जो  झवस्था  होगी  वही  पअ्रवस्था
 झाज  भोजन  प्लौर  प्राथमिक  शिक्षा  की  हो
 रही  है  ।

 भोजन  की  विशेष  तौर  से,  क्योंकि  मैं
 भ्रापसे  बार  बार  इस  बात  को  कहना  चाहता
 हूं  सौर  कह  चुका  हूं  कि  झाज  भी  केवल

 बिहार  में  तीन  चार  हजार  प्रादमी  रोज

 जिनि-खाये हुये  मर  रहे  हैं  भौर  जुला  ई-अगस्त  में
 उत्तर  प्रदेश  और  बिहार  में  सम्भवतेया
 10-20  लाख  आदमियों  की  मौत  होने

 जा  रहो है  ।  ऐसे  समय  में  प्रश्न  उठता  है  कि
 जिस  राज्य  में  eee  (ध्यवधातन)  ae

 बार  बार  मुझे  टोकते  चले  जाते  हो--
 वह  सरकार  नहीं,  वे  तो  पटवारी  हैं।  कलक्टर

 यहां  बेंढे  हुए  हैं,  पटवारी  वहां  बैठे  हुए  है,
 पटबारी  के  साम  पर  हजार  बात  सुतामा
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 [ete  te  मनोहर  लोहिया]
 आहते  हो,  उस  से  कुछ  नहीं  होगा,  कलेक्टर
 क्यादा  जिम्मेदार  है  ।  एक  सामयिक  दृष्टि
 लेकर  चलें  तो  पटवारी  भी  खराब  है,  लेकिन
 वहे  कुछ  कोशिश  तो  कर  रहा  है  और  उस
 पटवारी  की  तरफदारी  मेरे  जैसा  आदमी  करने
 की  कोशिश  कर  रहा  है।  व्यवधान

 अच्छा  है  मुझको  तो  वक्त  मिल

 जायगा,  इस  कलेक्टर  को  और  दस  बात

 सुना  दूंगा  |  उपाध्यक्ष  महोदय,  आज  इन
 लोगों  की  हालत  ऐसी  हो  गई  है  कि  जब  तक
 इनके  ऊपर  कोड़ा  नहीं  चलागोगे--आ्लाप
 कोड़ा  जानते  हैं,  उपाध्यक्ष  महोदय  ?  जिसकी

 मूठ  लकड़ी  की  होती  है  और  रस्सी  चमड़े
 की  होती  हैं--वह  कोड़ा  श्राज  मधु  जी  ने
 दिया  है  जिसके  श्रन्दर  लिखा  हुआ  है  कि
 खाली  संकल्प  नहीं  करेगा  प्रेरणा,  नहीं  देगा
 कि  भोजन  हो,  बल्कि  राज्य  का  करतंव्य  हों
 जायगा  कि  वह  भोजन  दे  शौर  कभी  राज्य  के
 प्रतिनिधि  लोगों  को  भोजन  भ  दे  सके,  तो
 फिर  उनके  ऊपर  भ्रदालत  में  कानूनी  कार्यवाही
 करके---मैं  समझता  हूं  ऐसा  कानून  होने
 पर--उनको  जेल  भेजा  जा  सकेगा  ।

 28.45  hrs.

 {Surr  MANOHARAM  iy  the  Chair]

 इसी  तरह  से  जब  प्राथमिक  शिक्षा  बच्चों
 को  नहीं  मिलेगी  श्रीर  इन  मंत्रियों  को  और
 झफसरों  को  डर  रहेगा  कि  अदालत  में  कोई
 झादमी  जाकर  इनके  ऊपर  मुकदमा  चला  कर
 इनको  जेल  भिजवा  सकता  है---मैं  ज्यादा
 लम्बी  सज़ा  को  बुरा  समझता  हूं,  मैं  फॉसी  को
 कतई  खराब  चीज़  समझता  हूं,  जिस  आदमी
 को  जात  के  देने  का  रास्ता  नहीं  मालूम,  उसको
 कभी  किसी  की  जान  नहीं  लेनी  चाहिये  ।
 यह  मेरा  सिद्धान्त  रहां  है,  वर्ना  इस  वक्त
 भोजन  के  सम्बन्ध  में  फांसी  की  बात  हो  सकती
 थी  4  जब  यह  सज़ा  होगी,  तब  उसके  बाद
 संकल्प  में  वह  शक्ति  आयेगी,  कि  फिर
 ाप  देखेंगे--मैंने  इसको  अभी  पूरा  पढ़ा
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 नहीं  था  लेकिन  कई  झरब  रुपये  का  खर्च
 इसमें  बताया  गया  है,  हो  सकता  है  कि  हमारे
 वित्त  मंत्री  महोदय  शौर  उनकी  सरकार
 उसी  को  पढ़  कर  घबरा  जांय,  लेकिन  जहां
 एक  तरफ़  दण्ड  और  सज़ा  धौर  दूसरी  तरफ
 संकल्प  का  योग  हो  जायेगा,  प्रन्दर  की  प्रेरणा
 का  और  बाहर  के  कोड़ें  का  योग  हो
 जायगा--इस  बात  की  सम्भावना  है  कि  हम
 लोग  स्वयंसेवकों  के  द्वारा  साक्षरता  के
 स्वयंसेवकों  के  द्वारा  शायद  कम  खर्चा  करते

 हुए  भी  अपने  देश  को  बहुत  जल्द  साक्षर  बना
 पायेंगें।  उसी  तरीके  से  गड़बड़
 यह  हो  रही  है  कि  श्राज  हमारे  50  करोड़
 ग्रादमी  हैं  उन  में  से  हम  केवल  50  लाख

 |  करोड़  या  2  करोड़  की  बात  सोचते  दे
 और  यह  मैं  अफसोस  के  साथ  कहना  चाहता

 हूं  कि  खाली  उधर  वाले  नहीं  इधर  वाले  भी
 हम  लोग  भी  हिसाब  लगाते  हैं  प्राय  व्यय
 रूपये  के  हिसाव  से  i  हम  हिसाब  यह  नहीं
 लगाते  कि  हमारे  यहां  45  करोड़  श्रादमी
 ऐसे  है  जो  गरीबी  की  रछुलदल  शरीर  गर्क  में  इतने
 ज्यादा  गिर  चुके  हूँ  कि  श्रबन  उनको  कोई  लोभ
 लालच  पग्रथवा  प्रेरणा  जगा  नहीं  सकती  ।
 उनको  जगाने  का  एक  मात्र  उपाय  है  कि
 उनके  सामने  बहुत  बड़ा  आदर्श  भ्रा  जाय
 ओर  वह  ादर्श  मेरी  समझ  में  एक  ही  हो
 सकता  है  |  समता  के  द्वारा  समंद्धि  शौर

 समृद्धि  के  द्वारा  समता  ।

 मैं  उन  में  से  नहीं  हूं  जो  समझते  हैं  केवल
 समता  कर  दो  तो  सारा  देश  बिलकुल  खुशहाल
 हो  जाएगा  |  खुशहाली  पौर  समता  दोनों
 में  झन्योग्याशित  का  संबंध  करते  हुए  चलना
 पड़ेगा  और  इसीलिए  जब  कभी  मेश  जैसा
 ब्रादमी  कोई  बात  कहना  चाहता  है  तो  भ्रफसतोस
 तो  यह  है  कि  दोनों  तरफ  से  हल्ला  होने  लगता
 है  जझौर  हमारे  जैसे  आदमी  को  ठीक  ही  गति
 हो  जाती  है  कि  दो  प्राठन  के  बीच  में  औौबित
 यान  कोव |  यह  पाट  ऐसे  हैं  कि जो!  लरा
 ज़रा  सी  बातों  पर  बेमतलव  गरमी  ले  लेते
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 हैं।  मैंने  भाज  सुबह  भी  कहा  कि  गरमी  लेने
 में  कहीं  कोई  कम  नहीं  है  न  इधर  के  न  उधर
 के  लेकिन  जैसा  मैं  मे  कहा  वही  बेसतलब
 ग़रमी ले  लेते  हैं।  न  इधर के  किसी ने  कहा
 कि  एक  सिपाही  नासिर  को  भेजो  और  न
 उधर  के  किसी  ने  कहा  कि  झटल  बिहारी
 वाजपेयी  ने  कहा।  कि  इजरायल  को  एक
 सिपाही  भेजो  डांगे  साहब  ने  भी  नहीं  कहा
 कि  नासिर  को  एक  सिपाही  भेजो  लेकिन
 दोनों  क्या  खूब  झापस  में  लड़  गये?  श्रज
 भारतीयों  की  तबियत  कुछ  होती  है  कि

 फिजूल  की  बात  के  ऊपर  गरम  हो  जाना  शौर
 लड़  जाना।  कर्म  शौर  संकल्प  के  ऊपर  लड़ने
 वाली  तबियत  नहीं  है।  भाप  मेरे  जैसे  प्रादमी
 को  समझें  t  मैं  अास्तीन  नहीं  चढ़ाना  चाहता  t
 इस  तरह  से  भ्रास्तीन  चढ़ाना  यह  काम  श्राप
 लोगों  का  है।  मेरा  काम  है  भास्तीन  ऐसी
 पड़ी  रहे  भौर  फिर  अपने  देश  को  सही  रास्ते
 पर  लाने  के  लिए  संकल्प  और  दण्ड  प्रेरणा
 शौर  विधान,  दोनों  का  जोड़  लगा  कर  ऐसी
 झवस्था  पैदा  की  जाय  कि  कम  से  कम  इन  दो
 मामलों  में,  भोजन  शर  प्राथमिक  शिक्षा  के
 मामले  में  हम  उन  45  करोड़  शभ्रादमियों  को
 उठा  सके।  मैं  ने  पहले  कहा  कि  झाय  व्यय
 रुपये  के  हिसाब  से  हम  लगाते  हैं प्ौर  उस  तरह
 से  श्राप  मत  सोचिये  क्योंकि  यह  45  करोड़
 जो  च््घे  मुर्दा  हूँ  तीन  चौथाई  मुर्दा  है।  झाज
 उन  को  कोई  प्रेरणा  नहीं  रही  है।  जितनी
 भी  बहस  यहां  संसद  में  या  और  कहीं  चलती

 हूँ  यह  केवल  ॥  करोड़  2  करोड़  या  3  करोड़

 के  लिए  है,  बाकी  के  लिए  न  हीं  है।  यह  नकली
 है।  एक  तरीके  का  नाटक  है  और  इस  नाटक

 में  भी  पब  दम  नहीं  रह  गया  है।  वह  जो
 45  करोड़  लोग  हैं  अगर  उन  में  प्रेरणा  लाना

 है  तो  प्राज  कुछ  भी  हन  के  शरीर  में  नहीं
 रह  गया  है।  पहले  जो  जिस  जगह  भी  में

 जाता  था,  बतो  वह  बादा  बहुत  कम  हो  गयी
 है  कि  कब  मैं  गांव  में  जाता हूं  भौर  जहां
 लौयों  को  भोजन  गहीं  मिलता  तो  उन
 की  मांसपेशियो ंको  जरा  छूकर'देखताहूं।  मैं
 सभापति  महोदय,  दाप  से  कहता  चाहता  हूं

 कि  ध्ाज  40-50  सैकड़ा  आजादी  की
 मांसपेशियां  खत्म  हो  चुकी  हैँ।  झन  जब
 बहां  हाथ  उन  के  रक्यो  तो  मांसपेशियां  नहीं
 मालूम  देती  1  उन  बेचारों  के  कुछ  है  हो  नहीं
 घौर  1 ा  बहू  बेचारे  क्या  फावड़ा  चलायेंगे
 या  क्या  छोदेंगे  प्रथवा  क्या  करेंगे  ?  हो  सकता
 है  कि  इस  प्रकार  से  स्वतन्त्र  पार्टी  के  मेरे  साथी
 लोग  कहूँ  कि  तब  इतनी  तो  समाजवादी  बात
 मत  करो।  पहले  उन  के  पेट  में  श्र  डालो,
 मांसपेशियां  उभर  आयेंगी  भौर  तब  वह
 फावड़ा  चलायेंगे,  मिट्टी  खोदेंगे  तब  पानी  भी
 ला  सकेंगे  और  बीज  लायेंगे  बड़े-बड़े।  उनको
 मैं  कहूंगा  कि  किसी  हद  तक  प्राप  की  बात
 सही  है  लेकिन  उन  के  पेट  में  श््न्न  डालोग  कहां
 से  भाई  ?  वह  खोदेंगे  कहां  से  ?  मांसपेशियां
 तो  उनकी  खत्म  हो  चुकी  हैं  इसलिए  उन
 मांसपेशियों  को  जो  खत्म  हो  चुकी  है  या  झाघी
 a  तीन  चौथाई  खत्म  हो  चुकी  है  भ्रव  प्राण
 दिलाना  है।  खाली  एक  ही  उपाय  है।  उन
 के  दिल  की  दीवाली  को  जगाना  है।  दिल  की
 दीवाली  खत्म  हो  चुकी  है।  भारत  के  45
 करोड़  आदमियों  के  दिल  की  दीवाली  हमेशा
 के  लिए  खत्म  हो  चुकी  है  ।  भ्रगर  आप
 नहीं  जगा  पाये  तो  फिर  यह  कभी  नहीं  हो
 पायेगा।  यह  एक  सुनहला  भौका  भाप  के
 सामने  पेश  है।  लेकिन  इस  वक्त  कहीं  आप
 ने  श्री  मधु  लिमये  के  विधेयक  को  इसलिए
 गिरा  दिया  कि  वह  विरोधी  पक्ष  की  तरफ
 से  आया  है  तो  बहुत  बुरा  होगा।  इस  को
 आप  सानिये।  मान  कर  45  करोड़  भादमियों
 को  एक  सहारा  दीजिये  भ्रौर  फिर  जो  भी  उन
 के  पास  श्रम  रह  गया  हो,  बहुत  कम  श्रम

 रह  गया  है,  उस  श्रम  को  ले  करके  एक  तरफ
 तो  पानी  खेती  के  लिए  और  दूसरी  तरफ
 अच्छा  बीज,  इस  दोनों  का  इस्तेमाल  कर  के
 भोजन  का  इन्तजाम  करिये  भौर  दूसरी  तरफ
 प्राथमिक  शिक्षा  के  जरिए  उन  को  धर
 ज्ञान  दिला  कर  कम  से  कम  ऐसा  मनुष्य
 बना  दीजिये  क्योंकि  मनुव्य  ही  झस्त  में  सब  कुछ
 है।  यह  तो  भाष  ने  जर्मनी  का  देख  लिया,
 जापान  का  देख  लिया.  ee  .
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 थमो  पश्षपाल  सिंह  (देहरादून)  :  इजरायल
 को  देख  लीजिये।

 Blo  राम  मनोहर  लोहिया  :  इज़रायल,
 मुझे  बहुत  खुशी  महीं  हो  रही  इजरायल  की
 जीत  पर  और  मैं  चाहूंगा  कि  हमारे  जो  लोग
 यहां  पर  खुश  हो  रहे  हैं  वह  जरा  इस  पर  सोच
 लें।  इस  का  मतलब  होता  है  यूरोपीय  के

 मुकाबले  में  हम  एशियाई  भौर  प्रफीकी  का

 जूते  खोल  कर  भागना।  इसलिए  जेसा  में  ने
 कहा  इस  पर  हमें  बहुत  खुश  नहीं  होना  चाहिए
 झभाखिर  को  वह  यूरोपीय  ह्  किसी  तरीके
 से  यूरोप  से  धाकर  वह  बसाये  गये  है  हालांकि
 मैं  इजरायल  को  ह! ह  मानता  हूं।  बहुदियों
 का  पूरा  दोस्त  हूं।  यह  मैं  श्राप  से  बताना
 चाहता  हूं  कि  यहूदी  भर  इजरायली  में  एक
 फर्क  करते  हुए  .  .  .

 री  यशपाल  सिह द.  नसीहत  तो  दुश्मन
 से  भी  हासिल  करनी  चाहिये।

 Wo  रास  सनोहर  लोहिया  :  वह  मेरे

 दुश्मन  नहीं  हैँ  वह  मेरे  दोस्त  हैं।  मैं  उन  से
 दोस्ती  रखना  चाहता  हुं  लेकिन  खाली  यह  कहना
 चाहता  हूं  कि  ठाकुर  यशपाल  सिंह  ने  बढ़िया
 बात  कही  है  कि  यह  मनुष्य  हैं।  बन्दूक  हो,
 हवाई  जहाज  हो  यह  सब  कुछ  नहीं  है।  वह
 साबित  हो  गया।  एक  महीने  तक  लड़े  थे।

 यह  हजरत  लोग  लाहौर  तक  नहीं  पहुच  पाये
 क्योंकि  इन  के  पैर  में  मोच  भा  गईं  थी
 लेकिन  वह  दो  दिन  में शामेलशेख  तक  पहुंच
 गये  संकल्प  उस  का  कारण  है।  वह  संकल्प
 भी  विधान  शर  दण्ड  के  साथ  चला  करता
 है।  शौर  दूसरी  तरफ  जैसे  कि  इतनी  देर
 में  उठ  कर  चले  गये  वित्त  मंत्री,  खैर  उन  को
 समझा  देना  कि  खाली  झाय  व्यय  की  बात  कहते
 वक्त  मैंने  जरा  कोड़े  की  बात  की  थी  लेकिन
 बहू  कोई  शारीरिक  कोड़ा  नहीं  था  वह
 झाध्यात्मिक  कोड़ा  था।  बहू  शायद  मतलब
 गलत  सभझ  गये  शारीरिक  कोड़ा  समझ
 बैठे  इसलिए  चले  गये  होंगे।  भाध्यात्मिक

 कोढ़े  से  मेरा  मतलब  था।  उस  वक्त  जब  यह

 JUNE  9,  987  (Amendment)  Bille  49320

 सीज  ध्यान  में  भ्रायेगी  कि  किस  तरीके  से

 हम  लोग  झपनी  इस  पूरी  ताकत  को  लगा
 करके  प्रपने  भारत  के  मनुष्य  को  ऊंचा  उठा
 कर  के  कहीं  कुछ  ले  जा  सकेंगे  तो  कुछ  हो
 सकेगा  वरना  श्ाज  जो  हालत  है  उस  भें

 हमारे  जितने  भी  संविधान  के  निदेशांक  हिस्से
 हैं  बह  बेकार  हो  गये  हैं  7  फिर  मैं  यह  कहूंगा
 कि  सविधान  के  निदेशक  के  हिस्से  को  निकाल
 करके  उस  को  फाड  करके  अलग  रख  देता
 चाहिए।

 श्री  जी०  Ato  कृपलानी  (गुना)  :  फाड़ने
 के  लिए  तो  रखा  है।

 डा०  रास  मनोहर  भोहिया  :  फिर  मैं
 और  श्राप  कृपलानी  साहब  यहू  काम  करें
 कि  या  तो  संविधान  के  उस  हिस्से  को  बिलकुल
 फाड़  कर  श्रलग  कर  दें  वरना  आजादी  मिले
 20  वर्ष  हो  गये  हैं  भर  संविधान  को  बने

 हुए  15  चर्च  हो  चुके  हैं  उस  निदेशक  हिस्से
 को,.........

 श्री  जो०  भा  कृपालाती :  फाड़  दो  t

 डा  राम  सनोहर  लोहिया  :  भाप
 कहते  तो  हैं  कि  फाड़  दो  लेकिन  फाड़ने  में
 आप  मदद  बहुत  कम  करते  हो
 मुश्किल  तो  यही  है।  या  तो  इसे  फाड़  दो  या
 फिर  श्री  मधु  लिमये  के  विधेयक  को  श्राप
 मान  लें  वस  मुझे  इतनी  बात  झाप  से
 निवेदन  करनी  है  ।

 शिक्षा  मन्त्रालय  में.  राज्य सन्तरी
 (ai  भागवत  झा  ्ाजाब  ):  सभापति
 महोदय,  श्री  मधु  लिमये  संविधान  के
 प्रनचछेद  37,35  और  47  में
 संशोधन  करना  चाहते  हैं  भौर  उस  हेतु
 उन्होंने  संशोधन  का  प्रस्ताव  रखा  है  ।

 संशोधन  के  पीछे  जो  भावना  है  मैं  उस
 भावना  की  पूरी  प्रतिष्ठा  करता  हूँ
 प्र्यात  भावना  यही  है  कि  भ्रभी  इन  अनुच्छेदों
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 के  झम्तर त  जो  मिदेशक  तत्य  हूँ  जिन  तत्वों
 के  भ्रन्दर  यह  संविधान  ने  उम्मीद  की
 सरकार  से  बह  दस  साल  के  भीतर  संविधाव
 प्रारम्भ  होने  के  इस  देश  में  i4  वर्ष  के  सभी
 बच्चों  को  नि:शुल्क  झनिवाय॑  शिक्षा  देंगे  शौर
 झनुच्छेद  47  के  प्न्तगंत यह  इस  देश  में  पौ-
 ब्टिक  श्राहार  और  जीवन  स्तर  को  ऊंचा  करेंगे
 तथा  ऐसे  मादक  द्रव्यों  क ेजिन  के  कि  सेवन  से
 हानि  हो  उस  पर  कमी  करेंगे।  यह  जो  दो  मुख्य
 उद्देश्य  हैं  इन  का  सरकार  पालन  करेगी  1
 अभी  यह  निदेशक  तत्व  के  प्रन्दर  है.  श्री  मधु
 लिमये  चाहते  हैं  कि  इन  को  निदेशक  तत्व
 के  अध्याय  से  हटा  कर  मौलिक  अधिकारों
 में  ले आया  जाये  ।  अर्थात  अगर  सरकार
 44  वर्ष  के  बन््चों  को  अनिवायें  तथा  नि:-

 शुल्क  शिक्षा  न  दे  पाये  तो  इस  संशोधन  के
 बाद  उसे  यह  अधिकार  हो  कि  बहू  किसी
 स्थायालय  में  जाकर  इसकी  मांग  करें  1

 अनुच्छेद  47  के  अन्तत  अगर  सरकार
 इस  देश  को  जनता  को  पौष्टिक  आहार  न  दे
 पाये  तो  उत्त  को  इस  संशोधन  के  बाद  यह
 अधिकार  प्राप्त  हो  कि  वह  न्यायालय  में
 जाकर  इस  बात  की  मांग  करे  ।

 6  hrs.

 मैं  ममझता  हूं  कि  इस  देश  के  किसी
 भी  आदमी  को  इन  सिद्धान्तों  से  कोई  भी
 मतभेद  न  हों।  क्यों  कि  यह  हमारा  उद्देश्य
 है  प्रौर  हम  चाहते  g  कि  इस  देश  के  i4
 वर्ष  तक  के  बालकों  को  हम  निःशुल्क
 तथा  झनियार्य  शिक्षा  दें  ।  हम  चाहते  हैँ  कि
 देश  में  जीवन  का  स्तर  ऊंचा  हो  इस  देश
 के  तागरिकों  को  पौष्टिक  प्राहार  मिले

 हमारे  देश  में  नाशकारी  मादक  द्रब्यों
 पर  रोक  लगाई  जाय  जिस  से  हमारा  जीवन
 और  स्वास्थ्य  ऊपर  नहीं  उठता  है  ।  लेकिन
 झगर  हम  देखें  कि  हमारो  बास्तविक  कठि-
 साइयां  क्या  हूँ,  अगर  हम  देखना  चाहें  कि
 बास्तव  में  अनुच्छे:  45  के  अन्दर  हम  कितनी

 “उन्नति  कर  पाये  हूँ,  तो  सम्भवत:  हम  श्री

 नमू  लिमये  के  संशोधन  पर  टीक  रूप  में  विचार
 कर  पायेंगे  ।

 TYAISTHA  19.  38089  (SAKA)  (Amendment)  Bille  qa

 हाल  के  शैक्षणिक  सरेक्षण  के  अनुसार
 देहाती  क्षेत्रों  में  प्राथमिकता  शिक्षा  देने  का
 प्रयास  किया  जा  रहा  है  |  शमी  श्रभी6  मई  को
 जो  सर्वेक्षण  सरकार  को  मिला  है  उस  के
 झनुभार  6  से  ष  तक  की  आय  के  न  ने
 जब  1951  में  191,15  लाख  थे  प्रर्भात
 42  प्रतिशत  तब  i966  में  थे  52  लाख
 प्र्यात  79  प्रतिशत  1 11  4  वर्ष  तक
 की  ाप  के  बच्चे  जब  951  में  सिर्फ  31.2
 लाख  प्रर्थात  2प्रतिशत  थे  तब  966  मेंके
 07.96  लाख  अर्थात  37  प्रतिशत  के  लगभग

 थे  1  मेरे  कहने  का  मतलब  यह  है  कि  पिछले
 यर्षों  में  हमने  शिक्षा  के  प्रचार  का  प्रयास  किया
 ओर  प्रगति  भी  रही  t  मैं  यह  नहों  कहता  कि
 इम  में  जितनी  प्रगति  होनी  चाहिये  थी,  अर्थात
 संविधान  के  अन्तर्गत  हम  ने  जो  निदेशक
 तत्व  रक्त्ा  था  कि  सर्विधान  के  प्रग्तम्म  होने
 के  दस  बयो  के  अन्दर  हम  ऐसा  कर  पायेंगे,
 बहू  हम  कर  पाये,  लेकन  मैं  इस  से  भी  आगे
 एक  बात  और  कहना  चाहता  हूं  कि  हम  ने
 79  प्रतिशत  सफलता  अवश्य  प्राप्त  की  |

 परन्तु  चौथी  योजना  में  हम  6  से  वर्ष  तक
 के  90  लाख  बच्चे  शोर  ला  सकेंगे,  अवात
 हमारा  प्रतिशत  97  हो  जायेगा  और  कसे  4
 वर्ष  तक  के  बरसे  80  लाख  और  झा जायेंगे
 और  हमारी  जो  प्रतिशत  अझाज  3  का  है  वह
 43  हो  जायेगा  |  मैं  कभी  नहीं  कहता  कि  चौथे
 योजना  के  अन्तरगत  हम 14  बर्ष  के  शत  प्रति
 शत  बच्चों  को  शिक्षा  दे  पायेंगे  ।  हम  यह  भ्रनु-
 मान  करते  हुँ  कि  चौथी  योजना  के  भ्रन्त  तक

 9  प्रतिशत  बच्चे  6  मे 1  वर्ष  तक  के  स्कूलों
 में  ा  जायेंगे  झर  43  प्रतिशत  8  4  वर्ष
 तक  के  बच्चे  -  फिर  भी  कुछ  बाकी  रहेंगे  ।
 मेरा  ऐसा  अनुमान  है  कि  पांचवी  योजना  के  झन्त
 तक  हम  शत  प्रति  शत  प्रार्थभिक  शिक्षाऔर
 1985-86  के  अन्त  तक  शत  प्रति  शत्त  मिडल

 की  शिक्षा  कर  पायेंगे  ।  इसलिये  में  सदन
 से  कहना  चाहता  हूँ  कि  अभी  वह  दिन  दूर
 हैं,  वह  लक्ष्य  दूर  है  जिस  की  कल्पना  शौर
 जिसका  संकल्प  किया  गया  या  झौर  जिसका
 जिंक  डा०  लोहिया  ने  किया  था  ।  शक  सिफ
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 इतना  है  कि  जो  संकल्प  ब्भी  दूर  है  उस  को
 श्री  मधु  लिमये  चाहते  हैं  कि  हम  मौलिक
 अधिकारों  में  ले  जायें।

 श्री  पग्रॉकार  लाल  बेरबा  (कोटा)  :
 मंत्री  महोदय  कह  रहें  हैं  कि  हम  985
 तक  इतना  कर  पायेंगे,  लेकिन  में  उन  से

 पूछना  चाहता  हुं  कि जब  एक  तरफ  हमारा
 परियार  नियोजन  का  कार्यक्रम  चल  रहा
 है  तब  985  तक  इतने  बच्चे  कहां  से  झायेंगे  ?

 की  भागवत  झा  झाजाद  :  सभापति
 जी,  पता  नहीं  माननीय  सदस्य  इस  काम
 में  कितना  सहयोग  दे  रहे  हैं,  कितना  उन्होंने
 पहले  दिया  है  भौर  कितना  भविष्य  में  देंगे।
 यह  इस  बात  पर  निर्भर  करता  है  कि  परिवार
 लियोजन  कहां  तक  सफल  होगा

 में  ने  सिर्फ  यह  कहा  था  कि  यह  प्रश्न

 बहुत  ही  महत्वपूर्ण  हे  और  जो  संशोधन
 सदन  के  सामने  है  उस  पर  निश्चय  ही  विचार
 करने  की  आवश्यकता  थी,  लेकिन  प्रश्न
 यह  है  कि  हेस  लोगों  ने  निदेशक  तत्वों  के
 झन्दर  जो  प्रतिज्ञा  की,  जो  संकल्प  किया
 उस  को  पूरा  नहीं  कर  पाये।  इस  में  कोई  दो
 रायें  नहीं  हैं  कि  चोथी  योजना  के  अश्रन्त  तक
 हम  6  से  i:  वर्ष  तक  91  प्रतिशत

 बच्चे  पौर  28  व4 वर्ष  तक  43  प्रतिशत
 बच्चे  शिक्षा  के  झन्दर  ले  झायेंगे  श्रौर  जो  बाकी
 7  प्रतिशत  रह  जाते  हैं  उन  को  हम  पांचवीं
 योजना  के  अन्त  तक  ला  सकेंगे  ।  इसलिये
 ह...  यह  विचार  करने  की  बात  है
 कि  क्या  इस  को  जानने  के  बाद  यह  उचित  होगा
 कि  संविधान  का  संशोधन  कर  के  निदेशक
 तत्वों  को  मौलिक  भ्रधिकारों  में  ला  कर  हम
 स्वयं  अपना  उपहास  करें  ?  क्या  यह  सम्भव

 है  कि  झाज  देश की  जो  स्थिति  है  जो  जीवन
 का  स्तर  ही,  उसके  झण्दर  हम  प्राथमिक
 लिक्षा  को  मोलिक  झाधकारों  में  ले  जाकर

 पूरी  कर  पायें  ?  डा०  लोहिया  को  भी  यह
 बात  सासूस  हूँ  कि  हमारे  पास  लाखों  नहीं
 भरवों  रुपया  नहीं  है  कि  हम  तत्काल  इस  को

 JUNE  9,  2967  (Amendment)  Biils  4ardg

 मौलिक  अधिकारों  के  श्रध्याय  भें  ला  कर
 इसे  कार्य  रूप  में  परिणत  कर  सकें  ।

 ‘To  राम  ममोहर  लोहिया  :  45  करोड़
 झ्रादमी  हैं  ।

 श्री  भागवत  क्षा  प्राजाद  :  यह  बात  ठीक
 है  कि  हम  45  करोड़  झादमी  हे  बल्कि  सम्भवत:
 50  करोड़  ।

 Bo  राम  सनोहर  लोहिया  :  पांच  करोड़
 बड़े  भ्रादर्मियो  को  हटा  दो  तो  45  करोड़  है

 क्री  भागवत  झा  भ्राजाद  :  45  करोड़
 ऐसे  भ्रादमी  है  इस  में  दो  राय  नहीं  हूँ  1  इसमें  भी
 दो  व्राये  नहीं  हैँ  कि  आज  देश  मैं  जो  सूचविधारयें
 हैं  वह  इतनी  नहीं  है  कि  हम  इतते  साथनों  के
 अन्दर  इस  देश  में  भ्रविलम्ब  शिक्षा  को
 मौलिक  अधिकार  में  ला  कर  के  45  करोड़
 लोगों  को  पढ़ा  सके  1

 इस  लिये  मेरा  विरोध  सिद्धान्त  पर  नहीं
 है  t  में  इस  सिद्धान्त  को  मानता  हूं  इस  के  पीछे
 छिपी  हुई  भावना  का  झ्रादर  करता  हूं  लेकिम
 में  सेविधान  में  परिवर्तन  कर  के  निदेशक  तत्वों

 को  मौलिक  अधिकारों  में  लाकर  उस  का  उपहास
 नहीं  करना  चाहता  क्योंकि  हमारे  पास  साधन
 नहीं  टू  जिन  के  अन्तर्गत  हम  यह  कर  पाये  ।

 दूसरी  कठिनाई  यह  है  कि  श्राज  प्राथमिक
 स्तर  पर  जो  वेस्टेज  और  स्टैग्नेशन  भर्थात्
 व्यर्थता  और  अ्रवगति  है  उस  को  ध्यान  में  रख
 कर  हम  को  इस  समस्या  को  देखना  पड़ेंगा  |

 तीसरे  श्राप  जानते  है  कि  श्राज  देश  के

 कुछ  इलाकों  में  लड़कियों  की  शिक्षा  के  सम्ब-
 न्ध  में  कितना  कम  प्रचार  हुआ  है  1  भाज  इस
 देश  में  लड़कियां  पांच,  are  या  दस  दर्जा
 पढ़ने  के  बाद  दागे  नहीं  पढ़  पाती  लड़कियों
 के  सम्बन्ध  में  इस  समय  देश  में  स्थिति  ऐसी
 है

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :
 श्राज  लड़कियां  प्राइम  मिनिस्टर  हैं

 श्री  भागवत  झा  झाजाद  :  सभापति  महो-
 दय  क्या  फायदा  इन  छोटी  मोटी  बातों  के  जब
 कि  हम  बड़े  महत्वपूर्ण  प्रश्न  पर  विचार  कर
 रहे  हैं  जिसकी  झोर  श्री  मधु  लिमये  से  ध्यान
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 झाइृष्ट  किया  है  1  हम  को  इस  तरह  की  हलकी
 फुलकी  बातों  में  नहीं  पड़ना  चाहिये  ।

 में  निवेदन  करूंगा  कि  हम  लोगों  में
 सिद्धान्त  रूप  में  इस  बात  पर  दो  रायें  नहीं  1
 इसके  थीछे  जो  भावना  है  उसके  बारे  म  भी  कोई
 दो  गाय  नहों  ।  मैं  तो  केवल  कठिनाइयों  का
 उल्लेख  कर  रहा  हू  ि  भूग्कार  किन  कारणों
 से  यह  नहीं  कर  पार्ता  ।  मैने  कहा  कि  साधनों
 की  कमी  है  मैंने  कहा  f-  पायथमिक  स्तर  पर
 वेस्टेज  और  स्टैग्ले  a  अर्थात  ब्यर्थता
 और  अवगति  है  t  मैंने  कहा  कि.  इस  देश  में
 ऐसे  बहुत  से  स्थल  है  ।  जो  कि  लड़कियों  की
 शिक्षा  के  सम्बन्ध  में  आज  भी  पिछड़े  हुए  है  ।
 इस  देश  में  जीवन  स्तर  ऐसा  है  कि  कुछ  वर्ष
 के  बाद  लड़कों  को  उनकेश्रभिभावकों  द्वारा
 वापस  बुला  लिया  जाता  है  ग:य  चराने  के  लिये,
 ढोर  चराने  के  लिये।  बहू  स्कूलों  के  भ्रन्दर  उन्हें
 भेज  नही  पाते  हैं  7  हमारे  देश  में  कुछ  आदिम
 कुछ  ्ादिम  जातियों  की  पहाड़ी  दुर्गम  और
 जंगली  क्षेत्रों  में  बस्तियां  हैं  जिनको  हम
 सिःशल्क  झौर  अनिवाय  शिक्षा  के  प्रन्दर  नहीं
 रख  पाते  हैं  ।

 यह  वास्तविक  और  व्यावहारित  कठि-
 नाइयां  हैं  जिन  के  कारण  हम  इस  बात  का
 समर्थन  नहीं  कर  पाते  कि  श्री  मधु  लिमये  के
 इस  विधेयक  को  जनता  की  राय  जानने  के  लिये
 प्रचारित  किया  जाये  i  |  मैं  विरोध  इसलिये
 नहीं  करता  कि  मेरा  सिद्धान्त  से  बिरोध  है
 मैं  इसलिये  विरोध  नहीं  करता  कि  इसके  पीछे
 'सावना  च्छी  नहीं  है  मैं  विरोध  इसलिये
 करता  हूं  कि  जिस  को  हम  निदेशक  तत्व  में
 रख  कर  झाज  तक  नहीं  कर  पाये,  उस  को
 सौलिक  अधिकारों  में  रख  कर  संविधान  का
 संशोधन  करके,  अपनी  झ्समर्थता  दिखला  कर
 उसका  उपहास  न  करने  दें  ।  इसलिये  मैं  इसका
 बिरोध  करता  हूं  ।

 माननीय  लिसये  जो  1:1.ह  भी  चाहते  हैं
 कि  जो  पर्नुण्छेद  47  है  इसमें  भी  परिवर्तन
 किया  जाए  |  झगर  किसी  नागरिक  को  पौष्टिक
 भोजन  नहीं  मिले  तो  वहू  झदालत  में  जाए  ।

 TYAISTHA  18,  2889  (SAKA)  (Amendment)  Bille  4216

 इसमें  कोई  दो  रायें  नहीं  हैं  कि  हस  देश  में
 जनता  का  जीवन  स्तर  इतना  नीचा  है  कि
 झ्रधिकांश  लोगों  को  दो  जून  भोजन  भी  नहीं
 मिल  पाता  है।  जहां  पर  कम  से  कम  जो  भोजन
 आवश्यक  है  वह  भी  न  मिलता  हो  वहां  पर
 निदेशक  सिद्धान्तों  में  संशोधन  करके  इसको
 मौलितः  अधिकारों  की  श्रेणी  मे  ला  दें  और
 पौष्टिक  भोजन  की  बात  रख  दें  तो  ाप
 समकझ्षिये  कि  यह  कितनी  श्रसं पत  बात  होगी  t
 सिद्धान्त  रूप  में  नहीं,  भावना  के  रूप  में  नहीं
 लेकिन  व्यावहारिक  रूप  में  «7  के  शन्दर
 संशोधन  करना  मैं  नहीं  समझता  हुं  कि  किसी
 भी  प्रकार  से  सम्भव  है  ।

 निदेशक  तत्व  47  पौष्टिक  भोजन  पर
 भी  है  जीवन  के  स्तर  पर  भी  है  और  हानिकारक
 मादक  पेय  और  प्रोषधियों  पर  भी  लागू  होता
 है  q  श्री  लिमये  'बाहते  हैं  कि  सम्पूर्ण  भनुल्छेद
 को  ही  समाप्त  करके  केवल  पौष्टिक  आहार
 बाली  बात  को  रखा  जाए  ।  में  समझता  हूं  कि
 47  वर्तमान  रूप  में  बहुत  ही  विस्तृत  है  भौर

 इसके  अन्दर  हमारा  यह  उद्देश्य  होगा  कि  हम
 जीवन  स्तर  को  ऊंचा  करें  और  साथ  साथ
 पीप्टिक  आहार  भी  दें,  मादकः  पदार्थों  ध्रौर
 ताशकारी  पेयों  पर  भी  हम  रोक  लगायें  |

 भ्राज  की  वलंमान  परिस्थिति  में  जहां
 जीवन  का  स्तर  इतना  नीचा  हो,  जहां  पढ़ाने
 के  लिए  साधन  भी  पूरे  प्रतिशत  के  लिए  न  हों,
 मैं  इस  संशोधन  को  जनता  की  राय  जानने  के

 लिए  भेजने  पर  सहमत  नहीं  हो  सकता  हूं  ।

 मुझे  दुख  है  कि  व्यावहारिक  कारणों  से  मुझे
 इसका  विरोध  करना  पड़  रहा  है  ।  मैं  इस
 प्रस्ताव  से  सहमत  नहीं  हूं  क्रि  जनता  की  राय
 जानने  के  लिए  इसको  भेज  दिया  जाए  t

 it  मधु  लिमये  (मुंगेर)  :  मैंते  जो
 प्रस्ताव  किया  था  बह  विधेयक  को  पास  करने
 सम्बन्धी  नहीं  था  जिसके  लिए  राष्ट्रपति  जी

 ने  अपनी  भ्रनुभति  नहीं  दी  1  मैंने  यह  प्रस्ताव
 किया  था  कि  लोकभमत  जानने  के  लिए  इसको
 प्रचारित  किया  जाए  मैं  नहीं  समझ  पाया  हूं
 इस  प्रस्ताव  से  मन्त्ती  महोदय  क्यों  इतना  डरते
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 हूँ  ।  यह  चीज  व्यायहारिक  है  या  नहीं  इसका
 भी  तभी  पता  चलेगा  जब  लोग  इसके  ऊपर
 विचार  करेंगे  विभिन्न  राज्य  सरकारें  विचार
 करेंगी  शिक्षण  सस्थायें  विचार  करेंगी  नागरिकों
 के  दूसरे  समूह  इसके  ऊपर  विचार  करेंगे।

 इन्होंने  कहा  है  कि  अरबों  रुपया  इस
 विधेभक  के  सिद्धान्तों  को  कायान्वित  करने
 में  लग  जाएगा।  इस  में  दो  राय  नहीं  है  कि
 श्राज  प्रापका  जो  झष  संकल्प  है  उस  में  तो
 पचास  भरब  से  भ्रध्षिक  रुपया  झाप  लगा  ही  रहे
 हैं।  राज्य  सरकारों  का  रुपया  भी  भाष  मिला
 दीजिये  तो  जो  कल  लया  होगा  प्राथमिक
 शिक्षा  को  मुफ्त  और  झनिवारय  बनाने  के  लिए
 मैं  समझता  हूं  कि  उसका  बोझ  इतना  ज्यादा

 नहीं  होगा  कि  जिस  को  हमारा  देश  सह  नहीं
 पाएगा।

 मैं  यह  भी  कहना  चाहता  हू  कि  इन्होंने
 जो  चतुर्थ  योजना  बनाई  है  उस  में  इनके
 कहने  के  अनुसार  198)  तक  ये  निदेशक
 सिद्धान्तों  को  कार्यान्वित  नहीं  कर  पायेंगे।
 उन्होंने  यह  नहीं  कहा  है  कि  i99:  तक
 हम  कार्यान्वित  करेंगे  यह  कहा  है  कि  हर
 हालत  से  iosi  तक  ये  कार्यान्वित  नहीं
 हो  पाएंगे।  इस  तरह  भ्रगर  झ्राप  इनको
 छूट  देंगे  और  केवल  निदेशक  सिद्धान्तों  शौर
 प्रस्तावों  तथा  ब्रेरणाधों  की  ही  हम  बात  करते
 रहेंगे  तो  मुझे  डर  है  कि  98  तो  क्या  2)
 वीं  शताब्दी  शुरू  हो  जाएगी  फिर  भी  हमारा
 जो  उदृश्य  है  उस  में  हम  सफल  महीं  हो
 पायेंगे।  इसलिए  दृढ़  संकल्प  करके,  जम
 करके  हम  को  फैसला  करना  पड़ेगा।

 26  जनवरी  i968  की  तिथि  से  प्रगर
 उनका  मतभेद  है  तो  उनकी  सुविधा  के  लिए  यह
 तिथि  शौर  बढ़ाने  के  लिए  मैं  सैयार  हूं  लेकिन
 कोई  ने  कोई  समय  निश्चित  करके  काम
 कीजिये  ताकि  हम  भ्ापकी  गर्देत  पकड़  सकें।
 अगर  ाप  तब  नहीं  रहेंगे  तो  जो  रहेगा  उसकी
 ग्न  हम  पकड़  सकेंगे  शर  यह  कह  सकंगे

 ary

 कि  हू  शंकस्प  है,  यह  संवैधानिक  झसधिकार
 है  भगर  इसको  कार्याग्वित  नहीं  किया  गया
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 तो  हम  भ्रदालत  के  सामने  जायेंगे भौर  हमारे
 इस  धधिकार  को  कार्यानवित  करवायेंगे
 लेकिन  इसके  लिए  भी  ये  तैयार  नहीं  हैं।

 जहां  तक  खाने  का  सवाल  है  मैं  मानता

 हूं  कि  इसको  तो  इन्हें  तत्काल  कबूल  कर  लेना

 चाहिये  क्योंकि  चुनाव  के  पहले  बड़े  जोर
 से  चर्चा  थी  कि  इंदिरा  गांधी  जी  की  सरकार
 की  यह  विशेषता  है  कि  दो  साल  लगातार

 दु्िक्ष  होते  हुए  भी  एक  भी  श्रादमी  को  इसने
 भूख से  मरने  नहीं  दिया  |  जब  ाप
 किसी  को  भूख  से  मरने  नहीं  देते  ह  शौर
 ये  गैर-कांग्रेसी  सरकारे  भी  झापके  रास्ते
 पर  चल  पड़ी  हैं  शौर  यह  कह  रही  हूँ

 कि  कोई  भूख  से  नहीं  मर  रहा  है  तो
 इसको  मानने  से  श्राप  इन्कार  क्यों
 करते  है  ?  लोग  मर  रहें  है  भूख  से  लेकिन
 गेर  चोंप्रेसी  सरकारें  भी  भापकी  सीख
 ले  कर  कह  रही  हूँ  कि  नहीं  मर
 रहे  है।  आपकी  सीख  उनके  गले  उतर  गई
 है।  ये  लोग  भी  इन्कार  करते  हूँ  उत्तर
 प्रदेश  की  सरकार  या  बिहार  की  सरकार
 कह  रही  कि  कोई  नहीं  मर  रहा  है।  मैं
 स्वयं  जानता  हूं.

 एक  माननीय  सदस्य  :  ये  तो  प्लापकी
 सरकारें  हूँ।

 थी  भु  लिमये :  मैं  कह  रहा  हूं  खुद
 इसको।  आपने  वातावरण  को  एसा  गंदा
 बना  दिया  हैं  कि  सत्य  कोई  बोलना  ही  नहीं
 चाहता।  मैं  झ्रपनी  सरकारों  की  भी  श्रालोचना
 करना  चाहता  हूं।  इस  में  घबराते  की  क्या
 बात  है?

 में  कहना  चाहता  हूं  कि  अगर  कोई
 भूख  से  नहीं  मर  रहा  है  तो  फिर  क्या  वजह
 हैं  कि  यह  कानूनी  झ्धिकार  झाप  जनता
 को  नहीं  देना  चाहते  है?  दोनों  में  कहीं  न
 कहीं  असत्य  छिपा  हुआ  है।  या  तो  लोग
 भूख  से  मर  राहूँ,  श्राप  इसको  कबूल  नहीं  कर
 रहे  हैं  गौर  अगर  भूख  से  नहीं मर  रहे  है  को
 फिर  मेरे  संशोधन  को  भाप  की  स्वीकार
 कर  लेते  में  क्यों  हिचक  हो  रही  है
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 इन्होंने  मशाबस्दी  भौर  शराबबन्दी  की
 बत  कही  है।  मैं  इतको  निदेशक  सिद्धान्तों
 में  से  ज्यों  हटाना  चाहता  हूं?  कारण  यह
 है  कि  बोस  साल  हो  गए,  जिस  ढंग  से  इस
 पर  भ्रमल  हो  रहा  है,  इस  में  बहुत  ज्यादा
 कोंग  है,  प्रसंगति  है  1  दिल्ली  में  केन्द्रीय  मरकार
 राज्य  करती  है।  दिल्ली  में  भी  शाप  नशावन्दी
 महीं  कर  पाये  हूं,  सेना  वें  नदीं  कर  पाये  है  ।
 तेतिक -सनिव  का  भेद  श्राप  बरबर
 रखते  है।  दिल्ली  राजवानी  का  शहर  हुं।ते
 हुए  भी  यहां  नशाबन्दी  नहीं  की  गई।  खुद
 कांग्रेसी  सरकारों  ने  चीनी  झाक्रमण  के  च्द
 नशाबत्दी  कानून  में  ढोल  की।  मद़ाराष्ट्र
 में  कानून  दीला  हो  रहा  है।  केरल  की  मेर-
 कांग्रेसी  सरकारी  ने  तो  ईमानदारी  से  इसको
 खत  ही  कर  दिया  है।  देश  से  तो  ईमानदारी
 प्रच्छी  है।  जो  चोज  श्राप  इच्छा  होते  हुए  भी
 नई  रहे  हैं,  या  जो  श्राप  कर  नहीं  सकते  हूँ
 उसको  उन्होंने  कर  दिया  है।  इससे  हथभदट्टी,
 अपराध,  रिश्वतल्लो री,  पुलित  जुल्म,  गंडाशर्दी
 सभी  शहरों  में  बढ़  रहें  है  ।  ऐसे  सिद्धान्त
 को  रखने  से  क्या  लाभ ?  इसलिए  मैंने
 नशाबदी  को  निदेशक  दीद्धान्तों  से  हटाने
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 श्री  ल्ियुण  सेन  भी  चा  गए  हूं।  में
 चाहता  हूं  कि  वह  भी  इत  पर  विचार  करें।
 इस  संशोधन  के  पीछे  जो  भावना  है  उससे
 अगर  झाप  सहमत  हूँ  तो  फिर  कम  से  कम
 लोकमत  जानने  के  लिये  ो  मेरा  प्रस्ताव
 है  उसका  शाप  विरोध ने  करें।  लोगों  को
 ाप  सोचने  का  मौका  दें।  लोकमत  के
 भरे  में  जब  रिपोर्ट  आएगी  उसके  ाद  हम
 इसके  ऊपर  विचार  कर  सकते  हूँ।  इतना
 ही  मुझ  इस  अवसर  पर  कहना  है।

 36.20  hrs.
 [Ma.  Sreaxtr  in  the  Chair)

 Mr.  Speaker:  I  will  now  put  the
 question  to  the  vote  of  the  House,  The
 question  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  cir-
 culated  for  the  purpose  of  elicit-
 ing  opinion  thereon  by  the  3lst
 August,  1967."

 The  Lok  Sabha  divided:
 An  hon.  Member:  Sir,  my  vote  has

 not  been  recorded  by  the  machine.
 Another  hoh.  Member;  Mine  also

 has  not  been  recorded.
 Mr.  Speaker:  Everything  will  be

 की  बात  की  1
 Division  No.  4}
 Amat,  Shri  D.
 Atam  Das,  Shri
 Basi,  Shri  S.  S.
 Berwa,  Shri  Onkar  Lal
 Bhadoria,  Shri  Arjun

 Singh
 Bramhanandji,  Shri
 Chakrapani,  Shri  C.  K.
 Chandra  Shekhar  Singh

 Shri
 Deo,  Shri  K.  P.  Singh
 Deo,  Shri  ९,  K.
 Dhirendranath,  Shri
 Esthose,  Shri  P.  P.
 Goel,  Shri  Shri  Chand
 Gopaian,  Shri  A.  K.
 Gopalan,  Shri  7.
 Gupta,  Shri  Indrajit
 Tha,  Shri  Bhogendra
 Shas  Shri  8.  C.

 Kechwai,  Shri  Hukam
 Chand

 taken  into  account.
 AYES

 Kalita,  Shri  Dhireswar
 Xandappan,  Shri  5.
 Khan,  Shri  Ghayoor  Ali
 Xripalani,  Shri  J.  B.
 Kunte,  Shri  Dattatraya
 Limaye,  Shri  Madhu
 Mangalathumadom,  Shri
 Manocharan,  Shri
 Meetha  Lal,  Shri
 Menon,  Shri  Vishwanatha
 Misra,  Shri  Srinibas
 Mody,  Shri  Piloo
 Mohammed  Imam,  Shri
 Molahu  Prasad,  Shri
 Naidu,  Shri  Ramabadra
 Naik,  Shri  G.  C.
 Nath  Pai,  Shri
 Nayanar,  Shri  E.  K.
 Patil,  Shri  N.  R.
 Patodia,  Shri  D.  N.
 Ramamoorthy,  Shri  P.
 Ramani,  Shri  K.

 {16.23  hrs,
 Ranjit  Singh,  Shri
 Ray,  Shri  Rabi
 Reddy,  Shri  Eswara
 Sambhali,  Shri  Ishaq
 Sequeira,  Shri
 Shah,  Shri  Virendra-

 kumar
 Sharda  Nand,  Shri
 Sharma,  Shri  8.  S.
 Sharma,  Shri  N.  S.
 Sharma,  Shri  Yogendra
 Shastri,  Shri  Prakash  Vir
 Shastri,  Shri  Ramavatar
 Shastri,  Shri  Raghuvir

 Singh
 Shastri,  Shri  Sheopujan
 Somasundaram,  Shri  S.

 Dd.
 Sreedharan,  Shri  A.
 Viswambharan,  Shri  P.
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 Ahirwar,  Shri  Nathu
 Ram

 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabraia
 Barua,  Shri  है:
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D.
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri  Nitiraj

 Singh
 Chavan,  Shri  D.  R.
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Ering,  Shri  D.
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi,  Shrimati
 Ganpat  Sahai,  Shri
 Gavit,  Shri  Tuxaram
 Ghosh,  Shri  Bimalkanti
 Gupta,  Shri  Lakhan  Lal
 Gupta,  Shri  Ram  Kishan
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Jadhav,  Shri  V.  N.
 Jaggaiah,  Shri  K.

 Shri  Hardayal  Devgun  (East  Delhi):
 This  system  should  be  corrected.  It
 is  most  scandalous.

 श्री  मधु  लिमये:  इस  ने  उपान्यक्ष  को
 तो  करीब  करोब  स्डत्म  कही  कर  दिया  था।

 Mr,  Speaker:  It  used  to  be  very
 good  last  time.

 Shrj  Hardayal  Devgun:  From  thi:

 JUNE  o,  967

 NOES

 Jagjiwan  Ram,  Shri
 Kahandole,  Shri  Z.  M.
 Kamble,  Shri
 Kamala  Kumari,  Kumari
 Kavade,  Shri  8.  R.
 Kedaria,  Shri  C.  M.
 Khadilkar,  Shri
 Khan,  Shri  M.  A.
 Kinder  Lal,  Shri
 Laskar,  Shri  N.  R.
 Mahishi,  Dr.  Sarojini
 Malimariyappa,  Shri
 Mane,  Shri  Shankarrao
 Maruriya  Din,  Shri
 Menon,  Shri  Govinda
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mrityunjay  Prasad,  Shri
 Nageshwar,  Shri
 Pahadia.  Shri
 Parmar,  Shri  Bhaljibhai
 Patil,  Shri  S.  D.
 Prasad,  Shri  Y.  A.
 Rajasekharan,  Shri
 Ram,  Shri  T.
 Ram  Kishan,  Shri
 Ram  Subhag  Singh,  Dr.
 lem  Swarup,  Shri

 sion  is:
 Ayes*
 Noes

 The  motion  is  jost.
 The  motion  was  negatived.

 36.27  hrs,
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 Ranghir  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shrj  Muthyal
 Rao,  Shri  Rameshwar
 Rap,  Shri  Thirumala
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Umg
 Salve,  Shri  N.  K.  P.
 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr.
 Sarma,  Shri  A,  T.
 Sen,  Shri  Dwaipayan
 Sethuramae,  Shri  N.
 Shambhu  Nath,  Shri
 Sharma,  Shri  D.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  8.  N.
 Sheo  Narain,  Shri
 Shinkre,  Shri
 Shukla,  Shri  S.  N.
 Snatak,  Shri  Nar  Deo
 Sojanki,  Shri  S.  M.
 Sonar,  Dr.  A.  G.
 Sunder  Lal,  Shri
 Tiwary,  Shri  0.  N.
 Uikey,  Shri  M.  G.
 Vikram  Chand,  Shri
 Virbhadra  Singh,  Shri

 Mr.  Speaker:  The  result  of  the  divi-
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 vou  can  judge  the  state  of  affairs  in
 the  country,

 Mr,  Speaker:  The  result  is  the  same.
 here  may  be  ten  more  this  side  or
 that  side.  We  will  get  it  tested.

 Shri  Hardayal  Devgan:  The  is  how
 the  Government  is  functioning  in  the
 country.

 (Amendment  of  Article  368)
 by  Shri  Nath  Pai,

 =  hori  “ath
 Pai  (Rajpur):  Mr.

 peaker:  Sir,  my  Bill  is  for  amending the  Constitution.

 _Sir,  for  ready  reference  should
 like  to  read  here  the  statement,  of

 objects
 which  I  have  appended  to  my.

 ill,

 *Ayes:  nate  of  one  Member  could  not  be  recorded.
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 it  reads:

 “Doubt  and  confusion  have  arisen
 as  a  result  of  the  recent  judgment of  the  Sureme  Court  in  LC.  Golak
 Nath  and  others  versus  the  State
 of  Punjab  etc,  as  regards  the  com-
 Petence  of  Parliament  to  amend  the
 articles  incorporating  Fundamen-
 ta]  Rights.  The  issue  raised  is  of
 cardinal  importance  to  the  supre-
 macy  of  Parliament.  This  supre-
 macy  implies  the  right  and  authori-
 ty  of  Parliament  to  amend  even  the
 Fundamental  Rights.  Just  as  Parlia-
 ment  can  extend  these  rights  it  can
 in  special  circumstances  alsa  modify
 them.  The  Bill  seeks  to  assert
 this  and  remove  any  doubt  that
 might  have  arisen  as  a  result  of  the
 Said  judgment.”

 I  should  like  to  read  first  the  arti-
 cle  in  interpretng  which  the  Supreme
 Court  has  given  a  new  judgement.
 I  should  also  like  to  remind  the  House
 that  an  argument  will  be  trotted
 again  and  again  by  those  who  are  in-
 terested  in  thwarting  the  passage  of
 this  amendment  and,  therefore,  per-
 haps  unwittingly  be  a  party  to  thwar-
 ting  the  wishes  of  the  people.  These
 Membrs  or  this  school  of  thinking
 will  be  citing  that  it  is  the  Supreme
 Court  who  has  given  the  judgement.
 I  am  one  with  those  who  will  be
 waiting  to  uphold  the  authority,  the
 Prestige  and  the  dignity  of  the  Sup-
 reme  Court.  We  shall  be,  I  think,
 failling  in  our  responsibility  if  we  do
 not  always  exercise  restraint  in  ex-
 Pressing  ourselves  wherever  the  Sup-
 rem  Court  is  concerned.  We  shall
 have  to  so  express  ourselves  that
 whatever  our  differences—and  some-
 times  our  differences  with  this  higest
 forum  of  our  judiciary  will  be  very
 acute  fundamentally  and  sometimes
 what  we  may  say  may  be  even  criti-
 cajl—-that  when  we  appear  to  be  criti-
 cal  it  may  neeq  not  necessarily  ap-
 pear  to  be  discrespectful,  It  is  in
 this  spirit  that  J  shall  be  offering  my
 observations  and  points  of  disagree-
 ment  with  the  judgement  of  the  Sup-
 seme  Court.
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 Sir,  I  regard  the  Supreme  Court  as
 43  guardian  and  custodian  of  the  rights of  the  citizen.  Our  Constitution
 clearly  underlines  the  division  of
 power  between  the  executive,  the
 legislative  and  the  judicial  branches
 af  the  State  of  India.  I  think,  the
 principle  of  separation  of  powers  has
 been  clearly  adumbrated,  enunciated
 and  elucidated  in  the  provisions  of
 our  Constitution,  I  am  also  aware
 that  the  amendment  I  am  trying  to
 move  is  of  farreaching  consequences
 and  on  a  superficial  reading  it  may
 appear  to  be  one  to  defy  the  authority
 of  the  Supreme  Court.  At  the  very
 outset  J  should  like  to  try  to  remove
 any  such  possibie  misunderstanding.
 What  I  am  trying  to  do—and  I  hope
 to  persuade  the  House—is  to  estab-
 lish  the  supremacy  of  Parliament,
 not  in  the  ordinary  sense  but  in  the
 deeper  sense  in  which  the  founders
 of  our  Constitution,  as  I  shall  have
 occasion  to  refer  to  them,  conceived
 it.  If  we  allow,  with  all  our  regard
 to  the  Sureme  Court,  the  judgment  to
 remain,  as  it  is,  I  think,  slowly,  the
 authority  of  Parliament  will  be  clin-
 ched,  griped  and  curtailed  and  Parlia-
 ment  will  not  be  able  to  function  as
 the  ultimate  instrument  of  the  will  of
 our  people.  Parliamentary  supre-
 macy  is  meaningless,  ceases  to  have
 any  coherent  meaning,  if  Parliament
 cannot  amend  the  Constitution  and
 the  right  to  amend  the  Constitution
 must  also  embrace,  must  include,
 must  imply,  the  right  to  amend  every
 Section  of  the  Constitution.  The
 Supreme  Court  has  now  held  to  the
 contrary.  My  frineds,  here,  are  like-
 ly  to  cite  the  Supreme  Court’s  autho-
 rity  in  challenging  my  contention.  For
 their  benefit,  J  want  to  remind  the
 House  that  there  are  two  previous
 judgements  of  the  same  Supreme
 Court,  the  judgement  in  Shankar!
 Prasag  an  later  on  confirmed  by
 judgment  in  Sajjan  Singh’s  case.

 In  these  two  judgements,  the  same
 Supreme  Court  upheld  the  authority,
 the  competence,  of  Parliament  to
 ameng  the  Constitution,  including
 Article  368  of  the  Constitution,
 making  it  very  clear  that  Parliament
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 has  the  full  authority  and  the  com-
 petence  to  amend  even  fundamental
 rights,

 Now,  I  shall  read  first  the  constitu-
 tional  provision  relating  to  article
 368  of  the  Constitution.

 It  says:

 “An  amendment  of  this  Constu-
 tution  may  be  initiate@  only  by
 the  introduction  of  a  Bill  for  the
 purpose  in  either  House  of  Partia-
 ment,  and  when  the  Bill  is  passca
 in  each  House  by  a  majority  ०.
 not  less  than  two-thirds  of  the
 members  of  that  House  present
 and  voting,  it  shal]  be  presented
 to  the  President  for  his  assent
 and  upon  such  assent  being  given
 to  the  Bill,  the  Constitution  shall
 stand  amended  in  accordance  with
 the  terms  of  the  Bill:

 Provided......”.

 We  are  not  immediately  concernca
 here  with  the  proviso.

 I  would  point  out  here  that  the  Sup-
 reme  Court  has  referred  immediately
 to  Article  33  which,  to  a  certain  ex-
 tent,  is  a  prohibitory  article,  and  in-
 terpreted  the  article  in  a  new  manner
 which  is  not  in  harmony,  in  keeping,
 with  the  previous  interpretation  bv
 the  same  Supreme  Court.  I  should,
 for  ready  reference,  once  again  refer
 to  Article  23  which  lays  down  like
 this:

 “3  (l)  All  laws  in  force  in  the
 territory  of  India  immediately
 before  the  commencement  of  this
 Constitution,  in  so  far  as  they  are
 inconsistent  with  the  provisions

 of  this  Part,  shail,  to  the  extent
 of  suen  inconsistency,  be  void.”

 It  would  not  have  been  the  Constitu-
 tion  of  free  India  if  this  provision  was
 not  Incorportated  by  the  founders  of
 tne  Constitution.  Any  law  imposed  by
 an  alien  power,  for  the  perpetuation
 of  the  rule  of  the  alien  power,  which
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 was  found  to  be  not  in  harmony  or
 in  direct  contradiction  with  the  spirit
 of  the  Constitution  had,  therefore,  to
 be  declared  and  void,

 Then,  comes  Section  (2)  of  that  article
 which  says:

 “The  State  shall  not  make  any
 law  which  takes  away  or  abridges
 the  rights  conferred  by  this  Part
 and  any  law  made  in  contraven-
 tion  of  this  clause  shall,  to  the
 extent  of  the  contravention,  be
 void.”

 Now,  taking  this  section  for  interpre-
 tation,  along  with  the  power  of  Parlia-
 ment  in  Article  368,  the  Supreme
 Court  had  held  that  Article  3  (2)
 forbids  Parliament,  bars  Parliament,
 from  passing  any  Act  which  may  try
 to  curtai]  the  rights  conferred  on  the
 citizen  of  India  in  section  (3)  of  Arti-
 vle  368  of  the  Constitution.

 I  shall  now  read  what  exactly  the
 Supreme  Court  has  held,  I  shall  not
 be  fair  to  the  Supreme  Court  or  to
 this  House  if  I  did  not  give  a  sum-
 mary,  in  a  few  words,  of  he  judge-
 ment  of  the  Supreme  Court.  The  Chief
 Justice  of  India  giving  judgment  for
 himself  and  four  other  judges  of  the
 Supreme  Court  dismissed  on  27th
 February,  1967,  the  petitions  by  Golak
 Nath  and  others  against  the  State  of
 Punjab  and  summarised  his  main  cone
 clusions  as  follows:

 “The  power  of  Parliament  to
 amend  the  Constitution  is  deriv-
 ed  from  Articles  245,246  and  248
 of  the  Constitution  and  not  from
 Article  368,  which  only  deals  with
 procedure.  Amendment  is  a  legis-
 lative  process.”

 This  is  the  fundamental  difference
 the  Supreme  Court  makes  in  its  own
 earlier  ruling  on  the  same  subject
 whereas  the  previous  judgments  held
 that  the  power  under  Article  368
 meant  not  a  procedural  power  but  a
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 Power  of  introducing  substentive
 shanges  in  the  Consti:ution.  In  Golak
 Nath’s  case,  the  Supreme  Court,  by  a
 new  doctrine  toe  which  [  shall  be  re-
 terring  later,  has  introduced  here
 this  element.  Then,  it  says:

 “Amendment  is  ‘law’  within  the
 meaning  of  Article  3  of  the  Con-
 stitution  and,  therefore,  if  it  takes
 aWay  or  abridges  the  rights  con-
 ferred  by  Part  III  governing
 fundamental  rights,  it  is  void,”

 Further,  the  Supreme  Court  states  that
 the  Constitution  (First  Amendment)
 Act  95l,  the  Amendment  Act  1985,
 and  the  Constitution  (Seventeenth
 Amendment)  Act  ‘1964.  abridge  the
 scope  of  the  fundamental  right,  but
 on  the  basif  of  eurlier  decisions  of
 this  Court,  they  are  valid.  It  is  a
 very  interesting  anomaly  in  which
 we  are  landed,  I  will  be  taking  two
 extraordinary  anomalies  in  ‘which
 their  Lordships,  the  learned  judges  of
 the  Supreme  Court,  have  landed  the
 whole  judicial  process  and  the  legis-
 Jative  process  in  this  country.  They
 say  that  the  judgment  given  by  them
 is  valid,  but  the  prospective  over-
 ruling,  which  is  unknown  to  the
 Indian  system  of  interpretation  has
 been  introduced.  This  is  a  system
 which  is  known  to  the  United  States’
 law,  but  it  is  a  novel  innovation  so  far
 as  we  are  concerned.  Though  the
 theory  of  this  prospective  overruling
 is  known  to  us,  its  application  is  a
 novel  innovation  in  our  judicial  sys-
 tem  or  to  our  jurisprudence.

 “On  the  application  of  the  doc-
 trine  of  prospective  overruling,
 this  decision  will  have  a  prospec-
 tive  operation  only  in  future  and
 therefore,  the  said  amendments
 will  continue  as  valid.”

 It  is  interesting  here  and  I  would
 like  you  to  hear  this  again.

 “On  the  application  of  the  doc-
 trine  of  prospective  overruling,
 this  decision  will  have  a  prospec-
 tive  operation  only  in  future..”
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 not  with  regard  to  what  we  are  doing
 today,

 ce  and,  therefore,
 amendments
 valid.”

 the  said
 will  continue  as

 “Parliament  will  have  no  power
 from  the  date  of  this  decision  to
 amend  any  of  the  provision;  of
 Part  II]  of  the  Constitution  50  as
 to  take  away  oor  abridge  the
 fundamental  rights  enshrined
 therein.”

 “As  the  Constitution  (Seven-
 teenth  Amendment)  Act  holds  the
 fela,  the  validity  of  the  Punjab
 Security  of  Land  Tenures  Act,
 ‘1953,  and  the  Mysore  Land
 Reforms  Act,  1962,  challenged  :n
 these  proceedings  cunnot  be  ques-
 tioned  on  the  ground  that  they
 offend  Articles  13,  “4  or  SL  of  the
 Constitution.”

 The  Supreme  Court  holds  that  these
 Acts  cannot  be  challenged  but  in
 future  when  we  go  to  them,  they  will
 challenge  the  validity  of  those  Acts,
 and,  therefore,  the  principle  or  doct-
 rine  of  prospective  overruling  has
 been  introduced

 I  should  also  like  to  give  two  or
 three  or  four  sentences  from  the
 judgment  of  Mr.  Justice  Hidayatullah
 which  cogently  sums  up  the  argu-
 ments  for  those  who  take  this  view
 that  Parjiament’s  competence  to
 amend  the  Constitution  does  not  ex~-
 tend  to  the  amendment  of  the  funda-
 mental  rights.  Mr.  Justice  Hidaya-
 tullah,  agreeing  with  the  Chict
 Justice,  stated  his  conclusions  in  4
 separate  judgment  as  follows:—

 “The  Fundamental  Rights  are  out-
 side  the  amending  process  if  the
 amendment  secks  to  abridge  or  take
 away  any  of  the  rights.”

 The  point,  therefore,  is  that  the  Sup-
 reme  Court  holds  that  Article  368  is
 not  the  relevant  Article,  but  Article
 9  is  the  relevant  Article.  Article  368

 only  lays  down  the  procedure.  Now
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 we  have  to  address  ourselves  to
 these  two  questions:  did  the  makers
 of  the  Constitution  really  feel  so  or
 think  so?  Was  it  their  intention?
 Did  the  Supreme  Court  in  its  earlier
 judgments  agree  with  this  view?  Mr.
 Justice  Hidyatullah  puts  it  like  this:

 “The  Judgments  of  the  Supreme
 Court  in  the  cases  of  Shankari
 Prasad  and  Sajjan  Singh  con-
 ceding  the  power  of  amendment
 in  relation  to  fundamental  rights
 were  based  on  an_  erroneous
 view.”

 Where  shall  we  go?  The  Supreme
 Court  has  given  this  thing,  namely,
 that  the  judgments  of  the  earlier
 Court—the  Supreme  Court  _  itself—
 were  based  on  an  erroneous  view.  I
 would  not  like  to  sit  in  judgment  on
 this  issue,  but  I  would  like  to  point
 out  the  anomally  in  which  we  are
 landed,  The  Supreme  Court  tells  us
 today  that  the  previous  judgments
 of  the  same  Court  were  based  on  an
 erroneous  view  of  the  law.  It  is  ab-
 solutely  conceivable  that  when  some
 of  the  judges  who  give  the  judgment
 today  retire  and  a  ९४5९  comes  for
 interpretation  before  another  Bench,
 they  will  take  another  view  and  that
 is  the  doubt.  This  is  a  right,  an  in-
 ttlienable  right.  That  means  that  an
 independent  judiciary,  a  supreme
 judiciary,  a  free  judiciary—I  would
 hot  call—has  landed  up  into  an  ano-
 maly  so  far  as  the  fundamental
 tights  are  concerned.  As  somebody
 says  it  of  the  court  of  Enquiry,  the
 Yord  Chancellor's  Court,  that  equity
 varies  or  changes  according  to  the
 length  of  the  shoe  of  the  Lord  Chan-
 tellor,  so  also  the  fundamental  rights
 af  the  citizens  of  India  shall  not  be
 guaranteed  to  them,  shall  not  be
 there  permantly  for  them  to  look  to,
 follow  and  ask  fo  their  being  pro-
 tectea  but  will  be  dependent  upon
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 the  composition  of  the  Supreme
 Court  at  qa  given  minute  or  a  given
 point  of  reference  in  time.  To  a
 certain  extent  it  is  good,  but  to  a  very
 large  extent  it  is  pernicious  and
 dangerous.  Justice  Hidayatullah
 “urther  goes  on  to  say:

 “This  Court  having  laid  down
 that  Fundamental  Rights  cannot
 be  abriged  or  taken  away  by  the
 amendatory  process,  any  further
 inroads  into  those  rights,  as  they
 exist  today,  will  be  illegal.  For
 abridging  or  taking  away  Funda-
 mental  Rights,  Constituent  Assem-
 bly  will  have  to  be  called.”

 Finally,  he  says:

 “The  First,  Fourth  and  Seven-
 teenth  Amendments,  being  a
 part  of  the  Constitution  by  ac-
 quiescence  for  a  long  time,,  can-
 not  now  be  challenged,  and  the
 impugned  Acts  are,  therefore,
 valid  and  the  petitions  must  be
 dismissed.”

 This  is  a  judgment  which  is  to  a  cer-
 tain  extent  academic  immediately.
 But  a  citizen  may  go  to  the  court  and
 then  the  Supreme  Court  will  follow
 the  principles  which  are  laid  down
 in  this  judgment.

 The  three  things  to  be  borne  in
 ming  is  this.  According  to  the  Sup-
 reme  Court,  article  368  is  a  procedu-
 ral  article;  Parliment  has  no  right
 to  amend  the  Fundamental  Rights;
 the  previous  judgment  which  had  up-
 held  Parliament's  authority  to  amend
 was  based  on  an  erroneous  view  of
 the  law.  Thirdly,  if  you  want  to
 amend  the  Constitution,  this  Parlis-
 ment  is  not  the  competent  body,  but
 a  Constituent  Assembly  will  have  to
 be  called.

 I  shall  take  up  the  third  point  Arst.
 Who  is  to  call  the  Constituent  Assem-
 bly?  I  want  to  submit  to  this  House
 that  Parliament  as  constituted  today
 by  freely  held  elections  represents
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 the  will  of  the  people.  Of  course,
 there  may  be  aberrations;  I  know
 that  they  did  take  place,  but  we  are
 the  first  to  condemn  them.  But  we
 can  take  pride  in  the  fact  that  from
 Tokyo  to  Accra,  nearly  three  scores  of
 countries  became  free  simultaneously
 with  or  in  the  wake  of  the  dawn  of
 Indian  Independence,  one  after  the
 other  these  countries  have  gone  under
 the  jack-boot  of  one-party  totalitarian
 dictatorship.  India  remeins  among
 the  few  nations  where  the  flag  of  de-
 mocracy  stijl  flies  high,  It  means
 that  the  ultimate  instrument  of  that
 freedom,  the  symbo!  of  that  freedom
 the  symbol  and  instrument  of  the
 will  og  our  people,  namely  Parliament
 remains  severeign  and  supreme,  But
 we  afe  now  told  that  a  creature  of
 Parliament  can  amend  the  Cozstitu~
 tion,  but  the  creator  of  that  creature
 cannot  amend  the  Constituiun.  A
 constituent  assembly  to  be  valed  by
 us  can  amend  the  Constitution,  but
 we  who  will  be  creating  the  consti-
 tuent  assembly  will  not  have  the
 power  to  amend  the  Conristitutioa.

 xy  want  to  show  another  anomaly
 also  in  this.  I  want  to  submit  that
 Parliament  as  constituted  today  is  far
 more  representative  of  the  people  ot
 India  than  the  Constituent  Assembly;
 a  large  part  of  the  memocers  of  the
 Constituent  Assembly  were  nomina-
 ted  members.  ‘Therefore,  the  legis-
 lative  power  and  the  competence
 flowing  from  the  wil]  of  the  people
 freely  expresed  through  elections  is
 far  greater.

 Shrj  Manoharan  (Madras  North):
 The  majorities  are  no  more  there.

 Shri  Naty  Pai:  That  is  another
 point.  I  have  pointed  out  the  three
 new  points  in  the  Supreme  Court
 judgment  and  I  shal}  point  out  what
 we  ate  trying  to  do.  bed

 Mr.  Speaker,  I  shall  take  some
 more  time.  on  this  because  this  is  not
 96  simple  as  one  might  imagine.  I
 qant  ।  thorough  debate  on  this.  Tt
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 understand  that  there  will  be  opppo-
 sition  to  this  fram  my  worthy  coliea-
 gues  On  my  right,  who  are  scmetimes
 vigorous  and  sometimes  vehement,
 but  on  the  whole,  I  hope  I  suall  en-
 counter  a  very  Intelligent  opvos‘tion
 from  my  hon.  friend  Shri  Piloo  Mody;
 it  may  seam  like  a  surprise  to  them
 when  I]  use  these  adjectives,  but  that
 has  been  my  experience;  i  hore  that
 it  will  be  the  experience  toca,  also
 to  see  their  vigorous  opposition,  and
 On  the  whole,  a  consistenly  intelligent
 opposition.  I  understand  that  they
 want  to  oppose  this  Bill  and  they  have
 askeg  for  five  hours’  discussion  on  the
 ground  that  this  is  the  most  far-
 reaching  amendment  that  they  have
 ever  seen  here,  and  for  my  part,  I
 have  readily  agreed  to  that.  I  do
 not  want  such  an  important  Bill  as
 this  tO  be  road-rollered  ang  to  be  rush.
 ed  through.  I  would  like  a»  ade-
 quate  discussion  to  take  place.

 Later  on,  I  am  going  to  place  before
 this  House  a  motion  that  this  may  be
 referred  to  a  Select  Committee  of  the
 House  so  that  we  have  the  best  evi-
 dence  in  the  country  and  proper  dis~
 cussion  could  take  place  and  then  the
 House  would  get  the  fruits  of  the
 deliberations  in  the  Select  Comunit-
 tee  after  having  heard  the  best  judi-
 cial  Juminaries  in  the  country.  It  is
 after  that  that  we  should  take  up
 this  Bill  in  the  House.

 Shr}  Muthyal  Rao  (Nagarkurnool):
 Joint  Select  Committee.

 Shri  Sath  Pai:  My  non,  friend  may
 table  an  amendment  to  that  effect.
 But  my  conception  is  that  at  this
 stage,  a  Select  Committee  of  this
 House  is  sufficient,  But  my  hon.
 friend  is  welcome  to  suggest  a  Joint
 Committe.

 I  would  now  in  upholding  my  sub-
 mission,  try  to  quote  what  other  autho-
 rities  have  to  say,  not  what  Nath  Pai
 has  to  say.  There  are  better  autbori-
 ties  than  Nath  Pai.  Let  us  see  what
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 they  bave  to  say  on  this  important
 ieaue.  Y  have  stoppeg  quoting  myself now.  I  will  be  quoting  the  authorities
 concerned.

 Thig  is  the  Supreme  Court  itself,  in
 Shankari  Prasad  and  Ors.  petitioners vs.  the  Union  of  India  and  Ors.  95i,
 Supreme  Court  458.  I  will  read  only
 the  relevant  part  from  the  judgment  of
 the  Court.  This  I  would  like,  parti-
 cularly,  not  the  supporters  of  my
 Bil—!I  think  broadly  an  overwhelming
 majority  will  be  agreeing  with  me—
 but  those  who  are  likely  to  disagree  to
 hear.  I  hope  after  hearing  me  they will  see  that  there  is  not  much  subs-
 tance  in  their  opposition;  opposition
 based  on  fear  is  not  a  valid  opposition: after  I  have  met  the  grounds  of  their
 fear,  |  hope  they  including  my  hon.
 friend,  will  withdraw  their  opposition.

 I  shall  now  read  Dicey's  definition
 of  constitutional  law  as  including  a))
 rules  which  directly  or  indirectly  affect
 the  distribution  or  the  exercise  of  the
 sovereign  power  in  the  state.  It  is
 thus  mainly  concerned  with  the  crea-
 tion  of  all  the  three  great  organs  of
 the  state,  the  executive,  the  legislature
 and  the  judiciary,  the  distribution  of
 governmental  power  among  them  and
 the  definition  of  their  mutual  relations.

 “No  doubt,  our  constitution-
 makers,  following  the  American
 model,  have  incorporated  certain
 fundamental  rights  in  Part  It  and
 made  them  immune  from  interfer-
 ence  by  laws  made  by  the  state”.
 I  would  like  the  House  to  follow

 very  car€fully  the  remainder  part from  this  judgment.

 “We  find  it,  however,  difficult,
 in  the  absence  of  a  clear  indication
 to  the  contrary,  to  suppose  that
 they  also  intendeg  to  make  those
 rights  immune  from  constitutional
 amendment.”

 A  constitutional  amendment  is  total~
 y  differeat  from  an  ordinary  ewact-

 JUNE  9,  967
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 ment  of  Parllament  wheregs  an  ordi-—
 nary  enactment  which  runs  counter  to
 the  spirit  of  art.  33  of  the  Constitution
 may  be  and  void,  ultra  vires  and
 therefore,  unconatitutional.  A  consti-
 ह... ह  amendment  itself  shall  not  be,
 because  that  makes  a  mockery  of  the
 supremacy  of  Parliament  to  amend  the
 Constitution  (interruptions).  Some
 people  ate  allergic  to  Nath  Pai;  I  do
 not  know  why.  Let  them  bother  to
 study  a  little  more  these  things.

 “We  are  inclined  to  think  that
 they  must  have  had  in  mind  what
 is  of  more  frequent  occurrence,
 that  is,  invasion  of  the  rights  of
 the  subject  by  the  legislative  and
 executive  organs  of  the  state  by
 means  of  laws  and  rules  made  in
 exercise  of  their  legislative  power
 and  not  the  abridgement  or  nuilifi-
 cation  of  such  rights  by  alterations
 of  the  Constitution  itselg  in  exer-
 cise  of  the  sovereign  constituent
 power.  That  power,  though  it  has
 been  entrusteq  to  Parliament,  has

 been  so  hedged  in  with  restrictions
 that  its  exercise  must  be  difficult
 and  rare,  On  the  other  hand,  the
 terms  of  art,  388  are  perfectly
 general.”

 I  would  read  the
 again—

 last  sentence

 “On  the‘other  hand,  the  terms  of
 art,  368  are  perfectly  general  and
 empower  Parliament  to  amend  the
 Constitution  without  any  excep-
 tion  whatever  had  it  been  intended
 to  save  the  fundamental  rights
 from  the  operation  of  that  provi-
 sion,  it  would  have  been  perfectly
 easy  to  make  that  intention  clear
 by  adding  a  proviso  to  that  effect..
 In  short,  we  have  here  two  arti-

 cles,  each  of  which  is  widely
 phrased,  but  conflicts  in  its  opera-
 tion  with  the  other.  Harmonious
 construction  requires  that  the  one
 should  be  read  as  controlled  and
 qualified  by  the  other”.

 “Having  regard  to  the  conside-
 rations  adverted  to  above,  we  are
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 of  the  ‘opinion  that  in  the  context
 of  art.  13,  law  must  be  taken  to

 |  men  the  rules  or  regulations  made

 ti
 in  exercise  of  ordinary  legislative

 |  power  and  not  amendments  to  the
 Constitution  made  in  exercise  of

 |  the  constituent  power,  with  the
 result  that  art.  13 (2)  does  not
 affect  amendments  made  under

 |  art.  368”.

 May  [  now  reaq  what  Dr.  Ambed-
 &ar,  who  is  popularly  called  the  archi-
 tect  of  our  Constitution,  but

 history  to  give  its  verdict—the  prin-
 ;  cipal  architect  of  our  Constitution  has

 it  very  clear said?  He  has  made
 when  he  was  challenged  on  this  issue.

 48,  said:

 e  second  means  adopted  to
 d  rigidity  ang  legalism  is  the

 Wision  ‘of  facility  with  which
 Constitution  should  be  amend-

 The  provisions  of  the  Consti-
 2  relating  to  the  amendment

 Constitution  divide  the
 of  the  Constitution  into

 ups,  In  the  one  group  are
 articles  relating  to  the

 tribution  ‘of  legislative  powers
 yeen  the  Centre  and  the  States;
 the  representation  of  the

 Of  courts.  All  other  arti-
 placed  in  another  group.

 Jes  placed  in  the  second  group
 a  very  large  part  ‘of  the

 tion  and  can  be  amended
 rliament  by  a  double  majo-

 a  majority  of  not  less
 two-thirds  of  the  members

 cl  House  present  and  voting
 7  majority  of  the  total

 '8  of  each  House.  The  am-
 of  these  article  does  not
 tification  by  the  States.”

 Constitution  has
 elaborate  and  difficult

 8  a  decision  by
 or  areferendum.  The

 who
 _  was—people  disagree,  I  think  it  is  for

 Dr,  Ambedkar,  speaking  on  November

 has  given  what  he  had

 JYAISTHA  19,  889  (SAKA)  (Amendment)  Bills  4236

 draft  Constitution  has  the  elabo-
 rate  and  difficult  procedures  such
 as  a  decision  by  convention  or  a
 referendum.”

 The  Supreme  Court  talks  of  ६  Consti-
 tuent  Assembly.  Was  that  the  inten-
 tion  of  the  makers  of  the  Constitution?
 Here  ig  Baba  Saheb  Ambedkar.  i  ६
 know  under  the  canons  of  interpreta-
 tions  speeches  made  during  the  passage
 of  an  enactment  or  a  Bill  or  an  Act
 do  not  become  aids  necessarily  for
 interpretation,  but  they  can  be  taken
 into  consideration,  not  necessarily  as
 aids,  but  as  useful  guidelines,

 “The  powers  of  amendment  are
 left  with  the  legislatures,  Central
 and  provincial.  It  is  only  for
 amendment  of  specific  matters,  and
 they  are  only  a  few,  that  the  ratifi-
 cation  of  the  State  legislature  is
 required.  All  other  articles  of  the
 Gonstitution  rs

 the  important  words  are—

 “All  other  articles  of  the  Consti-
 tution  are  left  to  be  amended  by
 Parliament.  The  only  limitation
 is  that  it  shall  be  done  by  a  majo-
 rity  of  not  less  than  two-thirds  of
 the  members  of  each  House  pre-
 sent  and  voting  and  a  mojority  of
 the  total  membership  of  each
 House.”

 What  Dr.  Ambedkar  is  saying  here
 is  that  article  36f  is  not  ist  amenda-
 tory,  is  not  just  procedural,  but  it
 confers  power  40  make  substantial
 changes  in  any  part  of  the  Constitu-
 tion.

 “The  Constitution  has  invested
 the  Supreme  Court  with  these
 rights,  and  these  are  restricted
 not  to  be  taken  away  unless  and
 until  the  Constitution  is  amended
 by  means  open  to  the  legislature.”

 With  regard  to  the  Supreme  Court
 he  says  we  can  make  an  amendment.
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 (Shri  Nath  Pai]
 Finally,  I  challenge  any  of  the  critics

 of  the  Constitution  to  prove  that  any
 Constituent  Assembly  anywhere  in
 the  world  has,  in  the  circumstances  in
 which  this  country  finds  itself  provid-
 @d  such  a  facile  procedure  the  amend-
 ment  of  the  Constitution.  He  agrees
 that  there  ig  a  facile  procedure  laid
 down  for  amending  the  Constitution.

 “If  those  who  are  dissatisfied
 with  the  Constitution  have  only  to
 obtain  a  two-thirds  majority,  and
 if  they  cannot  obtain  even  a  two~
 ‘third  majority  in  a  Parliament
 elected  on  adult  franchise  in  their
 dissatisfaction  with  the  Constitu-
 tion  cannot  be  deemed  to  be
 shared  by  the  general  public.”

 He  is  having  in  mind  that  in  a  chang-
 ing  society,  in  a  dynamic  society  like
 ours  which  has  to  make  good  for  the
 negiect  of  centuries  under  alien  rule
 and  neglect  of  two  decades  by  the
 present  rulers,  Parliament  will
 have  to  be  the  instrument  of  the
 will  of  the  people.  The  new  demands
 of  the  people  will  have  to  be  given
 effect  to  by  Parliament.  Often  some
 difficulty  will  arise,  and  who  will  solve
 the  difficulty  if  not  Parliament?

 There  are  one  or  two  sentences
 which  I  am  tempted  to  quote,  but  I
 will  leave  them  out  because  time  is
 running  out.  I  will  conclude.  I  want
 to  say  only  this  thing.

 “,..that  the  views  og  Jefferson,
 echoed  by  Ambedkar  and  Nehru,

 were  more  powerfully  expressed
 by  Thomas  Paine  in  1790-91."

 This  is  Justice  Bachawat  of  the  Sup-
 reme  Court  in  the  same  judgment.—

 “There  never  did,  there  never
 will,  there  never  can  exist  a  Par-
 liament  or  any  description  of  men
 or  any  generation  of  men  in  any
 country  possessed  of  the  right  or
 the  power  of  binding  and  control-
 Ming  posterity  to  the  end  of  time
 or  of  commanding  for  ever  how
 the  world  shall  be  governed  or
 who  shall  govern  it,  and  therefore
 ell,  such  cleuses,  acts  of  declara-
 ious  by  whitish  the  makers  of  them
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 attempt  to  do  what  they
 have  neither  the  right  nor  the
 power  to  do  nor  the  power  to
 execute,  afe  in  themselves

 and  void.”

 With  regard  to  the  supremacy  of  th
 Legislature,  I  want  to  conclude  b
 saying  what  the  Advocate-General  c
 Maharashtra,  Mr,  Seervai  has  saic

 I  was  disappointed  that  this  library  di
 not  have  this  book  till  the  day  befor
 yesterday.  I  had  been  wanting  thi
 book  for  ready  reference  because  thi
 is  perhaps  among  the  major  studie
 that  have  been  made—Seervai’s  Cor.
 stitutional  law  of  India.  It  came  i
 Bombay  but  I  could  not  get  it  till  th
 day  before  yesterday  and  therefore
 am  handicapped.  In  this  lucid  an
 igarned  commentary  on  constitutiona
 law  of  India,  Mr.  Seervai  says  that  th
 Supr.me  Court  Judgment  should  b
 overruled  at  the  first  opportunit
 possible,  He  .s  cne  of  the  great  stu
 Cents  of  constitutional  law  a  sobe
 man,  ahd  an  objective  scholar  whos
 objectivity  and  loyalty  to  citizenshi:
 rights  ang  to  the  Constitution  hav
 been  unimpeachable.  I  wont,  there
 fore,  all  of  them  to  bear  in  mind  m:
 basic  submission.  What  is  that  suk
 mission?  We  shall  not  be  treading  6
 the  toes  of  anybody,  else;  we  do  nc
 want  artificial  rivalry  between  th
 Supreme  Court  and  the  Parliamen
 They  have  their  defineq  function:
 But  all  these  functions  flow  from  on
 supreme  gource—the  will  of  the  peop!
 of  India,  The  Constitution  embodie
 that  will  and  under  that  Constitutio
 it  is  enjoined  on  Parliament  to  giv
 from  time  to  time  88  times  change  ai
 embodiment  a  reflection  to  the  will  ¢
 our  people,  to  the  wishes  of  vou
 People,  to  the  needs  of  the  peoph
 Thie  i,  fundamental  meaning  ४
 the  supremacy  of  Parlisment  an
 nobody  has  the  right  to  tak
 away,  snatch  away  or  depriv
 Parliament  of  its  inalienable  right,  th
 right  #0  amend  the  Constitution  6
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 opportunity,  I  think,  after  a  proper
 @ebate  to  reply  to  the  points  if  any
 ‘that  ate  made  by  those  who  disagree

 Sir,  with  your  permission  I  beg  to
 znove:

 “That  the  Bill  further  to  amend
 ‘the  Constitution  of  India  be  refer-
 reg  to  a  Select  Committee  consist-
 ing  of  fifteen  Members  namely,

 ‘Shri  R  K.  Khadilkar,  Shri  R  D.
 Bhandare,  Shri  N.  C.  Chatterjee,

 ‘Shri  Kanwar  Lai  Gupta,  Shri  S.  M.
 Joshi,  Shri  Krishanan  Manoharan,
 Dr.  G.  §.  Melkote,  Shri  P.  Govinda
 Menon,  Shri  Bakar  Ali  Mirza,
 Shri  Piloo  Mody,  Shri  H.  N.
 Mukerjee,  Shri  Ram  Kishan,  Shri
 में,  Rameshwar  Rao,  Shri  R.  Uma-
 ‘nath  and  Shri  Nath  Pai,

 with  instructiong  to  report  by
 the  first  day  of  the  next  session.”

 &  had  the  benefit  of  consulting  some
 Jéaders  of  this  House  and  so  [  move:

 “That  the  Bill  further  to  amend
 ‘the  Constitution  of  India  be  taken
 into  consideration.”

 I  thank  you  very  much.

 Mr.  Speaker:  The  motion  of  Mr
 Nath  Pai  is  before  the  House.  The
 ‘speakers  should  be  brief.  Shri  D.  C.

 Shri  D.  C.  Sharma  (Gurdaspur):
 ‘The  ron.  Member,  Mr,  Nath  Pai

 Shri  P.  है,  Deo  (Kalahandi);  My
 ‘fiame  is  there.

 Mr,  Speaker:  I  will  see....(Inter-
 raptions),

 Shri  D.  C.  Sharma:....has  brought
 @  wealth  of  learning  and  a  wealth  of
 mloquence  to  bear  upon  the  elucidation
 of  this  Bill.  After  listening  to  him,
 I  think  nobody  should  have  any  doubt
 @bout  the  feasibility  of  this  Bill  and
 wnat  the  validity  of  this  Bill,  ६  think
 this  is  a  very,  very  timely  Bill  end

 the  has  done  a  great  service  to  this
 cetehey  and  to  thie  Perliamen;,  and  to
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 the  people  of  India  by  bringing  for-
 ward  this  Bill.

 धर  है. . ची

 Now,  Sir,  I  am  not  a  person  who
 used  to  practise  in  the  high  court  of
 Bombay  like  Mr.  Nath  Pai  before  our
 External  Affaira  Minister  when  the
 latter  was  a  judge  there.  The  Exter-
 nal  Affairs  Minister  said  that  he  found
 Mr,  Nath  Pai  a  very  charming  spea-
 ker.  Of  course,  he  has  retained  that
 quality  still,  but  I  do  not  have  that
 legal  wealth  og  knowledge  which  he
 has  and  I  am  glad  that  I  have  not
 practised  before  any  court  of  law.  I
 say  this  from  one  point  of  view.  And
 it  is  this.  When  I  go  to  the  house  of  a
 lawyer,  I  find  the  office  is  stocked  with
 talmirahs  and  those  almirahs  J  find  are
 littered  with  books.  I  ask  myself,
 what  use  do  they  make  of  these  books,
 He  says  these  books  are  very  useful
 because  you  can  find  arguments  in
 favour  of  anything  or  against  any-
 thing.  This  case  law  which  we  have
 in  this  country  in  a  very,  very  large
 degree,  hag  been  the  hunting-ground
 of  these  lawyers,  and  there  is  no  law-
 yer  who  wil]  not  find  arguments  for
 anything  or  against  anything,  who  will
 not  find  a  case  law  in  his  favour  and
 8  case  law  against  him.

 12.01  hrs.

 (Mx.  Deroty-SreAxer  in  the  Chair]

 y  have  great  respect  for  the  judges
 of  the  high  courts.  I  have  q  great
 deal  of  regard  for  the  judges  of  the
 Supreme  Court,  but  I  must  submit
 very  respectfully  that  the  judges  of
 the  high  courts  amd  the  judges  of  the
 Supreme  Court  are  not  such  persons
 as  can  always  take  a  neutral  non-
 aligned  view  of  things.  We  arte  all
 persons  conditioned  by  things—

 Shri  Dattatrayea  Wunte  (Kolaba):
 Sir.  the  hon.  Member  should  not  usé
 such  language  with  reference  to  the
 judges  of  the  Supreme  Court,  (mter-
 ruption).-
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 Shri  9.  0.  Sharma:  I  was  submiting
 very  respectfully;  my  hon.  friend  who
 has  objected  just  now  hus  done  se  be-
 cause  that  is  his  profession!  He  said
 that  I  had  used  certain  words,  Let
 hon.  Members  listen  to  me  first.  You
 know  there  is  a  science  of  psychology
 in  this  world,  and  there  is  the  beha-
 viour  psychology  in  this  world  at  pre~
 sent  to  be  found.  There  is  a  word
 used  in  psychology,  and  that  is  “con-
 ditioned”.  Whether  I  am  a  judge  or
 the  Prime  Minister  of  a  country,
 whether  I  am  a  schoo!  teacher  or  3
 professor  somewhere,  whether  I  am
 a  Member  of  Parliament  or  a  member
 of  a  Panchayat  Samiti,  we  are  all  con-
 ditioneg  human  beings.  And  there
 is  nothing  that  can  take  away  from  the
 conditioning  of  any  human  being.
 What  is  wrong  in  this?  Our  environ-
 ment,  our  education,  our  social
 environment,  the  moral  imperatives
 which  govern  the  society,  all  these
 things  condition  us.  Therefore,  I  said
 that  the  judges  are  most  admirable
 persons  in  this  world.  I  have  great
 regard  for  them,  but  I  must  say  they
 are  also  conditioned  like  other  human
 beings  and  sometimes  their  condition-
 ing  gets  the  better  of  their,  what  you
 might  call,  the  legal  or  judicial  or
 constitutional  qualities,  whatever  it  is.
 My  hon.  friend,  Shri  Nath  Pai,  read
 three  judgments.  One  judgment  says
 this  and  two  judgments  say  something
 else.  J  am  a  democrat  and  democracy
 Ss  rule  by  majority.  Now,  two  judg-
 ments  are  in  favour  of  Shri  Nath  Pai
 and  one  judgment  against  him.  Who
 iknows  how  many  judgments  are  yet
 to  come  and  how  many  will  be  in
 favour  of  Shri  Nath  Pai  and  how  many
 against  him.  Therefore,  we  have  to
 take  a  balanced  view  of  the  judgments.

 Then  I  come  to  the  third  point.  I
 remember  Dr.  Katju  saying  on  the
 fioor  of  the  House—I  cannot  produce
 that  volume  of  the  proceedings  to
 quote  from  that—that  sometimes  it  be-
 comes  very  difficult  to  distinguish  an
 obiter  dicta  in  these  judgments  from
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 the  legal  opinions.  Sometimes  legal
 opinions  become  obiter  dicta  and
 sometimes  obiter  dicta  become  legal
 opinions.  Therefore,  when  you  Jook
 at  a  judgment  from  that  point  of  view
 you  find  that  this  judgment  was  givem
 only  by  a  majority.  Moreover,  when
 I  read  the  judgment,  of  course  not  as
 critically  ag  Shri  Nath  Pai,  I  coul®
 not  understand  where  legality  ends
 and  where  obiter  dicta  begin.  I  could
 not  understand  it.

 Here  |  want  to  say  one  thing.  We:
 function  under  a  constitution  and  we
 have  created  our  own  autonomous.
 bodies,  sovereign  bodies,  and  we  swear
 by  those  sovereign  bodies.  There  is.
 the  Supreme  Court,  the  Election  Com-
 mission  and  other  bodies.  Who  create
 ed  them?  Have  they  fallen  from
 heaven?  Have  the  been  bequeathed.
 to  us  by  some  Gods  or  demi-gods?
 No.  It  is  Parliament  that  has  created
 those  bodies.  Now  you  must  have
 heard  of  Frankestian.  He  was  the
 monster  created  by  somebody.  But.
 that  monster  trieg  to  eat  up  its  creator.
 Now,  I  cannot  understand  how  the
 bodies  which  we  have  created  can
 claim  superiority  over  us.  Because,  it
 is  the  Parliament  that  expresses  the
 will,  the  sovereign  will,  the  para-
 mount  will  and  the  noble  will  of  the
 peuple.  Therefore,  what  the  Parlia-
 ment  says.  I  think,  should  overrule
 what  any  Supreme  Court  or  any  other
 person  says.  After  all,  the  Supreme
 Court  judgments  are  not  in  all  cases
 exact  judgments.  Therefore,  the
 opinion  of  Parliament  should  prevail.

 Then  ¥  come  to  my  last  point.
 When  we  come  to  fundamental  rights.
 I  think  no  country  has  been  more
 generous  in  the  grant  of  fundamental
 rights  to  its  citizens  than  our  country.
 If  anybody  thinks  that  these  funda-—
 mental  rights  can  be  changed,  curtatl-
 ed  or  amended  only  after  a  Constituent
 Assembly  is  called,  I  think  he  is  living:
 in  a  world  of  imagination.

 What  ‘is  the  Constituent  Assembty?:
 The  Constituent  Assembly  was  called
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 ‘Only  to  bring  into  being  all  this  demo-
 -Ceatic  apparatus  that  we  have  set  up in  order  to  preserve,  conserve,  streng-
 ‘then,  foster  and  advance  democracy. “That  Constituent  Assembly  has  done
 ‘ite  duty.  If  anybody  say,  that  you
 whould  again  call  the  Constituent
 Assembly  if  you  want  to  amend  the
 fundamental  rights,  I  think  he  only wants  to  say  that  you  cannot  drink
 ‘water  from  the  Jumna  at  Delhi,  that
 ou  cannot  drink  water  from  the  Tiver
 Jhelum  at  Jhelum  and  that  to  drink
 water  from  Jumna  or  Jhelum  you ‘should  go  to  the  source,  you  should
 So  to  Kashmir.  If  you  say  that  to
 have  a  handful  of  water  one  has  to
 ‘Bo  to  the  source  of  the  river  then  one
 ‘will  die  before  one  gets  some  water  to
 @rink.  It  ig  something  my  common- ‘Sense  does  not  understand.

 We  have  provideg  a  great  safeguard ‘wo  that  these  things  are  not  done  in  a
 verfunctory  manner,  these  things  are
 not  done  in  a  half-hearted  war,  in  a
 way  which  will  move  the  good  odour
 from  this.  We  have  provided  a  two-
 thirg  majority  of  the  members  present and  a  majority  of  the  total  member-
 ship.  This  is  a  great  safeguard  that
 ‘we  have  adopted  so  that  the  funda~
 mental  rights  are  not  trifled  with.  If
 anybody  wants  to  trifle  with  my  fun-
 damental  rights,  be  it  the  Prime  Mini-
 ‘ster,  be  it  a  Minister,  be  it  the  leader
 ‘of  a  party,  be  it  a  demagogue  or  any-
 body  else,  [  would  say  to  him  that  he
 ‘cannot  do  so  because  the  Constitution
 safeguards  my  fundamental  rights.
 Ig  you  want  me  to  go  _  to
 some  court  of  Jaw  or  some  other
 place  in  order  to  have  my  funda-
 mental  rights,  If  you  want  me
 to  go  to  some  court  of  law  or  some
 other  place  in  order  to  have  my  funda.
 mental  Tights,  I  would  say  no  to  him
 ‘because  the  Constitution  gives  me
 enough  protection.  I  do  not  want  to
 ‘go  to  any  other  place.  The  Constitu-
 ‘tion  is  my  legal  bible,  the  Constitution
 is  my  guarantee,  the  Constitution  is
 my  last  court  of  appeal,  the  Constitu-
 tion  is  my  supreme  arbitrator,  the
 Constitution  is  my  only  hope,  only
 “‘Wuaranteas  and  I  do  not  want  to  go  to
 zany  other  place  or  person  in  order  to
 ‘have  my  fundamental  rights  asserted.

 And,  that  Constitution  gives  powers to  the  Parliament  which  represent  the will  of  the  people.  x  am  sure  this
 Parliament  will  represent  more  and
 more  the  will  of  the  people,  more  and
 more  the  basic  agreement  of  Indians. I  would  not  be  a  party  to  curtail  the Yights  of  Parliament  in  any  way. After  all  the  Parliament  is  supreme, 4s  Shri  Nath  Pai  said,  a  child  cannot
 pull  the  beard  of  its  father,  a  child
 cannot  take  away  the  turban  of  its
 tather,  a  child  cannot  uttar  derogatory remarks  against  its  father.  After  all, the  Constitution  is  the  real  mother,

 When  I  get  into  my  stride,  you  start
 ringing  the  bell.  But  you  are  a  good friend  of  mine,

 Mr.  Deputy-Spcaker:
 clude.

 Shri  D.  C,  Sharma:  This  Parliament
 is  my  mother.  It  is  the  mother  of
 fifty  crores  of  people  ang  I  think  it
 is  the  guardian  of  our  rights,  civil
 liberties  and  everything.  We  are  not
 going  to  subvert  or  curtail  its  power
 in  any  way.

 Please  con-

 With  these  words  I  support  the  Bill
 of  Shri  Nath  Pai.

 Mr.  Deputy-Speaker:  The  Mover  of
 the  Bill  has  built  up  a  very  powerful
 case  and  the  issue  that  he  has  posed  in
 a  proper  perspective  is  whether  the
 majority  judgement  has  correctly  in-
 terpreted  the  intention  of  our  Consti-
 tution-makers.  Perhaps  some  of  us  do
 not  8४7९७  with  whe  majority  judgement
 but  there  should  not  be  any  attempt
 made  to  impute  either  political  or
 idevlogical  bias  to  the  Judges  of  the
 Supreme  Court  because  they  are  also
 creatures  of  our  Constitution.  We
 must  remember  that.  The  judiciary  is
 one  of  the  organs  created  by  our  Con-
 stitution.  So,  I  would  like  to  give  a
 word  of  caution  te

 paren  9 follow  because  unfortunately  a  ain
 derogatory  phrase  wag  used.  I  think,
 the  speaker  never  intended  it.  There-
 fore  no  motive  whatsoever  even  by
 suggestion  should  be  imputed.

 Shri  ह  K.  Deo:  Freedom  of  Par-
 Mament  is  licence,  nothing  else.
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 Mr.  कम्कृष्पए -ठिकुलाइकटा,  There  was  no
 intention.  The  speaker  has  assured
 me.  The  way  the  debate  is  conducted
 and  the  opening  is  made  points  to  that.
 I  think,  that  level  should  be  kept.
 It  is  a  fundamental  question,  the
 interpretation  of  the  Constitution,  that
 is  before  us.  Ag  we  have  our  right  to
 interpret  the  Constitution  and  ultime-
 tely  come  to  a  decision,  the  Mover
 never  questioned  the  right  of  the  Sup-
 treme  Court  also  to  interpret  the  Cons-
 titution.  He  has  his  view  regarding
 the  interpretation  of  the  Constitution
 and  we  are  free  to  have  our  view.

 Shri  0,  C.  Sharma:  I  never  said  any-
 thing  derogatory  to  the  Supreme
 Court.  I  respect  them,

 An  hon.  Member:  That  may  be  ex-
 punged.

 Mr.  Deputy-Speaker:  He  has  clari-
 fied  his  position.  Shri  P  K.  Deo.

 Shri  J.  B.  Kripalani  (Guna)  rose—

 Mr.  Deputy-Speaker:  I  will  call
 you  after  Shri  Deo  because  ine  Spea-
 ker  has  already  named  him......

 hri  P.  K.  Dea:  The  Speaker  never
 named  me.  Naming  a  pesson  is  quite
 different.

 Mr.  Deputy-Speaker:  I.  meant,
 uuamed  you  ag  the  next  speaker,

 hri  P.  K.  Deo:  Please  clarify  that.
 I  have  never  been  named  throughout
 गाए  life.

 M:.  Deputy-Speaker,  Sir,  since  957
 Shri  Nath  Pai  and  I  have  2९३१  in
 this  House  and  I  have  all  along  ad-
 tnired  his  eloquence,  but  it  is  the
 compulsion  og  conscience  and  of  duty
 that  has  forced  me  to  cross  swords
 with  him  on  this  academic  plane  be-
 cause  he  wants  to  upset  all  the  good
 thet  has  been  done  by  the  historic
 judgement  of  the  Supreme  Court  up-
 lolding  the  fundamental  rights  guar-
 enteed  under  the  Constitution  as  in-
 violable.  The  eloquence  of  Shri  Nath
 ह.  could  be  compared  only  with  the
 eloquence  of  his  and  my  distinguish-
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 ed  colleague,  Shri  H.  द  Kamath,  who,
 when  he  took  part  in  the  discussion.
 of  the  relevant  provision  of  the  draft
 amendment  in  the  Constituent  Assem-
 bly,  spoke  in  equally  vigozous  wards.
 This  is  what  he  spoke  then: —

 “they  will  at  once  realise  the.
 need  for  the  flexibility  of  the
 Constitution.  If  we  have  made.
 severa]  alterations  like  this  with-
 in  less  than  a  year  how  on  earth:
 do  you  propose  or  do  you  dare  to
 bind  or  falter  the  future  Partia-
 ment  by  making  this  more  and
 more  rigid  than  before.”

 After  48  years,  Mr.  H.  ्  Kamath
 becarne  wiser  and,  in  1963,  he  tabled’
 a  Bill  No,  4  of  1963,  and  in  the
 debate  on  that  Bil]  I  haq  the  privi-
 lege  to  participate  and  there  he  rea-
 lised  his  previous  mistake  and  said
 these  words  while  suggesting  that
 any  amendment  to  the  Constitutior
 should  be  more  rigid.  He  said:

 ‘It  is  too  late  in  the  day  to
 remind  my  codeagues  that  the
 Constitution  is  the  basic  law  of
 the  land.  not  that  ordinary  statu-
 tory  law.  Therefore,  it  is  in  the
 fitness  of  things  and  absotutely
 essential  that  it  should  not  be
 tinkereq  with,  tampereq  with  or
 amended  in  the  light-hearted
 manner  to  subserve  party  ends.”

 Shri  R.  Barua  (Jorhat):  Sir,  the:
 issue  here  is  whether  Parliament  is
 competent  to  amend  the  Constitution
 vr  not  and  not  whether  we  shoud
 amend  it  or  not.

 Shri  P.  K.  Deo:  He  will  get  his
 chance  to  speak.

 It  was  probably  some  compelling
 attachment  to  an  unpractical  and  eut.
 moded  ideological  dogma  that  hat
 compelled  him  to  speak  those  werds
 then.  But,  after  8  years,  he  became
 wiser  and  these  are  the  words  that
 fell  from  his  lips.  I  hope,  with  matu-
 rity,  Mr,  Neth  Pai  also  will  speak
 similar  terms.

 5
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 Mr.  Deputy-Speaker:  I  may  point
 out  thet  I  was  present  when  the
 debate  took  place  here.  He  never
 Questioned  our  right  to  amend  the
 Constitution....  (Interruption).

 Shri  Piloo  Mody  (Godhra):
 him  misconstrue  the  evidence;
 does  not  matter.

 Shr  ह ल  K.  Deo:  Even  after  his  his-
 toric  judgment  on  27th  February,
 ‘1967,  not  only  Mr.  Nath  Pai  himself
 but  all  the  Opposition  leaders,  in  great
 admiration,  selected  Shri  K.  Subba
 Rao,  who  presided  over  this  Bench,
 for  the  office  of  the  President  of  the
 Union  of  India.  I  say  this  with  full
 authority  because  in  the  appeal  that
 was  circulated  to  us  to  support  Shri
 K.  Subba  Rao,  the  signatories  were,
 Sbri  M.  R.  Masani,  Shri  A.  K.  Gopa-
 lan,  Shri  H.  N.  Mukerjee,  Shri  S.  N.
 Dwivedy,  Shri  Bhupesh  Gupta,  Shri
 Madhu  Limaye,

 Mr.  Deputy-Speaker:  The  hon.
 Membe:  will  bear  with  me  that  the
 question  here  is  totally  different.  He
 entered  politics  after  resigning  from
 his  post  of  Chief  Justiceship.  They
 might  have  supported  him  as  a  candi-
 date  but  that  does  not  mean  they:
 supported  his  judgment.

 hri  P,  K.  Deo:  I  would  like  to
 quote  a  few  lines  fiom  that  appeal
 which  was  circulated  to  us.  I  quote:

 Let
 that

 “The  fact  that  he  has  been  out-
 standingly  a  good  judge  shows
 that  he  does  not  lack  the  judicious
 temperament  essential  for  the
 high  office.  His  robust  dedication
 that  he  has  shown  to  fundamental
 freedom  provides  an  assurance
 that  he  can  be  expected  to  remain
 a  champion  of  people's  rights...  ”

 The  leaders  of  the  various  Opposi-
 tion  Parties  made  an  appeal  that  he
 was  the  person  who  could  uphold  the
 fundamenta}  rights.  And  he  has
 proved  his  genuineness  in  his  judg-
 ment  which  he  delivered  the  other
 day.

 Shri  BE.  Barua:  On  a  point  of  order,
 Sir.  Can  he  discuss  the  competence
 of  the  Supreme  Court  on  the  floor  of
 the  House.

 Shri  Nath  Pai:  We  are  discussing
 the  competence  of  Parliament,

 Shri  Thirumala  Rao  (Kakinada):
 We  are  dealing  with  the  judgment  of
 the  Supreme  Court  and  not  politics.

 Mr.  Deputy-Speaker:  Not  Mr.  Subba
 Rao  who  later  on  became  a  candidate
 for  the  office  of  the  President.

 Shri  P.  K.  Deo:  I  am  not  yielding.
 It  might  be  due  to  either  of  the  two
 considerations;  either  in  the  Praja
 Socialist  Party  they  breathe  hot  and
 cold  in  the  same  breadth,  an  incon-
 sistency  being  their  creed—I  have
 nothing  to  say—or  it  may  be  that  be~-
 cause  those  who  are  in  the  Treasury
 Benches  felt  shy  to  come  forward
 with  an  official  Bill  and  they  have
 utilised  Mr.  Nath  Pai  as  *  *

 hri  Nath  Pal:  These  words  must
 be  expunged.

 Mr.  Deputy-Speaker:  I  have  taken
 note  of  them.

 Shri  Nath  Pai:
 of  vulgarity.

 Mr.  Deputy-Speaker:

 This  is  the  height

 It  is  highly
 undesirable  to  use  such  words,

 Shri  P.  है,  Deo:  There  is  nothing
 wrong.

 Mr.  Deputy-Speaker:  No,  no.  You
 were  saying  *  These  are  undesir-
 able  words.  You  may  withdraw  those
 words.

 Shri  ह  K.  Deo:  I  am  not  going  to
 withdraw  it.

 ‘bri  Nath  Pai:  I  request  you  to
 expunge  these  words.  It  is  highly
 derogatory;  it  is  prima  facie  a  breach
 of  privilege  or  contempt  of  the  House.
 I  am  surprised  that,  having  started
 by  telling  that  he  has  worked  with

 *°Rxpunged  as  ordered  by  the  Chair.
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 (Shri  Nath  Pai]
 me,  he  hag  the  audacity  to  say,  the
 vulgarity  of  insinuating,  that  I  have
 been  *  ©.  I  am  not  used,  Mr.  Kala-
 handi  to  be  anybody's  oor  strongly
 resent  these  remarks  and  I  plead  that
 these  may  be  expunged.  (Interrup-
 tions)  I  can  see  his  difficulties.  He  has
 nothing  to  say  on  this.  Perhaps  he
 does  not  know  what  he  is  talking
 about.  He  has  not  grasped  what  he  is
 talking  about.

 Mr.  Deputy-Speaker:  It  will  not  go
 on  record.

 Shri  Narendra  Singh  Mahida
 (Anand):  On  a  point  of  order.  We
 are  discussing  a  decision  of  the  Sup-
 reme  Court  and  not  the  personalities
 concerned  with  the  judgment.  We
 have  nothing  against  the  Judge  who
 has  given  this  decision.  We  should
 not  make  a  reference  to  personalities.
 We  should  merely  discuss  the  deci-
 sion  of  the  Supreme  Court.

 Shr  P.  K.  Deo:  I  am  not  prepared
 to  listen  to  sermons  from  my  hon.
 friend,  a  member  of  the  House.  He
 ig  mot  supposed  to  give  a  ruling  on
 the  subject.

 Shri  P.  Viswambharan  =  (Trivan-
 drum):  On  a  point  of  order.  Is  it  in
 order  that  a  Member  can  cast  asper-
 sions  against  another  Member  of  the
 House?

 Mr,  Deputy-Speaker:  I  cautioned
 him  immediately  and  requested  him
 to  withdraw  it  because  this  does  not
 add  to  the  dignity  of  the  House  nor
 to  the  level  of  the  debate.  Thcre-
 fore,  1  have  ordered  that  it  will  not
 form  part  of  the  proceedings.

 Shri  ह  K.  Deo:  We  should  congra-
 tulate  ourselves  that  we  have  got  8
 Supreme  Court,  who  are  determined
 to  protect  and  safeguard  the  various
 fundamental  rights  guaranteed  under
 the  Constitution.  By  this  historic
 judgment,  they  have  struck  down  the
 obnoxious  Seventeenth  Amendment  of
 the  Constitution  and  have  rightly
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 chastised  the  arrogance  of  the  politi-~
 cal  party  which  has,  by  using  the
 majority  in  Parliament,  maimed  and
 mauled  the  Constitution  22  times  in
 a  period  of  77  years.  The  Parliament
 hes  no  right  to  take  away  or  abridge
 any  right  by  the  process  of  Constitu-
 tional  amendment.  A  Constitutional
 Amendment  Act  is  a  law.  As  &  law,
 it  is  governed  by  Artic’e  23  of  the
 Constitution.  Article  13(2)  clearly
 says  that  any  law  which  takes  away
 or  abridges  the  fundamental  rights
 guaranteed  in  Part  III  would  be  void,
 So,  under  the  pretext  of  amending
 the  Constitution,  if  any  law  is  enforc-
 ed  and  it  abridges  or  takes  away  any
 fundamental  right,  88  the  High  Court
 judges  or  the  Supreme  Court  judges
 have  rightly  observed,  it  should  be
 void.  They  have  rightly  said  so.
 Article  368  ig  only  procedural.  It
 on'y  lays  down  the  procedure  as  to
 how  the  Constitution  is  to  be  amend-
 ed.  We  get  the  right  to  amend  the
 Constitution  from  Article  245  or  246
 or  248  of  the  Constitution  which  lays
 down  our  legislative  power  and  we
 cannot  go  beyond  that.  All  laws,  in-
 cluding  constitutional  law,  are  gov-
 erned  by  article  13 (2).  It  prevents
 the  basic  fear  of  the  ruling  party  in
 parliament  riding  rough-shod  over  the
 minority.  The  impatience  and  arré-
 gance  of  Parliament

 Shri  S.  Kandappan  (Mettur):  It  is
 a  reflection  on  the  House.

 Mr.  Deputy-Speaker:  Would  you
 attribute  motives  and  say  that  Parlia-
 ment  was  arrogant  or  impatient?

 Shri  P.  K.  Deo:  I  meant  the  execu-
 tive.  I  am  gorry;  I  mcant  the  arro-
 gance  of  the  executive.

 Shri  J.  B.  Kripalani  (Guna):  I  do
 not  find  anything  wrong  in  it;  nothing
 should  be  expunged  from  it.

 Shri  A.  B.  Vajpayee  (Balrampur):
 Nothing  wrong  in  saying  that  Parlia-
 ment  is  impatient.

 eeExpunged  as  ordered  by  the  Chair.
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 Mr.  Deputy-Speaker:  The  framers
 of  the  Constitution  had  laid  down
 these  provisions.  Even  now  the  same
 Party  is  in  power.  You  can  accuse
 the  executive  in  their  behaviour,  but
 if  you  say  that  Parliament  was  impa-
 tient  and  arrogant,  I  think  it  is  not
 fair,

 Shri  P.  K.  Deo:  I  have  already  cor-
 rected  myself.

 Shri  J.  B.  Kripalani:  There  is  noth-
 ing  unparliamentary  in  that.

 Mr.  Deputy-Speaker:  I  have  only
 cautioned  him.

 Shri  P.  K.  Deo:  Every  time  you
 have  been  pulling  me  up.

 I  would  submit  in  this  regard  that
 Parliament  is  sovereign  only  within
 the  four  corners  of  the  Constitution.
 The  sovereignty  lies  in  the  people.
 The  people  of  this  country  are  sove-
 reign.  We  know  very  well  how  the
 Members  are  elected  to  the  Parlia-
 ment.  Have  they  got  the  mandate  of
 the  people  to  change  the  Constitution?
 Has  it  found  a  place  in  any  of  the
 manifestos  of  the  party  in  power
 when  they  went  to  the  polls?  If  they
 have  got  that  courage.  they  should
 have  got  the  mandate  from  the  peop'e
 to  change  the  Constitution.  When  the
 7th  Amendment  was  discussed  in  the
 Third  Lok  Sabha,  that  was  the  pin
 point  on  which  we  argued,  that  the
 then  Government  never  got  the  man-
 date  of  the  people.  I¢  you  consider
 the  various  amendments  to  the  Cons-
 titution,  you  will  see  that  only  on
 two  grounds  the  material  amendments
 have  taken  place-—either  to  circum-
 vent  some  adverse  decision  of  the
 highest  judiciary  or  to  give  some
 practical  shape  to  the  whims,  and
 fancies  of  the  executive.

 This  fundamental  right  has  under-
 gone  change  thrice.  The  first  change
 ‘was  within  I5  months  after  the  Cons-
 titution  came  into  being,  which  affect-
 ed  articles  49  and  31.  The  fourth
 amendment  further  abrdiged  the
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 scope  of  fundamental  rights  and
 opened  the  gate  of  socialist  expropria-
 tion.  The  last  blow  was  the  ०७
 amendment  which  robs  the  freehold
 right  of  the  peasant  and  makes  him
 an  intermediary  to  be  liquidated  at
 the  sweet  will  of  the  executive.  Sar-
 dar  Patel,  the  Chairman  of  the  Funda-
 mental  Rights  Sub-committee  in  the
 Constituent  Assembly  said:

 “The  right  of  ownership  of  land
 ig  sacred  to  the  peasant.  Any
 Interference  with  that  right  would
 be  loot  and  robbery  and  will  pro-
 duce  chaos  and  anarchy.”
 This  is  how  we  tinkered  with  the

 fundamental  rights.  While  speaking
 about  the  mandate,  I  would  like  to
 remind  you  that  seeking  a  mandate
 from  the  people  is  nothing  new  to  the
 House.  Have  we  not  enacted  in  this
 House  the  Goa.  Daman  and  Diu  Pub-
 lic  Opinion  Bill?  Why  feel  shy  to  go
 to  the  people  and  take  their  verdict?
 In  this  regard,  I  would  like  to  point
 out  that  only  a  freshly  invoked  Cons-
 tituent  Assembly  can  amend  the
 Constitution.

 Today,  my  hon.  friend  from  the
 Andaman  and  Nicobar  Islands,  Shri
 K.  R.  Ganesh  has  introduced  a  non-
 official  Bill]  where  in  he  suggests  that
 for  the  purpose  of  amendment  of  the
 Constitution,  this  House  may  be  cons-
 trued  as  a  Constituent  Assembly.  We
 know  very  well  how  the  elections  take
 place  and  after  people  get  elected
 how  there  has  beén  a  constant  cros-
 sing  of  the  floor.  You  know  these
 things  very  well,  and,  therefore,  I
 do  not  like  to  bring  them  to  your
 notice.

 Shri  Sheo  Narain  (Basti):  What  is
 all  this  remark?  It  is  highly  objec-
 ttonable  to  make  such  remarks  about
 the  elections.

 Shri  ए.  K.  Deo:  Suppose  the  party
 in  power  gets  a  dubious  majority  by
 such  means  and  c’aims  that  it  has  got
 the  power  of  the  Constituent  Assem-
 bly  and  it  can  amend  the  Constitu-
 tion,  are  we  going  to  support  it?

 nnn
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 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  his
 speech.

 Shri  P.  हू,  Doo:  You  have  taken
 away  half  of  my.  time.

 Take  the  other  Constitutions.  In
 Canada  there  is  no  provision  for
 amendment  of  the  Constitution.  The
 Irish  Constitution  contemplates  amend-
 ment  of  the  Constitution  but  says  that
 a  simple  majority  in  the  House  is  not
 sufficient  but  it  should  be  referred
 to  the  people  by  means  of  a  referen-
 dum,  and  it  can  take  the  effect  of  law
 only  after  a  majority  is  secured  in
 the  referendum.  In  Switzerland  and
 Australia  also,  a  simple  majority  of
 the  representatives  of  the  House  is
 not  sufficient,  but  there  must  be  majo-
 riy  of  the  Cantons  and  majority  of
 the  States  and  then,  there  has  to  be
 a  referendum  by  the  people.  In  the
 USA  since  एा87,  there  have  been  only
 22  amendments,  but  the  Fundamental
 Rights  chapters  have  not  been  tinker-
 ed  with  or  touched.

 To  those  who  say  that  unless  we
 march  with  time  and  we  keep  pace
 with  time,  there  will  be  revolution
 and  chaos,  I  would  only  point  out
 what  the  Chief  Justice  of  the  Supreme
 Court  has  clearly  stated,  namely:

 “If  there  was  chaos  brought
 about  by  misrule  and  abuse  of
 power,  the  existence  of  an  all-
 compzehensive  amending  power
 wou'd  not  prevent  revolution.
 Rather,  such  a  restrictive  power
 would  give  stability  to  the  coun-
 try  and  would  prevent  it  from
 passing  under  a  totalitarian  and
 dictatorial  regime.”.

 He  has  added:

 “This  court  cannot  obviously
 hase  its  decision  on  such  hypothe-
 tieal  situation  which  might  be
 brought  about  with  or  without
 amendments.”.
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 What  are  the  Fundamental  Rights?
 Part  II  of  the  Constitution  gives  a
 clear  narration  of  the  various  फूड
 and  Don'ts’.  This  part  hag  been  very
 cleverly  drafted.  So,  it  could  march
 with  time  and  keep  pace  with  time
 in  a  transitional  society  such  as  ours.
 Various  provisions  have  been  embodied
 in  the  chapter  on  Fundamental  Rights,
 but  there  are  certain  vaiues,  certain
 democratic  values,  and  values  of  free-
 dom  which  cannot  be  tinkered  with
 or  touched.  These  are:  equality  be-
 fore  jaw,  no  discrimination  on  grounds
 of  religion,  caste  etc.  equality  in  pub-
 lic  employment,  freedom  of  speech,
 freedom  of  association  and  movement
 and  acquisition  of  property,  freedom
 of  profession,  protection  of  life  and
 personal  property,  freedom  of  religion
 and  protection  of  minority  interest.
 These  are  certain  values  which  are
 sacrosanct.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  try  to  wind  up  his
 speech  now.

 Shri  P.  K.  Deo:  Not  only  you  but
 other  Members  also  have  taken  so
 much  of  my  time.

 शो  मधु  लिसय  (मुंगेर):  समय  लगेगा।

 खुद  हम.री  प्रार्थना  है  हमको  तीस  मिनट  शाप
 दीजिए  ।

 Shri  Bedabrata  Barua  (Kaliabor):
 On  a  point  of  order.  A  pzivate  Mem-
 ber’s  Bill  or  resolution  comes  up  here
 only  once  a  week  and  that  too,  only
 for  half  the  day.  So,  I  would  request
 that  the  time  should  be  distributed  to
 the  Members  in  such  a  way  that  there
 could  be  a  proper  discussion.

 Shri  Randhir  Singh  (Rohtak):
 Kindly  ration  the  time  among  the
 various  Members  who  want  to  speak.
 We  also  want  to  urge  certain  very  im-
 portant  points.

 Mr,  Deputy-Speaker:  I  have
 ready  requested  him  to  conclude,

 Shri  ्  K.  Deo:  Fundamental  rights
 cannot  dignified  and  democratic  human
 behaviour,  rights  which  are  cherished

 al-
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 and  valued  by  all  free  people.  They
 -are  not  pie-crusts  to  be  broken  at

 comvenience.  These  are  certain  valu-
 es,  They  are  axiomatic  truths  for  all
 time  and  sacrosanct  so  long  as  demo-
 cratic  society  exists.  If  you  want  to
 tinker  with  the  fundamental  rights
 you  are  going  to  lay  the  foundation  of
 a  totalitarian  society.

 If  you  do  not  want  freedom  of
 speech,  if  you  do  not  want  freedom
 of  association,  if  you  want  a  one-party
 government,  if  you  want  that  all  pro-
 perty  will  vest  in  the  state,  if  you
 want  that  there  should  be  no  collec-
 tive  bargaining  or  trade  unionism  of
 “abour,  then  go  ahead  and  do  away
 with  fundamental  rights.

 I  would  draw  your  attention  to  what
 happened  in  the  USSR.  On  March
 12,  1967,  i45  million  voters  went  to
 elect  884  candidates  for  their  Supreme
 Soviet,  all  the  candidates  being  nomi-
 nees  of  the  Communist  Party.  If  sou
 want  to  have  a  one  party  system  with
 no  Opposition,  then  go  ahead.

 I  may  say  that  even  in  the  USSR
 there  has  been  a  rethinking  on  this
 subject.  For  bette:  production,  as
 an  incentive  to  agritulture,  a  nucleus
 for  the  revival  of  the  institution  of
 private  property  is  czeated.

 I  would  conclude  with  qa  quotation
 of  Dr.  Ambedkar  who  rightly  said
 during  the  debate  on  the  fundamental
 rights  provisions  of  the  Constitution.
 He  cautioned  that:

 “the  Constitution  is  not  ‘merely:
 to  create  the  organs  but  to  limit
 their  authority,  because  if  no  limi-
 tation  was  imposed  on  the  authority
 of  the  organs,  there  will  be  com-
 Plete  anarchy  and  complete  oppres-
 sion”,

 With  these  words,  I  oppose  this
 _sinister  Bill  brought  in  thig  House

 ab  initio.

 -  J.  B.  Krigalani  I  am  not  a
 lawyer  and  I  suppose,  ordinarily,  %
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 should  have  no  right  to  argue  with
 lawyers.  However,  I  happened  to  be-
 the  Chairman  of  the  Committee  on
 Fundamental  Rights  and  I  was  present.
 throughout  when  our  Constitution  was
 made.  This  is  the  only  right  that
 I  have  to  speak  on  this  subject,

 Shri  Nath  Pai  is  a  barrister-~at  law..
 His  education  has  been  in  England.
 His  ideas  of  the  Constitution  are
 British.  Britain  has  an  unwritten  con-
 stitution  and  there  Parliament  7
 supreme.  It  is  said  that  the  English
 Parliament  can  do  everything  except
 turn  a  man  into  a  woman,  or  a  woman.
 into  &  man.

 Dr.  Karni  Singh  (Bikaner):
 that  is  being  done  now.

 Even:

 Shri  J.  B.  Kripalani;  Not  by  Parlia-
 ment.

 There  is  the  difference  between  an
 unwritten  and  a  written  constitution
 as  Shri  Nath  Pai  wil  himself  admit.
 In  a  written  constitution  there  is  a
 separaton  of  powers.  In  England
 there  is  no  separation  of  powers,  And
 who  is  sovereign  in  a  written  consti-
 tution?  Neither  Parliament,  nor  the
 judiciary  nor  the  executive.  It  is  the
 constitution  that  is  sovereign.  We,
 therefore  swear  by  the  constitution
 and  not  the  parliament.

 In  our  constitution  there  is  a  divi-e
 sion  of  powers,  each  wing  of  the  Gov-
 ernment  within  its  own  orbit  is  sup-
 reme.  I  submit  that  the  judiciary  is
 supreme  within  its  own  sphere.  So
 also  the  Parliament  is  supreme.  I
 submit  the  executive  is  also  supreme
 when  it  is  regulating  by  rules  and  by
 procedures  the  conduct  of  its  servants
 and  laying  down  procedures.

 भरी  च्णु  लिक्षये  :  झाचार्य  ज,  पह  ठीक

 नहीं  हैँ,  कार्यकारिशी  के  बारे  में  आपने  दढीफ

 गद्दी  कहा है

 बिल  ३.  B  Kripaiani:  You  do  not
 know  how  many  laws  the  executive

 oe
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 make,  you  have  no  idea  of  the  laws
 that  the  executive  make.  They  do
 Rot  go  under  the  name  of  law,  but
 they  are  binding  upon  their  servants,
 they  are  also  binding  upon  the  public.

 So,  there  is  a  separation  of  powers,
 but  each  is  supreme  in  its  own  sphere.
 "The  executive  is  supreme  in  its  own
 sphere,  and  the  judiciary  is  supreme.
 in  its  own  sphere,  and  Parliament  is

 -supreme  jn  its  own  sphere.

 Shri  Sheo  Narain:  Parliament  is
 -6upreme,  (Interruptions).

 Shri  J.  B.  Kripalani;  I  really  do  not
 understand  what  is  there  to  interrupt

 ‘me  in  this.  Is  not  the  judiciary
 supreme  in  its  own  right  so  far  as  the
 interpretation  of  the  constitution  is
 concerned?  Do  you  mean  to  =  say
 that  the  interpretation  of  the  consti-
 tution  is  to  be  done  by  Parliament?
 Do  you  mean  to  say  that  executive
 orders  that  are  as  good  as  laws  are  to
 be  passed  by  Parliament?  Do  you
 mean  to  say  that  the  executive  is  go-
 ing  to  regulate  its  departments  by  law
 passed  in  Parliament?  Many  times
 these  rules  and  regulations  abrogate

 -our  right.

 So,  I  submit  that  all  these  three  are
 sovereign  in  their  own  spheres,  and
 legitimately  they  have  been  made
 sovereign,  and  they  modify  each
 other’s  authority,  so  that  no  authority
 is  absolutely  supreme  as  in  an  un-
 written  constitution  in  England.

 You  will  see  that  in  the  United
 States  the  interpretation  of  the  Con-
 Stitution  and  the  law  is  the  right  of
 the  judiciary,  and  by  that  interpreta~
 tion  they  make  new  laws.  Am  I
 correct  or  not?  How  can  one  object
 to  these  laws.  You  cannot  break
 these  laws?  Those  laws  ate  as  good
 as  laws  made  in  Parliament.

 Shri  Hanumanthalya  (Bangalore):
 I  am  alzo  a  lawyer.  What  the  courts
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 make  is  case  law,  not  jaw.  Case  law
 is  different.

 Shri  J,  B.  Kripalani:  Case  law  is
 also  law.  I  do  not  understand  this
 hairsplitting  of  the  lawyers.

 Shri  Hanumatthaiya:  Parliamentary
 laws  are  different  from  case  laws.

 Shri  J.  8.  Kripalani:  It  may  be
 case  law,  but  it  is  law  that  you  are
 bound  to  follow  it  is  binding  upon  you
 I  really  do  not  know  how  a  lawyer  of
 your  eminence  should  talk  like  this,
 difference  between  case  law  and
 parliamentary  law.

 The  interpretation  of  the  Constitu-
 tion  is  the  function  of  the  judiciary.
 The  executive  also  makes  laws  what-
 ever  you  may  call  them  and  they  are
 binding  not  only  upon  their  own  ser-
 vices  but  upon  us  also,  All  these
 departments  make  laws.  I  have
 absolutely  no  doubt  about  it.  L  can
 speak  not  fn  legal  terms  but  in  terms
 of  the  common  man.  To  me_  the
 conrmon-sense  view  is  that  these  three
 branches  of  Government  modify  each
 wther’s  authority  though  they  are
 supreme  in  their  own  sphere.  This  is
 what  is  meant  by  a  written  constitu-
 tion.  In  an  unwritten  constitution  as
 in  England,  Parliament  is  sovereign.
 Here  the  Costitution  is  sovereign  and
 it  is  good  that  this  sovereign  autho-
 rity  should  be  so  divided  because
 sovereignty  implies  absolute  power.
 This  absolute  power  must  be  modi-
 fied.  It  must  be  modified  in  the  case
 of  tie  executive,  in  the  case  of
 judiciary  and  in  the  case  of  Parlia-
 ment.  I  can  tell  you  in  recent  times
 Parliaments  have  brought  about
 totalitarian  regimes.  Hitler  did  it;
 Mussoloni  did  it.  Therefore,  we  do
 not  want  these  fundamental  rights  to
 be  at  the  mercy  of  the  majorities  and
 minorities.  It  is  therefore  thet  we
 call  them  fundamental  rights.  Can
 Parliament  abrogate  freedom  of
 speech?  Can  !t  make  Indle  a  theo-
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 cratic  State  where  there  will  be  no
 freedom  of  religion?  I  want  you  to
 be  very  careful  when  you  tamper
 with  this  judgment  of  the  Supreme
 Court.  I  think  it  is  q  very  right  and
 correct  judgment  and  if  we  deviate
 from  it,  we  are  abrogating  the
 Denefits  given  by  the  constitution-
 makers,  We  made  these  provisions  a3
 fundamental,  not  to  be  interfered
 with,  whether  by  the  executive,  judi-
 ciary  or  parliament.  If  you  say  that
 Parliament  is  supreme,  I  deny  that
 Proposition  which  meang  that  the
 majority  in  Parliament  is  supreme.
 This  makes  nonsense  of  the  public
 weal.  You  may  have  a  majority  of
 5l;  and  a  minority  of  49  does  not
 count..(An  Hon.  Member:  Two-
 thirds).  Even  two-thirds.  How  does
 it  matter.  There  are  limitations,  I
 agree  with  the  Supreme  Court  judg-
 ment  that  article  368  is  procedura!;
 it  describes  how  the  Constitution  has
 to  be  changed  if  a  change  is  necessary.
 I  really  cannot  see  now  Mr,  Nath  Pai
 Can  have  a  quarrel  with  the  Supreme
 Court;  they  are  definitely  procedural
 and  they  lay  down  the  procedure  by
 which  ordinarily  the  Constitution  has
 to  be  changed.  This  does  not  apply
 to:  article  13(2);  it  is  very  clear.  ]
 have  not  got  the  book  and  Mr.  Nath
 Pai  will  read  it  for  me.

 Shri  Nath  Pai:  This  is  a  job  I  have
 often  done  for  Dada  and  I  will  read
 it.  Though  he  disagrees  with  me,  my
 affection  for  him  is  not  detracted.  |
 have  quoted  two  previous  judgments
 of  the  Supreme  Court.  I  shall  now
 quote  article  18(2).

 “The  State  shall  not  make  any
 law  which  takes  away  or  abridges
 the  rights  conferred  by  this  Part
 and  any  law  made  in  contraven-
 tion  of  this  clause  shall,  to  the
 extent  of  the  contravention,  be
 void,”

 Shri  J.  B.  Kripalani:  May  I  submit
 that  an  amendment  is  a  law.  Con-
 stitutional  amendment  is  also  law,
 You  need  not  emphasise  the  word
 “law”  and  therefore  take  away  its

 “munity

 comprehensive  meaning.  Constitu-
 tional  amendment  is  a  law.  An
 amendment  to  the  Constitution  is  a
 much  greater  law.  Therefore,  I  sub-
 mit  it  is  a  dangerous  thing  to  tamper
 with  the  fundamental  rights  of  the
 people.  Those  who  made  them.
 fundamental  had  all  these  considera-
 tions  in  view  and  discussed  all  these-
 matters  and  they  put  them
 separately  under  a  separate  category,
 that  even  a  blind  majority  may  not
 be  able  to  touch  them.  To  suppose:
 that  the  majority  is  always  right
 would  make  all  great  men  to  be  fools.
 All  great  men  had  to  walk  alone;
 they  were  solitary.  The  Hindu  com-

 believed  in  untouchability
 and  90  per  cent  of  them  believed  in
 but  one  man,  Gandhiji,  did  not  be-
 lieve  in  it.  Was  he  right  or  was  he
 wrong?  The  majority  is  not  always.
 right  and  this  elected  majority  can-
 not  be  always  trusted.  With  the-
 fundamental  rights  of  the  people,  you
 cannot  play  havoc.

 I  ask  Mr.  Nath  Pai,  can  the  law
 that  there  is  freedom  of  speech  in
 this  country  be  abrogated  by  a  con-
 stitutional  amendment?  It  would  be-
 a  very  dangerous  thing  if  you  say  it
 can  be.

 Shri  Bakar  Ali  Mirza  (Secundera-
 bad):  The  Constitu:ion  itself  was
 given  unto  ourselves  by  a  majoritv.
 It  was  passed  by  &  majority.  Inter-
 ruption).

 Shri  J.  B.  Kripalani:  The  Constitu-
 tion  was  adopted  by  a  majority.
 You  must  remember  that  when  a
 Constitution  is  made,  a  State  is  being.
 created.  The  Constitution  creates  a
 State.  At  that  time,  there  is  no  ques-
 tion  of  majority  and  minority.  It  is
 the  creation  of  a  State.  When  it  has.
 created  a  State,  then  it  makes  the
 Constitution.  It  is  a  new  State  that
 is  being  created.  How  is  that  new
 S.ate  to  be  created  except  through  a
 Ccnstituent  Assembly  or  through  con-
 quest  or  through  robbery  or  some
 other  means.  The  most  civilised
 method  of  creating  a  new  State  is:
 by  a  Constituent  Assembly.  So,  that.
 does  not  matter.

 Wanless ”  ER  ES  ote
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 Anyway,  my  humble  submission  is

 that  people  should  not  be  under  the
 impression  that  our  rights  are  veing
 -abrogated,  It  ia  not  a  question  of  our
 Tights;  we  may  be  dead  and  gone,  but
 the  fundamental  rights  are  based

 ‘upon  fundamental,  moral  principles.
 When  you  say  fundamental  rights,
 you  are  enunciating  fundamental
 mental  moral  principles.  Tomorrow
 2  majority  of  Hindus  might  come  in

 ‘Parliament  as  they  can  come  at  any
 time,  and  as  they  are  here  today.  The
 ‘majority  of  us  are  Hindus.  There  is
 ‘One  Parsi,  or  there  are  two  Parsies—

 I  do  not  know.

 Shri  Piloo  Mody:  One  present;  one
 absent.

 Shri  J.  B.  Kripalani;  There  are  3
 handful  of  Mussalmans,  Can  we  say
 that  this  country  shall  be  guided  by
 the  Hindu  law?  That  would  be

 -absured,

 Shri  Bakar  Ali  Mirza:  How  can  that right  be  given?  You  are  giving  it to  the  Constituent  Assembly,  but  not
 ‘to  Parliament.

 Shri  J.  8,  Kripaiani:  ‘The  Constit-
 ‘uent  Assembly  creates  a  State.  it
 has  the  right  to  do  so.  But  I  am

 -asking  you  this  definite  question;  Can
 the  majority  of  Hindus  say  that  this

 ‘Shall  be  a  Hindu  State?

 An  hon.  Member:  They  can.  (In-
 terruption).

 Shri  Bakar  Ali  Mirza;  Can  the  Con-
 :stituent  Assembly  say  that?

 Mr.  Denuty-Speaker;  Order,  order.
 “Let  him  conclude.  (Interruption).

 38  hr,

 Shri  J.  B.  Kripalani:  I  submit  that
 ‘the  Constituent  Assembly  in  Pakistan
 ssaid  that  it  shall  be  a  theocratic  State
 Aintermption),  The  Constituent  As-
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 sembly:  in  Pakistan  said  that  it  ig  gu-
 ing  to  be  a  theocratic  fete.  Then:
 the  Constitution  in  Burma  saig  that  {
 shal)  be  Buddhist  State.  The  Consti-«
 tution  in  Isreal  says,  it  shal]  be  an
 Israeli  State.  That  freedom  is  finish-
 ed  here.  We  have  enunciaed  funda-
 menta)  rights.  At  that  time,  it  was
 open  to  the  Constituent  Assembly  to
 say  that  this  Indian  State  shall  be  a
 theocratic  State.  Then  that  would
 have  been  a  fundamental  jaw  which
 could  not  be  changed.

 It  is  very  dangerous  for  the  Parlia-
 ment  to  constitute  itself  so  supreme
 as  to  change  the  fundamental  rights
 of  the  people.  These  fundamental
 tights  are  not  only  legal  rules,  but
 moral  rules,  You  are  not  going  to
 break  the  moral  rules.

 An  hon,  Member:  Mora]  rules  also
 change.

 Shri  3.  B.  Kripalani:  These  are
 mora]  rules  put  in  qg  legal  Jenguage.
 There  shall  be  freedom  of  conscience—
 this  is  a  mora}  law.  There  shall  be
 freedom  of  speech—this  is  a
 moral  law,  Everybody  can  follow  his
 own  religion—this  is  a  moral  law.
 These  are  eternal  varities  Fun-
 damental  rights  are  based  upon
 fundamental  moral  principles  and
 you  have  no  right  to  tamper  with
 them.  We  in  our  pride  say  that  we
 are  sovereign  and  we  will  tamper
 with  them.  We  must  not  be  so  arro-
 gant.  Such  arrogance  amounts  to
 stupidity.  We  must  be  careful.  Ar-
 rogance  can  be  stupidity  and  we  in
 Ouy  pride  must  not  think  that  we
 should  be  able  to  change  by  a  majo-
 rity  of  two-third  the  fundamental
 rights  guaranteed  under  the  Constitu-
 tion,  These  ara  irrevocable,  because
 they  are  made  on  fundamental  meral
 principles,  If  you  do  not  believe  in
 fundamental  moral  principles,  ou
 can  tamper  with  them.



 Qureshi):  Sir,  I  beg  to  move  for  leave
 to  introduce  g  Bill  further  to  amend
 the  Tea  Act,  ‘1958.

 Mr.  Deputy-Spenker:  The  question
 is:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Tea  Act,  1953."
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 The  motion  wag  “dopted.

 Shri  Shafi  Qureshi;  I  introducet  the
 Bi.

 8.04  hrs.

 The  Lok  Sabha  then  adjourneg  till

 Eleven  of  the  Clock  on  Monday,  June

 12,  987/Jyaistha  22,  l889  (Saka).
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